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 B4r  R42
 LOK  SABHA  of  the  Prevention  of  Food  Adultera-

 Thursday,  August  19,  965/Sravana  tion  Act,  during  the  IV  Plan,  is  under
 28,  887  (Saka)  consideration.

 नव  द.  Da  ES  5  mT

 (b)  The  details  of  the  proposal  are The  Lok  Sabha  met  at  Eleven  of  the  being  worked  out. Clock.
 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Food  Adulteration

 +
 (  Shri  Yashpal  Singh:

 Shri  R.  5.  Pandey:
 Shri  D.  C.  Sharma:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:
 Shri  Surendra  Pal  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  Gulshan:
 Shri  D.  J.  Naik:

 991,  /  Shri  P,  R.  Chakravertl:
 Shri  P.  C.  Borooah:
 Shri  Sarjoo  Pandey:
 Shri  Warior:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  Narendra  Singh  Mahida:
 Shri  R.  Barua:
 Shri  Bibhuti  Mishra:
 Shri  EK.  N.  Tiwary:
 Shri  EKanakasabal:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  set  up
 4  separate  Inspectorate  for  enforce-
 ment  of  quality  and  to  prevent  food
 adulteration;  and

 (by  if  so,  the  details  of  proposal?

 The  Deputy  Minister  In  the  Minis-
 try  of  Health  (Shri  P.  S.  Naskar):
 (a)  A  proposal  for  the  ish:  t
 of  a  Central  Unit  with  zonal  organi-
 sations  to  assist  the  State  Govern-
 ments  in  the  proper  implementation

 380  (Ai)  LSD—I.

 sit  पदा पाल  सिंह  :  इसी  प्रादरणीय  सदन
 में  सब  ने  यह  पास  किया  था  कि  एडल्टरेशन
 करने  वालों  को  लाइफ़  इम्प्रिज़नममेंट  तक  की
 सज़ा  दी  जाये  ।  मैं  यह  जानना  चाहता  हूं  कि
 क्या  राज  तक  किसी  शब्द  को  लाइफ़
 हम्प्रिज़नमेंट  की  सजा  दी  गई  है  ।

 स्वास्थ्य  मंत्री  (ato  खुला  नायर)  :
 श्री मनु,  इस  सदन  की  सिलेक्ट  कमेटी  ने  जो
 पास  किया  प्रौढ़  इस  सदन  ने  जो  पास  किया,
 वह  कानून  में  कराया  है  t  प्रा जीवन  बौद  की  बात
 a  सिलेक्ट  कमेटी  ते  मानी  शौर  न  हस  सदन
 ने।

 जी  यहा पाल  सिंह  :  भारत  में  छोटे  छोटे
 स्यांचे  वालों  को  छोड़  कर  किसी  बड़ी  कम्पनी
 को  जो  ज्यादा  से  ज्यादा  सजा  दी  गई  है,  वह
 मैं  जानना  चाहता  हूं  t

 Wo  सुशीला  सायर  :  मेरे  पास  कम्पनी
 शौर  दूसरों  की  अलग  'इस्क्रमेंगन  नहीं  है,
 लेकिन  मेरे  पास  पूरी  जानकारी  मौजूद  है  कि
 किसने  प्रासिक्यूशन  हुए  हैं,  कितनों  को  जेल
 मिली  है,  कितनों  को  फ़ाइन  हुए  हैं  ।

 झभ्यक्ष  महोदय:  सब  से  ज्यादा  सजा
 क्या  दी  गई  है?

 डा०  सुशीला  साथर  :  मेरे  पास  एक  एक
 केस  की  प्रति  अलग  सज़ा  की  इन्फ़मेंगन
 नहीं  है,  लेकिन  i964  में  मिसाल  के  तौर  पर
 उत्तर  प्रदेश  में  प्रासिक्यूशन  किये  गये  64794
 मैक्सिमस  पनिशमेंट  मेरे  पास  नहीं  है  ।  76  को
 कंद  की  सजा  दी  गईं  ।
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 Shri  D.  C.  Sharma:  May  |  know
 whether  the  Inspectorates  for  the  en-
 forcement  of  quality  and  the  preven-
 tion  of  food  adulteration  of  food  have
 started  functioning  in  the  States  and,
 if  sc,  in  how  ‘many  States  they  are
 functioning  now  and  by  what  time
 all  the  States  will  be  covered  by  this
 regulation?

 Dr.  Sushila  Nayar:  All  the  States
 are  implementing  the  Act.  In  some
 States  the  implementation  machinery
 is  more  satisfactory  than  in  others.
 We  have  provided  Rs.  2  crores  in
 the  Fourth  Plan  to  help  the  States
 to  improve  their  machinery  and  I
 hope  things  will  improve.

 Shri  9,  Cc  Sharma:  In  how  many
 States  are  they  functioning  effectively?

 Dr.  Sushila  Nayar:  The  implemen-
 tation  is  being  done  in  all  the  States.
 As  I  gaid,  some  States  are  doing  better
 than  others.  I  have  a  long  statement.
 I  will  pass  it  on  to  the  hon.  Member
 if  he  so  desires,

 श्री  राम  हरण  यादव  :  मैं  यह  जानना
 चाहता  हूं  कि  फूड  एडल्टेट्रेशन  को  रोकने  के
 मुताल्लिक  जो  मौजूदा  स्कीम  है,  क्‍या  गवर्नमेंट
 को  उस  से  तस्कीन  है  कि  वह  ठीक  तरीके  से
 चल  रही  है?  इस  हइंस्पैक्टरेट  के  अलावा
 क्या  गवर्नमेंट  कोई  कौर  भी  तरकीब  सोच  रही
 है,  जिस  से  खाने  की  चीज़ों  में  मिलावट  न
 हो  सके  ?

 शा०  सुशीला  सायर  :  श्री मनु,  स्कीम  में
 इंस्पेक्टर  बढ़ाने  ौर  उन  की  ह... &  साफ
 सर्विस  में  सुधार  करने  की  बात  है,  लैबोरेटरीज
 बढ़ाने  कौर  एनैलिस्ट्स  वगैरह  की  बीस
 में  सुधार  करने  की  बात  है  1  इन  सब  कार्यवाहियों
 से  बहुत  इम्प्रूवमेंट  होगी  |  इतना  मैं  कहना
 चाहती  हूं  कि  पिछले  साल  जो  कड़ी  सज़ायें
 हुई  हैं,  उन  से  बहुत  सी  जगहों  में  परसेंटेज  साफ़
 एडल्टरेशन  कम  हो  गया  हैं

 tt  विदलनीय  चाच्डेप :  सरकार  ने  खाद्य
 पदार्थों  में  मिलावट  रोकने  के  लिए  एक  पलंग
 निरीक्षालाय  बनाने  का  जो  प्रस्ताव  किया  है,
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 क्या  उस  के  सम्बन्ध  में  भारत  के  विशेषज्ञों  से
 राय  ली  गई  है  कि  निरीक्षालय  की  रूपरेखा
 क्या  हो!

 डा०  खुला  शायर  :  विशेषज्ञों  स ेसलाह-
 मशवरा  कर  के  ही  काम  हुआ  है|  एक  ख़ास
 करेगी  भी  है  इस  काम  में  सलाह  देने  के  लिए  ।

 Shri  Surendra  Pal  Singh:  The  hon.
 Minister  just  now  stated  that  a  sepa-
 rate  scheme  is  being  put  into  opera-
 tion  for  the  preventation  of  food  udul-
 teration  in  the  country,  May  we
 know  what  new  inducements,  finan-
 cial  or  otherwise,  have  been  given  to
 the  staff  who  run  the  scheme  so  that
 they  may  work  more  honestly  and
 efficiently  in  future?

 Dr.  Sushila  Nayar:  I  do  not  know
 what  inducements  the  hon,  member
 has  in  his  ming  which  will  make  them
 work  more  honestly  and  better,  We
 feel  that  certain  changes  are  neces-
 sary,  One  is  that  we  have  suggested
 provincialisation  of  the  services  of
 the  Inspectors,  so  that  each  munici-
 pality  does  not  have  its  separate  Ins-
 pectorate.  The  second  is  tmprove-
 ment  of  the  service  conditions,  The
 third  is  some  Central  Inspectorate  to
 see  to  it  that  things  are  going  on
 properly  and  inter-State  check  is  done.

 att  झंकार  खाल  drat:  ars  स्थिति
 यह  है  कि  राजस्थान  के  लिए  परीक्षणालय
 मद्रास  में  है,  जिस  का  परिणाम  यह  है  कि
 टैस्ट  के  लिए  जो  नमूने  लिए  जाते  हैं,  छः  छः:
 महीने  तक  उन  के  रिजल्ट  नहीं  प्राते  हैं  t  मैं
 यह  जानता  चाहता  हूं  कि  क्‍या  सरकार  ने
 प्रान्त वार  परीक्षणालय  बनाने  के  सम्बन्ध  में
 विचार  किया  है  ।

 wo  get  तत्पर:  यह  बात  भी
 विचाराधीन  है  t

 न  गुलाम  :  क्‍या  मंत्री  महोदय  यह  बता
 सकते  हैं  कि  ज़हर  को  छोड  कर  कोई  ऐसी
 खाद्य  वस्तु  है,  जो  कि  मिलावट  से  मुक्त  हो  /
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 ह ।  हुकम  चन्द  कछ बाप  :  जहर  में  भी
 मिलावट  है  |

 डा०  सुशीला  नायर  :  यह  तो  माननीय
 सदस्य  की  राय  है  1

 बची  %o  जी०  नायक  :  फूड  एडल्टरेशन  को
 रोकने  के  लिए  जो  कानून  पास  किया  गया
 है  कौर  सरकार  ने  जो  दूसरे  कदम  उठाए  हैं,
 बया  उन  से  इस  बारे  में  कोई  फ़ायदा  हुआ  है  या
 फूड  एडल्टरेशन  बैसे  ही  चलता  है?

 Bo  सुशीला  नायर  :  मैं  न ेनिवेदन  किया
 है  कि  पिछले  साल  परसेंटेज  साफ  एडल्टरेशन
 कम  हुमा  है  |

 Shri  P.  BR,  Chakraverti:  Have  the
 Government  set  up  adequate  machi-
 nery  in  all  the  States  to  deal  with
 those  who  are  indulging  in  food  adul-
 teration,  which  is  an  offence  equally
 heinous  to  them  also?

 Dr.  Sushila  Nayar;  The  Govern-
 ment  of  India  have  not  set  up  any
 machinery,  but  the  State  Govern-
 ments  have  set  up  their  machinery,
 which  is  good  in  some  places  and
 weak  in  others,

 Shri  P.  C,  Borooah:  Hag  the  atten-
 tion  of  the  Minister  been  drawn  to  an
 article  in  “The  Hindustan  Times"  of
 August  l4,  where  it  is  stated  that  the
 rice  sold  through  fair  price  shops  at
 the  rate  of  98  Paise  per  kilogram  is
 a  mixture  of  20  per  cent  stone  chips,
 0  per  cent  coarse  grains  and  70  per
 cent  inferior  broken  rice?  If  so,  does
 the  Govenment  think  that  the  pre-
 sent  law  for  adulteration  of  food  is
 enough  to  meet  the  situation  without
 providing  for  deterrent  punishment  for
 offenders  ang  simplificati  of  law?

 Dr.  Sushila  Nayar:  I  take  the  in-
 formation  from  the  hon,  Member,  I
 have  no  doubt  that,  whoever  is  the
 culprit  in  this  regard  the  law  will
 take  care  of  him.

 श्री  सरजू  पाण्डेय  :  प्रभो  माननीय  मंत्री
 जी  ने  बताया  है  कि  खाद्य  पदार्थों  में  मिलावट

 SRAVANA  28,  887  (SAKA)  Oral  Answers  846

 करने  के  लिए  काफ़ी  लोगों  को  सजायें  दी  गई
 हैं  |  मैं  यही  जानना  चाहता  हूं  कि  कया  उन्होंने
 उन  लोगों  की  हैसियत  का  भरी  पता  लगाया  है
 कि  कितने  पकौड़ी  बेचने  वाले  हैं  प्रौढ़  कितने
 बड़े  लोग  हैं  t

 Wo  सुशीला  नायर  :  जो  बड़ें  बड़े  जुटाने
 लिए  गए  हैं,  उस  से  जाहिर  होता  है  कि  उन  की
 हैसियत  भ्रच्छी  ही  होगी,  वर्ना  वे  दे  नहीं  पाते  ।

 Shri  Wartor;  May  |  know  whether
 the  Government  have  received  any
 complaints  from  dealers  in  the  South
 that  food  adulteration,  especially  in
 Pulses  and  cereals,  is  made  at  the
 point  of  despatch  and  not  at  the  point
 of  receipt  and  no  action  has  been
 taken  by  the  Central  Government  or
 the  State  Governments  involved?

 Dr.  Sushila  Nayar:  No,  Sir;  the
 check  is  kept  at  all  points.  The  new
 law  provides  thet,  if  the  dealer  can
 prove  that  he  has  not  adulterated—
 certain  definititns  have  been  given—
 then  the  prosecution  will  go  to  the
 man  who  has  done  it,  namely,  from
 where  he  made  purchase.

 Shri  Narendra  Singh  Mahida:  May
 I  know  whether  it  is  a  fact  that  Mr.
 Naskar,  the  Union  Deputy  Minister,  in
 a  ‘meeting  of  the  Centra]  Committee
 of  Food  Standards  has  stated  the
 following:—

 “That  the  amendments  made  to
 the  Act  early  this  year  had  pro-
 vided  for  stringent  punishment
 with  9  mini  impri  t  for
 six  months  for  the  first  offence,
 but  cases  of  adulteration  had  not
 dropped  appreciably,  The  imple-
 mentation  of  the  Act  had  also  not
 been  satisfactory.”
 Further...
 Mr.  Speaker:  Order,  order.  That  is

 one  man's  opinion.  He  might  ask  the
 supplementary.

 Shri  Narendra  Singh  Mahida:......
 whether  23,000  cases  were  pending
 before  the  courts  till  December,  1983,
 according  to  his  own  statement?
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 Shri  P,  5.  Naskar;  It  is  a  fact  that
 about  23,000  cases  were  pending  in
 the  various  courts  in  the  country  by
 the  end  of  1963,  and  it  is  also  a  fact
 that  by  the  end  of  964  about  19,000,
 cases  were  pending.  That  is  a  fact
 and  I  had  stated  that,  We  are  ap-
 Pealing  to  the  State  Governments  to
 look  into  the  matter,

 श्री  विभूति  सिश :  राज्य  घटता  जाए,
 हुकूमत  बढ़ती  जाए  ।  प्रभो  हैल्थ  डिपार्टमैंट  के
 जिम्मे  जो  कारकुन  हैं,  बे  कारकुन  कहां  तक
 ईमानदार  हैं  बौर  क्या  वे  ईमानदारी  से  फूड
 एडलट्रेशन  को  रोकने  की  कोशिश  कर  रहे  हैं,
 क्या  इस  सम्बन्ध  में  भी  जांच  की  गई  है?
 यदि  परीक्षा  की  हैं  तो  क्या  यह  मालूम  हुसना  है
 कि  वे  ठीक  से  काम  करते  हैं  ?  यदि  ठीक  से
 काम  करते  हैं  तो  दूसरा  एक  शौर  डिपार्टमैंट
 लादने  की  क्‍या  जरूरत  है  ?

 डा०  सुशीला  शायर  :  हैल्थ  मिनिस्टरी
 के  कोई  कारकुन  नहीं  हैं  जो  यह  काम  कर  रहे
 हैं।

 toto  लाठ  तिवारी  :  क्या  दिल्‍ली  में  भी
 कोई  एन्फोसंपैट  डायरेक्टोरेट  काम  करता  है,
 यदि  हां  तो  मिनिस्टर  साहब  की  छत्रछाया  में
 दिल्‍ली  के  फुटपाथों  पर  जो  मकडियों  से
 भिनभिनाते  हुए  खाद्यान्न  बिकते  हैं,  उसके
 सम्बन्ध  में  क्या  कार्रवाई  हो  रही  है?

 Sto  घुशोला  नायर  :  दिल्‍ली  में  दिल्ली
 कारपोरेशन  काम  करती  है,  भारत  सरकार
 काम  नहीं  करती  है  ।

 श्री  विश्वास  प्रस्ताव  :  फूड  जो  एडल्ट्रेट
 किया  जाता  है  उसकी  बजह  से  हस  देश  की
 जनता  की  तन्दुरुस्ती  कितनी  डाउन  गई  है
 भोर  किस  किस  तरह  को  नई  बीमारियां  फैलो
 हैं  कया  इसका  भी  पता  लगाया  गया  है  ?

 Mo  सुशीला  शायर  :  कोई  अलग  प्लग
 बीमारियां  फैली  हैं  इससे,  यह  तो  कहना  कठिन
 है  लेकिन  क्या  बीमारियां  हो  सकती  हैं  यह
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 हम  जानते  हैं,  इसलिए  उनकी  रोकथाम  करने
 की  कोशिश  करते  हैं  |

 Shri  P.  R.  Patel:  Stone  chips  are
 used  for  adulteration  of  foodgrains,
 May  I  know  whether  for  manufactur-
 ing  these  stone  chips,  import  licences
 have  been  given  and  machinery  has
 been  imported  under  licence  given  by
 Government?

 Shri  P.  8,  Naskar:  We  have  no  in-
 formation.  The  question  may  be  put
 to  the  Ministry  concerned,

 Mr,  Speaker;  Hon,  Members  should
 take  care  that  the  level  of  the  debate
 does  not  go  down,

 बिल्ली  में  मूर्तियों  की  स्थापना

 +
 [श्री  प्रकाश  बीर  शास्त्री

 ]  नी  जगदेव  सिह  सिद्धान्तों
 92°)  ओ  हरि  विष्णु

 [  शीघ्र  Wo  बुरा  :

 क्या  निर्माण  कौर  आवास  मंत्री  6  मई,
 965  के  तारांकित  प्रश्न  संख्या  205  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  दिल्‍ली  तथा  नई  दिल्ली  में
 भारतीय  नेतायों  की  मूर्ति-स्थापना  सम्बन्धी
 समिति  ने  क्या  प्रगति  की  है  ;

 (ख)  इस  सम्बन्ध  में  क्या  निर्णय  किया
 गण  है  ;  शौर

 (ग)  ये  निगम  कब  क्रियान्वित  किये
 जायेंगे  ?

 निर्माण  शौर  प्रवास  मंत्री  (  शनी
 मेहर  स्व खन्ना) :  (क)  से  (ग).  इस  मामले
 पर  बिचार  करने  के  लिए  io  अगस्त,  965
 को  एक  कमेटी  बना  दी  गयी  है  ।  मेम्बरों  के
 नामों  की  विवरण  सभा  पटल  पर  रखा  गया  है।
 कमेटी  की  प्रभी  तक  कोई  बैठक  नहीं  हुई  है,
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 लेकिन  विचार  है  कि  पहली  बैठक  दो  या  तीन
 सप्ताह  के  इन्दर  हो  जायेगी  |

 fe बाबरी

 कमेटी  का  गठन  निम्न  प्रकार  है
 at  मेहर  चन्द  खन्ना,  निर्माण  प्रत्यक्ष

 तथा  प्रवास  मंत्री

 |

 2.  चौ०  ब्रह्म  प्रकाश,  सदस्य,
 लोक  सभा

 3.  श्री  एच०  सी०  माथुर,
 सदस्य,  लोक  सभा

 4.  श्री  गंगाशरण  सिंह,  सदस्य,
 राज्य  सभा

 5.  श्री  न्र-उद्दीन  प्रसाद,
 मेयर,  दिल्‍ली  नगर  निगम

 6.  श्री  बी०  विश्वनाथन,  चीफ़
 कमिश्नर,  दिल्‍ली

 nh  सरदार  मोहन  सिंह,  सीनियर
 वाईस  प्रेसीडेंट,  नई  दिल्‍ली
 म्यूनिसीपल  कमेटी

 8.  श्री  एन०  जी०  दीवान,
 चीफ़  इंजीनियर,  केन्द्रीय
 लोक  निर्माण  विभाग

 9.  श्री  एस०  के०  जोग लेकर,
 चीफ़  आर्किटेक्ट  और  टाउन
 प्लानर,  केन्द्रीय.  लोक
 निर्माण  विभाग  J

 ‘10.  श्री  एस०  चौधरी,  उप  सचिव,  सचिव
 निर्माण  तथा  प्रायास  मंत्रालय

 सदस्य

 at  प्रकाश वर  शास्त्री  :  समाचारपत्रों
 मेंभी  एक  समाचार  प्रकाशित  हुआ  था  कि
 इंडिया  गेट  पर  जो  जा  पंचम  का  पाषाण
 प्रतिमा  है,  कुछ  देशभक्‍तों  ने  उसकी  कान,  नाक
 तोड़  दी  है।  क्‍या  इसी  प्रकार  से  जब  नाक
 कान  तोड़े  जायेंगे  तभी  सरकार  इन  मूर्तियों
 को  हटायेगी  या  सरकार  ने  निश्चय  कर  लिया
 है  कि  अमुक  तारीख  तक  उनको  हटा  दिया
 जाएगा  ?
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 श्री  मेहर  चाव  खन्ना:  यह  कमेटी  बुत
 बनाने  की  है  हटाने  की  नहीं  है।

 श्री  प्रकाश बीर  शास्त्री  :  यह  क्या  जवाब
 हुमा  ?

 अध्यक्ष  महोदय  :  सवाल  ही  छापने  ऐसा
 पूछा  है  ।

 जी  प्रकाश बीर  शास्त्री  :  जो  बनाये  जायेंगे,
 बे  तो  इनको  हटा  कर  ही  लगाये  जायेंगे।

 दूसरा  प्रश्न  मैं  यह  पूछना  चाहता  हुं  कि
 इस  संसद  में  प्रौढ़  संसद्‌  के बाहर  भी  हस  प्रकार
 की  चर्चा  आई  थी  कि  लाल  किले  के  सामने
 नेताजी  सुभाष  चन्द्र  बोस,  दिल्‍ली  के  पुराने
 घंटाघर  के  स्थान  पर  स्वामी  श्रद्धानन्दजी  और
 इंडिया  गेट  के  आगे  महात्मा  गांधी  या  स्वर्गीय
 Mo  राजेन्द्र  प्रसाद  की  प्रतिसायें  लगाई
 जायेंगी।  मैं  जानना  चाहता  हूं  कि  इस  सम्बन्ध
 में  क्या  कुछ  निर्णय  कर  लिया  गया  है?

 शो  मेहर  कम  खन्ना :  जब  कमेटी  की
 पहली  बैठक  होंगी  तो  जो  कमेटी  के  मेम्बर
 साहिबान  हैं  उनको  भी  हम  लिख  रहे  हैं  कि
 उनके  पास  जो  भी  स्पंज  हों  वे  उनको  पेश  करें
 कौर  हमारे  पास  भी  कुछ  सैैंज  प्राये  हैं
 और  वे  सब  कमेटी  के  सामने  रखे  जायेंगे।
 तमाम  मामलात  जो  वहां  करायेंगे  उत  पर  सोच
 विचार  होगा।
 Shri  D.  C,  Sharma:  On  a  point  of

 order.  The  hon.  Member  has  lumped
 together  the  dead  and  the  living  in  the
 same  question,  I  am  one  of  those
 Persong  who  believe  that  Netaji
 Subhas  Chandra  Bose  igs  gtill  alive,
 and,  therefore,  I  do  not  think  that  his
 name  should  be  lumped  together  with
 the  names  of  those  persons  who  are
 dead.

 श्री  जावेद  सिह  सिद्धान्त  :  भारतीय
 सैनिक  नेतायों  ने  जिन्होंने  प्रयोग  बलिदान
 से  भारत  की  सामानों  की  रक्षा  करते  हुए  प्रपने
 प्राणों  की  प्रहुति  दी  है  जैसे  बिप्रेडियर  हो शिकार
 सिह  प्राणी,  उनकी  भी  मूलियां  स्थापित  करते
 का  आपका  विचार  हैं  या  नहीं  है?
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 ही  मेहर  चन्द  खन्ना  :  मैंने  प्रजा  किया  है
 कि  कमेटी  उन  तमास  मामलों  पर  सोचेगी
 जो  भी  हमारे  सामने  सजैशंज  के  तौर  पर
 जायेंगे।  लेकिन  यह  भी  देखता  पड़ेगा  कि
 भाया  तमाम  बुत  दिल्‍ली  में  लगेंगे  या  हिन्दुस्तान
 के  दूसरे  हिस्सों  में  भी  लगेंगे।

 Shri  Hari  Vishnu  Kamath:  I;  the
 Minister  aware  that  one  of  his  col-
 leagues  in  the  Council  of  Ministers,
 during  his  recent  visit  to  a  European
 country,  told  a  minister  of  the  Gov-
 ernment  of  that  country,  in  answer  to
 some  disparaging  remarks  by  that
 minister,  that  Netaji  Subhas  Chandra
 Bose,  if  he  had  returned  to  India  after
 the  last  world  war,  would  have  be-
 come  the  first  Prime  Minister,  per-
 haps,  of  undivided  India?  If  so,  why
 has  Government  not  taken  steps  to-
 wards  the  installation  of  a  statue  of
 Netaji  either  in  the  capital  or  at  the
 spot  where  hig  Azad  Hind  Fauj  hoist-
 ed  Free  India’a  Flag  in  1944,  three
 years  before  Prime  Minister  Nehru
 hoisted  it  on  the  Red  Fort?

 Shri  Mehr  Chang  Khanna;  Ag  re-
 gards  the  first  part,  I  have  no  infor-
 mation,  I  know  nothing  about  it.

 Shri  Harl  Vishnu  Kamath:  Oh!  Your
 colleague  is  not  here,

 Shri  Mehr  Chand  Khanna:  The
 kon.  questioner  would  be  well  advis-
 ed  to  make  the  referene  to  him.

 As  regards  the  second  part,  we  have
 great  respect  for  Netaji.  He  is  one
 of  our  revered  leaders,  ang  that  will
 be  one  of  the  suggestions  that  will  be
 considered  by  this  committee.

 Shri  Hari  Vishnu  Kamath:  I  did  not
 hear  the  last  part.

 Mr.  Speaker:  The  committee  that
 has  been  set  up  would  consider  where
 to  instal  a  statue  of  Netaji.

 Shri  Hari  Vishnu  Kamath:  He
 should  speak  up.

 Shri  P.  C.  Boroosh:  Before  ins‘all-
 ing  the  statues  of  Indian  leaders,  will
 Government  remove  all  the  statues
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 of  foreigners,  irrespective  of  their
 artistic  value  and  also  the  services  of
 those  persons  for  fear  of  their  being
 damaged

 Mr.  Speaker:  That  has  already  been
 answered,

 श्री  म०  लाठ  द्विवेदी  :  प्रभी  मंत्री  महोदय
 ने  बताया  है  कि  मुनियों  की  स्थापना  के  लिए
 कमेटी  बनाई  गई  है।  क्‍या  मंत्रालय  के
 विचाराधीन  यह  बात  भी  है  कि  जिन  मूर्तियों
 की  स्थापना  की  जाएगी  उनकी  सुरक्षा  का  भी
 कोई  प्रबन्ध  हो  पा  वही  दुर्ग  ति उतकी  भी  होगी
 जो  ज  इन  म्‌  तियों  की  हो  रही  है  ?

 Shri  Kapur  Singh:  He  has  askeq  a
 pertinent  question.  It  should  have
 been  answered.  He  asked  whal  pre-
 cautions  are  going  to  be  taken  to
 safeguard  the  noses  of  the  new  statues
 to  be  installed  under  a  new  political
 dispensation  that  takes  over  in  India.

 Mr.  Speaker:  It  is  hypothetical,  I
 do  not  allow  it.

 श्री  बड़े  :  यह  जो  नए  बुत  इंस्टाल  करने
 का  झापने  झठारह  साल  के  बाद  विचार  किया
 है  गौर  जिसके  लिए  आपने  एक  कमेटी  की
 स्थापना  की  हैं  इसके  लिए  मैं  ग्राहकों  धन्यवाद
 देता  हुँ  -  मैं  जानना  चाहता  हूं  कि  ब्रिटिश
 रूल  के  जो  स्टेचू हैं  उनको  अलग  करने
 के  बारे  में,  उनको  हटाने  के  बारे  में  भी  क्या  यह्‌
 कमेटी  विचार  कर  रही  है?

 प्रत्यक्ष  महोदय  उन्होंने  कहा  है  कि  यह
 इस  कमेटी  का  काम  नहीं  है  4
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 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  |  on  the  I8th
 February,  965  and  state:

 (a)  what  further  progress  has  ben
 made  in  unearthing  the  unaccounted
 money  and  the  total  amount  of  tax
 realised  therefrom  so  far;  and

 (b)  the  further  steps  taken  or  pro-
 posed  to  be  taken  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
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 Shri  5.  M.  Banerjee:  It  appears
 from  the  statement  that  the  tax  paid
 upto  -30-6-1965.  was  Rs,  21,61,39,733.
 It  also  appears  that  the  appeal  of  the
 Finance  Minister  to  the  busi  com-
 munity  for  voluntary  disclosure  of
 their  unaccounted  money  has  had  a
 very  poor  response.  In  view  of  this,
 what  other  steps  are  contemplated  to
 be  taken  to  realise  this  unaccounted
 money?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamacharl):  The  steps  that  are
 normally  taken  by  Government,
 namely,  to  find  out  people  who  have
 evaded,  by  means  of  such  informa-
 tion  as  they  possess,  by  scrutiny,  by
 inspection,  and  in  certain  extreme
 cases  by  searches,  are  being  proceeded
 with.

 Shri  5.  M.  Banerjee:  Is  it  a  fact
 that  some  of  the  big  business  houses
 have  kept  their  unaccounted  money
 in  foreign  countries  in  many  banks  in
 Switzerland  and  other  places,  money
 accumulated  by  under-invoicing  and
 over-invoicing?  The  Finance  Minis-
 ter  knows  it  better  than  I.  What  steps
 can  Government  possibly  take  to
 realise  or  seize  that  money?  Is  there
 a  way  out?

 Shri  T.  T.  Erishnamachari:  If  any-
 body  does  anything  surreptitiously
 and  keeps  money  in  foreign  countries
 about  which  we  have  no  evidence,  it
 will  be  very  difficult  to  take  action.
 It  is  only  when  we  cap  have  evidence
 that  we  can  take  action  against
 parties.

 Shri  M.  R.  Krishna:  Is  it  8  fact  that
 most  of  these  business  houses  which
 have  colossal  unaccounted  money  are
 diverting  that  money  to  grape  grow-
 ing?

 Mr.  Speaker:  Agricultural
 tions,  as  in  Hyderabad.

 Shri  T  T.  Krishnamacharl:  J  do  not
 know,  but  I  think  it  is  an  extremely

 opera-

 try  of  Finance  (Shri  Bameshwar
 Sahu):  (a)  and  (9),  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  see  No.  LT-4564/

 65).

 Shri  ९,  C.  Borooah:  May  I  know
 the  percentage  of  black  money  dis-
 closed  and  unearthed  so  far,  that  was
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 in  the  form  of  high  denomination  cur-
 Tency  notes,  and  whether  that  dis-
 covery  justifies  demonetisa‘ion?

 Shri  T.  T.  Krishnamachari:  16  am
 sorry  I  will  not  be  able  to  give  the
 information,  because  1  cannot  tell  you
 precisely.  Lt  is  a  very  small  amount
 really.  We  have  tried  this  once  be-
 fore  and  it  has  not  helped.

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  none  of  the  known  big
 business  houses  have  declared  unac-
 counted  money?  May  I  know  what
 trends  have  set  in  now  in  the  eco-
 nomy,  whether  new  trends  have  been
 discovered  in  the  economy,  whether
 this  unaccounted  money  has  gone
 underground  and  is  affecting  the  eco-
 nomy?

 Shri  T.  T.  Krishnamachari:  One  of
 the  things  that  we  have  found  out  is
 that  people  bring  this  unaccounted
 money  into  use  by  creating  what
 are  called  bogus  hundis.  They  seek
 to  borrow  from  somebody,  but  really
 they  do  not  borrow.  It  is  only  the
 creation  of  a  document,  We  have
 seizeq  some  of  these  documents,  and
 these  people  who  peddle  these  docu-
 ments  have  given  some  information
 as  to  who  the  beneficiaries  are.  The
 matter  is  being  followed  up.

 ai  यशपाल  हि ;  माननीय  वित्त  मंत्री
 ने  यह  बालिग  दी  थी  कि  झगर  यह  रुपया  नहीं
 बतलाया  गया  तो  बह  सख्त  कदम  उठायेंगे।
 मैं  जानना  चाहता  हूं  कि  कौन  सा  सख्त  कदम
 उठाया  गया  है।  थोड़े  से  सिनेमा  अभिनेत्रियों
 के  घरों  की  तलाशी  के  सिवा  कितने  बिजनेस
 हा उसे जु  की  तलाशी  ली  गई  है?
 Shri  T.  T.  Krishnamachari:  In

 answer  to  Shri  8.  M.  Banerjec,  I  have
 mentioned  the  steps  that  are  being
 taken  by  Government—the  usual  way
 of  seeking  information,  making  in-
 spections,  searches  in  extreme  cases.
 I  do  not  know  if  I  quite  understood
 what  Shri  Mathur  wanted,  but,  as  I
 have  said,  we  have  come  across  this
 question  of  bringing  unaccounted
 money  into  currency  or  operation  by
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 these  bogus  hundis.  We  are  on  the
 track  of  some  of  these.  These  are
 the  methods  that  are  being  followed.

 श्री  प्रशा पाल  सिह :.  जो  बात  प्री  गई
 थी  वह  नहीं  बतलाई  गई  t  कितने  बिजनेस
 हाउसेज  हैं  जीत  को  सच  किया  गया  है?

 श्री  राजेन्दर  साहू  :  प्रखर  श्राप  स्टेटमेंट
 पढ़ेगे  तो  उस  भें  यह  बात  दी  गई  है।

 Shri  T.  T.  Krishnamachari:  That
 informatiun  has  been  given  from  time
 to  time,  and  if  |  have  notice  I  can  give
 the  information  gs  on  date.

 Shri  Hem  Barua:  May  I  know  if  the
 attention  of  the  hon.  Finance  Minis-
 ter  was  drawn  to  @  very  inspiring  sug-
 gesion  made  by  the  Minister  of
 Parliamentary  Affairs,  Shri  Satya
 Narayan  Sinha,  after  his  recent  tour
 of  foreign  countries,  about  black
 money  seeking  salvation  in  architec-
 tural  projects,  designs  and  structures
 in  other  countries—that  was  a  sug-
 gestion  meant  for  the  Finance  Minis-
 ter;  if  so,  what  was  the  Finance
 Minister's  response  te  this  inspiring
 suggestion?

 Shri  T.  T.  Krishnamachari:  He  has
 not  taken  me  into  confidence,

 it  Ho  Wo  डिवेवी  :  मंत्री  महोदय  ने
 जो  बयान  सदन  पटल  पर  रखा  है  उसमें  बत-
 लाया  गया  है  किः

 “All  possible  steps  are  being
 taken  in  the  matter.”

 मैं  जानना  चाहता  हूं  कि  क्या  बिग  बिजनेस
 हाउसेस  से  भी  कोई  इस  प्रकार  की  घोषणा
 की  गई  है  कि  उन  के  पास  छिपा  हुआ  धन  था,
 या  सरकार  यह  विश्वास  करती  है  कि  उन  के
 पास  कुछ  भी  नहीं  था,  कौर  वे  कौन  कोन  से
 मुख्य  कदम  हैं  जो  सरकार  उठा  रही  है।

 Shri  T.  T.  Krishnamachari:  |  would
 not  like  to  be  a  party  to  indentifying
 this  creation  of  unaccounted  money
 by  only  a  particular  section  of  the
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 people.  The  steps  that  are  being
 taken  have  already  been  enumerated
 by  me.  Nobody  is  allowed  to  escape.
 So  far  as  disclosure  is  concerned,  I
 think  big  business  houses  did  not
 com?  in  a  large  way  in  the  disclo-
 sures,  Most  of  them  are  medium-
 sized  ones.

 Shri  Vidya  Charan  Shukla:  An  un-
 usual  step  was  taken  by  the  Govern-
 ment  in  promulgating  the  scheme  in
 the  965  Finance  Bill  about  the  dis-
 elosure  of  unaccounted  money.  May
 I  know  if  they  have  any  other  un-
 usual  measures  under  consideration
 again  to  be  taken  for  unearthing  this
 black  money  and  what  are  the  assess-
 ments  of  the  Government  about  the
 unaccounted  money  still  in  black
 market?

 Shri  T.  T.  Krishnamachari:  So  far
 as  the  second  part  of  the  question  is
 concerned,  all  these  are  meaningless
 because  they  do  not  go  by  a  parti-
 cular  figure.  You  can  make  any
 assessment;  people  say  Rs,  2,000
 crores;  you  may  say  Rs.  600  crores;
 I  find  one  responsible  person  saying
 that  it  is  probably  about  Rs.  200
 crores  and  if  so,  Rs.  50  crores  which
 had  been  disclosed  is  good  enough.
 So  far  as  unusual  procedures  are
 concerned,  unusual  procedures  have
 fo  be  announced  in  an  unusual
 manner,

 Shri  Indrajit  Gupta:  Since  it  is
 widely  believed  that  a  substantial
 Portion  of  this  unaccounted  money
 may  be  held  in  the  form  of  currency
 notes  of  Rs.  l00  value,  does  the  Gov-
 ernment  consider  any  scheme  for
 demonetization  so  that  these  notes
 may  be  forced  to  come  out?

 Shri  T.  T.  Krishnamachari;  I  do
 not  think  it  is  quite  correct  to  say
 that  unaccounted  money  is  held  very
 largely  in  currency  notes.  They  are
 held  in  the  form  of  stocks,  in  the
 form  of  property,  buildings,  etc.  In
 any  event  d  tization  is  ith
 feasible  nor  would  it  produce  any
 results.
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 Shri  Sivamurthi  Swamy:  May  I
 know  whether  it  has  been  brought  to
 the  notice  of  Government  that  before
 the  Congress  Session  at  Bangalore
 some  of  the  big  houses  were  let
 loose  when  they  paid  contribution  to
 the  congress  session?

 Shri  T.  T.  Krishnamachari:  The
 information  that  the  hon.  Member
 gives  is  very  interesting  and  I  take
 it  from  him.

 Shrimatil  Savitri  Nigam:  May  I
 know  whether  the  hon.  Minister  is
 aware  that  this  scheme  has  failed
 and  very  huge  amounts  of  money
 have  gone  out  of  the  country
 through  various  places  in  the  north
 and  this  scheme  has  failed  as  the
 Government  has  not  given  the
 facility  of  instalment  payments  of
 the  disclosed  money,  and  if  the
 answer  is  in  the  affirmative  what
 new  action  is  the  Government  pro-
 posing  to  take  to  sce  that  this  money
 is  disclosed  and  the  country  gets  the
 huge  amount  of  money  which  is
 already  black  money?

 Shri  T.  T.  Krishnamachari:  To  the
 best  knowledge  of  the  Government,
 the  answer  is  in  the  negative.

 Shri  Heda:  How  far  is  it  truc  that
 most  of  the  persons  who  revealed
 their  unaccounted  money  were  those
 who  were  involved  in  the  income-tax
 litigation  and  they  felt  that  somehow
 the  income-tax  department  has  come
 to  know  of  it?

 Shri  T.  T.  Krishnamachari:  |  am
 afraid  I  am  a  little  dunce  and  ]  am
 not  able  to  understand  the  import  of
 the  question.  If  the  hon.  Member
 would  clarify  it  will  be  good.

 Mr.  Speaker:  I  could  not  listen  to
 the  whole  question,  What  I  could
 follow  was  that  a  large  number  of
 people  who  had  disclosed  their
 money  were  those  who  had  evaded
 income-tax  and  they  had  the  fear  that
 it  may  come  to  light  and  therefore,
 they  have  disclosed.

 Shri  Tr.  T.  Krishnamachari:  [  do  not
 know  what  the  intentions  of  people
 who  had  disclosed,  were.
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 Shri  Heda:  You  can  find  out  the
 Tames  and  see  whether  they  were
 involved  in  income-tax  litigation.

 Shri  T.  T.  Krishnamachari;  We
 have  given  them  8  promise  that  we
 will  not  penalise  them  but  subject  to
 that  promise  |  think  they  wiil  be  re-
 gistered  in  the  rolls  and  the  will  be
 watched.

 श्री  हुकम  चन्द  कुबरा:  क्‍या  मंत्री
 जी  बतलायेंगे  कि  जिन  जिन  के  घरों  पर  छापा
 मारा  गया  है  शौर  काला  धन  पकड़ा  गया  है
 उन  में  से  कितने  राजनीतिक  नेता  हैं,  कितने
 मंत्री  हैं।  क्या  किसी  मंत्री  के  घर  पर  इस
 प्रकार  का  छापा  मारा  गया  है।  प्यार  मारा
 गया  है  तो  बह  कौन  कोन से  मंत्री  हैं।
 Shri  T.  T.  Krishnamacharl:  The

 basis  of  classification  adopted  by  the
 income-tax  department  does  not  fol-
 low  the  lines  mentioneg  by  the  hon.
 Member.

 Shri  D.  J.  Naik:  Has  any  black
 money  gone  into  foreign  countries?
 May  I  know  whether  Pakistan  has
 been  having  a  large  amount  of  Indian
 currency?

 Shri  T.  T.  Krishnamachari:  ll
 that  I  can  say  is  that  some  of  these
 things  are  probable.  In  fact  I  do
 not  mind  disclosing  an  information
 which,  I  think  my  colleague  the  De-
 fence  Minister  gave,  that  even  among
 the  people  who  were  captured  in
 Kashmir,  we  found  a  certain  amount
 of  Indian  currency.  I  think  fore-
 ign  countries  do  try  to  get  such
 an  amount  of  Indian  currency
 until  such  a  stage  that  they  can  begin
 to  forge  them  themselves.  But  it  is
 very  difficult  to  say  the  extent  of  the
 money  that  has  gone.  But  all  this
 happens  to  some  extent,  In  Hong
 Kong  there  is  some  amount  of  Indian
 currency.

 Shri  P.  Venkatasubbaiah:  In  spite
 of  the  concession  given  by  the  hon.
 Finance  Minister,  much  of  the  un-
 accounted  money  could  not  be  un-
 earthed;  in  addition  to  this,  a  large
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 amount  of  forged  currency  is  under
 circulation.  May  I  know  whether  the
 hon.  Finance  Minister  will  be  able
 to  assess  the  situation  as  to  how  far
 this  is  affecting  the  economy  of  our
 country?

 Shri  7.  T.  Krishnamachari:  I  do
 not  know  about  the  first  part  of  the
 question.  About  the  second  part  of
 the  question,  I  cannot  admit  that  any
 large  amount  of  forged  currency  is
 under  circulation,  We  hear  rumours
 here  and  there  and  it  must  be  said  to
 the  credit  of  the  State  police  that  in
 most  of  the  cases  they  are  unearthed.

 श्री  सर  पाण्डेय  :  मैं  यह  जानना  चाहता
 हूं,  जैसा  कि  माननीय  सदस्य  श्री  कछवाय
 ने  पूछा  है,  कि  छिपा  धन  बताने  के  सम्बन्ध
 में  राज  नेतायों,  मंत्रियों  कौर  पुराने  राजा प्र ों
 के  घन  का  पता  लगाने  का  भी  क्‍या  कोई
 इन्तिज़ाम  किया  गया  ?  कहां  कहां  पता  लगाया
 गया  है  कि  उनके  पास  छिपा  धन  है  या  नहीं  ?
 Shri  T.  T.  Krishnamachari:  As  I

 said,  about  every  person  who  is  likely
 to  have  undisclosed  income,  we  make
 an  attempt  to  get  information.

 st  सरज  पाण्डेय  :  कितनी  जगहों  में
 छापा  मारा  गया।  इसका  उत्तर  ही  नहीं
 मिलता  i

 श्री  हुकम  चन्द  कछवाय :  कितने  मंत्रियों
 के  यहां  छापा  मारा  गया,  मैं  नाम  नहीं  केवल
 संख्या  जानना  चाहता  हूं।

 कवि  प्रकाश बोर  शास्त्रो :  इस  प्रकार  के
 छिपे  धन  के  विदेशों  में  जाने  के  सम्बन्ध  में  जो
 अभी  वित्त  मंत्री  जी  ने  बताया,  तो  क्‍या  मैं
 जान  सकता  हूं  कि  क्या  उनके  पास  इस  प्रकार
 के  तथ्य  की  जानकारी  पायी  है  कि  भारत  वर्ष
 में  कुछ  इस  प्रकार  के  विदेशी  राजदूत  हैं  जो
 इस  प्रकार  के  धन  को  विदेशों  में  भेजने  में
 मदद  दे  रहे  हैं”  यदि  हां,  तो  उस  दिशा  में
 सजग  रहने  के  ग्र ति रिक्त  क्या  ऐसी  भी  व्यवस्था
 की  गयीं  हे  कि  लोगों  में  इस  प्रकार  के  धन
 को  छिपा  कर  रखने  की  प्रवृत्ति  ही  पैदा  न  हो  ?



 ‘861  Oral  Answers

 Shri  T.  T.  Krishnamachari:  Sir,  the
 translation,  I  think,  has  not  been
 good;  because  I  am  sure  that  the hon.  Member  speaks  so  clearly,  and
 it  is  not  correctly  translated.  But,
 nevertheless,  I  woulg  like  to  say  this.
 ‘There  is  a  lot  of  exaggeration  regard-
 ing  the  amount  of  money  that  goes abroad.  I  have  been  told—]  think  one hon.  Member  said  here  in  the  last
 session—that  hundreds  of  crores  have
 gone.  If  hundreds  of  crores  of  money has  been  withdrawn  from  circulation, we  would  see  the  effect  of  it.

 That  certain  amounts  are  going,  the
 evidence  for  that  is  provided  by  the
 fact  that  we  seize  the  money,  Indian
 currency,  being  taken  by  a  few  peo-
 ple  who  are  going  abroad,  A  con-
 stant  watch  is  being  kept  on  this  kind of  thing.  But  the  evader  is  always there,  and  he  has  always  got  ways  of
 evading.  But  I  can  give  the  hon. Member  this  assurance,  that  the
 amounts  that  are  mentioned  in  the
 newspapers  dnd  other  places  are
 considerably  cxaggerated.

 Delhi  Water  Supply
 +
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 Shri  Karni  Singhji:
 Maharajkumar  Vijaya

 Ananda:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Health  be
 Pleased  to  state:

 (a)  whether  it  ig  a  fact  that  during
 the  months  of  May  and  June  this
 year,  there  was  a  major  breakdown
 in  the  water  supply  in  the  Capital:

 (b)  if  so,  the  causes  of  the  shor-
 tage;

 (c)  the  immediate  steps  taken  by
 the  authorities  at  the  time  of  the
 crisis  to  alleviate  the  sufferings  of
 the  people;  and

 (d)  the  long-range  measures  which
 Government  propose  to  take  to  meet
 the  problem  of  water  shorlage  in
 Delhi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  8,  Naskar):
 (ay  No,  Sir.  Shortage  of  water  was,
 however,  experienced  in  June,  965
 in  certain  areas  In  South  and  West
 Delhi.

 (b)  The  main  cause  of  the  shortage
 is  the  marked  increase  in  the  demand
 of  water  due  to  phenomena)  increase
 in  the  population  of  Delhi  and  peak
 load  demands  of  the  summer  season.
 The  shortage  was  temporarily  accen-
 tuated  on  the  2nd  and  3rd  June,  965
 due  to  a  leak  in  one  of  the  raw  water
 conduits,

 (९)  The  work  for  the  repair  of  the
 leak  was  taken  in  hand  by  the  Delhi
 Municipal  Corporation  immediately
 as  the  leak  was  noticed  on  2nd  June,
 I965  and  completed  by  4  a.m.  on  the
 next  day.  During  this  time.  the
 water  supply  hours  were  restricted
 and  water  tankers  were  sent  to  the
 affected  areas  to  meet  the  local
 shortages.  Normal  water  supply  was
 restored  on  the  4th  June,  1965.

 (d)  A  statement  हि  laid  on  the
 Table  of  the  Sabha.  [Placed  in
 Library,  see  No.  LT-4565/65]_
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 Shri  Surendra  Pal  Singh:  Is  it  a
 fact  that  in  the  beginning  of  May,
 whatever  quantity  of  raw  water  was
 required  by  the  Delhi  authorities
 from  the  Punjab  Government,  the
 same  quantity  was  released  in  the
 Jammuna  almost  immediately  and  it
 was  considered  by  the  experts  at  that
 time  that  the  quantity  was  sufficient
 for  the  capital's  needs,  and,  if  so,  may
 we  know  why  this  extreme  shortage
 of  water  took  place  subsequent  to
 that?

 Shri  P,  8,  Naskar:  I  have  already
 answered  that  on  2nd  and  370  June,
 there  was  some  leak  in  one  of  the
 main  pipes  near  the  Wazirabad  head-
 works.  That  is  why  in  certain  parts
 of  Delhi  the  supply  was  stopped  for
 the  repair  of  that  leak.  Only  on
 these  two  days  there  were  difficulties
 in  certain  areas  and  we  restricted
 the  supply.  Later  on  normal  supply
 was  restored,

 Shri  Surendra  Pal  Singh:  In  re-
 gard  to  the  two  schemes  of  water
 augmentation  mentioned  on  page  2  of
 the  statement—the  tubewell  scheme
 and  the  combined  water-supply
 for  Ghaziabad  and  Shahdara  area—
 may  I  now  if  it  is  a  fact  that  whereas
 the  Delhi  Development  Authority
 and  the  State  Governments  concern-
 ed  are  very  keen  to  implement  these
 two  schemes,  the  Delhi  Corporation
 is  opposing  it  tooth  and  nail?  May  I
 know  the  grounds  on  which  the
 Corporation  is  opposing  these  two
 schemes?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  We  are  not  aware  of  any
 opposition  to  these  schemes;  they  are
 still  in  a  tentative  stage.  They  are
 being  discussed  and  they  have  not
 been  finalised.  That  is  why  they
 cannot  be  taken  up  at  this  stage.

 Shri  Surendra  Pal  Singh:  Is  the
 Corporation  opposing  them  or  not?

 Dr.  Sushila  Nayar:  The  question
 of  opposition  will  arlse  when  the
 schemes  take  some  definite  form.  At
 present,  they  are  too  nebulous  for
 anyone  to  oppose  them.
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 sit  विभूति  मिश्र:  प्रत्यक्ष  जी,  सन्‌
 952  से  श्राप  यहां  के  मेम्बर  हैं  और  हम  भी

 सन्‌  52  से  मेम्बर  हैं  ।  प्रायः  हर  साल  देखा
 जाता  है  कि  दिल्ली  में  पानी  की  कमी  हो  जाती
 है  ।  पानी  मनुष्य  के  लिए  खाने  से  भी  ज्यादा
 जरूरी  चीज  है  और  शहरों  में  देखा  जाता  है
 कि  जमीन  को  खोद  कर  पानी  निकाला  जाता  है,
 लेकिन  दिल्‍ली  में  सरकार  केवल  जमुना  पर  ही
 निर्भर  रहती  है  ।  क्या  सरकार  के  पास  कोई
 ऐसी  योजना  है  कि  जमीन  खोद  कर  पानी
 निकाला  जावे  ।  दिल्ली  में  काफी  प्रेशर  ग्राउंड
 वाटर  निकाल  कर  फेंका  जाता  है,  क्या  उसको
 साफ  करके  पीने  के  लिए  देने  का  कोई  इन्तिज़ाम
 नहीं  हो  सकता  ?  मंत्री  जी  तो  गांधी  जी  के  साथ
 रह  चुकी  हैं,  उनके  मन  में  तो  ग्रोवर  ज्यादा  दया
 की  भावना  होनी  चाहिए  t

 Wo  सुशीला  नायर  :  श्रीमान्‌,  दिल्‍ली  में
 पानी  की  कमी  है  यह  बात  दुरुस्त  है  ।  उसको
 काफ़ी  साल  ब  साल  बढ़ाया  भी  गया,  लेकिन
 जितनी  जरूरत  है  उतना  पानी  नहीं  पहुंचा  सके
 हैं  यह  बात  बिल्कुल  दुरुस्त  है  अब  माननीय
 सदस्य  जमीन  से  पानी  निकालने  का  सुझाव
 दे  रहें  हैं।  शायद  उनको  मालूम  होगा  कि  इस
 वक्‍त  हम  6  मिलियन  गैलन  पानी  जमीन  के
 अन्दर  से  निकाल  कर  दे  रहे  हैं  ।  लेकिन सब
 जगह  जमीन  के  प्रकार  का  पानी  पीने  क ेलायक
 नहीं  समझा  जाता  ny  कई  जगह  पानी  खारा  भी
 है  ।  जहां  तक  मिल  सकता  है  वहां  तक

 शी  दामेद्बरानन्व  :  प्रत्यक्ष  जी,  मेरा  एक
 व्यवस्था  का  सवाल  है  ।

 ग्रध्यक्ष  महोदय  :  इस  में  व्यवस्था  कैसे
 झा  गयी  t  प्राय  बैठ  जाइए,  उनका  जवाब  तो
 सुन  लीजिए  |

 wo  सुशीला  नायर  :  श्रीमान्‌ मैं  ने एक
 विशेषज्ञ  को  भी  बुलाया  था  यह  पता  लगाने
 के  लिए  कि  भूगर्भ  से  कहां  पानी  मिल  सकत।  है  ।
 उन्होंने  भी  उस  के  बारे  में  कुछ  सलाह  मशविरा
 दिया  है,  पौर  हम  ने  एक  फ्रेंच  स्पेशलिस्ट  से
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 भी  इस  के  बारे  में  बात  चीत  की  है  1  जहां
 जमीन  के  इन्दर  पानी  मिल  सकता  है  वहां  हम
 जरूर  लेते  हैं  1

 were  महोदय  :  स्वामी  जी,  ग्रुप  का
 क्या  व्यवस्था  का  प्रश्न  है  ?

 श्री  रामेइआरानम्व:  मेरा  कहना  यह  है
 कि  प्रापक  कौर  प्रंग्रेज़ों  क ेशासन  से  पहले  दिल्‍ली
 में  कुंबे  थ ेकौर  बहुत  बरच्छा  पाती  निकलता  था
 शौर  अब  भी  निकलता  है,  नलकों  से  पानी
 निकलता  है  ।  लेकिन  यहां  ऐसा  उसर  दिया
 जाता  है  कि  दिल्ली  में  जमीन  के  प्रकार  का
 पानी  पीने  के  लायक  नहीं  है  1  यदि  माननीय
 मंत्री  महोदया  चाहें  तो  यहां  से  हजारों  मन
 पानी  पीने  के  लिए  मैं  उन  की  कोठी  पर  भिजवा
 सकता  हूं  i  यहां  पर  ऐसा  जसत  उत्तर  दिया
 जाता  है,  वह  न  दिया  जाए,  यही  मेरा  व्यवस्था
 का  प्रश्न  है  ।

 मध्यक  महोदय  :  छापने  उनका  सारा
 उत्तर  सुना  नहीं  था  t  प्रखर  सुनते  तो  शायद
 आपको  यह  प्रश्न  करने  की  जरूरत  न  होती  ।
 उन्होंने  कहा  कि  पानी  के  लिए  ट्यूब  बैल
 लगाए  हुए  हैं,  उन  से  पानी  निकाल  कर  दिया
 जा  रहा  है  ny  कहीं  कहीं  ऐसा  पानी  है,  जो  पीने
 के  इस्तेमाल  में  भरा  सकता  है  भ्र ौर  कुछ  जगह
 का  पानी  ऐसा  है  जो  पीने  के  इस्तैमाल  में  नहीं
 ा  सकता  |  मेरे  दरवाजे  के  सामने  भी  ऐसा
 एक  ट्यूब  बैल  है,  वर्क  उसका  पानी  पीने  के
 लायक  नहीं  है  1  सवाल  यह  है  कि  क्या  उसको
 किसी  तरह  प्रासेस  करके  पीने  के  काबिल
 बनाया  जा  सकता  है  1  इसमें  व्यवस्था  का  प्रदान
 कहां  प्राता  है  a  श्राप  गलती  में  है  t

 की  रामेइबरानम्द:  पानी  दिल्ली  में  है,
 कब  भी  वह  पानी  पिया  जाता  है,
 नलकों  में  बहुत  अच्छा  पानी  प्राता  है  1  हम
 अभी  भी  सीताराम  बाजार  राय  समाज  से
 यह  पानी  पीकर  सा  रहे  हैं  /  प्रा पकी  कोटी  के
 सामने  का  पानी  ख़राब  हो  सकता  है  |  लेकिन
 जहां  अच्छा  है  वहां  से  तों  निकाला  जा  सकता
 है ।
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 Shri  Basappa:  Is  it  a  fact  that
 there  is  a  lot  of  misuse  of  drinking
 water  for  gardening  purposes;  if  50,
 may  I  know  the  extent  of  it  and
 what  steps  have  been  taken  to  pre-
 vent  such  misuse?

 Dr.  Sushila  Nayar:  I  believe  no
 substantial  amount  of  drinking  weter
 is  used  for  gardening,  for  the  simple
 reason  that  it  is  very  expensive  to  do
 so,  If  there  are  certain  areas  where
 it  may  be  used,  efforts  are  being
 made  to  check  it  and  the  Housing
 Ministry  is  also  looking  into  it.

 मैं  स्वामी  जी  से  भी  निवेदन  कर  दूं
 कि  60  लाख  गैलन  रोज  का  पानी  हम  नल
 से  निकाल  कर  पीने  के  वास्ते  दे  रहे  हैं  t
 कहीं,  कहीं  प्रच्छा  पानी  है  यह  हम  जानते
 हैँ  |

 झब् यक्ष  महोदय  :  जहां  वह  खराब  पानी
 है  एक  दफे  मझे  भी  कपाल  आया  कि  गार्डनिंग
 को  प्रनफिल्टर्ड  वाटर  नहीं  मिलता  कौर  बह
 खराब  पानी  फिर  जमुना  में  भेजा  जा  रहा  है
 तो  वह  पानी  क्‍यों  नहीं  बचायें  क्योंकि  पीने
 के  लिए  नहीं  तो  कम  से  कम  उन  को  गार्डनिंग
 के  लिए  तो  मिल  सकता  है  t

 Wo  सुशीला  शायर:  यह  जो  सुझाव
 बाप  ने  दिया  है  यह  सुझाव  हम  ने  भी  इन  विशेष-
 बलों  के  सामने  रक्‍खा  है  कौर  अभी  जो  बाहर
 से  भी  विशेषज्ञ  प्रिये  थे  उन  के  साथ  भी  यह
 सलाह  मशविरा  हुमा  -  यह  भी  एक  आइटम
 है  किस  पर  विचार  किया  जायगा  ।

 ी  यशपाल  सिह  :  यह  बाहर  से  करे
 विशेषज्ञ  जाये  थे,  डाक्टर  टेलर  उन्हों  ने  भ्र पनी
 रिपोर्ट  में  लिखा  है  कि  मुझे  भाशचयं  है  कि
 दिल्ली  राजधानी  के  लोग  किस  प्रकार  से  प्रगति
 जिंदगी  चला  रहे  हैं  जब  कि  न  कोई  लैबों-
 रोटरी  का  इंतजाम  है,  न  कोई  ऐसा  इंतजाम  है
 कि  पानी  को  भ्रक्छे  तरीके  से  साफ  रक्खा
 जा  सके  पौर  जब  लक  गंदा  पानी  साफ व
 मीठे  पानी  में  सिल  कर  लोगों  की  लंदसस्ती
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 को  खराब  करता  रहता  है  तो  मैं  जानना  चाहता
 हैं  कि  डाक्टर  टेलर  की  रिपोर्ट  पर  सरकार  ने
 क्या  ऐक्शन  लिया  हैं  ?

 Wo  जुती ला  नायर:  श्रीमान,  मान-
 नीय  सदस्य  ने  रिपोर्ट  को  या  तो  पूरा  पढ़ा
 नहीं  है  था  उस  के  समझने  में  उन्हें  कुछ  फर्क
 सुधा  है  ।  डाक्टर  टेलर  ने  यह  लिखा  है  कि
 जमुना  के  पानी  में  यह  पॉल्यूशन  श्री  जाता  है
 खास  कर  बरसात  के  मौसम  में  लेकिन  जहां
 तक  पीने  के  पानी  का  सवाल  है  वह  ठीक  से
 शुद्ध  कर  के  तैयार  कर  के  भेजा  जाता  है
 शौर  यूनिफार्म  सारे  समय  उसकी  क्वालिटी
 ठीक  रही  है  ।  इस  के  अलावा  उन्होंने  बेबो-
 रोटरी  वगैरह  बढ़ाने  की  सलाह  दी  है,  उस
 पर  बिचार  हो  रहा  है  ny

 श्री  यशपाल  सिंह  :  क्‍या  कोई  बढ़ायी
 गयी  हैं  ?
 Shri  8,  M,  Banerjee:  वा  his  first

 reply  the  Deputy  Minister  stated  that
 there  was  shortage  of  water  in  the
 month  of  June  1965.  I-  want  to  know
 whether  hig  attention  has  been  drawn
 to  the  acute  shortage  of  walter  =  in
 South  Delhi,  especially  in  Vinaynagar
 and  other  places,  where  water  Js  not
 availatile  even  for  an  hour,  4  would
 like  to  know  what  steps  have  been
 taken  to  have  improvement  there.

 Dr,  Sushila  Nayar:  No,  Sir;  there
 Was  some  complaint  earlier.

 Shri  s.  M.  Banerjee:
 there  is  complaint.

 Even  today

 Dr.  Sushila  Nayar:  With  improve-
 ment  in  presure  in  different  parts,
 the  situation  has  been  considerably
 Telieved.

 sit  wo  ato  तिवारी  :  प्रैशर  में  कमी
 हैं  ने  की  वजह  से  पानी  बहुत  जगहों  में  नहीं
 पहुंच  रहा  है  तो  मैं  जानना  चाहता  हूं  कि  इस
 प्रैशर  को  ठीक  रखने  के  लिए  क्‍या  इंतजाम
 किया  जा  रहा  है  ?

 Wo  सुन् तोला  मायर:  श्रीमन्‌,  इस  के  लिये
 भी  कुछ  बूस्टर  पम्प  लगाये  गये  हैं  कौर  उस  के
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 उपरान्त  कुछ  नये  रिजरवायर्स  और  नई  लाइनें
 डालने  की  योजना  बन  रही  है  जिस  से
 कि  डिस्ट्रीब्यूशन  में  ज्यादा  सहूलियत  हो
 जाय  |
 Dr.  L,  M.  Singhvi:  I  would  like  to

 know  as  to  what  is  being  done  to
 increase  and  improve  the  pressure
 throughout  the  duration  of  the  availa-
 bility  of  water,  The  difficulty  is  that
 pressure  of  water  is  not  enough  aud
 the  duration  is  very  short  in  various
 parts  of  Delhi,  I  would  like  to  know
 what  is  being  done  to  improve  the
 situation.

 yr.  Sushila  Nayar:  |  have  already
 given  the  answer  to  that.

 Shrj  A.  N.  Vidyalankar:  With  re-
 ference  to  the  answer  to  part  (a)  of
 the  question,  may  I  know  how  the
 Government  has  ascertained  the  facts
 and  whether  the  statement  regard-
 ing  the  extent  of  the  trouble  and
 duration  of  the  trouble  is  not  an
 under-statement?

 Dr,  Sushila  Nayar:  No,  Sir.  My
 hon,  colleague  has  given  the  exact
 timings.  On  the  2nd  June  in  the
 early  morning  at  about  4.3)  or  2.30
 am.  the  leak  was  detected,  Imme-
 diately  the  staff  went  there.  When
 the  water  level  receded  they  started
 the  repair  work,  which  was  com-
 pleted  by  4  a.m.  on  the  ard.  Water
 was  released  on  a  limited  gscaole,—
 instead  of  4  cft.  it  was  2  cft—on  the
 3rd.  On  the  4th  the  supply  became
 normal,

 sh  awe  प्रभाकर  :  पश्चिमी  दिल्‍ली  के
 लिए  कहा  गया  कि  पीने  के  पानी  की  सप्लाई
 ठीक  है  ।  मैं  पश्चिमी  दिल्ली  में  रहता  हूं  शौर
 पीने  के  पानी  की  प्रावस्था  वहां  पर  यह  है  कि
 पानी  की  सप्लाई  के  घंटे  काफी  कम  कर  दिये
 गये  हैं  लेकिन  फिर  भी  नलों  में  पानी  नहीं
 जाता  है  तो  उस  का  क्‍या  कारण  है  ?
 Shri  P.  8.  Naskar:  It  is  a  fact  that

 water  supply  is  not  up  to  expecta-
 tions  in  West  Delhi  in  sumer  months.
 But  I  would  appeal  to  the  hon,  Mem-
 ber  to  see  that  water  is  not  wasted
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 in  the  public  hydrants.  It  looks  as
 if  it  is  nobody's  business  to  close  the
 public  tap  and  water  contimunily
 flows  and  is  wasted.  I  would
 appeal  to  the  hon.  Member  to  ensure
 that  at  least  in  his  area  this  does  not
 happen.

 शो  हुकम  स्व  कछुबाय  :  शायद  मंत्री
 महोदय  को  पता  होगा  कि  अभी  हाल  ही  में
 दिल्‍ली  में  जनसंघ  का  एक  बहुत  बड़ा  प्रदर्शन
 हुआ  या  ।  उस  की  एक  महीने  पहले  सूचना
 थी  कि  इतने  १,धिक  लोग  दिल्ली  में  उस  प्रचार
 पर  जाने  वाले  हैं  लेकिन  i6  तारीख  के  रोज
 लोगों  को  पानी  की  काफी  कठिनाई  हुई,
 काफी  लोगों  को  पानी  नहीं  मिला  तो  यह  जो
 लापरवाही  हुई  उस  का  क्‍या  कारण  है  ?
 यहां  से  लोग  गलत  प्रसर  ले  कर  गये  कि  दिल्‍ली
 में  पानी  पीने  के  लिए  नहीं  मिलता  |  जब  सब
 को  पता  था  कि  इतने  भ्र धिक  लोग  दिल्‍ली  में
 बाहर  से  कराने  वाले  हैं  तो  उन  के  पीने  के  पानी
 की  व्यवस्था  ठीक  रक्‍खी  जानी  चाहिए  थी
 मैं  जानना  चाहता  हूं  कि  क्या  ऐसी  कोई  व्यवस्था
 सम्बद्ध  प्राधिकारियों  द्वारा  की  गई  थी  ?

 To  सुशीला  साथर  :  जिस  पार्टो  ने  यह
 डिमांसद्रेशन  अरेंज  किया.  था  उस  को  अपने  साथ
 थोड़े  से  टैक्स  भी  ले  कराने  चाहिए  थे  ।

 श्री  हुकम  धन्य  कछवाय  :  मेरी  समझ  में
 उत्तर  साफ  नहीं  प्राया  T

 अध्यक्ष  महोदय  :  प्राय  को  इंतजाम
 पहले  उन  सेमिल  कर  कर  लेता  चाहिए  था  ।

 जी  हुकम  दि... क  कछवाय  :  खुफिया  रिपोर्ट
 थी  कि  इतने  लोग  बाहर  से  दिल्ली  में  इस
 अवसर  पर  जाने  वाले  हैं  सरकार  का  कर्तव्य
 था  कि  वह  पानी  का  उन  के  लिए  माकूल
 इंतजाम  करती  ।  जो  मंत्री  जी  ने  उत्तर  दिया
 बह  कोई  उत्तर  नहीं  है  ।
 Shri  Karni  Singhji:  In  view  of  the

 Tapid  expansion  of  Delhi,  may  I  know
 why  Government  does  nut  propose
 ensuring  adequate  water  lies  be-
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 fore  new  townships  are  allowed  to
 spring  up?

 Dr.  Sushila  Nayar:  It  is  being
 done.  Efforts  are  also  being  made  to
 co-ordinate  water  supply  with  the
 coming  in  to  existence  of  new
 colonies.  As  the  Deputy  Minister  has
 stated,  there  has  been  some  talk  on  8
 joint  scheme  for  Gaziabad  and  certain
 parts  of  Delhi.  Ail  this  is  being  taken
 into  consideration.

 थी  तुलसीदास  जाधव  :  दिल्ली  शहर
 की  बढ़ता  आवादी  को  छाल  में  रखते  हुए
 झोर  यह  देखते  हुए  कि  कभी  तो  बिजली  कन
 होती  है  भर  कभी  पानी  की  कमी  पहली  है
 क्या  सरकार  ने  कोई  ऐसी  दीर्घकालीन  योजना
 तैयार  की  है  जिस  से  कि  दिल्‍ली  शहर  के  लिए
 उचित  व्यवस्था  हो  सके  ?

 wo  सुशीला  नायर  :  जी  हां  ।  लम्बे
 काल  की  योजना  बनाई  गई  है  ।  पौर  जो  कि
 इस  स्टेटमेंट  में  ही  बताई  हुई  है  ।

 Special  Audit  Report  on  Orissa
 Government  transactions

 +

 95,  J  Shri  Hari  Vishnu  Kamath:
 ae  Shri  C.  K.  Bhattacharyya:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  Nos.  968  and  987  on
 22nd  April,  965  regarding  the  special
 Audit  Report  on  the  transactions
 between  the  Orissa  Government  and
 the  Orissa  Agents,  Kalinga  Tubes  ana
 Kalinga  Industries  and  state:

 (a)  whether  the  Audit  Reports
 within  the  meaning  of  Article  5l(2)
 of  the  Constitution  have  been  trans-
 mitted  to  the  Governor  of  Orissa  for
 beirz  laid  before  the  State  Legisla-
 ture;

 (b)  if  so,  when  they  have  been  so
 laid;

 (c)  if  not,  the  reasons  fo:  the
 delay;  and



 ‘871  Oral  Answers  AUGUST

 (d)  whether  the  reports  will
 laid  on  the  Table  of  the  House?

 be

 The  Minister  of  Planning  (Shri
 B.  RB,  Bhagat):  (8)  Yes,  Sir.

 (b)  and  (c).  The  Orissa  Legisla-
 ‘ture  has  not  met  since  the  Audit  Re-
 port  was  received  by  the  State  Gov-
 ‘ernment.  The  Report  has  not,  there-
 fore,  been  laid  before  the  State
 Legislature  so  far.

 (d)  No,  Sir,  The  Audit  Reports  on
 the  Accounts  of  State  Governments
 are  not  laid  on  the  Table  of  the
 House.

 Shri  Hari  Vishnu  Kamath:  Has  the
 Minister's  attention  been  drawn  to  a
 statement  by  the  Leader  of  the  Oppo-
 sition  in  the  Orissa  Legislature,
 charging  the  Government  or  the
 Governor  with  unconscionable  delay
 in  summoning  the  next  session  of  the
 Legislative  Assembly  of  Orissa,  and
 to  another  report  in  the  Orissa  press
 just  a  couple  of  days  ago  to  the  effect
 that  the  Orissa  Government  is  apply-
 ing  either  persuasion  or  pressure  on
 the  Comptroller  and  Auditor-General
 to  soften  or  amend  some  of  his
 remarks  in  the  report  and,  if  so,  are
 there  reasons  to  believe  that  the
 Government  of  Orissa  is  deliberately
 stalling  the  presentation  of  the  report to  the  Legislative  Assembly  because,
 ag  I  am  reliably  given  to  understand,
 the  remarks  and  strictures  in  the
 report  are  even  mote  damaging  to
 Mr,  Biju  Patnaik  and  Mr.  Biren  Mitra
 than  the  CBI  findings  were?

 Mr.  Speaker:  How  can  the  Cen-
 tral  Minister  answer  this  question?

 Shri  Harl  Vishnu  Kamath:  There
 are  reasons  to  believe......

 An  hon.  Member:  It  is  not  correct.

 Shri  Harl  Vishnu  Kamath:  Are
 you  the  Minister  to  reply?  Walt  for
 some  years...  (Interruptions)  Sir,
 why  don't  you  pull  him  up?

 Mr,  Speaker:  He  should  ignore
 that.
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 Shri  Hari  Vishnu  Kamath:  You
 pull  us  up  and  you  do  not  pull  them
 up.

 Mr.  Speaker:  He  has  put  the  ques-
 tion.

 Shri  Hari  Vishnu  Kamath:
 meantime,  he  butts
 business  to  do  that.

 Mr.  Speaker:
 question  to  put?

 Shri  Hari  Vishnu  Kamath:
 their  attention  been
 press  reports?

 Shri  T.  T.  Krishnamachari:  There
 were  three  different  questions  involv-
 ed,  I  wil]  answer  one.

 Mr.  Speaker:  He  may  answer  only.
 one,  that  is,  as  to  whether  his  atten-
 tion  has  been  drawn  to  these  press
 reports.

 Shri  T.  T.  Krishnamachari:  |  would
 like  to  say  one  thing  in  regard  to  the
 Auditor  General  being  pressurised.
 The  Auditor  General  is  a  very  strict
 man.  Even  informally  he  did  not
 tell  me  anything.  He  said,  “The
 Government  of  India  has  nothing  to
 do  as  to  when  I  submit  the  report".
 He  only  gave  the  technical  position
 which  I  placed  on  the  Table  of  the
 House  on  the  last  occasion.  The
 House  should  certainly  support  the
 Auditor  General  who  is  a  person  who
 will  not  be  pressurised  at  all.

 In  the
 in;  he  has  no

 Has  he  another

 Has
 drawn  to  the

 In  regard  to  another  matter,  I  have
 not  seen  the  reports.  Even  if  I  see
 them,  I  am  practically  in  the  same
 position  as  the  hon.  Member  to  be
 able  to  influence  it  one  way  or  the
 other.

 Shri  Harl  Vishng  Kamath:  May  I
 know  whether  it  is  not  possible,  as  a
 special  case,  because  the  Orissa
 affairs  were  made  known  to  the  out-
 side  world  through  the  CBI  Report
 laid  on  the  Table  of  the  House....--
 (Interruption).  I  am  proud  of  that.
 What  have  you  got  to  say?  I  did  lay
 it

 Mr.  Speaker:  I  would  req
 to  put  his  question.

 t  him
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 Shbrj  Hari  Vishnu  Kamath:  |  wel-
 come  the  interruption,  but  I  will  hit
 back.  You  pull  me  up,  but  you  may
 pull  him  up  also.

 Mr.  Speaker:  He  is  putting  a  ques-
 tion.  He  should  not  express  his
 Pleasure  by  getting  angry.

 Shri  Hari  Vishnu  Kamath:  Why
 should  they  express  something?  Why
 ean't  you  pull  them  up?

 Shri  Hanumanthalya:
 appreciating  you.

 Shri  Hari  Vishnu  Kamath:  There-
 fore,  I  am  appreciating  the  Interrup-
 tion,  Because  the  misdoings  of

 They  are

 Mr.  Biju  Patnaik  and  Mr.  Mitra
 were  made  known  to  the  out-
 side  world  by  the  C,  8.  I.  Report
 which  was  laid  on  the  Table  of  the
 House,  by  your  leave,  ia  it  not  pos-
 sible,  as  a  special  case,  for  the
 Finance  Minjster  to  tell  the  House
 whether  the  list  of  those  reports
 could  be  conveyed  to  the  House,  If
 not  today,  at  a  later  date?

 Shri  T.  T.  Krishnamachari:  That
 is  not  within  my  purview.  It  is  with-
 in  the  realm  of  the  responsibility,  if
 there  is  any,  of  the  Home  Minister.

 Shri  C.  E.  Bhattacharyya:  ]  would
 like  to  know  whether  the  Finance
 Minister  has  any  idea  about  the  re-
 commendations  that  might  have  been
 made  in  the  report,  If  he  says  ‘No’,
 I  have  nothing  more  to  ask.

 Shri  T.  T.  Krishnamachari:  No,
 Sir;  I  have  no  idea  at  all.

 Reduction  tn  U.K.  Bank  Rate
 +

 f  Shri  Bibhut!  Mishra:
 |  Shei  K.  N.  Thwary:

 Shri  P.  R.  Chakravertt:
 Shri  P.  C.  Borosgh:

 ‘si.  ]  Shri  0.  om  Sharma:
 Shri  M.  L.  Dwivedl:
 Sbri  5,  C.  Samanta:
 Shri  Subodh  Hansda;
 Bhri  Yashpal  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 880  (Ai)  LSD—2.
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 British  Bank  rate  has  been  reduced
 by  |  per  cent  by  the  U.K.  Govern-
 ment  in  June,  1965:  and

 (bd)  if  so,  its  reaction  on  the  Indian
 economy  and  investment?

 The  Minister  of  Plannig  (Shri  छह,
 R.  Bhagat):  (a)  Yes,  Sir.

 (9)  The  effects  of  this  measure  on
 the  Indian  economy  ag  at  present
 are  likely  to  be  negligible.

 aft  विभूति  मिशन :  यह  कहा  जाता  है  कि
 इंगलैंड  का  बैंक  रेट  घट  जाने  से  हमारे  देश  के
 व्यापारी  जो  सामान  लाते  हैं  दौर  जो  यहां  कर्ज
 पते  हैं,  उत  को  लोन  मिलने  में  बाघा  पड़  गई
 है  T  क्‍या  यह  बात  सच  है  ?

 शी  ao  To  भगत  :  बाघा तो  नहीं  पड़ती
 है  t  ere  लोन  मिलता  है,  तो  उस  समय  जो
 बैंक  केट  रहता  है,  उस  की  दर  से  चार्ज  किया
 जाता  है  |

 जमी  विभूति  सिख :  क्या  यह  सही  है  कि
 अंक  रेंट  घट  जाने  से  वहां  के  प्राणियों  को
 ज्यादा  लोन  मिल  जाता  है  कौर  हिन्दुस्तान  के
 आदमियों  को  इंगलैंड  से  लोन  नहीं  मिलता
 है?

 शमी  wo  Tho  भगत  :  ऐसी  बात  नहीं  है  ।
 की  कभी  ऐसा  भी  होता  है  कि  प्यार  वहां  दर
 कम  हों  गई  कौर  वह  यहां  के  मुकाबले  में
 बराबर  हो  या  कम  हों,  तो  कुछ  लोग  वहां  से
 यहां  भी  रुपया  ले  पाते  हैं  ।

 क्रि  कह  ao  'लिबासों  :  हंगल  ते  जो
 बैंक  रेट  घटा  दिया  है,  भारत  सरकार  ने
 यहां पर  जो  बैंक  रेट  बढ़ा  दिया  है,  क्या  वह  उस
 को  घटाने  का  विचार  कर  रही  है  ?

 ही  अ०  Clo  भगत  :  इस  मामले  में  हम
 स्वतन्त्र  हैं  -  हम  झपने  हिसाब  से  बैंक  रेट
 हटायेंगे  था  बढ़ायेंगे  ।

 Shri  P.  BR.  Chakraverti:  In  the  con-
 text  of  the  financial  stringency,  ape-
 cially  with  regard  to  foreign  ex-



 875  Oral  Answers

 change,  does  the  Government  pro-
 pose  devaluation  of  the  rupee?

 Shri  B.  R,  Bhagat:  The  Finance
 Minjster  has  discounted  the  idea.  I
 think  the  question  does  not  arise.

 Shri  P.  RB,  Patel:  The  Bank  Rate
 has  been  reduced  in  Great  Britain,
 but  the  Bank  rate  of  interest  in  our
 country  is  about  9  per  ecnt  and  the
 market  rate  comes  to  8  per  cent.
 I  want  to  know  whether  the  cost  of
 production  in  our  country  would  be
 more  than  the  cost  of  production  in
 Great  Britajn  and  we  cuuld  not  send
 our  goods  outside  the  country.

 Shri  8.  R.  Bhagat:  I  do  not  know
 where  he  got  the  figures  9  and  18.
 The  Bank  Rate,  after  reduction,  is  6
 per  cent  at  both  the  places.

 Shri  D.  0,  Sharma:  May  I  know
 whether  India,  being  a  member  of
 the  Commonwealth,  was  consulted
 formally  or  informally  before  the
 Bank  Rate  was  seduced  by  the  U.  K.
 Government  and  if  nof,  what  are  the
 obligations  of  being  a  member  of  the
 Commonwealth?

 Shri  B.  R.  Bhagat:  No  obligation  in
 this  respect;  neither  Government
 consults  the  other.

 wt  Wo  ला०  गरीबी  :  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  ू  to  में  बैंक  रेट  घट
 जाने  के  कारण  भारतीय  बैंकों  पर  यह  असर
 पड़ा  है  कि  वे  नये  रेटों  की  एनाउंसमेंट  से
 पूर्व  डिपाजिट  किये  गये  रुपये  पर  पुराने
 रेट  का  इन् ट्रस्ट  देते  हैं  प्रौढ़  एनाउंसमेंट  से  पूर्व
 दिये  गए  लोन  पर  नये  रेट  से  ट्रस्ट  जाज
 करते  हैं  7 मिसाल  के  तौर  पर  छपरा  हैजल
 बैंक  भें  ऐसा  किया  गया  है।  दौर  भी  बैंकों
 में  ऐसा  हो  रहा  है  ।

 श्री  ब०  tro  भगत  :  इंगलैंड  में  क्या  होता
 है,  हमारे  बैंक  के  डिपाजिट  रेट  पर  उस  का
 कोई  असर  नहीं  है  ।

 गयी  avers  fag  :  क्‍या  सरकार  यह
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 बता  सकती  है  कि  बैंक  रेट  मेंबर  बारीसे
 हमें  कितना  नुकसान  या  फायदा  हुआ  है  ?

 श्री  wo  to  भगत  :  मैं  ने  कहा  है  कि
 इस  का  बहुत  मामूली  प्रसर  होगा  t
 Shri  Sham  Lal  Saraf:  The  contro]  of

 bankers’  money  is  understandable.
 But  in  a  developing  ecunomy  ag  we
 have  in  our  country,  is  the  Govern-
 ment  aware  that,  for  legitimate  pur-
 poses,  money  has  become  scarce  ant
 if  at  all  it  js  available,  it  is  dear.

 Shri  B.  RB,  Bhagat:  It  has  nothing
 to  do  with  the  going  up  or  coming
 down  of  the  Bank  Rate  in  England.

 Shrimatj  Ramdularj  Sinha;  May  है
 know  whether  it  is  a  fact  that,  du-
 ring  this  period,  there  has  been  im-
 crease  in  the  rates  of  Indian  banks
 and  if  so,  why  it  was  not  possible  to
 allow  a  proportionste  reduction  im
 the  transaction  of  Indian  banks?

 Shri  R.  Bhagat:  We  are  not
 governed  by  the  rates  of  U.  K.  Bank
 Act.  We  have  our  own  independent
 judgment.  We  do  it  for  our  own
 economic  considerations.  It  is  true
 that  recently  the  deposjt  rates  of
 Indian  banks  have  gone  up.

 Separate  Plan  for  Agriculture

 f
 Shri  Vidya  Charan  Shukla:
 Shri  R.  s.  Pandey:
 Shri  Rameshwar  Tantia:
 Shri  5.  0.  Samanta:
 Shri  Bibhuti  Mishra:
 Shri  हू,  N.  Tiwary:

 Will  the  Minister  of  Planning  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  579  on  the  25th
 March,  965  and  state:

 (a)  whether  Government  have  con-
 sidered  g  separate  plan  for  agricul-
 tural  production  both  at  the  Central
 and  State  levels  in  order  to  give  more
 impetus  to  the  agricultural  produc-

 (b)  if  so,  its  salient  features;  and
 (c)  the  final  decision  of  Govern—

 ment  in  the  matter?
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 The  Minister  of  (Shri
 B.  BR  Bhagat):  (a)  to  (८).  It  is  pro-
 posed  to  prepare  a  separate  publica-
 tion  entitled  “Agricultural  Develop-
 ment  in  the  Fourth  Five  Year  Plan,
 966-7I".  The  State  Governments
 have  been  asked  to  make  the  details
 available  for  the  purpose.  A  tentative
 table  of  contents  of  the  proposed  pub-
 lication  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library,  see
 No.  LT-4566/65].

 Shri  Vidya  Charan  Shukla:  The
 table  is  not  available  along  with  the
 statement.  It  has  not  been  given  to
 us,

 Mr.  Speaker:  I  shall  find  out  then.
 Shri  Vidya  Charan  Shukla:  May  I

 know  if  the  Government  of  India
 have  fixed  up  some  guiding  principles
 or  directives  for  the  framing  of  this
 agricultural  plan?  If  so,  what  are
 those  guiding  principles  or  directives
 which  have  been  fixed  for  prepara-
 tion  of  this  plan  and  have  they  been
 communicated  to  the  State  Govern-
 ments?

 Shri  B.  E.  Bhagat:  The  State  Gov-
 ernments  have  been  asked  to  give
 full  details  of  their  scales  and  pro-
 grammes  covered  under  various
 heads  of  Agricultura]  Development.
 Also  details  about  other  programmes
 like  major  or  minor  irrigation,  rural
 manpower  development,  fertiliser  re-
 quirements  and  other  industria]  in-
 puts  required  to  fulfil  those  pro-
 grammes  have  to  be  given.  The  Table
 of  Contents  gives  all  the  details.  T
 am  sorry  if  my  hon.  friend  has  not
 got  a  copy  of  the  same.

 Shri  Vidya  Charan  Shukla:  I  want
 to  know  whether  any  guiding  prin-
 ciples  have  been  laid  down  by  the
 Planning  Commission,  and  if  so,  what
 they  are.

 Shri  B.  B.  Bhagat:  It  is  difficult  to
 give  all  the  details,  but  broadly  the
 Table  of  Contents  specifies  32  heads
 under  which  these  details  have  to  be
 given.  And  as  I  said,  broadly,  all  the
 achemes  and  programmes  for  agricul-
 tura|  development  during  the  Fourth
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 Flan  period  have  to  be  given  along
 with  the  other  requirements  in  re-
 gard  to  agriculture,  whether  it  be
 man-power  requirement  or  material
 requirement  or  industrial  require-
 ments  and  so  on;  these  have  to  be
 provided  in  an  integrated  way.

 Mr,  Speaker:  The  Question  Hour  is
 now  over.  Next  item.

 Shri  Hem  Barua:  Could  you  please
 ask  the  Health:  Minister  to  answer
 Q.  No.  997

 Mr,  Speaker:  I  canpot  ask  her  to
 reply.  It  is  for  her  to  make  that
 request.

 Shri  Hem  Barua:  May  I  appeal  to
 the  hon.  Health  Minister  to  reply  to
 Q.  No.  99  relating  to  gastro-enteritia
 in  Assam?  =

 Mr.  Speaker:  I  am  sorry.  We  shall
 now  take  up  the  Calling-attention-
 notice.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Gastro-Enteritis  in  Assam

 (  Shri  P.  C,  Borooah:
 |  Shri  Hem  Barua:

 |  Shri  Yashpal  Singh:
 |  Shri  Hukam  Chand

 ap.  a  Kachhavalya:
 |  Sbrimat!  Jyotena  Chanda:

 Dr,  Saradish  Roy:
 Shri  BR.  Barua:
 Shri  Madhu  Limaye:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  gastro-
 enteritisicholera  took  a  heavy  toll  of
 life  in  recent  months  in  the  Eastern
 Zone  particularly  in  Assam;

 (b)  if  so,  the  total  number  of
 deaths  on  this  account  since  May,
 985  in  that  region  as  a  whole  and  in
 Assam;  and
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 (९)  the  action  taken  by  Government
 in  this  regard?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes,  Sir.

 (b)  The  total  number  of  deaths  on
 this  account  for  the  period  May  to
 end  of  July,  1965,  for  the  region  as
 a  whole  was  approximately  2,150  out
 of  which  806  deaths  occurred  in
 Assam.  Of  the  total  number  of  2.50
 deaths  the  figure  for  Orissa  of  9
 deaths  is  till  July  24  and  for  Tripura
 of  4  deaths  ie  tl]  July  es

 (c)  No  Centra]  assistance  has  been
 sought  for  by  any  of  the  States  in  the
 Eastern  Zone  except  Assam,  Imme-
 diately  on  hearing  about  the  out-
 break  of  Gastro-enteritis  in  Kamrup
 District  of  Assam,  an  Epidemiological
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 overall  percentage  of  profit  from  all
 Public  Undertakings  in  the  country  is
 only  2  per  cent  of  the  total  invest-
 ment  of  about  1,780  crores  till  to
 date;

 (b)  whether  any  survey  has  been
 made  to  find  out  the  reasons  for  the
 low  profit;  and

 (९)  if  so,  the  reasons  therefor?

 The  Minister  of  Planning  (Shri
 B.  BR.  Bhagat):  (a)  An  overall  per-
 centage  of  this  type  is  somewhat  mis-
 leading  as  about  forty  per  cent  of  the
 investment  is  on  projects  under  con-
 struction,  expansion  schemes  yet  to
 be  completed  and  promutional  and

 Team  from  the  All  India  Institute  of
 Hygiene  and  Public  Health,  Calcutta
 was  deputed  to  Assam  for  making  the
 Necessary  investigations.  In  addition
 to  this,  two  medical  officers  from  the
 Infectious  Diseases  Hospital,  Cal-
 cutta,  have  also  been  deputed  to
 demonstrate  to  the  Medical  Officers,
 particularly  in  the  two  heavily  in-
 fected  districts  of  Kamrup  and  Dar-
 rang,  the  modern  methods  of  treat-
 ment  of  cholera,  Another  team  con-
 sisting  of  one  Medical  Oficer  with
 ancillary  staff  from  the  Cholera  Re-
 search  Centre  ofthe  indian  Council
 of  Medical  Research,  Calcutta  also
 proceeded  to  Assam  to  investigate  the
 exact  cause  of  this  outbreak,  The
 Director,  Central  Bureau  of  Health
 Intelligence  also  went  to  Assam  on
 22nd  June,  to  help  the  team  and  avo
 to  investigate  into  the  cause  of  the
 outbreak  of  this  disease.  i8  lakhs
 doses  of  cholera  vaccine  have  heen
 supplied  to  the  Government  of

 Assam during  the  months  of  June  ond  July,
 1963.

 prefit  from  Public  Undertakings
 f  Shri  S.  0.  Samanta:

 .  J  Shri  Subodh  Hania:
 100,  ५  pr,  FP.  N.  Khan:

 {  Shri  M.  L.  Dwivedi:
 Will  the  Minister  of  Finance  be

 leased  to  state:
 °  (a)  whether  it  lo  a  fact  that  the

 developmental  undertakings  which
 are  not  profit  making.  If  these  are  ex-
 cluded,  the  gross  profit  In  962-é4
 works  out  to  42  per  cent  of  the  in-
 vestment,

 (9)  and  (c).  The  position  was  sur-
 veyed  in  the  Annual  Report  on  the
 Working  of  Industrial  and  Commer-
 cial  Undertakings  of  the  Central  Gov-
 ernment  for  the  year  1963-64  piesent-
 ed  to  the  Lok  Sabha  on  9th  March,
 1965.

 LMF.  Delegation's  Visit  to  India

 Sbri  0.  C.  Sharma:
 Shri  BR.  s.  Pandey:

 |  Shri  Rameshwar  Tantia:
 |  Shri  Yashpal  Singh:

 Shrimati  Tarkeshwari  Sinha:
 Shri  D.  D.  Purl:
 Shri  P.  R.  Chakraverti:
 Shri  P.  c  Borooah:

 ५  Shri  Heda:
 |  Shri  Tridib  Kamar  Chan-
 |  dhurl:

 *101.

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  a  three-member  dele-
 gation  of  the  International  Monetary
 Fund  visited  India  during  the  second
 week  of  May,  965  to  hold  discussions
 on  India's  foreign  exchange  and
 balance  of  payments  problem;  and
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 (b)  if  so,  their  findings  and  the  out-

 come  of  their  visit?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  Three  officials  of
 the  International  Monetary  Fund
 visited  India  in  May,  956  to  have
 consultations  with  the  Government
 of  India  under  Article  XIV,  Section  4
 of  the  ILMLF.  Articles  of  Agreement.
 These  consultations  are  specifically
 directed  towards  an  appraisal  of  the
 need,  or  otherwise,  for  the  mainten-
 ance  of  restrictions  on  payments  and
 transfers  for  current  international
 transactions.

 (by  Under  Article  जाप,  Section  4
 of  the  LMF.  Articles  of  Agreement
 already  referred  to,  it  is  open  to  the
 Fund  to  point  out  that  “conditions  are
 favourable  for  the  withdrawal  of  any
 particular  restriction  or  for  the  gene-
 ral  abandonment  of  restrictions...
 The  International  Monetary  Fund  has
 not  made  any  such  report.

 Water  Pollution  Control  Board

 Shri  Shree  Narayan  Das:
 Shrimati  Savitri  Nigam:
 Shri  8.  C,  Samanta:
 Shri  M.  L.  Dwivedl:
 Shri  Hem  Raj:
 Shri  A.  K.  Gopalan:
 Shri  Madho  Limaye:

 Shri  Ram  Sewak  Yadav:

 "102,

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  2I4  on  the  6th
 May,  965  and  state:

 (a)  whether  the  question  of  setting
 up  of  Water  Pollution  Control  Boards
 at  the  Centre  and  in  the  States  has
 been  idered  as  nded
 a  Committee  of  experts  appointed  by
 the  Union  Government;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a8)  Yes,  Sir.

 (b)  It  has  since  been  decided  that
 Central  legislation  on  the  subject

 Written  Answers  {fo
 should  be  under.aken  by  a  single  law
 embodying  as  far  as  possible  the  pro- visions  suggested  by  the  Committee
 in  the  draft  Central  Water  Pollution
 Control  Act  and  the  draft  State  Water
 Pollution  Control  Act,  which  envi-
 sage  the  establishment  of  a  Central
 Water  Pollution  Control  Board  as  well
 as  State  Water  Pollution  Control
 Boards,

 Family  Planning

 f  Shri  Hem  Barna:
 Shri  P.  R.  Chakraverti:
 Shrimati  Savitrl  Nigam:
 Shri  M.  L,  Dwivedi:
 Shri  5.  C,  Samanta:
 Shri  Subodh  Hansda:
 Shri  Kindar  Lal: |  Shri  Vishwa  Nath  Pandey:

 |  Shri  Onkar  Lal  Berwa:
 |  Shri  Karnt  Singhil:

 Health  be

 #103.

 Will  the  Minister  of
 Pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  8  report  that  in
 British  Family  Planning  Clinics  8
 simple  method  of  contraception,  a
 ‘loop’  costing  2d.  only  is  used  and
 that  is  producing  exceptionally  fine
 results;  and

 (b)  if  so,  whether  Government  have
 examined  the  possibility  of  introduc-
 ing  it  in  their  Family  Planning
 Clinics?

 The  Minister  of  Health  (Dr  Sushila
 Nayar):  (a)  and  (b).  It  is  not  clear
 which  particular  report  the  Members
 are  referring  to.  Presumably,  they
 are  referring  to  the  use  of  I.U.C.D.  by
 the  International]  Planned  Parent-
 hood  Federation  in  their  clinics.  If
 80,  the  use  of  this  device  has  already
 been  included  in  our  Family  Planning
 Programme  and  special  emphaosia  is
 being  given  to  its  propagation.  A  spe-
 cial  Family  Planning  Information
 Week  to  propagate  the  use  of  this
 device  was  held  from  the  I5th  to  the
 2ist  July,  1985,  which  wag  very  suc-
 cessful.
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 Capitation  Fees

 (  Shri  P.  R.  Chakraverti:
 |  Shrimati  Savitri  Nigam:

 Shri  Raghunath  Singh:
 Shri  Vasudevan  Nair:

 |  Shri  Warior:
 |  Shri  Prabhat  Ear:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  4  re-
 gular  practice  ig  growing  up  in
 difffferent  regions  to  charge  capitation
 fees  from  students  seeking  admissio
 in  medical  colleges;

 (b)  whether  the  Central  Govern-
 ment  has  advised  the  State  Govern-
 ments  to  discourage  the  schemes  of
 starting  medical  colleges  relying  on
 the  abnormal  charges  made  in  this
 manner;  and

 (c)  whether  a  survey  has  becn
 made  to  find  out  the  financia]  resour-
 es  of  the  medical  colleges  already  in
 operation  and  those  which  are  in  the
 offing?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  Government  of
 India  are  aware  that  certain  private
 medical  colleges  in  the  country  have
 been  charging  capitation  fees  for  ad-
 mission.

 (b)  Yes,  Sir.
 (c)  No,  Sir.  However,  some  infor-

 mation  regarding  financial  resources
 of  certain  private  medical  colleges
 was  collected  by  the  Committee  ap-
 pointed  by  the  Government  of  India
 to  examine  the  working  of  the  private
 medical  colleges  in  the  country.  The
 Universities  generally  examine,  inter-
 alia,  the  financial  position  of  an  insti-
 tution  when  it  applies  for  affiliation
 andjor  permission  to  start  a  course.

 Central  Government  Health  Scheme
 Shri  M.  L.  Dwivedi:

 9108.  Shri  S.  C.  Samanta:
 |  Shri  Sebodh  Hansda:

 Will  the  Minister  of  Health  be
 Pleased  to  stute:
 _{a)  whethtr  Government  have  con-

 sidered  the  question  of  extending

 104,
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 the  Central  Government
 Scheme  all  over  the  country;

 Health

 (b)  if  so,  the  difficulties,  if  any,  in
 this  regard;

 (९)  whether  the  proposal  for  ex-
 tending  this  scheme  to  the  members
 of  the  public  all  over  Delhi  has  also
 been  considered;  and

 (8)  if  50,  the  main  features  thereof?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  Central
 Government  Health  Scheme  has  been
 extendeg  to  Bombay  with  eTect  from
 the  8th  November,  1963.  It  js  also
 proposed  to  extend  the  scieme  to
 other  major  citics  in  the  country
 namely  Caleutta,  Madras,  Nagpur
 during  the  Fourth  Plan  period.  The
 desirability  and  feasibi.ity  of  exten.
 sion  of  the  Scheme  to  Central  Gov-
 ernment  servants  stationed  at  Alla-
 habad,  Hyderabad  and  Amritsar  is
 also  under  consideration.  Due  to  the
 limited  resources  available,  the  ex-
 tension  of  the  scheme  to  all  areas
 will  have  to  be  done  by  stages.

 (c)  At  present  members  of  the
 general  public  residing  in  areas  serv-
 ed  by  eight  Central  Government
 Health  Schemes  dispensaries,  namely,
 Lakshmibai  Nagar,  Moti  Bagh,  Kid-
 wai  Nagar,  Andrews  Ganj,  Chanakya-
 puri,  Constitution  House,  North  Ave-
 nue  and  South  Avenue  are  covered
 by  the  scheme.  The  extension  of  the
 scheme  to  the  members  of  the  gene-
 ral  public  in  the  other  areas  will  be
 considered  in  the  light  of  the  avail-
 ability  of  necessary  funds  and  per- sonnel.

 (da)  A  copy  of  the  scheme  as  ex-
 tended  to  the  members  of  the  general
 public  in  Delhi  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  see  No. No.  LT-4567/65].
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 Pensions

 f  Dr.  L.  M.  Singbvi:
 Shrimat!  Savitri  Nigam:
 Shri  8.  C.  Samanta:

 |  Shri  M.  L.  Dwivedi:
 *106

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 ently  considered  the  possibility  of
 substantially  recasting  the  pattern
 and  quantum  of  pensions  with  a  view
 to  relate  the  pensions  of  thosein  re-
 tirement  to  the  level  of  pensions  cur-
 rently  granted  for  comparable  grades
 and  length  of  service;  and

 (b)  whether  the  present  scale  of
 is  idered  highly  inade-

 quate  by  Government  particularly  in
 wiew  of  the  extremely  high  cost  of
 living?

 The  Minister  of  Planuing  (Shri
 B.  R.  Bhagat):  (a)  No,  Sir.

 (b)  Pensions  are  based  on  the  pre-
 wailing  salary  scales  in  fixing  which
 Government  is  expected  to  take  into
 account  all  relevant  factors,

 Electronic  Computers  for  LLC.

 (Shri  Surendranath  Dwivedy:
 Sori  Ladrajit  Gupta:
 Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 "167,

 (a)  whether  the  question  of  in-
 troduction  of  Electronic  Computers  in
 the  Life  Insurance  Corporation  has
 been  finalised;

 (b)  whether  Government  have
 ‘examined  the  utility  of  the  machine; and

 (c)  whether  it  will  have  an  adverse
 effect  on  the  employment  potentia- lities  of  this  country?

 The  Minister  of  Pianning ™  BR.  Bhagat):  (a)  Yes,  Sir.
 (Shri
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 (b)  It  is  for  the  Corporation  to
 examine  the  utility  of  the  machine.
 They  have  done  so,  and  are  satisfied
 on  this  point.

 (९)  The  machine  is  being  introduc-
 ed  to  render  speedy  and  efficient
 service  to  the  growing  number  of
 policy-holders.  The  Corporation  has
 assured  the  employees  that  this  will
 involve  no  retrenchment.  As  regarde
 the  effects  on  employment  potential
 they  are  not  likely  to  be  substantial,
 and  are  outweighed  by  the  advantages
 thereof.

 Foreign  Exchange  to  Students  going
 Abroad

 f  Shri  Indrajit  Gapta:
 *l08

 |

 Shri  Yashpal  Singh:
 |  Shri  Basappa:

 Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  restrictions  on  foreign exchange  for  Indian  students  seeking admission  to  institutions  abroad  have

 recently  been  further  intensified;

 (b)  the  effect  of  these  restrictions on  those  who  have  already  sceured admission  for  the  coming  academic Sessions  before  the  new  foreign  ex- change  curbs  were  announced;  and
 (c)  whether  there  is  any  proposal to  review  such  cases?

 The  Minister  of  Planning  (Shri B.R.  Bhagat):  (a)  Yes,  Sir.  A statement  broadly  indicating  the  new
 Policy  is  placed  on  the  Table  of  the House.  (Placed  in  Library,  See  No.
 LT-4568/65).

 (b)  Foreign  exchange  is  being  re- leased  to  those  who  are  eligible  un- der  the  new  policy  which  was  noti- fied  on  24th  May,  1965,

 (९)  No,  Sir,
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 Power  Cuts  in  States

 |
 Shri  Manlyangadan:
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 (4)  Kerala.
 There  was  a  shortfall  in  power  pro- duction  because  of  the  poor  storage

 Position  in  the  Hydel  reservoir  con-
 sequent  on  the  failure  of  monsoons.
 (5)  Rajasthan,

 There  was  3  shortfall  in  production
 of  the  rapid  fall  in  the  level be Shri  P.  Venkatasubbalah

 (Shri  Madbo  Limaye:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  the  supply  of  power

 has  been  cut  down  in  many  States
 recently;

 (b)  if  so,  in  which  States  and  the
 reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 to  prevent  the  recurrence  of  power crisis  in  future?

 The  Minister  of  Irrigati  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 The  names  of  the  States  that  had  to
 impose  power  cuts  ang  the  reasons
 therefor  are  as  under:—
 (l)  Andhra  Pradesh.

 a  shortfall  in  power
 Production  due  to  low  level  in  the
 Tungabhadra  reservoir  caused
 by  the  release  of  water  from
 Tungabhadra  Dam  for  irrigation  of
 second  crop  in  the  Krishna  Delta  and
 also  because  Andhra  Pradesh  had  to
 supply  2]  MW  of  power  to  Mysore
 Btate.

 There  was

 (2)  Madhya  Pradesh.
 There  wag  a  shortfall  in  power

 Production  as  in  984  monsoons  were
 poor  in  the  catchment  area  of  the
 Chambal  Hydro  Electric  Station,  re-
 sulting  in  abnormally  low  flood  in  the
 reservoir,

 (3)  Maharashtra.
 There  was  a  shortfall  in  power

 production  due  to  the  failure  of  Tata's
 two  generating  sets  at  Bombay.

 of  Gandhisagar  reservoir  on  account
 of  inadequate  in-flows.

 (6)  Uttar  Pradesh.

 Power  produced  from  the  Ganga-
 Sarda  Grid  fell  short  of  the  load  de-
 mand,  which  had  been  rising  very
 rapidly.  There  was  also  some  ghort-
 fall  in  production  because  of  trouble
 with  one  major  steam  power  station
 st  Harduaganj.

 (९)  The  present  installed  capacity
 in  the  country  is  about  9  million  kw.
 Efforts  are  being  made  to  increase
 this  capacity  to  l  million  kw  by
 the  end  of  Third  Plan  and  it  is  ex-
 pected  that  the  power  supply  position
 in  the  country  would  be  satisfactory
 by  and  large,  Grids  systems  of  neigh-
 bouring  States  are  being  inter-con-
 nected  to  form  regional  grids  for  the
 optimum  utilisation  of  the  power  re~
 sources  in  the  varioug  States.

 Power  Generation
 (Shri  Ravindra  Varma:

 *ll9./  Shri  P,  Venkatasubbajah:
 {  Shrimati  Renuka  Barkatak!:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 World  Bank  hag  recently  approved
 loans  totalling  84  million  dollars  for
 the  expansion  of  electric  power
 generation  and  transmission  system
 in  India;  and

 (b)  if  80,  the  projecis  that  will  be
 financed  from  these  loans?
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 The  Minister  of  Irrigati  and

 890:

 techni  |  know  how.  However,  in
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 Yes,  Sir,  Two  loan  agreement  have
 been  signed  with  the  World  Bank.
 One  of  them  is  for  a  loan  of  70  mil-
 lion  dollars  for  transmission  pro-
 grammes  of  all  the  State  Electricity
 Boards,  Union  Territories  of  Hima-
 chal  Pradesh,  Goa,  Daman  &  Diu,
 DESU  and  Ms  Tata  &  Ahmedabad
 Electricity  Supply  Companies.

 The  other  loan  Agreement  is  for
 $14  million  for  Kothagudam  Stage II  which  covers  both  extension  of
 Generating  capacity  and  Transmission
 requirements  for  utilisation  thereof.

 Indian  Investment  Abroad

 “111,  Shrimati  Tarkeshwari  Sinha: Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  ota)  Indian  investment
 made  by  Indian  industrialists  for various  industrial  projects  abroad;

 (b)  the  countries  where  such  Fro- jects  have  come  up;  or  are  in  the
 Process  of  being  set  up;  and

 (०)  the  terms  and
 such  participation?

 Conditions  of

 The  Minister  of  Planning  (Shri 8.  RB.  Bhagat):  (a)  So  far  approvals have  been  given  for  a  total  sum  of Rs.  980.79  lakhs  to  be  invested  abroad
 by  Indian  industrialists  for  various
 industrial  projects.

 (०)  The  countries  for  which  these
 investments  have  been  approved  are
 Canada,  Ceylon,  Columbia,  East
 Africa,  Ethiopia,  Iran,  Iraq,  Kenya, Libya,  Malaysia,  Nepal,  Nigerla, Northern  Ireland,  Saudi  Arabia, Oganda,  U.K,  and  Zambia.

 (c)  Indian  investments  abroad  are
 generally  permitted  in  joint  ventures or  wholly  owned  Indian  eubsidiaries.
 Because  of  the  shortage  of  capital,
 normally  investments  are  allowed  in
 the  form  of  supply  of  machinery  and

 some  cases  smal]  cash  investments
 have  also  been  allowed  for  initial
 expenses.

 Slump  in  Capital  Market

 *2i2.  Shri  S.  N.  Chaturvedi:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  there  is  virtual  slump
 in  the  capital  market  and  investment
 in  equity  shares  by  the  public  has
 declined;

 (b)  whether  this  is  likely  to  affect
 country’s  development  in  80  far  as
 the  private  sector  is  concerned;  and

 (c)  if  so,  the  steps  Government
 propose  to  take  to  improve  invest-
 ments  in  industries?

 The  Minister  of  Planning  (Shri
 8.  R.  Bhagat):  (a)  Capital  market  is
 subdued,  though  the  capital  issued  to
 the  public  during  the  first  half  of
 965  was  not  substantially  lower  than
 during  the  corresponding  period  of
 ‘1964.  A  larger  proportion  of  the  pub-
 lic  issue  during  965  was,  however,
 in  the  form  of  debentures  and  less
 in  equity  than  in  1964,

 (b)  and  (c).  Steps  have  been  taken
 by  Government  to  sustain  the
 heeds  of  the  private  sector  by  finan-
 cial  institutions  acting  as  under-
 writers.  The  market  for  fixed  income
 securities  seems  to  exist  and  relaxa-
 tions  in  the  proportion  of  equity  to
 loan  capital  have  been  made  to  en-
 able  private  sector  to  obtain  its  Cap!-
 tal  needs.

 Cut  in  Water  Supply  to  Pakistan

 °i3.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  8  a  fact  that  India
 is  withdrawing  further  supply  of
 water  to  West  Pakistan;  and
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 (by  if  80,  the  details  of  the  arrange-
 mentg  reached  with  Pakistan  in  this
 regard?

 Irrigation  and
 (a)  Yes,  Sir.

 The  Minister  of
 Power  (Dr.  KE.  L,  Rao):

 (9)  A  copy  of  Part  l  recently
 added  to  Annexure  H  to  the  Indus
 Waters  Treaty  1960,  which  gives  the
 details  of  the  ad  hoc  arrangements  for
 kharif  1965,  is  placed  on  the  Table  of
 the  House.  [Placed  in  Library,  see

 No,  LT-4569/65].

 Dearness  Allowance  to  Central
 Government  Employees

 s  Shri  S.  M,  Banerjee:
 ‘|  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 increase  in  the  Dearness  Allowance
 of  Centra]  Government  employces
 based  on  45  points  is  net  in  accord-
 ance  with  the  recommendation  of  the
 Das  Commission;

 #114,

 (b)  if  so,  the  reason  for  this  depar-
 ture;  and

 (९)  whether  some  arbitrator  5
 likely  to  be  appointed  to  juige  whe-
 ther  the  quantum  so  granted  is  ade-
 quate?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (u)  No.  Sir;  the  jncreases
 in  dearness  allowance  allowed  from
 Ist  October,  I964  were  in  accordance
 with  the  recommendations  of  Shri

 S.  K.  Das.

 (b)  and  (c).  Do  not  arise.

 Ehosla  Committee  Report  on  the
 development  of  Narmada  Water

 (  Shri  Hari  Vishnu  Kamath:
 |  Shri  Vidya  Charan  Shokla:

 Shrj  R.  s.  Pandey:
 Shri  P.  BR,  Chakraverti:

 *2i5.  <  Shri  P.  C.  Borosah:
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 Shri  Jashvant  Mehta:
 Shri  M.  L.  Jadhav:
 Shri  Jedhe:
 Shri  P.  Venkatasubbaiah:

 |  Shri  R.  Barua:
 Shri  Tan  Singh:
 Shri  Narendra  Singh

 Mahida:
 Shri  Madho  Limaye:

 |  Shri  Ram  Sewak  Yadav:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  203
 on  the  6th  May,  965  and  state:

 (a)  whether  the  Khosla  Commit-
 tee  report  on  the  development  of
 Narmada  Water  has  been  received;

 (b)  if  so,  the  main  conclusions  and
 recommendations  thereof;  and

 (c)  whether  the  report  will  be  laid
 on  the  Table?

 The  Minister  of
 Power  (Dr.  BE.  L.  Rao):

 (b)  and  (९).

 Irrigation  and
 (a)  No,  Sir.

 Do  not  arise.

 Foreign  Exchange  Position

 (Shri  Yashpal  Singh:
 ‘Bhri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh

 Siddhant!:
 Shri  Vidya  Charan  Shukla:

 ened  She  क  हे.  Chakraverti: Shri  Sham  Lal  Saraf:
 Shri  D.  B.  Raju:
 Shri  D.  C.  Sharma:
 Shri  P.  Venkatasubbaiah:
 Shri  Kajrolkar:
 Shri  Raghunath  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact
 foreign  exchange  position  is
 tight;  and

 tb)  if  so,  the  measures  undertaken
 to  improve  it?

 The  Minister  of  Planning  (Shri  8.
 है,  Bhagat):  (a)  Yes,  Sir.

 that  the
 very
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 (b)  The  remedial  measures  were
 outlined  in  the  statement  made  by  the
 Finance  Minister  in  the  House  on  the
 l7th  February,  965  and  in  the  Budget
 Speech.  More  recently,  in  his  broad-
 cast  speech  on  July  l7th,  he  made  a
 full  review  of  the  foreign  exchange
 Position  and  the  steps  taken  to  im-
 prove  the  balance  of  payments.

 Venkataramam  Oommittee  Report
 (Shri  Hem  Barua:

 Shri  Rameshwar  Tantia:
 Shri  R.  5.  Pandey:
 Shri  Yashpal  Singh:
 Shri  D.  om  Sharma:
 Shri  Surendra  Pal  Singh:
 Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey: Shri  Subodh  सांच चकती द:
 Shri  3.  C.  Samanta:
 Shri  Bibhutt  Mishra:

 sud  Shri  KN.  Tiwary:
 |  Shri  N.  P.  Yadab:

 Shrimat!  Savitri  Nigam:
 Dr.  L.  M.  Singhvi:
 Shri  M.  L,  Jadhav:
 Shri  Jedhe:
 Shri  Kapur  Singh:
 Shri  FP.  K.  Deo:
 Shri  Solank!:
 Shri  Gulshan:

 [  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  have
 considered  the  recommendations  of
 the  Venkataraman  Committee  Report on  Power  Tariff;  and
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 Conversion  of  Black  Money  into
 Foreign  Currency

 (Shri  P.  0.  Borocah;
 Shri  Raghunath  Singh:
 Shri  M.  L,  Jadhav:
 Shri  Jedhe:

 |
 Shri  s.  B,  Patil:

 "118.

 Shri  D.  J.  Naik:
 Will  the  Minister  of  Finance  be

 pleaged  to  state:
 (a)  whether  Government  are  aware

 that  large  sums  from  the  hoards  of
 black  money  have  been  converted
 into  foreign  currency  at  high  discount
 rates  and  remitted  abroad  and  that
 some  of  these  funds  have  also  been
 converted  into  gold;  and

 (9)  if  so,  the  steps  taken  by  Gov-
 ernment  to  assess  the  amount  of  black
 money  so  converted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  (a)  and  {b).  There  have
 been  newspaper  reports  to  this  effect.
 It  is  not  possible  to  estimate  the  ex-
 tent  of  these  operations.  The  agen-
 cies  cmploved  to  detect  such  crimes
 are  kept  vigilant  all  the  time.

 Tawa  Project
 Shri  Hari  Vishno  Kamath:

 |  Shri  Vidya  Charan  Shokia:
 Shri  A.  8.  Saigal:

 |  Shri  J.  P.  Jyotishi:
 |  Shri  Chandak:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  implementation  of
 the  Tawa  multi-purpose  Project  in
 Madhya  Pradesh  has  been  or  is  being
 re-animated  and  revitalized;

 *119,

 (b)  if  so,  the  steps co  plated  by
 Governm  for  जाए  tation  of
 these  recommendations,  partially  or  in
 wholet

 The  Minister  of  Irrigation  and
 Power  (Dr.  तभी  L.  Rao):  (a)  Yes.  Sir.

 (b)  A  statement  giving  the  requi-
 site  inforination  ig  laid  on  the  Table
 of  the  House,  [Placed  in  Library,  see
 No.  LT-4570,65].

 (b)  if  ao,  the  details  of  the  new
 plan;

 (९)  the  stage  which  the  project  has
 reached;  and

 (d)  when  it  is  expected  to  be  com-
 missioned?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  fa)  and  (by).
 Due  to  additional  loan  amount  of
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 Rupees  one  crore  provided  by  Central
 Government  for  employment  of  mig-
 rants  on  the  Project  last  year,  the
 work  on  the  Project  has  been  pro-
 gressing.  A  similar  loan  of  Rs,  25
 lakhs  has  been  sanctioned  during
 the  current  year,

 (c)  Work  is  in  progress  on  the  exca-
 vation  of  foundations  of  the  masonry
 dam,  and  on  the  excavation  of  the
 cut-off  trench  for  the  earthen  dam
 and  on  the  two  main  canals.

 (d)  Irrigation  benefits  are  however
 expected  from  1969-70,  onwards  and
 the  project  is  expected  to  be  complet- ed  three  years  later.

 Experts  to  Russia
 f  Shri  Yashpal  Singh:

 |  Shri  BR.  rs  Pandey:
 |  Shri  D.  ©.  Sharma:
 |  Shri  Shree  Narayan  Das: Shri  Surendra  Pal  Singh:

 Shri  D.  N.  Tiwary:

 |
 Shri  P.  C.  Borooah:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Planning  be
 Pleased  to  state:

 (a)  whether  it  is  8  fact  that  the  De-
 puty  of  the  Planning  Com- mission  visited  Russia  to  explore  the
 possibility  of  export  of  Indian  goods
 and  to  seek  Russian  collaboration  in
 various  industrial  fields;  and

 (b)  if  80,  the  outcome  of  the  visit?
 The  Minister  of  Planning  (Shri  B.  R.

 Bhagat):  fay  Yes.  The  scope  for  ex-
 Pansion  of  trade  and  increased  export of  Indian  goods  was  discussed  with  the
 representatives  of  the  Soviet  Govern-
 ment,

 (b)  Further  steps  to  be  taken  for
 implementing  this  have  still  to  be  dis-
 cussed  between  experts  of  the  two
 Governments.

 Chatra  Canal  Project
 ose  Shri  Ram  Harkh  Yadav:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  the  measures  adopted  by  the

 *i20.
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 Government  for  the  speedy  execution
 of  the  Chatra  Canal  Project  in  Nepal;

 (b)  the  measures  adopted  by  Gov-
 ernment  for  expediting  the  comple-
 tion  of  other  Indian-aided  projects  in
 Nepal;  and

 (९)  whether  the  representatives  of
 the  two  countries  recently  met  in
 Kathmandu  to  give  final  shape  to  the
 measures?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House.

 STATEMENT
 In  regard  to  all  Indian-aided  pro-

 jects,  including  the  Chatra  Project,  the
 following  measures  are  adopted  for
 expediting  their  completion:—

 (i)  Time  schedules  of  work  and
 expenditure  as  well  as  month-
 ly  progress  reports  are  ob-
 tained  by  the  Indian  Aid  Mis-
 sion  from  the  officers  concern-
 ed  with  the  execution  of  the
 project.

 (ii)  Progress  Review  Meetings  are
 held  from  time  to  time  in  the
 Indian  Aid  Mission,  Kath-
 mandu,  to  review  the  ‘pro-
 gress  of  works  and  remove
 any  difficulties  and  bottle-
 necks  hindering  the  smooth
 working  of  the  projects.  The
 Director,  Indian  Aid  Mission,
 Nepal  and  the  Members  in
 charge  of  different  Indian-
 alded  Projects  also  carry  out
 extensive  tours  to  inspect  the
 Projects  at  the  sites  and  ex-
 pedite  their  completion.

 (ili)  When  necessary,  high  level
 discussions  are  also  grranged
 between  officials  of  His  Ma-
 jesty's  Government  of  Nepal
 and  the  Indian  Aid  Mission  to
 review  the  progress  of  Pro-
 ject.

 (iv)  During  the  visit  of  the  Minis-
 ter  of  External  Affairs  to
 Nepal  during  August,  ‘1984,  It
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 Wag  agreed  that  the  two  Gov-
 ernments  should  undertake  a
 periodical  review  of  the  pro-
 gress  of  the  Indian-aided  Pro-
 jects  in  Nepal,  with  a  view  to
 accelerate  thelr  execution.
 Two  reviews  have  been  made
 80  far,  one  in  October,  964
 and  the  other  in  May,  965
 at  Kathmandu.

 For  the  Chatra  Canal  Project
 in  particular,  under  an  agree-
 ment  entered  into  between
 the  Government  of  India  and
 His  Majesty's  Government  of
 Nepal  on  the  2nd  November,
 1964,  a  Progress  Review
 Committee  of  four  members,

 isting  of  two  repres
 tives  of  His  Majesty's  Gov-
 ernment  and  one  representa-
 tive  each  of  the  River  Valley
 Projects  Department,  Bihar,
 and  the  Director,  Indian  Aid
 Mission  has  also  been  set  up
 to  review  the  progress;  of
 work,  from  time  to  time.

 (९)  The  representatives  of  the  two
 countries  met  at  Kathmandu  in  May,
 965  to  review  the  progress  of  Indian-
 alded  Projects.

 Transport  of  Fresh  Eyes
 f  Shri  Ram  Harkh  Yadav:

 Vv  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the  In-

 ternational  Air  Transport  Association
 have  d  their  decisi  of
 transporting  fresh  eyes  to  India  free
 of  charge  in  connection  with  a  British
 Eye  Bank's  Experimenta]  Programme;

 (b)  if  30,  whether  Government
 have  approved  of  the  plan:  and

 (c)  the  quantum  of  fresh  eyes  im-
 ported  so  far?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yea.

 (b)  Yes.  The  Ministry  of  Civil  Avia-
 tion  have  directed  the  Air-India  to
 provide  free  air-transportation  as
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 and  when  required  on  the  Corpora-
 tion's  services  from  London  to  New
 Delhi  for  consignments  of  corneal
 material  donated  by  the  Director,  Re-
 gional  Eye  Bank,  Queen  Victoria  Hos-
 pital,  East  Grinstead  Sussex  (U.K.).

 (९)  Air-India  have  so  far  carried
 two  fi  ita  each  six
 human  eyes  (preserved  corneas),  free
 of  charge.

 Power  Projects

 208.  J  Shri  A.  K.  Gopalan:
 ae  Shri  Maniyangadan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  have  requested  the  Centre  for
 an  additional  sum  of  Rs,  3.96  crores
 for  the  Power  Projects  In  Kerala;

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard;  and

 (९)  the  amount  that  has  been  sanc-
 tioned  for  Sabarigiri,  Kuttiyadi  and
 Idikky  projects?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes.

 (b)  and  (९).  The  Government  of
 India  have  approved  an  additional
 outlay  of  Rs.  2.35  crores  for  the  Power
 Programme  of  Kerala  for  the  year
 1985-66  as  follows:—

 (l)  Sabarigiri—Rs.  2]  lakhs.

 (2)  Idikky—Rs.  00  lakhs.
 (3)  Kuttiyadi—Rs.  i]4  lakhs.

 Total—Rs.  235  lakhs.

 Hydel  Power  tn  Kerala
 299.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Planning  the  pleased  to
 state:

 (a)  whether  there  was  a  mecting
 of  the  Transport  Industry  and  Power
 Sub-Committee  of  the  Nationa!  Deve-
 lopment  Council  recently;

 (b)  whether  Kerala  State  was  re-
 presented  in  this  Committee;
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 (c)  whether  any  suggestions  were

 made  about  the  utilisation  of  hydel
 power  potential  in  Kerala;  and

 (dy  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Planning
 BE  BR.  Bhagat):  (a)  Yes,  Sir.

 (b)  Yes,  Gir.

 (Shri

 (९)  In  the  gecond  meeting  of  the
 sub-committee  of  the  National  Deve-
 lopment  Council  on  Industry,  Power
 and  Transport  held  on  February  23rd,
 1965,  the  representative  of  Kerala
 State  had  stated  that  Kerala  was  rich
 in  hydro  potential.  The  exploitation
 of  these  resources  need  not  be  based
 only  on  requirements  of  Kerala  State
 but  they  should  be  developed  with  a
 view  to  meeting  the  needs  of  the  re-
 gion.  The  State  Plan  ceiling  stood  in
 the  way  of  developments  of  these  re-
 sources.  He  had  no  objection  to  have
 a  Centrally  sponsored  scheme.

 (d)  No  final  view  has  yet  been  taken
 by  the  Government  on  the  size  of  the
 Fourth  Plan  for  the  State.  The  Power
 programme  of  Kerala  State,  proposed in  the  preliminary  memorandum  of
 the  State  Government  is  still  under
 consideration.

 देशीय  उत्पादन  शुल्क  विभाग  सें  हिन्दी  के
 फार्स

 300.  शमी  विश्वास  प्रसाद  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अब  तक  केन्द्रीय  उत्पादन  शुल्क
 विभाग  के  कितने  फार्मों  का  हिन्दी  में  प्रभुपाद

 18,  965  Written  Answers  goo

 हो  चुका  है  ;

 (ख)  उन  में  से  कितनों  को  दोनों
 भाषियों  में  छपवा  दिया  गया  हैं  ;  शर

 (ग)  कितने  फार्मों  का  अभी  हिन्दी  में
 अनुवाद  नहीं  हुआ  है  तथा  कितने  अनूदित
 फार्म  प्रभी  द्विभाषी  रूप  में  नहीं  छापे  गये
 हैं  ?

 वित्त  मंत्री  (श्री ति०  ao  कृष्णमाचारी )  :
 (क)  158.

 (ख)  87.

 (ग)  क्रमशः  4  शौर  TL

 Hydro-electricity  generation
 30l.  P.  R.  Patel:  Will  the  Minister

 of  Irrigation  and  Power  be  pleased  to
 state:

 (a)  the  kilowatts  of  Hydro-electri-
 city  generated  in  Maharashtra,
 Madhya  Pradesh,  Rajasthan  and
 Gujarat  from  Ist  August,  964  to  Ist
 August,  1965;  and

 (b)  the  kilowatts  of  Hydro-electri-
 city  made  available  to  Maharashtra,
 Madhya  Pradesh,  Rajasthan  and
 Gujarat  from  Hydro-electric  power
 stations  outside  the  respective  States
 during  the  above  period?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L,  Rao):  (a)  and  (b).
 Details  of  hydro-electric  energy  gen®-
 rated  in  the  State  and  received  from
 outside  as  from  Ist  August,  I964  to
 Ist  August,  95  are  given  below:—

 Hydre-clectricity State  rated  in  the  State  in  Hydro-electricity  received  from gene-  power  stations  outside  the
 Million  Kwh,  State  in  Million  Kwh.

 Lh  Madhya  Pradesh  363-8  I$ (from  Machkund  Hydel  Station, Orissa  upto  30-6-65  only)
 2a.  Maharashtra.  3,040  Nil,
 3.  Rajasthan  Nil  I8I°9

 (from  Gandhisagar  Hyde]  Power
 Station  in  Madhya  Pradesh)

 T04°§ (from  Bhakra  Nangal  Power
 House,  Punjab).

 4.  Gujarat,  दर  Nil  Nil.
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 Centra]  Council  of  Health

 302,  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Health  be
 pleased  to  state  the  main  recommen-
 dations  made  by  the  Central  Council
 of  Health  at  its  meeting  held  on  the
 9th  ang  20th  July,  965  in  New  Delhi?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  main  recommendations
 made  by  the  Central  Council  of
 Health  at  its  meeting  held  in  July,
 1965,  are  indicated  in  the  statement
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  see  No.  LT-457]/65].

 Shops  in  Ramakrishnaporam,
 New  Delh!

 303.  Shri  J.  N.  Hazarika:  Will  the
 Minister  of  Works  and  Housing  be
 Pleased  to  state:

 (a)  the  number  of  shops  so  far
 allotted  to  the  applicants  and  others
 in  Ramakrishnapuram,  New  Delhi;

 (b)  the  total  number  of  rooms/
 quarters  made  available  for  shopping
 purposes;

 (९)  how  many  more  shops  are  like-
 ly  to  be  constructed  and  allotted  in
 the  New  Sectors  of  the  Colony  (R.K.
 Puram);  and

 (d)  who  are  entitled  to  get  shop
 allotments?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  The
 total  number  of  shops,  stalls,  fuel  de-
 pots,  etc.  so  far  allotted  in  Sectors  f
 to  IV  in  Ramakrishnapuram  is  ‘187,

 (b)  One  two  roomed  quarter  in  Sec-
 tor  I  of  Ramakrishnapuram  has  been
 allotted  for  the  use  of  a  Cooperative
 store.

 (c)  About  288  shops,  stalls,  fuel  de-
 Pot,  etc.  are  proposed  to  be  construct-
 ed  in  the  remaining  Sectors  of  Rama-
 krishnapuram.

 (d)  The  shops,  stalls,  etc.  are  allot-
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 Eviction  of  Peasants  in  Kerala

 304.  Shri  A,  K.  Gopalan:  Wil)  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  notices  have  been
 issueq  for  the  eviction  of  peasants  at
 Ayyapancovil  Udumbancholai  Taluk,
 Kottayam,  Kerala  for  project  pur-
 poses;

 (b)  if  so,  the  number  of  families
 affected  and  arrangements  made  for
 their  rehabilitation;

 (c)  whether  the  peasants  will  be
 permitted  to  collect  thelr  produce
 before  the  area  is  cleared;  and

 (d)  the  rate  of  compensation  and
 other  benefits  the  peasants  will  be
 given?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Kao):  (a)  No.

 (b)  to  (d).  Do  not  arise.

 Kanpur  Medical  College
 305.  Shri  8.  M.  BanerjJe:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  has  not  paid  any
 amount  to  the  Medical  College,  Kan-
 pur  as  promised  during  1963-64  and
 1965;  and

 (b)  if  80,  the  reasons  therefor?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  In  accordance  with  the
 existing  procedure  for  payment  of
 Central  assistance  to  State  Govern-
 ments,  lumpsum  grants  of  Rs.  44.l3
 lakhs  and  Rs.  11.80,  lakhs  were  pald
 to  the  Government  of  Uttar  Pradesh
 during  1963-64  and  ‘1964-65.  respec-
 tively  for  all  Centrally  aided  schemes
 including  the  scheme  for  “Extablish-
 ment  and  expansion  of  Medical  Col-
 leges".  Grants  are  not  released  for
 individual  schemes  ynder  the  Central-
 ly  Aided  Programmes.

 Under  the  Emergency  Scheme  of
 Expansion  of  Medica]  Colleges,  which ted  keeping  in  view  the  balanced  re-

 presentation  of  various  trades  and  the
 resources  of  the  applicants.

 is  a  Centrally  Sponsored  Scheme,  «@
 sum  of  Rs.  60,l]]  was  claimed  by  the
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 State  Government  during  1963-64  and
 it  was  paid.  During  1964-65,  an
 amount  of  Rs,  2.l]  lakhs  was  paid,  as
 claimed  by  the  State  Government
 under  the  Emergency  Scheme  as  Cen-
 tral  assistance  for  the  expansion  of
 fgur  medical  colleges,  including  the
 Medical  College,  Kanpur.

 (b)  Does  not  arise.
 State  Bank  of  India

 306  Shri  Inder  J.  Malhotra:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  8
 Director  has  been  re-appointed  to
 the  Board  of  the  State  Bank  of  India
 for  the  third  term;

 (b)  whether  an  assurance  was  given
 earlier  that  such  an  appointment
 would  not  be  made  for  more  than
 two  consecutive  terms;  and

 (९)  the  reasons  for  which  such  an
 appointment  was  made  for  the  third
 term?

 The  Minister  of  Finance  (Shri  Tr.  T.
 Krishnamachari):  (a)  to  (c).  The  Cen-
 tral  Board  of  the  State  Bank  was  re-
 constituted  with  effect  from  the  Ist
 July  957  and  again  with  effect  from
 the  Ist  December  1964.  No  director
 who  has  been  nominated  to  the  board
 under  any  of  the  provisions  of  tke
 bank’s  statute  can,  therefore,  be  deem-
 ed  to  have  completed  two  normal
 terms.  No  assurance  has  also  been
 given  to  the  effect  that  a  director
 will  not  be  renominated,  if  he  has
 served  as  such  continuously  for  a
 period  of  more  than  eight  years.

 Irrigation  Projects
 Shri  Surendra  Pal  Singh:
 Shri  Rameshwar  Tantla:

 |  Shri  Vishwa  Nath  Pandey:
 ‘307.  Shri  Gokulananda  Mohaaty:

 Shri  Onkar  Lal  Berwa:
 Maharajkumar  Vijaya

 Ananda:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gow

 ernment  have  appointed  a  Reviewing
 Committee  of  some  senior  officials  to
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 suggest  measures  for  speeding  up  the
 creation  of  irrigation  potential  in  the
 country;

 (9)  if  so,  what  will  be  the  fune-
 tions  of  this  Committee;  and

 (c)  when  the  report  is  likely  te  be
 submitted?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes.

 (b)  The  functions  of  the  Committee
 are  to  examine  the  progréss  of  work
 on  certain  projects  which  are  in  an
 advanced  stage  of  construction  and  to
 remove,  as  far  as  possible,  the  diffi-
 culties  and  bottlenecks  in  the  execu-
 tion  thereof.

 (c)  The  Committee  meets  from  time
 to  time  to  examine  the  progress  of
 works  on  particular  projects.  The
 Committee  has  so  far,  reviewed  the
 progress  of  works  on  Chambal  Pro-
 ject,  Mahanadi  delta  irrigation  pro-
 ject,  Kangsabati  project,  Bhander
 canal  project,  Kosi  project,  Sone  pro-
 ject,  Parambikulam  Aliyar  project
 and  Rajasthan  Canal  project.  The  re-
 ports  have  been  forwarded  to  the
 concerned  State  Governments  and  pro-
 ject  Control  Boards  for  necessary  ac-
 tion.

 Stabbing  of  Govt.  Official  in  Bombay

 308.  Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  28  on  6th  May,  965
 regarding  the  stabbing  of  Deputy
 Director  of  Enforcement  Directorate
 in  Bombay  and  State:

 (a)  whether  the  persons  arrested
 are  being  prosecuted;

 &)  if  8०,  the  stage  which  fhe  trial
 has  reached  in  each  case;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Finanee  (Shri  T.  T.

 Krishnamachari):  (a)  Yes,  Sir.
 (b)  The  charge-sheet  has  not  yet

 been  filed  as  the  opinion  of  the  hand-
 writing  expert  is  awaited  regarding
 some  documents  purporting  to  have
 been  written  by  some  of  the  accused.

 (c)  The  question  does  not  arise.
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 Rural  Housing  Schemes
 309.  Shri  Daliit  Singh:  Will  the

 Minister  of  Works  and  Housing  be
 pleased  to  state  the  funds  allocated  for
 Rural  Housing  Schemes  in  Punjab  for
 1965-66  and  the  amount  actually  spent
 so  far?

 The  Minister  of  Works  and  Housing
 45hri  Mebr  Chang  Khanna):  The
 Government  of  Punjab  have  not
 provided  any  funds  under  the  Village
 Housing  Projects  Scheme  in  their
 Annua]  Plan  for  the  year  1965-66.
 Hence,  no  amount  has  been  allocated

 ‘to  the  State  Government  under  the
 Scheme  during  the  current  financial
 ‘year.  They  have,  however,  asked  for
 an  allocation  of  Rs.  5  lakhs  from
 “LIC.  funds  for  the  grant  of  house
 ‘building  loans  under  the  Scheme.

 गंगा  नदी  से  बिजली  पेशा  करना

 ar0.-0  भी  यवापाल  सिह:
 iio  Wo  wal:

 क्या  सिंचाई  कौर  विद्युत्  मंत्री  यह  बताने
 #  कृपा  करेंगे  कि  :

 (क)  क्‍या  गंगा  के  बेसिन  में  बिजली
 चंदा  करने  का  कोई  प्रस्ताव  है  ;

 (ख)  यदि  हां,  तो  उसकी  मुरूम  बातें
 क्या  हैं  ;  कौर

 (ग)  उस  पर  कितना  व्यय  होने  का
 अनुमान  है

 सिचाई  ौर  विद्युत  मंत्री  (डा०  Go
 ‘Wo  राव)  :  (क)  गंगा  बेसिन  में  पहले  से
 ही 15  बिजली  केन्द्र  कार्य  कर  रहे  हैं  जिनकी
 कुल  प्रतिष्ठापित  क्षमता  554,000  किलों-

 याट  है।  जब  उन  में  से  कुल  केन्द्रों  का  विस्तार,
 जिन  पर  कार्य  प्रगति  कर  रहा  है,  पूर्ण  हो
 जाएगा,  यह  क्षमता  बढ़  कर  629,000
 किलोवाट  हों  जाएगी  ।  इनके  साथ  ही  साथ
 लगभग  98,01,000  किलों बाट  की  कुल

 880  (Ai)  DSD—3.
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 प्रतिष्ठापित  क्षमता  की  9  शौर  बृहद  परि-
 योजनायें  का  निर्माण  किया  जा  रहा  है
 गंगा  बेसिक  की  किफायत  से  उपभोग्य  जल
 विद्युत्  शक्यता  60  प्रतिशत  भार  अनुपात
 पर  48  लाख  किलोवाट  ग्रां की  गई  Bt

 (ख)  इस  समय  जो  बृहद  बिजली  केला
 कार्य  कर  रहे  हैं  वे  ये  हैं  :--

 (1)  गंगा  नहर॒  पर  46,400
 किलोवाट  की  कुल  क्षमता
 के  8  केन्द्र ।

 (2)  सारदा  नहर  पर  ख़ातिमा
 बिजली  केन्द्र  (41,400
 किलोवाट)  t

 (3)  द्वामोदर घाटी  निगम  के  तिलैया
 मालथौन  कौर  पंचेत  हिल
 पर  104,000,  किलोवाट
 की  कुल  क्षमता  के  बिजली
 केन्द्र  t

 (4)  गांधी  सागर  (वर्तमान
 92,000  किलोवाट,  प्राप्त:
 115,000  किलोवाट)  t

 (5)  'रिहाई  बिजलो  केन्द्र  (वर्तमान
 250,000  किलोवाट,

 अन्तत:  300,000  किलो-
 बाट)  |

 (6)  माला तिला  बिजली  केला
 (बेमानी  20,000  किलों-

 बाट,  प्राप्त:  30,000
 किलोवाट )  |

 निर्माणाधीन  स्कीमें  —

 (क)  यमुना  चरण  |  (84,500
 किलों बाट)  t

 (a)  यमुना  चरण  2  (324,000
 किलोवाट  )

 (ग)  रामगंगा  (165,000  किलो-
 वाट  )
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 arr  (100,000  किलों-
 वाट  )
 कोसी  (20,000  किलोवाट  )
 ठण्डक  (15,000  किलोवाट  )
 राणाप्रताप  सागर  (  72,000,
 किलोवाट  )
 कोटा  (100,000  किलों-
 बाट  )

 (ग)  निर्माणाधीन  योजनाकारों  से  बिजली
 उत्पादन  का  कुल  खर्चा  लगभग  730  करोड़
 रपये  होगा,  ऐसा  अनुमान  है  अन्य  बिजली
 शक्यता  स्कीमों  की  लागत  का  प्रभी  प्रनुमान
 नहीं  लगाया  गया  है  t

 Buildings  Constructeq  at  Raf  Marg
 in  New  Delhi

 (Shri  Bibhuti  Mishra:
 om

 4

 Shri  ्.  N.  Tiwari:
 ]  Shri  P,  R.  Chakraverti:

 Shri  P.  Cc  Borooah:
 Will  the  Minister  of  Works  and

 Housing  be  pleased  to  state:
 (a)  whether  it  is  8  fact  that two  buildings  at  Rafl  Marg, Delhi  have  not  yet  been

 and

 the
 New

 occupied;

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Works  and  Hous-

 ing  (Shri  Mehr  Chand  Khanna):  (a) No.  One  of  these  buildings,  which  has
 been  allotted  to  the  Ministries  of
 Labour  and  Employment  and  Irriga- tion  and  Power  has  been  partly  oc-
 cupied.  The  movement  started  last
 month.  The  other  building  (Vithal-
 bhai  Patel  House}  comprises  two
 Portions  viz.  the  M.P.’s  Club  and  resi-
 dentia]  flats.  The  Club  portion  has  al-
 ready  been  handed  over  to  the  Parlia-
 ment  Secretariat.  In  the  other  portion
 only  84  out  of  144  flats  have  been
 eompleted,  Of  these  78  flats  have  al-
 ready  been  allotted  and  the  remaining
 ‘six  will  be  allotted  shortly.

 (b)  Does  not  arise.
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 Report  of  U.S.  Study  Team  on  Land
 System  in  India

 312.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Planning  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  020  on  the
 llth  March,  965  and  state:

 (a)  whether  Government  have
 finalised  consideration  of  the  Report
 of  the  U.S.  Study  Team  on  Land
 Systems  in  India;  and

 (b)  if  so,  the  recommendations
 accepted  by  Government?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b),  Copics  of
 “A  Study  on  Tenurial  Conditions  in
 Package  Districts"  by  Mr.  Wolf  Lade-
 jinsky,  Consultant  to  the  Ford
 Foundation  were  forwarded  to  the
 State  Governments.  The  report  along-
 with  the  views  of  the  State  Govern-
 ments  concerned  has  been  published.
 Its  coples  have  been  placed
 in  the  Parliament  Library  and  are
 being  distributed  to  Members  of
 Parliament  also.

 Wage  Board  for  C.P.W.D.  Workers

 Shri  P.  C.  Borooah:
 Shri  Naval  Prabhakar:
 Shri  Hem  Raj:

 Will  the  Minister  of  Works
 Housing  be  pleased  to  state:

 (a)  whether  the  C.P.W.D,  Workers"
 Union  has  recently  demanded  a  wage-
 board  for  C.P.W.D.  workers;  and

 (b)  if  so,  Government's
 thereto?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chang  Khanna):  (a)
 and  (b).  A  copy  of  a  resolution  pas-
 sed  by  the  Delhi  Regional  Conference
 of  the  C.  P.  W.  0.  Workers’  Union  in
 June,  1965,  di  ding  the  appoint-
 ment  of  a  wage-board  was  received  in
 the  Ministry.  The  denrand  has  been
 carefully  examined.  The  pay  scales
 of  the  workcharged  establishment
 were  revised  in  1947  and  again  in  I959
 on  the  basis  of  the  recommendations

 ‘313.
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 of  two  Central  Pay  Commissions.
 Further,  Government  set  up  an  Ad-
 hoc  Committee  for  the  workcharged
 establishment,  on  whose  recommen-
 dations  various  improvements  have
 been  made  in  regard  to  the  admini-
 stration  of  the  workcharged  _  staff.
 Government  also  get  up  the  Categori-
 sation  and  Removal  of  Anomalies
 Committee  for  categorising  the  var-
 ious  categories  on  the  workcharged
 establishment  and  for  the  removal  of
 anomalies.  Nearly  all  the  recommen-
 cations  of  the  Committee  have  already
 been  accepted  by  Government  and
 Necessary  orders  in  regard  to  most  of
 them  already  issued.  The  workcharg-
 ed  staff  of  C.P.W.D.  are  already  en-
 titled  to  permanancy,  pension  under
 the  Liberalised  Pension  Rules,  reim-
 bursement  of  medical  charges  and
 C.G.H.8,  Scheme,  travelling  and  other
 allowances  as  admissible  to  regular
 Government  staff.

 The  terms  and  conditions  of  service
 of  workcharged  staff  are  not  less
 favourable  than  those  admissible  to
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 Power  be  pleased  to  state:
 (a)  the  progress  made  in  the  imple-

 mentation  of  the  Farakka  Barrage
 Project;

 (b)  when  it  is  likely  to  be  complet-
 ed;  and

 (ey  whether  its  cost  is  likely  to
 exceed  the  original  estimates  and  if
 so,  to  what  extent?

 The  Minister  of  Irrigation  and
 Power  (Dr.  हू.  L.  Rao):  (a)  and  (b).
 Work  on  the  Parakka  Barrage  and
 the  Feeder  Canal  hag  made  goog  pro-
 gress  and  jt  is  expected  that  the  Pro-
 zect  will  be  completed  sukstantially
 by  1970-71,  The  progress  is  con-
 stantly  under  review  and  measures  to
 remove  bottlenecks  and  difficulties,  as
 and  when  confronted,  are  teken  at
 the  highest  level.

 (c)  The  present  sanctioned  project
 is  for  Rs,  68:59  crores.  This  is  under
 revision  due  to  increased  ont  of

 regular  Government  staff,  if  uther
 statutory  rights  admissible  to  ‘indus-
 trial’  workers  are  taken  into  account.
 Government,  therefore,  consider  that
 there  is  no  justification  for  setting  up
 a  wage-board  for  the  C.P.W.D.  work-
 ers,

 Farakka  Barrage
 (Shri  P.  C.  Borooah:
 ,  Shri  ९.  R,  Chakraverti:
 ,  Shrimati  Savitri  Nigam:

 Shri  5.  M.  Banerjee:
 Shri  Surendra  Pal  Singh:
 Shri  Indrajit  Gupta:
 Shri  ER.  Barua:
 Shrimati  Eenuka  Eay:

 3M.  4  Shrimati  Rena  Chakravarity:
 |  Shri  Tridib  Ki

 Chaudhuri:

 Will  the  Minister  of  Irrigation  and

 eq  t  muterials,  labour  etc.

 Purchase  of  Equipment
 215,  Shri  P.  C.  Borvoah:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  equip
 ment  worth  Rs.  2,865.93  crores  has
 been  erdered  by  Government  to  be
 purchased  with  the  loans/credits
 Offered  by  the  seventeen  countries,
 World  Bank  and  the  International
 Development  Association;  and

 (b)  if  so,  the  nature  and  extent  of
 equipment  to  be  procured  from  the
 various  countries?

 The  Minister  of  Finance  (Shri  T.  T.
 Hrishnamachari):  (a)  Yes,  Sir,

 Equipment  and  stores  (other  taon
 foud  and  fibre  imports  under  U.  8.
 Public  Law  480)  worth  Ras,  2865°93
 crores  have  been  ordered  on  both
 Government  and  non-Government
 account  against  foreign  loang  and
 credits  since  Independence.
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 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-4572/65].

 Flats  for  Lower  Middle  Groups
 a6  Shri  Yashpal  Singh:

 {  Shri  Mohammed  Koya:
 Will  the  Minister  of  Works  and

 Housing  be  pleased  to  state:
 (a)  whether  the  Prime  Minister

 had  suggested  while  inaugurating  the
 ‘Nirman  Bhavan’  that  Government
 should  themselves  construct  flats  for
 lower  middle  groups;  and

 (b)  if  so,  the  steps  taken  to  im-
 Plement  the  suggestion?

 The  Minister  of  Work,  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  Yes.

 (t)  The  already  sanctioned  housing
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 the  foreign  exchange  requirements
 of  the  Fourth  Five  Year  Plan  of
 India;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Finance  (Shri  TT  T.

 Frishnamachari):  (a)  No,  Sir.
 (b)  Does  not  arise.

 House  Mortgage  Corporation
 (  Shri  D.  C.  Sharma:
 |  Shri  Yashpal  Singh:

 38.4  Shri  R.  8.  Pandey:
 Shrimati  Laxmi  Bai:

 |  Shrimat!  Savitri  Nigam:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  a  proposal  to  set  up  a
 House  Mortgage  Corporation  is  under

 schemes  of  this  Ministry,  which  are
 being  implemented  by  the  State  Gov-
 ermuents  and  Administrations  of
 Union  Territories,  are  primarily  meant
 tor  meeting  the  housing  require-
 ments  of  persons  belonging  :o  low
 and  middle  income  groups,  Th?  State
 Governments  and  Administrations  of
 Uniwn  Territories  or  their  designated
 agencies  are  constructing  houses,  ten-
 ements  and  flats  and  allotting  them
 on  rental  and  hire  purchase  basis  to
 eligible  persons.  Particulars  of  these
 Schemes  are  given  in  the  Annual  Re-
 port  of  the  Ministry  for  the  year
 1904-65,  which  was  placed  before
 Parliament  in  April  1985,  Larger  al-
 locations  for  these  schemes  are  ex-
 pected  to  be  made  in  the  Fourth  Plan
 to  enable  the  State  Governments  and
 Administrations  to  step  up  the  cyn-
 struction  programme.

 Ald  India  Consortium
 (Shri  Yashpal  Singh:

 Pt)  |
 Shri  BR.  8.  Pandey: +.  Shri  0.  6.  Sharma:

 |  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Finance  be

 Pleased  to  state:

 (a)  whether  the  Aid  India  Consor-
 tium  has  taken  any  decision  to  meet

 ‘ation;
 (b)  if  so,  the  details  thereof;  and
 (c)  the  stage  at  which  the  matter

 stands  at  present?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamacharl):  (a)  to  (c).  The
 matter  is  under  consideration  out  the
 details  have  yet  to  be  worked  out.

 Satellite  Towns  Around  Delhi
 Shri  D.  C.  Sharma:

 BL.  Shri  Yashpal  Singh:
 Shri  R.  5.  Pandey:

 Will  the  Minister
 Pleased  to  state:

 of  Health  be

 (a)  whether  it  has  been  decided  to
 develop  satellite  towns  like  Farida-
 bad,  Shahdara  and  Gurgaon  and  not
 to  locate  any  new  offices  in  Delhi;

 (b)  if  so,  whether  any  plan  has
 been  chalked  out  in  this  regard;  and

 (c)  the  steps  taken  to  implement
 the  same?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c),  The  Master  Plan
 for  Delhi  has  recommended  the  plan-
 ning  and  development  of  seven  gatel-
 lite  townships  around  Delhi  at  Ghazia-
 bad,  Faridabad,  Gurgaon,  Bahadur
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 garh,  Narela,  Loni  and  Ballabgarh
 simultaneously  with  the  development
 of  Delhi.  The  recommendations  of  the
 Master  Plan  for  Delhi  have  been
 brought  to  the  notice  of  the  State
 Governments  concerned  viz.  Uttar
 Pradesh  and  Punjab  who  are  taking
 necessary  action  for  preparing  de-
 tailed  plans  for  the  ‘Ring  Towns’  fall-
 ing  within  their  respective  jurisdic-
 tions.  As  regards  location  of  offices  in
 Delhi,  no  decision  has  been  taken  by
 the  Government  of  India  not  to  locate
 any  new  offices  in  Delhi,  However,
 it  is  the  present  policy  of  the  Gov-
 ernment  to  locate  in  Delhi  only  such
 of  the  offices  as  cannot  function  from
 outside  Delhi  without  detriment  to
 theiy  administrative  efficiency,  More-
 over,  in  view  of  the  prevailing  con-
 gestion  and  scarcity  of  accommoda-
 tion  in  Delhi,  it  has  also  been’  the
 policy  of  Government  to  shift  such  of
 the  Government  offices  out  of  Delhi
 as  can  function  from  outside  without
 detriment  to  their  efficiency.

 It  may  also  be  stated  that  all  ques-
 tions  of  location  of  the  Central  Gov-
 ernment  Offices  in  Delhi  or  the  shift-
 ing  of  offices  out  of  Delhi  are  decided
 by  a  Committee  of  the  Cabinet  on  the
 recommendations  of  the  Accommoda-
 tion  Advisory  Committee  functioning
 under  the  Chairmanship  of  the  Secre-
 tary,  Ministry  of  Works  &  Housing.

 Anti-sea  Erosion  Works  in  Kerala

 {  Shri  Warior:
 |  Shri  Vasudevan  Nair:

 320.  J  Shri  Prabhat  Kar:
 7]  Shri  Mohammed  Koya:

 |  Shri  Onkar  Lal  Berwa:
 [  Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  question  of  taking
 over  the  anti-sea  erosion  work  in
 Kerala  by  the  Centre  has  been  con-
 sidered;  and

 (b)  if  so,  the  decision  taken  there-
 on?
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 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 Till  now,  anti-sea  erosion  works  in
 Kerala  have  been  executed  by  the
 State  Government  with  loans  sanc-
 tioned  by  the  Government  of  India.
 A  change  in  the  pattern  of  Central
 financial  assistance  for  anti-sea  ero-
 sion  works,  during  the  Fourth  Plan
 is,  however,  under  the  consideration
 of  the  Government  of  India.  No
 final  decision  has  yet  been  taken  in
 the  matter.

 Utilisation  of  Manpower

 (  Shri  Shree  Narayan  Das:
 327  J  Shri  D.  N.  Tiwary:

 |  Shrimati  Tarkeshwari  Sinha:
 L  Shri  Baswant:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  any  programme  for
 utilisation  of  rural  manpower  during the  next  plan  has  been  drawn  up;

 (b)  if  so,  the  important  features  of
 the  same;  and

 (c)  the  suggestions  made  and  con-
 clusions  reached  at  the  Inter-State
 Conference  which  was  held  in  New
 Delhi  on  the  4th  April,  965  to  for-
 mulate  guideline  for  the  programme?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  to  (c).  The  Inter-
 State  Conference  on  Rural  Manpower
 held  from  April  4  to  ‘16,  1965,  re-
 commended  that  the  Rural  Manpower
 Programme  should  form  an  organic
 part  of  the  Fourth  Five  Year  Plan.
 The  programme  should  be  under-
 taken  in  areas  with  considerable
 unemployment  and  _  under-employ-
 ment,  which  should  be  identified.
 The  Conference  felt  that  these  areas
 might  cover  500  to  2000  develop-
 ment  blocks.  The  Conference  fur-
 ther  proposed  that  the  programme
 should  provide  employment  in  the
 selected  areas  in  terms  of  existing
 skills  and  should  also  endeavour  to
 develop  new  skills  in  these  areas.
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 These  proposals  are  at

 under  examination.
 present

 Artificial  Limbs

 (  Shri  Hem  Barua:
 Shri  Subodh  Hansda:
 Shri  5.  0.  Samanta:

 322,  <  Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:

 |  Dr.  P.  N.  Khan:

 Will  the  Minister  of
 pleased  to  state:

 Health  be

 (a)  whether  it  is  a  fact  that  East
 Germany  has  offered  to  set  up  a  fac-
 tory  for  the  manufacture  of  arti-
 ficial  limbs  in  India;  and

 (b)  if  so,  whether  this  deal  has
 been  finalised?

 The  Minister  of  Health  (Dr.
 Sushila  Nayar):  (a)  Government  have
 not  received  any  offer  from  East
 Germany  in  this  regard.

 (b)  Does  not  arise.

 Central  Take-over  of  State

 (  Shri  Hem  Barua:
 |  Shri  Ram  Harkh  Yadav:

 |  Shri  Vishwa  Nath  Pandey:
 Shri  D.  D.  Puri:
 Shri  Bishwanath  Roy:

 328.4  Shri  Basappa:
 4  Shri  P.  Venkatasubbaiah:

 Shri  Bibhati  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  N.  P.  Yadab:
 Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 Projects

 (b)  whether  it  is  a  fact  that  Cent-
 ral  Government  propose  to  formulate
 certain  guidelines  for  the  take-over
 ef  huge  projects  at  present  under  the
 management  of  the  State  Govern-
 ments;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  any  State  Government

 have  approached  the  Central  Gov-
 ernment  with  a  suggestion?

 AUGUST  19,  965  Written  Answers  96
 The  Minister  of  Finance  (Shri

 TT.  T.  Wrishnamachari):  (a)  No,  Sir.
 (b)  Does  not  arise.
 (c)  Some  State  Governments  have

 suggested  that  the  big  Irrigation  and
 Power-Projects  may  be  kept  outside
 the  State  Plan  and  financed  directly
 by  the  Centre.

 Smuggling  of  Indian
 India

 Coing  outside

 (  Shri  Hem  Barua:
 Shri  Subodh  Hansda:
 Dr.  P.  N.  Khan:

 |  Shri  S.  0.  Samanta:
 324..2  Shrimati  Savitri  Nigam:

 {  Shri  M.  L.  Dwivedi:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 {  Shri  Kajrolkar:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  it  is  a  fact  that  the
 smuggling  of  Indian  coins  outside
 India  has  increased  considerably  of
 late;

 (b)  if  so,  the  modus  operandi  of
 the  smugglers;  and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Recently  there
 have  been  some  sporadic  cases  of
 smuggling  of  coins  out  of  India.  Al-
 though  the  value  of  seizures  has  re-
 gistered  an  increase,  it  cannot  be  said
 that  they  point  to  any  large  scale
 smuggling.

 (b)  The  following  are  some  of  the
 methods  which  have  come  to  notice:—

 (i)  Wrapped  in  gunny  bags,
 newspapers  or  rags  and
 shipped  on  board  vessels,
 concealed  among  _  provisions
 or  cargo;

 (ii)  Smuggling  on  board  vessels
 by  members  of  the  crew;
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 (ili)  Shipped  from  unauthorised
 places  by  fishing  boats  for
 transhipment  to  launches  on
 the  high  seas.

 (९)  Government  have  adopted  var-
 jous  legislative  ani  executive  mea-
 sures  to  combat  smuggling.  These
 include  (i)  enhancement  of  the  po-
 wers  Of  investigation  of  Customs  Off-
 cers  engaged  in  anti-smuggling
 work;  (ii)  systematic  rummaging  of
 suspected  vessels  and  =  aircraft;
 (iii)  regular  as  well  as  surprise  patrol-
 ling  of  vulnerable  sections  of  coastline
 and  jand  borders;  (iv)  closer  follow-
 up  of  information;  (v)  imposition  of
 heavy  penalties  under  the  Customs
 Act,  962  which  include  the  confisca-
 tion  of  the  contraband,  prosecution  in
 suitable  cases;  (vi)  setting-up  of  a
 Directorate  of  Revenue  Intelligence
 at  the  Centre  to  co-ordinale  more
 effectively  the  anti-smuggling  acti-
 vities  of  the  various  field  organisa-
 tions.

 Ceiling  Costs  of  Dwelling  Units

 (Shri  P.  R.  Chakraverti:
 325  J  Shri  P.  C.  Borooah:

 7]  Shri  Bibhuti  Mishra:
 Shri  हू.  N.  Tiwary:

 ‘Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  decided  to  enhance  the
 ceiling  costs  of  dwelling  units  under
 construction  for  the  economically
 weaker  pections  of  the  community;

 (b)  the  increased  benefits  made
 available  to  these  sections  by  the
 latest  decision  in  sideration  of  the
 continuous  rise  in  costs?

 The  Minister  of  Works  and  Housing
 (Shri  Mebr  Chand  Ehanna):  (a)  Yes,
 the  ceiling  costs  of  dwelling  units  for

 ically  ker  secti  have
 been  increased  by  about  5  per  cent
 in  view  of  the  increase  in  building

 costs.  |
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 (b)  Government  ig  already  subsi-
 dising  the  cost  of  these  units  to  the
 extent  of  25  per  cent,  It  is  also  consi-
 dering  the  question  of  increasing  the
 quantum  of  subsidy  to  meet  the  higher
 incidence  of  rent  on  account  of  in-
 crease  in  the  ceiling  costs.

 दिल्ली  सें  बच्चों  का  पाक

 326.  शनी  नवल  प्रभाकर  :  कया  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करनी
 कि;

 (क)  क्‍या  दिल्‍ली  विकास  प्राधिकार
 का  दिल्‍ली  दरवाजे  के  पास  बच्चों  का  एक
 पार्क  बनाने  का  प्रस्ताव  है  ;

 (ख)  यदि  हां,  तो  उसका  क्षेत्रफल
 क्या  होगा  तथा  उसको  प्राय  विशेषताएं  क्‍या
 होंगी  ;  और

 (ग)  उस  पर  कितनी  धन  राशि  व्यय
 होने  का  भुगतान  है  ?

 स्वास्थ्य  संत्री  (ato  सुशीला  नायर)  :
 (क)  दिल्ली  विकास  प्राधिकार  के  पास

 ऐसा  कोई  प्रस्ताव  नहीं  है  ।  तथापि  दिल्‍ली
 नगर  निगम,  दिल्‍ली  गेट  पौर  तुर्कमान  गेट
 के  बीच  (रामलीला  मैदान  में)  बच्चों  के
 लिये  एक  मैदान  बनाने  का  विचार  कर  रहा
 है  1

 दख)  शौर  (7).  इस  प्रस्ताव  का  ब्यौरा
 कभी  तैयार  किया  जाना  है  ।

 दिल्ली  में  गयी  बस्तियों  की  सफाई

 [जी सबल  प्रभाकर  :

 श्री  हेमराज  ्
 sit®io  Wo  wat  :

 क्या  लिर्भाण  efte  श्राचात्त  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  1964-65  तथा  1965-66.
 में परब  तक  दिल्‍ली में  गन्दी  बस्तियों की  बनाई
 में  कया  प्रगति  हुई  है  ;

 327.
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 (a)  wa  तक  कितनी  बस्तियां  साफ
 कर  दी  गई  हैं।  और

 (ग)  वहां  रहने  वाले  लोगों  को  कहां
 ले  जाया  गया  है  ?

 निर्माण  कौर  आवास  मंत्री  (श्री  मेहर  बन्द
 काना)  (क)  «964-65  तथा

 1965-66.  (जून  965)  के  दौरान
 गन्दी  बस्ती  सफाई  योजना के  भ्रन्तर्गत  98.  87
 लाख  रुपयों  की  भ्र नुमा नित  लागत  पर  2,200
 टैनेमैल्ट्स  का  बनाना  मंजूर  कर  लिया  गया
 है  ।  422  बन  चुके  हैं  तथा  1,744  बनाये
 जा  रह  हैं।  इसके  झ्र ति रिक्त  390  कटरों
 धौर  बस्तियों  में,  i0i6  लाख  रुपये  खर्चे
 से  सुधार  किया  गया  है  ।

 ख)  शौर  (ग)  उपयुक्त  भ्र वधि  में
 5  क्षेत्रों  /सम्पत्तियों  की  सफाई  की  जा  चुकी
 है  तथा  248  परिवारों  को  भ्रमित  कौर  पुरी,
 दुजाना  हाउस,  जी०  टी०  रोड  शाहदरा
 तथा  सराय  रोहिल्ला  भेज  दिया  गया  है  |

 Manufacture  of  New  Building  Mater-
 fals

 f  Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:

 328.  Shri  A.  N.  Vidyalankar:
 |  Maharajkumar  Vijaya

 L  Ananda:
 Will  the  Minister  of  Works

 Housing  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 and

 Union  Government  have  prepared
 project  proposals  for  estal  in-
 dustries  at  selected  locations  for

 f  ildi turing  new  bi  ng  materials
 to  meet  the  demand  during  the  Fourth
 Plan;

 (b)  whether  it  is  also  a  fact  that  the
 National  Building  Organisation  had
 conducted  a  research  and  had  made
 certain  proposals,  if  BO,  what  are  their
 main  proposals;

 (c)  whether  it  is  also  a  fact  that
 these  proposals  were  forwarded  to
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 the  State  Governments  for  their
 cOmments  if  so,  their  reaction  there-
 to;  and

 (d)  when  the  scheme  is  likely  ta:
 be  implemented?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)
 Yes.  The  National  Buildings  Orga-
 nisation  of  the  Ministry  of  Works  and
 Housing  has  prepared  outline  project
 proposals  for  the  establishment  of
 some  industries  to  manufacture  new
 building  materials  to  meet  the  expec-
 ted  demand  for  such  materials  in  the
 Fourth  Plan.

 (b)  The  National  Buildings  Orga-
 nisation  prepared  the  outline  project
 proposals  on  the  basis  of  the  investi-
 gations  carried  gut  by  it  and  the  labo-
 ratory  research  conducted  at  the  Cent-
 ral  Building  Research  Institute,
 Roorkee,  as  well  as  by  using  informa-
 tion  from  other  countries  where  re-
 search  has  been  conducted  on  such
 materials.

 The  main  project  proposals
 pared  are:—

 pre-

 i.  Manufacture  of  asphaltic  roof-
 ing  sheets.

 2.  Mechanised  brick  plants  for
 the  production  of  perforated
 bricks,  facing  bricks,  heavy-
 duty  bricks,  hollow  clay  tiles,
 etc.

 3.  Use  of  blast  furnace  slag  in
 the  building  industry.

 4.  Manufacture  of  cellular  con-
 crete  blocks  using  fly-ash  or
 sand  and  lime.

 5.  Production  of  gypsum  plaster.
 6.  Production  of  fly-ash  pozzolan®

 cement.
 7.  Production  of

 concrete.
 8  Production  of

 bricks.
 9.  Production  of

 aggregates.

 ready  mixed

 sand  lime

 light  weight
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 10.  Surkhi  pozzolana  plant.
 l].  Composite  seasoning  and  pre-

 servation  plants  for  timber.

 (९)  Yes,  These  proposals  have  been
 forwarded  to  the  interested  State
 Governments  for  their  information
 and  comments,

 The  general  reaction  has  been  en-
 couraging  and  some  of  the  States  are
 considering  the  establishment  of  new
 building  materials  industries  in  the
 public  sector.

 (d)  No  definite  period  of  implemen-
 tation  of  these  schemes  can  be  indi-
 cated  as  it  depends  on  the  carrying
 out  of  technical  and  economic  sur-
 veys  of  different  localities  where  the
 projects  can  be  set  up.  In  the  case
 of  certain  projects  e.g.  cellular  con-
 create  factories  arrangements  have  also
 to  be  made  for  the  import  of  equip-
 ment  and  machinery  from  foreign
 countries.

 Training  of  Teachers  in  Planning

 seg,  {  Shri  Rameshwar  Tantla:
 “|  Shri  3.  C.  Samanta:

 Will  the  Minister  of  Planning  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  978  on  the
 llth  March,  965  and  state:

 (a)  whether  ठप्रहाधाोशाा,  have
 finalised  the  scheme  to  train  the
 educationists  and  teachers  in  planning
 and  execution  of  local  schemes;

 (b)  if  so,  the  details  thereof;  and

 (९)  ig  not,
 delay?

 the  reasons  for  the

 The  Minister  of  Planning  (Shri  8.  E.
 Bhagat):  (a)  The  Central  Ministries
 concerned,  State  Governments  and  the
 participating  education  institutions
 are  being  consulted.

 (b)  Does  not  arise.
 (९)  Such  consultations  will

 some  time.
 take
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 Family  Planning  in  Rurcl  Areas.
 f  Shrimati  Savitri  Nigam:

 330  4
 Shri  M.  L.  Dwivedi:

 3  Shri  S.  C.  Samanta:
 |  Shri  R.  Barua:

 Will  the  Minister  of  Health  be
 Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  550  on  the
 I7th  December,  944  and  state  the
 schemes  for  Family  Planning  which
 have  proved  to  be  most  popular  in  the
 rural  areas?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  most  popular  schemes
 for  family  planning  in  rural  areas  are
 as  under:—

 (i)  Sterilization,
 (ii)  Orientation  Camps,
 (ii)  Use  of  Contraceptives,
 (iv)  LU.C.D.  wherever  it  has  been

 introduced  has  proved  very  popular.

 Lease  of  Plots  in  Delhi
 Shrimati  Savitri  Nigam: 33l.  <  Shri  8.  C.  Samanta:
 Shri  M.  L.  Devivedl:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No,
 688  on  the  Ist  April,  965  and  state:

 (a)  whether  the  question  of  in-
 creasing  the  time  limit  of  two  years for  the  finalisation  and  registration  of
 the  lease  agreement  has  been  exa-
 mined;

 (b)  if  so,  with  what  result;  and
 (c)  what  further  changes  have

 been  made  to  provide  more  facilities
 to  the  house  builders?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Ehanna):  (a)  to
 (९).  It  is  not  intended  to  increase  the
 time  Limit  of  two  years  but  the  Land
 and  Development  Officer  has  been
 empowered  to  grant  extensions  of  time
 limit  for  periods  of  one  year  at  «  times
 in  cases  where  such  extensions  are
 justified  on  merits.
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 Corruption  in  Revenue  Department

 f  Shrimati  Savitr!  Nigam:
 332  J  Shri  Ss.  C.  Samanta:

 y  Shri  M.  L.  Dwivedi:
 {Shri  Daljit  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  094  on  the
 29th  April,  965  and  state  whether
 any  success  has  been  achieved  with
 the  adoption  of  the  new  procedure  by
 the  Special  Police  Establishment  to
 investigate  corruption  cases  In  the

 Revenue  Department?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  The  programme
 was  introduced  recently  and  it  is  too
 early  to  judge  the  results.  The  pre-
 liminary  indications,  however,  are
 that  there  has  been  some  improve-
 ment.

 Malaria  Cases  in  Dethi
 Shrimati  Savitri  Nigam:

 333.  <  Shri  8.  C.  Samanta:
 {Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Health  be
 ‘pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  243  dated
 0th  December,  964  and  _  state
 whether  Malaria  cases  have  recently
 been  reported  in  Delhi  and  whether
 the  mosquitoes  are  also  increasing  in
 great  numbers?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  Only  five  cases  of  malaria
 have  been  detected  in  the  Union  terri-
 tory  of  Delhi  so  far  during  965  and
 three  of  them  were  imported.  This  is
 a  very  low  incidence  as  compared  to
 the  past.  Mosquitoes  have  also  not
 increased  in  great  numbers,
 In-patients  In  Go’  t  Hospitals in Kerala

 Shri  A.  झ,  Raghavan:
 cy  i  Shri  Pottekkatt:

 (  Shri  Kappen:
 Will  the  Minister  of  Health  be  pleas-

 ed  to  state:
 fa)  whether  the  Government  of
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 Kerala  has  decided  to  realise  the  price of  medicines  and  diet  charges  from  in-
 patients  admitted  in  Government  hos-
 pitals;

 (b)  if  so,  the  reasons  for  revising  the
 existing  rules;  and

 (c)  the  amount  expected  to  be  realis-
 ed  on  this  account  during  the  current
 year?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar);  (a)  and  (b).  Charges  for
 stay  in  hospital  and  for  diet  were  be-
 ing  realised  from  patients  having  an
 income  of  Rs.  100!-,  p.m.  and  above.
 With  effect  from  24th  May,  965  the
 Government  of  Kerala  have  enhanc-
 ed  the  existing  rates  for  recovery  of
 these  charges  in  respect  of  well-to-do
 in-patients  having  a  monthly  income
 of  Rs.  200|-  and  over.  Similarly,
 orders  have  also  been  issued  for  re-
 covery  of  full  cost  of  medicines  from
 all  patients  in  special  and  paying
 wards  except  Government  _  servants
 who  are  entitled  to  free  medical  atten-
 dance.  In  general  wards,  people  with
 an  income  of  Rs.  4,800|-  perannum
 and  above  are  now  required  to  pay
 the  full  cost  of  the  medicines  while
 Patients  with  an  income  between
 Rs.  2,400.  and  Rs.  4,799|-  per  annum
 have  to  pay  half  the  cost  of  the  medi-
 cines.  These  measures  have  been
 taken  in  order  to  meet  the  extra  ex-
 penditure  due  to  rise  in  prices.

 (c)  The  anticipated  receipt  on
 account  of  these  measures  is  Rs.
 41,000|-  (Rs.  -9,000|-  on  account  of
 hospital  stoppages  and  dieting  and
 Rs.  32,000!-  on  account  of  cost  of  medi-
 cines  from  well-to-do  patients).

 Water  Supply  to  Cannanore,  Telli-
 cherry  and  Mahe

 Shri  Pottekkatt:
 385.4  Shri  A.  १.  Raghavan:

 Shri  Kappen:
 Will  the  Minister  of  Health  be  pleas- ed  to  state:

 (a)  whether  any  final  decision  has
 been  taken  to  provide  protected  water
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 supply  to  Cannanore,  Tellicherry  and
 Mahe  in  North  Kerala;

 (9)  if  so,  the  cost  of  the  scheme;  and
 {c)  when  the  work  will  commence?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  and  (c).  A  composite  water
 supply  scheme  for  Cannanore,  Telli-
 cherry  and  Mahe  estimated  to  cost
 Rs.  2  crores  has  been  received  from
 the  State  Chief  Engineer  for  scrutiny
 by  the  Central  Public  Health  Engi-
 neering  Organisation  of  this  Ministry.
 The  State  Government  is  being  ad-
 dressed  to  make  certain  §  modifica-
 tions  in  the  scheme  and  to  furnish
 additional  particulars  needed  for  giv-
 ing  technical  clearance,  The  soheme
 is  proposed  to  be  taken  up  for  execu-
 tion  by  the  State  Government  as
 s00n  as  it  is  approved,
 Government  Accommodation  on  Ranjit

 Singh  Road,  Delhi

 6  J  Shri  Vishwa  Nath  Pandey:
 Vv  Shri  Naval  Prabhakar:

 ‘Will  the  Minister  of  Works
 Housing  be  pleased  to  state:

 (a)  whether  Government  propose  to
 erect  8  five  storey  building  in  the
 ‘Capital  on  the  Ranjit  Singh  Road,
 Delhi  to  provide  housing  accommoda-
 tion  to  the  Central  Government
 employees;

 (b)  if  so,  whether  the  site  has  been
 finally  selected  and  work  begun;

 (c)  when  the  building  is  likely  to
 be  ready  and  fit  for  habitation;  and

 (d)  the  total  expenditure  involved
 in  the  scheme?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna);  (a)  to
 (d).  A  building—partly  four-storey-

 ed  and  partly  six-storeyed—is  under
 construction  on  Ranjit  Singh  Road.
 Estimated  to  cost  Rs.  28:66  lakhs,  the
 ‘building  is  likely  to  be  completed
 within  about  two  months.  It  will  be
 used  for  running  a  Government  hotel
 with  240  beds.

 and
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 Family  Planning  in  U.P.

 337,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  re-
 ceived  any  scheme  on  Family  Plan-
 ning  from  the  Government  of  Uttar
 Pradesh;

 (b)  if  so,  whether  any  decision  has
 been  taken  in  the  matter;  and

 (c)  the  details  thereof?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (ay  Yes.
 (b)  and  (c).  The  proposal  is  un-

 der  consideration.
 Leprosy  Eradication  in  U.P.

 338.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Health  te
 Pleased  to  state:

 (a)  the  total  amount  granted  to
 Uttar  Pradesh  Government  for  the
 eradication  of  leprosy  in  the  State
 during  1964-65;  and

 (b)  the  amount  proposed  to  be
 given  to  that  State  for  the  purpose
 during  1965-667

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  Leprosy  Control
 scheme  is  one  of  the  Centrally-aided
 schemes  of  the  Ministry  of  Health.
 For  the  Centrally-aided  schemes,
 allotment  of  funds  is  not  made
 Scheme-wise  but  the  grant-in-aid  is
 sanctioned  at  the  end  of  each  finan-
 cial  year  for  broad  groups  or  catego-
 ries  of  Schemes.  A  lumpsum  grant  of
 Rs.  4I'2]  lakhs  has  been  sanctioned
 to  the  Government  of  Uttar  Pradesh
 during  l964-65  for  all  Centrally-
 aided  Schemes  including  the  scheme
 for  ‘Eradication  of  Leprosy’.  While
 information  regarding  the  exact
 amount  of  grant  drawn  by  the  Gov
 ernment  of  Uttar  Pradesh  during
 1964-65,  for  eradication  of  leprosy  is
 not  available,  the  State  Government
 had  made  a  provision  of  Rs.  2  lakhs
 for  expansion  of  leprosy  Control  Pro-
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 gramme  in  the  State  for  the  said year.  According  to  the  Prescribed pattern  of  Central  assistance  for  the Leprosy  Control  Programme,  the State  Government  would  be  eligible
 to  draw  76  per  cent  of  the  non-recur-
 Ting  and  50  per  cent  of  the  recurring expenditure  incurred  by  them  on  the Scheme,

 Apart  from  this,  grants  amounting to  Rs.  55,573-00  were  released  directly to  voluntary  leprosy  institutions  work-
 ing  in  the  State,  during  1964-65.

 (b)  Allocation  of  Central  assis-
 tance  to  the  States  for  the  year  1985-,
 66  for  Centrally-aided  scheems  has  not
 yet  been  finalised.  However,  the
 State  Government  have  made  a  pro- vision  of  Rs.  °6]  lakhs  under  the
 Loprosy  Control  Programme  for  the
 establishment  of  5  Leprosy  Control
 Units  and  30  Survey,  Education  &
 Treatment  Centres  during  the  year
 1965-66.

 Dam  at  Uttar  Kashi
 339,  Shri  Vishwa  Nath  Pandey:  Wil!

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  construct
 the  dam  at  Uttar  Kashi  (U.P.);

 (b)  if  so,  its  location  and  the  area
 to  be  covered  thereunder;

 (९)  when  the  work  will  be  taken up;  and  ‘

 (d)  the  total  expenditure  involved
 in  the  scheme?
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 The  Minister  of  Irrigation  and Power  (Dr,  K.  L,  Rao):  (a)  The  UP.

 Government  propose  to  build  a  34°5 ft.  high  dam  over  the  Bhagirathi  river
 ag  part  of  the  Maneri-Bhali  Hydro Electric  Project.

 (b)  The  dam  is  located  across
 Bhagirathi  river  at  Maneri  about  10
 miles  upstream  of  Kashi,  whereas  the
 power  house  is  proposed  at  Bhali
 village  at  about  0  miles  down-
 stream  of  Kashi.  This  scheme  will
 supply  power  to  U.  P.  in  conjunction with  the  Yamuna  Grid  System.

 (c)  This  project  is  being  considered
 for  inclusion  in  the  Fourth  Plan.

 (d)  The  present  estimated  cost  of
 this  scheme  ig  Rs.  3285°90  Jakhs.

 Rural  Water  Supply  Projects

 m0  2  Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  total  number  of  rural  water
 supply  projects  in  Uttar  Pradesh  for
 which  the  Union  Government  have
 extended  assistance  during  the  Third
 Five  Year  Plan  period;  and

 (9)  the  financlaf  Ussistance  given
 50  far?

 The  Minister  of  Health  (Dr.  Sushila Nayar):  (a)  The  informmtion  is  given
 below: —

 Type  of  project.  Number

 (i)  National  Water  Supply  and  Sanitation  Programme.  76
 (ii)  Local  Development  Works  Programm:  7
 (iii)  Project  under  UNICEF  assistance
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 (७)  The  Rural  National  Water  Sup-

 Ply  and  Sanitation  Programme  is  a
 Centrally-aided  scheme.  Central  as-
 sistance  for  Centrally-aided  schemes,
 including  Rural  Water  Supply
 Schemes,  ure  made  in  lumpsum  for
 broad  groups  or  categories  of  schemes.
 It  is  not,  therefore,  possible  to  indi-
 cate  the  figures  separately  for  Rural
 Water  Supply  Schemes.  A  sum  of
 Rs.  557.28  lakhs  has  been  paid  as
 grant-in-aid  to  the  Government  of
 U.P.  during  the  four  years  of  the
 Third  Five  Year  Plan  for  all  Central-
 ly-aided  schemes  in  the  Health  sector
 including  the  Rural  Water  Supply
 Schemes.  Allocations  for  1965-66,
 have  not  yet  been  made.

 A  sum  of  Rs,  30  lakhs  has  been
 paid  as  grant-in-aid  to  the  State  Gov-
 ernment  for  the  implementation  of
 Rural  Piped  Water  Supply  Schemes
 under  the  Local  Development  Works
 Programme  during  1964-65,

 Grant-in-aid  to  the  extent  of
 Rs.  ]°48  lakhs  has  been  sanctioned
 to  the  State  Government  for  the

 t  of  Special  Investigation
 Division  in  rural  and  scarcity  areas.
 establish:

 Smugrling  of  Ganja

 ui,  J  Shri  Kindar  Lal:
 VL  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  twenty-
 one  maunds  of  Nepali  Ganja  worth
 over  rupees  one  and  a  half  lakhs
 meant  for  smuggling  was  seized  by
 the  Police  from  nearby  forest  in
 Gorakhpur  in  May,  1965;  and

 (b)  if  80,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  (a)  A  quantity
 of  370  kg.  of  contraband  Ganja  believ-
 ed  to  be  of  Nepal  origin  and  valued
 at  Rs.  79,550  approximately,  was
 seized  on  the  29th  May,  965  in  the
 Revenue  Forest,  Campierganj,
 Gorakhpur  by  the  local  police.

 (b)  Six  persons  have  been  arrested
 and  challan  has  been  put  up  by  the
 police  in  the  Court.  The  case  is  now
 subjudice.

 सरकारी  यादों  का  आवंटन

 342.  .  भी  प्रकाश वीर  शास्त्री  :
 जी  झोका  लाल  बैरवा  :

 क्या  निर्माण  कौर  आवास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  700  रुपये
 मासिक  से  कम  वेतन  पाने  वाले  सरकारी
 कर्मचारियों  को  उनके  भ्र धिक ृत  वर्ग  के  बतौर
 से  नीचे  (मैक स्ट  बिलो)  के  क्वार्टर  पाने  के
 हकदार  नहीं  हैं  जब  कि  हस  से  अधिक
 वेतन  पाने  वाले  सरकारी  कर्मचारी
 अपने  प्राधिकारी  वर्ग  के  क्वार्टर  शौर  उससे
 निचले  वर्ग  के  क्वार्टर  पाने  के  हकदार  हैं  ;
 शौर  ]

 (ख)  यदि  हां,  तो  इस  भेदभाव  के
 क्या  कारण  हैं  तथा  उसे  दूर  करने  के  लिए
 सरकार  क्‍या  कदम  उठा  रही  है  ?

 frat: ete cree asf धौर  जाबाल  मंत्री  (की  मेहर
 अन्य  खन्ना)  :  (क)  जी  हां  ny

 (a)  टाईप  2  में  केवल  28  प्रतिशत
 तथा  टाईप  3  में  29  प्रतिशत  मांग की
 पूति  है,  जब  कि  प्राय  सभी  पाइपों  के  वालों  में
 as  से  65  प्रतिशत  मांग की  पूति  हैं।  यह
 सुनिश्चित  करते  के  लिए कि  वास  के  मामले
 में  टाईप  2  जौर  टाईप  3  के  प्राधिकृत  सरकारी
 कर्मचारियों  में,  उच्चतर  टाईप  के  वास  के
 पात्र  सरकारी  कर्मचारियों  के  दबाव  से  मांग
 पूति  शौर  भ्र धिक  कम  न  हो  जाये  यह  निर्णय
 किया  गया  कि  टाईप  2,  ौर  4  के  प्राधिकृत
 सरकारी  कमजोरियों  को  प्रति  प्राधिकृत  वर्ग
 के  वास  से  नीचे  (नैक्स्ट  जिलों)  के  आवंटन
 की  अनुमति  न  दी  जायें  1
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 गैरसरकारी  क्षेत्र  पर  करों  के  भार  में  कभी

 343.  शी  wo  नाठ  तिवारी  :
 क्या  बिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  सरकार  का  स्यान  4  प्रारंभ,
 965  को  कलकता  में  मारवाड़ी  तथा

 उद्योगपतियों  की  सभा  में  श्री  स  ०  का  ०  पाटिल
 शा  दिये  गये  भाषण  की  शोर  दिलाया
 व  है  जिस  में  उन्होंने  कहा  था  कि  गैर-

 सरकारी  उद्योगों  पर  करों  का  भार  हल्का
 ग्रोवर  कर  कम  लगाये  जाने  चाहियें  ;  श्लोक

 (ख)  यदि  हां,  तो  सरकार  की  उस  पर
 क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्री  भी  fro  fo  कृष्णमाचारी )  :
 (क)  जी,  हां  ।

 (ख)  स्पष्ट  है  कि  यह  मंत्री  महोदय
 का  निजी  विचार  है  ny

 Water  Supply  in  Calicut

 344  Shri  Mohammed  Koya:
 f  Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  Calicut  Corpora-
 tion  has  applied  for  any  Central  aid
 for  expanding  the  protected  water
 supply  in  the  city;  and

 (b)  the
 thereon?

 reaction  of  Government

 The  Minister  of  Health  (Dr.  Sushfla
 Nayar):  (a)  The  Calicut  Corporation
 has  requested  the  State  Government
 to  secure  substantial  assistance  from
 the  Centre  for  expanding  the  protect-
 ed  water  supply  system  in  the  city.

 (b)  The  matter  is  under  considera-
 tion  of  the  State  Government.

 Medical  College  in  Himachal  Pradesh
 345.  Shri  Hem  Raj:  Will  the  Min-

 ister  of  Health  be  pleased  to  state:
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 (a)  whether  Government  have  de-
 cided  to  open  a  Medical  College  in
 Himachal  Pradesh;

 (b)  if  so,  whether  it  will  be  run
 entirely  by  the  Himachal  Pradesh
 Government  or  in  collaboration  with
 the  Centre;  and

 (c)  whether  Government  propose to  allot  any  seats  im  it  for  the  undeve-
 loped  contiguous  hill  areas  of  the
 Punjab?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  and  (b).  Yes,  it  has  been
 decided  to  open  a  Medical  College  In
 Himachal  Pradesh.  The  Government
 of  India  will  render  all  assistance  to
 Himachal  Pradesh  Government,

 (c)  A  proposal  to  allot  some  seats
 for  students  other  than  those  belong-
 ing  to  Himachal  Pradesh  is  under
 consideration,

 Films  on  Family  Planning

 "346.  Dr,  P.  Srinivasan;
 Shri  Paramasivan:

 Will  the  Minister  of  Health  be
 Pleased  to  state  the  number  of  short
 films  proposed  to  be  produced  on
 family  planning  wilh  details  thereof?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  Six  short  films  (Quickies)
 on  Family  Planning  bearing  the  fol-
 lowing  titles  are  at  present  under
 production  by  the  Films  Division,
 Ministry  of  Information  and  Broad-
 casing,  Bombay:

 (i)  Two  Families.
 (ii)  A  Talk  With.
 (iii)  Economic  Implications  of  In-

 crease  in  Population.
 (iv)  The  Greatest  Gift.
 (v)  Benefits  of  Vasectomy.
 (vi)  Another  Film  on  Family

 Planning  (untitled  at  pre-
 sent).
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 Details  of  these  films  are  being  col-
 lected  and  will  be  placed  on  the  table
 of  the  Sabha.

 पाकिस्तानी  जहाज  से  बरामद  की  गई  बस्तुएं

 347.  श्री  सोकार  साल  बैरवा  :
 क्या  विस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  यह  सच  है  कि  कलकत्ता
 में  30  मई,  i965  को  एक  पाकिस्तानी
 जहाज  से  50,000  साये  के  मूल्य  की
 वस्तुएं  बरामद  की  गई  हैं  ;

 (@)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  8;  कौर

 (7)  यदि  हां,  तो  यह  जहाज  किस
 बन्दरगाह  से  शाया  था  ?

 वित्त  मंत्री  (शी  सि०  fo  कृष्णमाचारी )  :
 (क)  30  मई,  965  को  कलकत्ता  में

 सीमा-शुल्क  ग्रध्रिकारियों  ने  एक  पाकिस्तानी
 जहाज  एस  ०  एस  ०  सखावत'  से  करीब
 6,000  Bo  लागत-बीमा-भाडा-सहित-
 मूल्य  (बाजार  मूल्य  लगभग  27,000  र्)
 की  विविध  वस्तुएं  (जवाहरात  को  छोड़  कर
 जिसका  मूल्यांकन  नहीं  किया  गया  है  )
 बरामद  कीं  ।

 (ख)  वस्तुप्नों  का  व्यौरा  निम्न प्रकार
 है.  —

 (1)  कलाई  efeai—i2z3  नग

 (2)  fantz--4600  am

 (3)  बाल  बियरिग्ज--537  नग
 (4)  पाकिस्तानी  मद्रास-तू  59)

 (5)  जवाहरात--
 नग  जड़ी  प्रंगूठी-नग  |
 कान  की  बालियां--नग  2
 कात  के  नग  जड़े  टाप-तग  2
 ूड़ियां--तग  6
 बाला  (कांड़-जग  2
 लटकन  सहित  ata  i

 (6)  विविध-अस्तरों--
 सुई-रेतियां---तग  l99
 पिटशा-रेतियां--नग  2
 अलास-कटर--नग  23
 डाक्टरी  थर्मामीटर--तंग  33
 धातु  का  ब्यास  नापने

 के  कम्पास--तग  8
 झारी  की  पत्तियां  (सा.
 ब्लेड)  नग  888
 इत्यादि

 (ग)  चटर गांव  ।

 348.
 |  श्री  विश्वनाथ  पाण्डेय  :
 थीं  tro  weer  :

 क्या  बिल  मंत्री  यह  बताने  की  करणा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  27  मई,
 l965  को  पश्चिमी  जमाने  के  साथ  एक  ऋण

 करार  किया  गया  है  ;

 (ख)  यदि  हां,  तो  क्या  यह  सहायता
 नकद  दी  जायेगी  अथवा  मशीनों  के  रूप  में;
 जौर

 (ग)  सहायता  की  राशि  तथा  सब्मंजंधी
 मुख्य  ware?
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 विश  मंत्री  (भी te  fo  कृष्णमाचारी )  :
 (क)  से  (7).  जी  हां  ।  936
 लाख  इयूशमा्क  (ae  4  करोड़  रुपये)
 के  ऋण  का  एक  करार  क्रेडिटांसटाल्ट  फुर
 विडराफवा  (जेन  पुर्ननिर्माण  बैंक)  के
 साथ  26  मई,  .965  को  किया  गया  जिसका
 उद्देश्य  राउरकेला  इस्पात  कारखाने  के  सम्बन्ध
 में  i965-66  में  चुकाये  जाने  वाला  ऋण
 के  एक  अंश की  वापसी  प्रदाय गी  (रिपेमिष्ट)
 की  वित्त-व्यवस्था  करना  है,  अन्यथा  इसे
 नकदी  के  रूप  में  चुकाना  पड़ता  है।  यह
 ऋण  16 बर्ष  की  ग्र वधि  के  लिए  है  बौर
 इस  पर  osu  प्रतिशत  प्रतिवर्ष  के  हिंसा
 से  ब्याज  लगेगा  |

 समय  स्थिरीकरण  बोद

 (श्री टु कम  अन्य  कछवाय  :

 49.4  श्री  ब्रज  राज  सिंह  :
 |  भी  बड़े  :

 क्या  बिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  मूल्य  स्थिरीकरण  बोर्ड
 स्थापित  करने  का  कोई  प्रस्ताव  सरकार  के
 विचाराधीन  है;  पोर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 अन्तिम  निर्णय  कब  तक  होने  की  सम्भावना
 x?

 विश  मंत्री  धी  fro  कृष्णमाचारी )  :
 (कफ)  जी,  नहीं  ।

 ख)  यह  सवाल  पैदा  ही  नहीं
 होता  |

 Houses  for  Washermen  in  Delhi

 f  Shri  D.  N.  Tiwary:
 350.  Shri  Hukam  Chand

 L  Kachhavalya:
 Will  the  Minister  of  Works  and

 Housing  be  pleased  to  refer  to  the  re-
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 ply  given  to  Unstarred  Question  No.
 993  on  the  llth  March,  965  regarding
 housing  for  washermen  in  Delhi  and
 state:

 (a)  whether  the  gaid  Committee
 has  submitted  its  report  to  Govern-
 ment;  and

 (b)  if  so,  the  recommendations  of
 the  Committee  and  the  action  taken
 thereon?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Ehanna);  (a)  and
 (b).  The  report  of  the  Committee  is
 expected  to  be  finalised  shortly.

 Unauthorised  sharing  of  Government
 Accommodation  in  Delhi

 35i.  Shri  P.  R.  Chakraverti:  Will
 the  Minister  of  Works  and  Housing
 be  pleased  to  state:

 (a)  the  number  of  complaints  re-
 ceived  against  Class  IJ]  and  IV  em-
 ployees  regarding  the  unauthorised
 sharing  or  sub-letting  of  the  quarters
 allotted  to  them  in  Delhi|New  Delhi
 during  1963-64,  and  1964-65;

 (b)  how  many  of  them  were  anony-
 mous  and  pseudonymous  and  how
 many  of  them  were  inquired  into;

 (c)  the  action  taken  to  find  out  the
 veracity  of  the  complaints  before  in-
 quiry  is  conducted  in  the  case  of  com-
 plaints  referred  to  in  part  (b)  above;

 (d)  whether  it  is  a  fact  that  in
 some  cases  the  allottees  were  pena-
 lised  despite  prior  permissicn  for
 sharing;  and

 (e)  if  so,  in  how  many  cases  and
 for  what  type  of  reasons?
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 The  Minister  of  Works  and  Housing  (Shri  Mehr  Chand  Khanna):  (a)  Total
 number  of  complaints  received,

 1963-64  1964-65  Total
 Chess  am  70  5  75
 tolass  TV  195,  bo  35s

 wh)  Anonymon:  Pseudonymous  Other  Total

 262  36  32  330
 The  number  of  cases  enquired  into

 was  3
 {re}  Nu  preliminary  enquiry  is  con-

 ducted  to  find  out  the  veracity  of
 complaints.  Whether  a  complaint  is
 cotrect  or  incorrect  can  only  be  deter-
 mined  after  a  spot  enquiry  has  been
 made  by  the  Assistant  Director  of
 Estates

 id’  No
 de)  Does  nol  arise,

 Land  Mortgage  Banks
 352,  Shri  9.  D.  Puri:  Will  the

 Minister  of  Finance  be  pleased  to
 Frlatec

 aw!  whether  it  is  a  fact  that  insti-
 tuvonal  investors  like  the  Reserve
 Bank  of  India,  LC.  State  Bank  of
 India  have  restricted  subscriptions  to
 debentures  of  Co-operative  Land
 Mortage  Bank::

 theif  so,  the  reason.  therefor:
 ie;  whether  Government  are  aware

 प्रजा  curtailment  in  giving  such  subs-
 criptions  would  limit  the  loaning  pro-
 Framme  of  all  Land  Mortgage  Bank:
 ang  thus  retard  agricultural  develop-
 ment:  and

 (dy  af  mu,  the  sleps  Government
 propose  to  take  in  the  matter?

 The  Minister  cf  Fimzace  (Shri  T.  T.
 Krishnamachari):;  (a)  and  (b),  There
 has  been  no  reduction  in  the  aniounts
 subscribed  by  the  Reserve  Hank  of
 India.  the  State  Bank  of  India
 and  the  LLC.  to  the  debentures
 of  land  mortgage  banks.  In  view  of
 the  very  considerable  increase  in  re-

 880  (Ai)  LSD—4

 vent  years  in  the  total  volume  of
 funds,  which  are  intended  to  be  rais-
 ed  in  the  form  of  debentures  of  —  the
 land  mortgage  banks,  there  has  been
 a  demand,  however,  for  additional
 subseriptions  by  these  institutions.

 (eb  and  dy  The  programme  tur
 the  issue  of  debentures  during  the
 year  ending  on  the  3ist  March,  l966
 has  been  reconsidered  and  it  is  ex-
 pected  that  there  will  be  a  substan-
 tial  increase  in  the  total  amount  for
 Which  debentures  are  floated  durin:
 the  remaining  months  of  this  yea

 Leprosy  Centre  at  Agra
 (Shri  Narendra  Singh

 353  Shri  Vishwa  Nath  Pandey:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Mealth  be
 pleased  to  state:

 (a)  whether  Government  has
 succeeded  in  securing  the  services  of
 the  Japanesc  expert  Doctor  of
 Leprosy  to  serve  us  the  head  of  the
 Indian  Centre  of  Anfi-leprosy  being
 established  in  Agra;

 (b)  #  eo,  the  terms  of  the  contract
 of  service,  and

 (ce)  whether  the  Leprosarium  io
 Agra  is  ready  for  work?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  According  to
 the  Agreement  entered  jut:  between
 the  Ministry  of  Health  and  the  Japa-
 nese  Leprosy  Mission  for  Asia  (cum-
 monly  known  as  JALMA),  8  modern
 leprosy  treatment,  rehabilitation.
 training  and  research  Ceutre  ह ल  being
 established  et  Agra  by  the  JALMA.
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 A  nucleus  of  Doctors  and  Nurses  to
 man  the  Centre  will  be  arranged  by
 the  JALMA  and  some  of  them  have
 already  come.  The  JALMA  will  run
 the  Centre  for  5  years.

 (९)  No,  the  construction  of  the
 buildings  of  the  Centre  has  not  sv  far
 been  completed.

 ware  सें  मिलावट  के  फ़ासले

 _(भी  औंकार  सास  बरवा  :
 354.

 1भी गुलम

 क्‍या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में
 अनाज  में  मिलावट  के  मामलों  की  संख्या
 बढ़ती  जा  रही  है।  और

 (ख)  यदि  हां,  तो  इसको  रोकने  के
 लिए  क्‍या  उपाय  किये जा  रहे  हैं?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  सायर)  :

 (क)  खाद्यान्नों  में  मिलावट  के  मामलों  में
 बृद्धि  होने  के  बारे  में  सरकार  को  कोई
 रिपोर्ट  नहीं  मिली  है  ।

 (@)  यह  प्रश्न  नहीं  उठता  |

 गणक  परियोजना

 बी  विभूति  fra:
 wine  to  weet  :

 355,
 बोलत  तारके दब री

 Ferre:
 (  क्रि थिगला  राय  :

 क्या  सिंचाई  ौर  चिधुतू  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गंडक  नियंत्रण
 बोर्ड  की  जून,  i965  में मसूरी  में  एक
 बठक  हुई  थी;

 (जल)  यदि  हां,  तो  उसमें  किये  गये
 निर्णयों  की  मुख्य  बातें  क्‍या  हैं  ;
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 (ग)  क्‍या  यह  भी  सच  है  कि  बोर्ड
 ने  राष्ट्रीय  परियोजना  निर्माण  निगम  के
 कार्य  की  पश्ालोचना  की  थी;  गौर

 (घ)  सरकार  का  विचार  इस  मामले
 में  क्या  कार्यवाही  करने  का  है  ?

 सिचाई  धौर  विद्युत्  मंत्री  (ae
 कु०  Mo  राव)  :  (क),  से  (ग)
 जी,  हां  ।  गण्डक  नियंत्रण  बो  ने  इस
 बैठक  में  ठण्डक  परियोजना  के  कार्यान्वयन
 से  सम्बद्ध  कई  मामलों  पर  विचार  किया  !
 बोर्ड  में  विचारों  जाये  मुख्य  मामले  शौर
 बोर्ड  के  उन  पर  हुए  निर्णय  निम्नलिखित
 a

 राष्ट्रीय  परियोजना  निर्माण  निगम  हारा
 गटक  दराज  का  निर्माण

 बोई  राष्ट्रीय  परियोजना  निर्माण
 निगम  के  काम  से  संतुष्ट  नहीं  था,  क्‍योंकि
 निगम  ने  कार्यों  के  निर्धारित  लक्ष्यों  को  पूरा
 नहीं  किया था  |

 गायक  परियोजना  का  निर्माण  कार्यक्रम

 बोर्ड  ने  यह  निर्णय  किया  कि  नेपाल
 के  लाभ  की  स्कीमों  को  उच्चतम  प्राथमिकता
 दी  जानी  चाहिये  ।

 बिहार  राज्य  में  जाने  वाली  परियोजना
 को  पूरा  करने  के  कार्य  में  तेजी  साने  के  लिए
 बोर्ड  ने  एक  कार्यक्रम  को  स्वीकार  किया
 है  जिसके  अधीन  जून  i967  तक  7  लाख
 एकड़  भूमि  की  सिचाई  होनी  है  ।

 मुख्य  परचिस  महर  को  पक्का  करना
 यह  फैसला  किया  गया  है  कि  पश्चिम-

 गंडक  नहर  को,  55-4  मील  के  परे,
 उत्तर  प्रदेश  में  से  गुजरते  भाग  को  BI-5
 मील  तक  पक्का  कर  दिया  जाये  ।

 (घ)  राष्ट्रीय.  परियोजना  निर्माण
 निगम  को  ठण्डक  परियोजना  पर  दिये  गये
 कार्यों  की  प्रगति  का  सिखलाई  व  बिजली  मंत्रो
 ने  5  जुलाई,  .965  को  पुनरवलोकन  किया  !
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 राष्ट्रीय  परियोजना  निर्माण  निगम  को
 कहा  गया  है  कि  वे  गण्डक  बराज  कार्यों  पर
 ही  डरपना  ध्यान  केन्द्रित  करें  ।  कमी  को
 आगामी  कार्य  ऋतु  के  दौरान  पूरा  करने  कौर
 कार्यों  को  जून,  i967  तक  पूरा  करने  के
 लिये  निगम  पर्याप्त  पग  उठा  रही  है  t

 Electrification  of  Kerala  Villages

 356,  Shri  Mohammed  Koya:  Wiil
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  number  of  villages  clectri-
 fied  during  1964-65,  in  Kerala;

 (b)  whether  it  fell  short  of  the  tar-
 get;  and

 (c)  if  so.  the  reasons  therefor’

 The  Minister  of  Irrigation  ant
 Power  (Dr.  K.  L.  Rao):  (a)  56.

 (b)  Yes.  This  fell  short  of  the
 lurget  by  64  villages.

 (c)  The  main  reasons  for  the  short-
 fall  in  achieving  the  target  were  delay
 in  obtaining  essential  equ  like
 transformers  and  the  delay  in  getting
 the  required  minimum  guarantee
 from  the  interested  parties  in  these
 villages.

 Calicut  Water  Supply  Scheme

 2a  Shri  Mohammed  Koya:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 work  on  the  water  treatment  plant
 which  is  being  set  up  to  help  the
 water  supply  scheme  at  Calicut  in
 Kerala  has  not  so  far  started;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The  engineering  details  of  the
 scheme  prepared  so  far  were  not
 found  suitable  by  the  State  Govern-
 ment  particularly  in  respec,  of  the
 dependability  of  the  »  Further
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 investigation  is,  therefore,  in  pio-
 gress,

 Post-Graduate  Courses  in  Tibbia
 College,  Delhi  and  Aligarh  University

 358.  Shri  Mohammed  Koya:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  5  on  the  l8th  February,  965
 गाते  state:

 (a)  whether  there  has  been  any
 progress  in  the  consideration  of  the
 proposal  to  start  post-graduate
 courses  in  Tibbia  College,  Delhi  and
 Aligarh  Muslim  University;  and

 (b)  if  so,  thy  details  thereof?
 The  Minister  of  Health  (Dr,  Sushila

 Nayar):  (a)  and  (b).  Some  progress
 has  been  made.  The  details  of  the
 proposal  are  being  worked  out  in  cui-
 sultation  with  Tibbia  College  Board.
 Delhi,  and  Tibbia  College,  Adigurh,
 and  when  completed  will  be  further
 Processed  through  the  Univesity
 authorities  and  the  University  Graui~
 Commission.

 Sub-soll  Water  in  Delhi
 359,  Shri  Surendra  Pal  Singh:  Wii

 the  Minister  of  Works  and  Mousing
 be  pleased  to  state:

 (a)  whether  the  Public  Works  De-
 partment  of  Delhi  carried  out  a  study
 in  order  to  find  out  as  to  whether  the
 scheme  of  sinking  numerous  tube-
 wells  in  962  to  check  the  rise  in
 level  of  the  sub-soil  water  in  the
 Capital  has  been  a  success  or  not;  ar!

 (b)  if  so,  what  has  been  the  out-
 come  of  that  study?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  |i!
 and  (b),  Yes.  The  study  ix  stil  ie
 Progress  as  itg  results  so  far  ere  sic
 conclusive.  While  the  trend  of  si
 of  sub-soil  water  has  been  arrested.
 it  has  not  yet  been  possible  to  lowe:
 Its  level  in  the  entire  area  of  New
 Delhi  beyond  0°  below  the  greund
 level,  as  envisaged.
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 Reclamation  of  Sunderbans
 360.  Shri  C.

 Will  the  Minister
 pleased  to  state:

 K.  Bhattacharyya:
 of  Planning  be

 (a)  whether  the  Planning  Commis-
 sion  is  preparing  a  long  term  compre-
 hensive  Master  Plan  for  the  survey.
 reclamation  and  development  of  the
 Sundarbans  in  West  Bengal:  and

 (b)  if  so,  the  broad  detail  of
 Pian?

 the

 The  Minister  of  Planning  (Shri  8.
 R.  Bhagat):  (a)  and  (b),  West  Ben-
 ti!  Government  contemplates  taking up  in  the  Fourth  Plan  the  first  phase of  a  comprehensive  scheme  for  the
 development  of  Sundarbans  area  in
 West  Bengal.  It  is  getting  a  detailed
 project  report  prepared,  based  on  a
 lechnical  study  made  by  Dutch  ex-
 perts,  The  schemes  envisaged  are
 reclamation  and  protection  of  land
 from  tidal  water,  development  of  irri-
 vation,  africulture  and  fishery.

 Kangsabatl  River  Valley  Project

 3¢i,  {  Shri  indrajit  Gupta:
 me  Shri  Yashpal  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  con-
 struction  of  the  MKangsabati  River
 Valley  Project  is  lagging  far  behind
 schedule;  and

 (b)  if  so,  reasons  for  the  lag?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  (a)  Yes.
 ‘b)  The  main  reason  for  this  lag  is

 inadequate  provision  of  funds  in  the
 State  Plan  for  this  project.

 United  Siates  Loans
 (  Shri  D.  c  Sharma:

 |
 Shri  Daljit  Singh:

 ‘368,  4  Shri  Kindar  Lal:
 |  Shri  Vishwa  Math  Pandey:
 |  Shri  P.  Cc  Boreeah:

 Will  the  Minister  of  Fimance  be
 Pleased  to  state:

 ta)  whether  the  United  States  have
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 agreed  to  give  two  loans  totalling
 Rs.  923  crores  to  help  and  maintain
 India's  industrial  imports;

 (b)  if  so,  the  terms  and  conditions
 of  the  loans;  and

 (c)  how  they  are  proposed  to  be
 utilised?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  fa)  Yes,  Sir.

 (by  and  (ce),  The  two  U.S.  loans
 totalling  Rs.  92.2  crores  are  as  fol-
 lows:—

 (i)  Commodity  Program  Assist-
 ance  for  I#4-65  known  as
 Fifth  Non-Project  Loan
 (AID  Loan  No.  386-H-38)  for

 $190  million  (Rs.  90°5  crores);
 and

 (ii)  Seventh  Railway  loan  (AID
 Loan  No.  386-H-37)  for  g3°8
 million  (Rs.  °8  crores).

 The  Commodity  Program  Assistance
 loan  will  be  used  to  fimance  the
 foreign  exchange  costs  of  imports
 from  U.S.A.  of  a  broad  variety  of
 commodities  and  equipment  such  as
 fertilizers,  steel,  sulphur,  insecticides,
 chemicals,  machinery  and  machinery
 parts  etc.  which  are  essential  to  the
 maintenance  of  the  economy.

 The  Seventh  Railway  Loan  will
 meet  the  foreign  exchange  cost  of
 acquiring  2]  broad  gauge  Diesel  Elec-
 tric  Shunting  locomotive  with  a  two
 year  supply  of  spare  parts.

 Both  the  ldans  are  repayable  in
 dollars  in  6l  approximately  equal
 semi-annua)  instalments  over  a  period
 of  40  years  inclusive  of  a  grace  period
 of  0  years  from  the  date  of  first  dis-
 bursement  under  the  loan.  Interest
 is  payable  semi-annually  in  dollars  at
 the  rate  of  |  per  cent  per  annum
 during  the  first  ten  years  and  therc-
 after  at  the  rate  of  24  per  cent  per

 for  the  r  aining  30  years.
 Interest  would  accrue  from  the  date
 of  respective  disbursements  under  the
 Joans  and  the  first  instalment  is  to  be
 paid  six  months  after  the  first
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 disbursement,  or  such  earlier  date  as
 the  United  States  Agency  for  Inter-
 national  Development  may  specify.

 Bureau  of  Public  Enterprises
 f  Shri  Surendra  Pal  Singh:

 368.4  Shri  Ram  Aurkh  Yadav:
 {  Shri  A.  N.  Vidyalankar:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  a  Bureau  of  Public
 Enterprises  has  been  set  up;

 (b)  if  so,  what  are  its  aims  and  ob-
 jects;  and

 (c)  the  approximate  annual  expen-
 ditute  which  will  be  incurred  on  the
 Bureau?

 The  Minister  of  Finance  (Shri
 T.  Krishnamachari):  (a)  Yes,  Sir.

 (by  The  Bureau  will  act  as  a  ser-
 vice,  co-ordination  and  evaluation
 ageney  mainly  for  public  enterprises
 of  the  Central  Government.

 T.

 (९)  The  Budget  provision  for  this
 vear  is  As.  3°28  lakhs.

 Eating  Houses
 AL  Shri  Sarendra  Pal  Singh:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  some  of  the  leading  Restaurants
 und  most  of  the  Eating  Houses  in  the
 Capital  prepare  food  for  service
 under  the  most  unhygienic  conditions:
 and

 (७)  if  so,  whether  any  =  effective
 steps  Have  beer.  taken  in  thia  regard?

 The  Minister  ef  Health  (Dr.  Sushila
 Nayert:  (a)  Yes;  it  is  found  at  the
 lime  of  iftpection  that  minimum  hy-
 gienic  standittds  are  not  maintained
 in  quite  a  few  places.

 (७)  Under  the  Delhi  Prevention  of
 Pood  Adiifteration  Rufes  1966  and
 Section  206  of  the  Centonments  Act,
 l924,  af!  restkurants  and  eating  houses
 in  tHe  Municip!  and  Cantonment
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 ureas  respectively  require  licence:
 which  is  issued  only  when  the  hy-
 #ienie  conditions  are  found  according
 to  the  minimum  standards  prescribed
 for  the  purpose.  Thereafter  these
 litences  are  renewed  every  year  after
 re-inspection  and  satisfying  compli-
 ance  of  the  requisite  hygienic  stan-
 dards.  Frequent  sanitary  inspections
 of  restaurants  and  cating  houses  are
 made  during  the  year  by  the  sanitary
 staff  and  the  defects  observed  are  got
 rectified  by  persuasion  and,  if  neces-
 sary,  by  legal  action  when  improve.
 ment  notices  are  not  complied  with.

 Research  Progra  C  fi
 365.  Shri  D.  J.  Naik:  Will  the  Min-

 ister  of  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Research  Programmes  Committee  of
 the  Planning  Commission  made  aur
 vey  of  jarge  number  of  villages  in
 Rajasthan  State;

 (b)  if  ४७,  the  findings  of  the  Cari-
 mittee;  and

 (c)  the  reactions  of  Government  on
 these  findings?

 The  Minister  of  Planning  (Shri  हे.
 R.  Bhagat):  (a)  (i)  The  Research
 Programmes  Committee  sponsored
 “Study  of  the  Socio-economic  Effects
 of  Land  Reforms  in  Rajasthan"  for
 which  such  surveys  were  carried  ou!
 by  the  director  of  the  schemes.

 (ii)  Besides,  the  Research  Pro-
 grammes  Committee  carried  out  wilh
 its  own  staff  a  rural  survey  in  a  dis-
 trict  of  Rajasthan  in  connection  witt
 the  study  of  evaluation  of  benefit.  of
 Irrigation  (Gang  Canal).

 tb)  (i)  A  copy  of  the  published  rv
 port  of  the  study  referred  to  in  (a)
 (i)  has  been  supplied  to  the  Parlia-
 ment  Library.

 (ii}  The  report  of  the  Study  refer-
 red’  to  in  (a)  (ii)  is  yet  to  be  pub-
 lished.
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 (c)  (i)  A  copy  of  the  report  is  be-
 ing  sent  to  the  State  Government
 bringing  to  their  notice  the  findings
 of  the  survey.

 (i)  Does  not  arise.
 Irrigation  and  Power  Projects  over

 Krishna  and  Godavari  Rivers
 366.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  the  Government  of
 Maharashtra  has  made  representation
 against  the  sanction  of  any  power  or
 Irrigation  Project  in  Andhra  Pradesh
 wer  the  rivers  Krishna  and  Godavari:

 (b)  if  so,  which  are  the  projects
 ubout  which  representations  or  pro-
 tests  Were  made;

 fe)  the  reasons  given  against
 project;  and

 (d)  the  decisions
 ment  on  each  project?

 The  Minister  of  Irrigaiton  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes

 (by  to  (fd).  The  Government  tl
 Maharashtra  had  objected  to  the
 Pochampad  Project,  the  Srisailam
 Hydro-Electric  Project  and  Stage  IT
 of  Nagarjunasagar  Project.  Their
 objections  mainly  related  to  the  gene-
 rul  question  regarding  allocation  of
 (he  waters  of  the  Krishna  and  Goda-
 vari  rivers.  The  Pochampad  and  Sri-
 sailam  schemes  have  been  approved
 in  the  light  of  the  decisions  as  indi-
 cated  in  the  Statement  laid  on  the
 Table  of  the  Lok  Sabha  on  23rd
 March,  1963,  The  Nagarjunasagar—
 Stage  Il  project,  has  not  been  sanc-
 tinned.

 each

 of  the  Govern-

 Small  Pox  in  Delhi
 367,  Shrimat!  Savitri  Nigam:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  in-
 cidence  of  small  pox  is  on  the
 increase  in  Delhi  since  March,  ‘1965;

 (b)  if  so.  the  number  of  fatal  cases
 “@uring  the  period  March  to  August,

 i965;  and
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 (९)  the  steps  taken  to  control  the
 disease?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  There  were  36  fatal  cases  dur-
 ing  the  period  from  lst  March  to  l6th
 August,  1985.  The  break-up  was  as
 under:—

 March  3
 April  ह ल
 May  21
 June  5
 July  8
 August  (upto

 ‘16-8-65)  4
 Total  36

 The  number  of  such  cases  In  the
 corresponding  period  last  year  was  I3.

 (ce)  The  vaccination  campaign  has
 been  stepped  up.  Besides  03  Vacci-
 nators  already  engaged,  three  Hying
 squads  consisting  of  3  Inspectors  and
 l5  vaccinators  were  raised  for  3
 months  from  March  to  May,  965  for
 mass  vaccination  drive  in  slums,
 Jhugees,  Jhonprees  and  brick  Kiln
 areas  and  for  mass  vaccination  of
 contacts  wherever  any  case  occurred.
 During  the  period  from  March  to
 July,  1965.  58,131  Primary  Vaccina-
 tions  and  5,l5,660  Re-Vaccinations
 were  performed  in  the  entire  city.

 (ii)  The  public  have  been  advised
 through  advertisements  in  the  Press,
 through  wall  posters  and  through
 cinema  slides  to  get  themselves  amd
 their  family  members  revaccinated
 Once  in  every  three  years.

 (iii)  Compulsory  vaccination  of  un-
 protected  persons  and  compulsory
 removal  of  small-pox  cases  to  Infec-
 tious  Diseases  Hospital  has  been  en-
 forced  under  the  provisions  of  Epi-
 demic  Diseases  Act,  ‘1897,

 (iv)  In  addition  to  the  normal  cra-
 dication  staff  already  working  im
 Delhi  State,  the  Government  of  India
 have  sanctioned  two  special  mopping-
 up  units  which  will  undertake  the
 vaccination  of  small  segments  vl
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 Population  that  have  so  far  evaded
 vaccination  and  will  also  concen-
 trate  on  the  floating  population,  popu-
 Jation  residing  in  slums  and  labour
 colonies  and  pavement  dwellers.

 Gastre-Enteritis  in  Kerala

 368.  Shri  Sethiyan:  Will  the  Min-
 ister  of  Health  be  pleased  to  state:

 (a}  whether  there  was  an  outbreak
 of  gastro-enteritis  in  epidemic  form
 in  Kerala  during  June,  1965;

 (b)  the  number  of  deaths  due  to
 this  epidemic  reported  so  far;  and

 (c)  the  steps  taken  by  Government
 to  control  and  eradicate  the  epidemic
 there?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  outbreak  in  an  epi-
 demic  form  that  occurred  in  Kerala
 an  January,  95  was  of  cholera,

 ib)  The  number  of  deaths  reported
 upto  the  20th  July,  i965  was  594.

 १०)  All  preventive  measures  have
 been  adopted.  Inoculation  work  was
 speeded  up  by  the  appointment  of
 additional  lators  in  the  affected
 places.  34  lakhs  persons  were  inocu-
 lated  upto  the  23rd  July,  1965.  Neces-
 sary  arrangements  have  also  been
 made  for  the  treatment  and  isolation
 af  affected  cases.

 अेकोस्लोबाकिया  से  सहायता
 की  किर  लाल

 369.9 से  जिह्वा  पाण्डेय  :

 क्या  चित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 ि  क्या  यह  सच  हैं  कि  चैकोस्लोबा-
 किया  को  सरकार  चौथी  योजना  प्रगति  में
 बे्रक  तथा  अन्य  रासायनिक  उद्योगों  के
 विकास  के  लिए  भारत  को  सहायता  देने
 के  लिए  तैयार  हैं;  प्लोर

 ख)  यदि  हां,  तो  इस  पर  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 Written  Answers  9५०

 बिल  मंत्री  (भी  frome  कृष्णमाचारी  )  t
 (क)  कौर  (@)  ori  मई,  i964  को

 प्राग  में  किये  गये  एक  करार  के  प्रनुसार
 अकोसलोवाकिया  की  सरकार  ने  40  करोड़
 रूपये  का  ऋण  देने  का  प्रस्ताव  किया  है,
 जिसका  उपयोग  मुख्यतः  चौथी  पंचवर्षीय
 प्रायोजना  की  प्रायोजना प्र ों  के  लिए  किया
 जायगा।  इसके  अलावा,  उस  देश  की  सरकार
 से  किन्हीं  और  खास ऋणों  के  लिए  प्रभी तक
 कोई  शोर  बातचीत  नहीं  हुई  ।

 Colonisation  of  Rajasthan  Canal  Area
 370.  Shri  Karni  Sioghji:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  is
 estimated  that  about  500  miles  of  total
 length  of  roads  are  to  be  laid  for  the
 proper  colonisation  of  the  area  and
 full  utilization  of  the  benefits  envisag-
 ed  by  the  Rajasthan  Canal;

 (b)  if  go,  whether  the  work  of
 building  the  roads  will  also  be  taken
 up  as  the  Centra]  Government's  res-
 ponsibility;  and

 (c}  whether  plans  are  so  drawn  as
 to  complete  this  work  to  synchronize
 with  the  progress  achieved  on  the
 Rajasthan  Canal  itself?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Bao):  (a)  to  (८).
 The  setting  up  of  the  Rajasthan  Canal
 Authority  ag  well  as  matters  involv-
 ing  Central  responsibility  in  that  con-
 nection  are  under  consideration.

 Gold  Bonds

 f  Shrimati  Tarkeshwari  Sinha:
 Shri  Indrajit  Gupta:

 mi.  Shri  Onkar  Lal  Berwa:
 |  Shri  Mehan  Swarup:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  the  total  sale  of  Gold  Bonds
 since  the  introduction  of  the  Gold
 Bonds  Scheme;
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 (b)  how  it  compares  with  the  eurlier
 scheme  of  fold  bonds:  and

 (c)  whether  it  has  shown  any  im-

 AUGUST  I9,  2965  Written  Answer,  gs2

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  ia)  to  (c)  The
 subscriptions  to  the  two  issues  of

 provement?  Gold  Bonds  compare  as  under
 Value  at  Re,  S358  for

 I0  grammes  of  995 fineness,
 Mire  Series  Rs.  868.45  lakhs

 (tenders  were  received  from  t2-I!-962  to  (28-2-1963)
 Second  Series  Ks.  wage  ci  lakhs

 (tenders  were  reovived  from  2-4-1965,  t0  3I-§-7965  /

 बढ़े  रोगों  का  प्रचलन  ae  करना

 Csit®o  ito  नायक  :

 372.4  Blo  महावीर  प्रसाद  :
 |  श्री  कज रोल कर  :

 क्या  बिल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  यह  सच  है  कि  सरकार  का
 विचार  .00  रुपये  तथा  i000  रुपये  के
 नोटों  को  बन्द  करने  का  है  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 +  और

 (7)  क्या  सरकार  उनका  प्राकार
 छोटा'  करने  के  बारे  में  भी  विचार  कर  रही
 ५ Ed

 fare  मंत्री  (श्री  ति०  ae  कृष्णमाचारी  )  :
 (क)  जी,  नहीं  t

 (a)  यह  सवाल  पैदा  हो  नहीं  होता  |

 (ग)'  .00  सपने  के  नोटों  का  द्वारका
 छोड़ा,  करने  का  बिचार  है  |  रूपा कत
 (डिजाइन),  रंग  हद  के  बारे  में  ब्योरा
 लैस कर  किया  जा.  रहा  है  ।  1,000  रुपये
 के  नहीं  का  झा कतर  छोटा  करते  का  कोई
 विचार  नहींहै  t

 wean,  fare.  के  निकट  ुग्पी-लॉपडों
 कालोनी

 373,  श्री  हुकम  हद  कुतवार  :
 क्या  निर्माण,  कौर  आवास  मंत्री  पह  बताने
 की कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में
 नरायणा  के  निकट  झुग्गी-झोंपड़ी  कालोनी
 के  निवासी  बिना.  मूल  सुविधाघरों  के  रह
 वजह  हैं।  और

 (ख)  यदि  हां,  तो  इस  कॉलनी  में
 मूल  सुविचारों  की  व्यवस्था  न  किये  जाने
 के  क्या  कारण  हैं  ?

 निर्माण  जौश  प्रायास  मंत्री  (को  मेहर
 ण्  खन्ना)  (क)  जी  नहीं 1
 नरायणी  झगड़ती-झोपड़ी  कालोनी  में  साम
 कायिक  शौचालयों  जौर  स्नान  रहो,  पीले
 के  पानी  के  लिए  हैण्ड  पम्पों,  सड़कों,
 बरसाती  पानी  तथा  गन्दगी  निकालने
 के  लिए  नालियों  जैसी  मूल  सुविधाओं
 की  व्यवस्था  की  जा  चुकी  है  /  वहां  एक
 प्राईमरी  स्कूल  भी  है  ।  कालोनी  में  एक
 चलती  फिरती  डिस्पेन्सरी  सप्ताह  में  दो
 बार  जाती  है  1

 (@)  प्रश्न  ही  नहों  उठता  1

 छह  Housing  in  Rajesthon
 m4,  Shri  Mrishnapsl  Singh:  Wil!

 the  Minister  of  Works  and  Houwslag be:  pleased  to  state:
 (a)  whether  it-is  8  feet  thmt  the

 Rajasthan  Revenue  Law  Commiiiun
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 hag  commented  on  the  deplorable
 state  of  rural  housing  in  Hajus-
 than;

 (by  whether  tt  is  also  छ  fact  thar
 similar  conditions  other
 states  also:  and

 exist  in

 tc)  the  steps,  if  any,  taken  to  im
 prove  this  state  of  affairs?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chang  Khanna):  (a)  Yes.

 (b)  The  housing  conditions  in  rural
 areas  are  generally  not  very  sutisfac-
 tory  in  other  States  also.  Accoiding
 to  the  96]  Census,  nearly  82  per  cent

 of  the  households.  te.  56:7  millions
 out  of  the  total  of  68.9  millions,  were
 in  occupation  of  kutcha  huts.

 fe)  The  report  of  the
 lievenuy  Law  Commission  is  still
 under  consideration  of  the  State  Gov-
 ernment.  This  Ministry  has  already
 formulated  a  scheme  known  as  the
 Village  Housing  Projects  Scheme  for
 improvement  of  housing  conditions  in
 the  rural  areas  of  the  county.  This
 Scheme  provides  for  (a)  advance  of
 house-building  loans  to  persons  who

 wish  to  construct  houses;  and
 tb)  grant  of  subsidies  to  State  Govern-
 ments  for  provision  of  strecis  und
 drains  in  selected  villages  und  hougse-
 sites  to  landless  agricultural  workers
 The  Scheme  hus,  however,  not  made
 the  desired  progress  so  far  and  the
 State  Governments  have  been  =  re-
 quested  to  step  up  the  paer  of  its
 implementation.

 Rojasthan

 Land  to  the  Tiller
 376.  Shrinsati  Jyotena  Chanda:  Wi)!

 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  the  poritien  regarding  the
 actua]  implementation  of  the  “land  to
 the  tier"  policy,  Stite-wise-

 ib)  the  stepe  taken  so  far  to  pro- (लए.  tefiancy  amd  tilling  rights  of  ten- ants  and  shere-croppers,  State-wise;
 (९)  whether  Government  propiese

 to  introduce:  umiferm  legisletion  for
 ensuring  more  effective  protection  to
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 tenant-farmers  and  =  share-croppers;
 and

 (d)  if  so,  when?
 The  Minister  of  Planning  (Shri  B.

 है.  Bhagat):  (a)  to  (d).  A  statemen:
 is  laid  on  the  Table  of  the  House
 [Placed  om  Library,  See  No,  LT=4573/
 45]

 Small-Pox
 376.  Shri  Gokulananda  Mohanty:

 Will  the  Minister  of  Health  be  pleased
 to  stale:

 (a)  the  number  of  patients  suffer.
 ing  from  small-pox  in  this  country
 during  the  last  three  years,  year-w  ise:
 and

 (b)  whether  it  is  a  fact  that  the
 disease  has  been  spreading  in  Asia
 for  the  last  twelve  years?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  reported  number  of
 cases  of  Small-pox  during  the  year.
 I962,  I963  and  2964  were  55,59,
 83,423  and  36,645  respectively.

 tb)  Na

 Narmada  Project

 377  Shri  Jashvant  Mehta:
 ‘|  Shei  P.  R.  Patel:

 Will  the  Minister  of  Irrigation  amd
 Power  be  picused  lo  state:

 (a)  whether  the  Central  Wate,  &
 Power  Commission  has  given  <lear-
 ance  afd  approved  the  Narmada  Pr.
 ject  at  Jalsindhi  8s  per  agreemen:
 between  Mahurashtra  and  Mad.ys Pradeth  Governments:  and

 (b)  if  not,  the  stage  at  whien  the
 matter  stands?

 The  Minister  of  Irrigation  and
 Power  (Dr.  KL.  Rao):  ay  No.  The:
 Project  Report  for  Jatsindhi  Project has  not  been  received  by  the  Min, - try  of  Irrigation  an@  Power

 (b)  Does  no  arise
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 Linking  Wages  with  Productivity
 378,  Shri  Basappa:  Will  the  Minis-

 ler  of  Planning  be  pleased  ty  state:
 (a)  whether  a  memorandum  has

 been  submitted  by  the  Counvil  of
 Employers  to  Government  with  a
 Plea  to  link  wages  with  productivity:
 and

 (b)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  Planning  (Shri
 B.  E.  Bhagat):  (a)  Yes,  Sir.

 (b)  The  Memorandum  will  be  con-
 sidered  by  the  Panel  on  Labour
 Policy  for  the  Fourth  Plan  set  up  by
 the  Planning  Commission.

 Earth-moving  Machinery  Pool
 379.  Shri  Basappa:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  a  decision  to  form
 Central  Equipment  Pool  for  procure-
 ment  of  earth-moving  machinery  and
 construction  equipment  has  been
 taken;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  the  steps  taken  in  this  respect?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  (a)  A  pro-
 posal  to  form  a  Central  Pool  for  earth-
 moving  equipment  and  construction
 machinery  is  under  examination.

 (b)  The  Scheme  has  been  prepared
 with  a  view  to  ensuring  better  main-
 tenance  and  utilisation  of  machineries.

 (cy  The  Scheme  is  still  under  con-
 sideration.

 Housing  Schemes  tp  Uttar  Pradesh
 380.  Shri  J.  8.  5.  Bist:  Will  the

 Minister  of  Works  ang  Housing  be
 pleased  to  state:

 (a)  whether  he  has  drawn  the  at-
 tention  of  the  Uttar  Pradesh  Govern-
 ment  to  the  slow  progress  of  housing
 schemes  and  diversion  of  funds  car-
 marked  for  housing  to  other  projects;
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 (b)  if  so,  whether  the  Uttar  Pra-

 desh  Government  have  made  any  res-
 ponse  to  his  advice  and  the  measures
 it  has  taken  to  rectify  its  past  errors; and

 (९)  the  other  States  which  have
 ltchaved  in  the  same  manner  as  Uttar
 Pradesh  and  whether  any  special  mea-
 sures  have  been  suggested  to  give  a
 fillip  to  housing  programmes  in  the
 Fourth  Plan?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  Yes.

 (b)  No  reply  has  so  far  been  receiv-
 ed  from  the  State  Government.

 (c)  The  progress  of  housing  is  slow
 in  almost  all  the  States.  It  is  being
 continuously  impressed  upon  the  State
 Governments  to  provide  larger  funds
 for  housing  schemes  in  their  Annual
 Plans  as  also  in  their  Fourth  Five
 Year  Plan.  The  Planning  Commis-
 sion  has  also  been  requested  to  con-
 sider  the  desirability  of  directing  the
 State  Governments  not  to  divert  funds
 earmarked  for  ‘Housing’  to  other
 development  heads.  It  is  also  pro-
 posed  to  increase  substantially  the
 ullocation  for  housing  in  the  Fourth
 Plan.

 Dambroo  Project  (Tripura)
 38l.  Shri  Biren  Dutta:  Will  the

 Minister  of  Irrigation  ang  Power  be
 pleased  to  state:

 (a)  whether  any  amount  has  been
 sanctioned  for  the  Dambroo  Project  in
 Tripura;  and

 (b)  ig  50,  the  amount  sanctioned
 und  how  far  the  work  has  proceeded?

 The  Minister  of  Irrigation  and
 Power  (Dr.  हू.  L.  Eao):  (a)  No.  The
 Gumti  Hydro-clectric  Project  is  yet
 to  be  sanctioned.

 (b)  Does  not  arise.
 Financial  Assistance  to  States  for

 Development  Schemes
 ‘maz.  Shri  D.  8.  Raju:  Will  the

 Minister  of  Fimamee  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
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 States  are  finding  it  difficult  to  imple-
 ment  important  schemes  under  the
 State  Development  Plans  due  to  their
 inability  to  raise  local  resources;

 ‘b)  whether  such  States  have  re-
 (juested  to  Centre  for  special  financial
 ussistance:  and

 (cl  if  so,  the  action  taken  in  this
 tegard?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.

 (b)  and  (c).  A  specific  request  has
 been  received  from  Mysore  State  and
 this  is  under  consideration.

 All  ti  inst  Customs aga  Officers
 in  Nadia  District

 383.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  the  findings  of  the  enquiry
 ‘made-into  the  allegations  of  extortion
 uf  money  from  the  Jute  sellers  of
 Karimpur  Bazar  in  District  Nadia,
 West  Bengal  by  the  Custom  Officers;
 and

 ib)  the  steps  taken  to  see  that  the
 bona  fide  jute  growers  and  sellers  do
 not  suffer?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishaamachari):  (a)  The  allegations
 against  the  Customs  Officers  were  ful-
 ly  investigated  but  were  not  proved.

 (b)  The  senior  officers  continue  to
 exercise  adequate  supervision  over
 subordinate  officers  so  as  to  ensure
 that  bona  fide  jute  growers  and  sel-
 lers  do  nol  suffer.

 fete}  में  भारतीय  बैंकों  का  कारोबार

 384.  Ho  महादेव  प्रसाद:  क्या
 बिल  मंत्रों  यट  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  वर्ष
 भारत  के  रिजर्व  जक  द्वारा  विदेशों  में  भारतीय

 बैंकों  के  कारोबार  के  बारे  में  दिये  गये  प्रतिवेदन
 के  प्रसार  पाकिस्तान  तथा  घाईल॑ण्ड  के
 साथ  उनका  लेन-देन  कम  हो  गया  है;
 पौर

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं?

 वित्त  मंत्रों  (श्री fo  त०  कृष्णमाचारी  )  :
 (क)  जी,  हां  1

 (ख)  कारोबार  में  कमी  का  कारण
 यह  है  कि  भारतीय  बैंकों  को  स्थानीय  रूप  से
 जो  जमा  रकमें  ज़ोर  अन्य  साधन  उपलब्ध  हैं,
 वे  अरब  दूसरी  संस्थापकों  की  प्रतियोगिता  के
 कारण  सीमित  हो  गये  हैं  t

 Deposit  Scheme
 385,  Shri  Jashvant  Mehta:  Will  the

 Mini  of  Fina  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 contributors  of  the  Annuity  Deposit
 Scheme  have  not  received  certificates
 for  the  deposited  amounts  for  the
 year  1964-65  upto  30th  June,  ‘1665;

 (b)  if  go,  the  reasong  for  the  delay
 in  issuing  these  certificates;  and

 (९)  the  steps  Government  have
 taken  to  expedite  the  issue  of  certifi-
 cates?

 The  Minister  of  Finance  (Shri  T.  7.
 Krishnamachari):  (a)  to  ic).  Ap-
 proximately  60  per  cent  of  the  deposi-
 tors  have  been  issued  with  certificates.
 The  delay  is  mainly  due  to  the  fact
 that  originally  many  of  the  depositors
 had  asked  for  a  large  number  of
 certificates  of  lower  denominations  and
 the  writing  up  of  the  certificates  took
 considerable  time.  To  avoid  the  issue
 of  a  large  number  of  certificates,  it
 was  decided  to  issue  only  the  minimum
 number  of  certificates  against  each
 application.  To  further  specg  up  the
 work  it  has  now  been  decided  that

 tead  of  issuing  certifi  in  fix-
 ed  denominations,  only  one  certificate
 should  be  issued  against  each  applica-
 tion.
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 Barapole  Project
 386. ee

 H.  ए.  Linga  Reddy:  Will
 the  Minister  of  Irrigation  and  Power
 he  pleased  to  state:

 (a)  whether  investigation  of  the
 Barapole  Project  in  Mysore  State  hus
 been  completed;

 (b)  if  so,  the  estimated  cost  of  the
 Project  and  the  Centre’s  contribution
 thereto;

 (०)  the  power  potential  of  the  Pru-
 ject;  and

 (d)  when  it  is  to  be  taken  up  for
 execution?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Only  pre-
 liminary  investigation  of  the  first  stage
 of  the  project  was  carried  out  by  the
 erstwhile  Coorg  Government  in  l954.
 Detailed  investigations  are  likely  to
 be  taken  up  during  the  Fourth  Plan.

 (b)  The  project  proposals  have  not
 yet  been  formulateg  and  hence  the
 question  of  Centre's  contribution  to
 the  scheme  does  nut  arise.

 (९)  According  to  the  preliminary
 estimates,  the  power  potential  of  the
 scheme  is  about  125,000  kW  at  60  pel
 cent  load  factor  in  the  first  stage  and
 200,000  KW  at  60  per  cent  load  factor
 when  the  second  stage  is  alsa  deve-
 lopesd.

 (d)  The  question  of  execution  of  the
 project  can  be  considered  only  after
 the  detailed  investigations  are  com-
 pleted  and  the  project  proposals  fina-
 Used.

 Kallniadhi  Project
 387.  1... छ  H.  C.  Linga  Reddy:  Will

 the  Minister  of  Irrigation  aad  Power
 be  pleased  to  state:

 (a)  whether  the  investigation  of
 Kalinadhi  Project  has  been  ctrmplet-
 ed;

 (b),  if  so,  the  estimateg  cost  of  the
 project  and  the  Ceritre'’s  contribution
 thereto;

 (c)  the  power  potential  of  this  pro-
 ject;  and
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 id)  when  it  is  likely  to  be  tuken  up for  execution?
 The  Minister  of  Irrigation  acd

 Power  (Dr.  K.  L.  Ra®):  (a)  No
 (b)  The  estimated  cusi  wilt  Li

 known  only  after  the  investigation  - are  completed  and  a  Project  repar:
 prepared.  Question  of  Centre's  assis-
 tance  will  arise  only  after  the  pro-
 ject  is  sanctioned.

 (c)  Approximately  .3  million  kW
 at  60  per  cent  load  factor.

 (d)  During  the  Fourth  Plan.

 Shifting  of  Central  Governmreat
 Offices  from  Nagpur

 388,  Dr.  M.S.  Amey:  Will  the  Mune-
 ter  of  Works  and  Housing  tm.  please!
 to  state:

 (a)  the  number  and  name  of  offen.
 of  the  Central  Government  located  ut
 Nagpur  before  that  city  ceased  ty  ५
 the  Capital  of  Madhya  Prudesia;  ars

 (b)  the  qumber  and  nume:  af  oc
 offices  of  the  Central  Goverumen:
 that  have  been  transferred  from  Del:
 or  any  other  place  in  India  to  Mar-
 pur  in  the  period  since  the  merger  «!
 Vidarbha  in  the  State  of  Maharashtr.:
 to  this  dute  and  dates  of  their  tren.
 fers  to  Nagpur  as  well  as  the  piace
 from  which  they  were  so  transferrud”*

 The  Minister  of  Works  and  Housing
 (डा  Mehr  Chand  Khanna):  (a)  and
 tb).  The  information  is  being  cdllect-
 ei  and  will  be  laid  on  the  Table  of
 the  House.

 Shifting  of  Central  Government
 Offices

 389.  Dr  M.S.  Amey:  Will  the
 Mitister  of  Works  and  Howsimg  =  t--
 pleased  to  state:

 (a)  the  number  ang  neties  of  the
 offices  of  the  Central  Degrarteier.'s
 removed  from  Nagpur  with  the  dates
 of  their  removal  and  the  places  to
 which  they  were  removed  till  the  end
 of  June,  1985;
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 ‘b)  the  number  and  names  of  other
 existing  offices  of  the  Central  De-
 partment  which  the  Central  Govern-
 ment  propose  to  remove  in  the  near
 future;  and

 ey  the  number  und  names  of  thr
 offices  of  the  Central  Government
 which  they  propose  to  transfer  to
 Nagpur  in  order  to  fulfil  the  promise
 of  retaining  the  importance  of  the
 City  of  Nagpur  given  at  the  time  of
 merger  of  Vidarbha  in  Maharashtra’

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Hhanna):  (a)  to
 ‘ci.  The  information  is  being  collect-
 ed  and  will  he  laid  on  the  Table  of
 ihe  House,

 Power  Shortage  at  Farakka

 390.  Shri  Raghunath  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  stale  whether  the  West
 Sengal  Electricity  Board  has  request-
 ¢q@  the  Bihar  Government  to  extend
 the  West  Bengal  Government  32Kv.
 vansmission  line  from  Purnta  up-to
 the  Bihar  Bengal  border  so  that  the
 shortage  of  the  Power  at  Farakka  due
 in  which  work  is  suffering  be  reliev-
 ad?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  The  West
 Bengal  State  Electricity  Board  re
 quested  the  Bihar  State  Electricity
 Board  to  extend  132  Kv,  Transmis-
 sion  from  Katihar  to  an  agreed  suit-
 uble  point  near  West  Bengal-Bihar
 Border.  The  technical  and  economic
 aspects  of  the  proposal  are  under
 consideration.

 Foreign  Loans

 391.  Shri  मा,  C  Soy:
 |  Shri  Madho  Limaye:

 Wall  the  Minister  of  Fimance  be
 pleased  to  slate:

 fa)  the  total  amount  of  foreign
 ‘oan  drawn  so  far  and  the  amount  of
 interest  to  be  paid;  and

 tbl  the  amount  of  loan  which  is
 givung  4  per  cont  dividend?
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 The  Minister  of  Finance  (Shri  T.  T.
 ह हॉबॉधिज काश टिक) :.  (a)  The  amount  of
 foreign  loan  (other  than  those  from
 rupec  deposits  against  food  and  fibre
 imports  under  U.S.  Public  Law  480)
 drawn  as  of  June  30,  1965,  amounts  to
 Rs,  2444.35  crores,  since  Independence.
 The  amount  of  interest  to  be  paid  on
 these  drawings  (till  they  are  repaid
 in  full)  is  estimated  at  Rs.  640.89
 crores.

 {b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House,

 सीमा  में  प्रस् को लायड  कारखाना

 392.  श्री  सूरज  पाण्डेय  :  क्या  विश
 मंत्री  .5  प्रदेश,  965  के  प्रतारांकित  प्रश्न
 संख्या  2297  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  नीमच  में  भ्रल्को-
 लागत  कारखाना  स्थापित  करने  के  सम्बन्ध
 में  किलनी  प्रगति  हुई  o

 for  मंत्रों  (भगोती  त०  कृष्णमाचारी  )  :
 आवश्यक  योजना  तथा  नक्शे  बनवाने  को
 कार्यवाही  की  जा  रही  है  ।

 State  Bank  Lean  to  West
 Bengal  Government

 f  Shri  Selanki:
 mag.  /  Shri  FP.  K.  Deo:

 Shri  Narasimh,  Reddy:
 Will  the  Minister  of  Finance  br

 pleased  to  state:
 (a)  whether  the  West  Benga)  Gov-

 ernment  had  approached  the  Centra!
 Government  to  intervene  and  to  allow
 the  usual  release  by  the  State  Bank
 of  Bs.  l2  crores  for  being  used  hy  the
 State  Government  for  procurement  of
 foodgrains;

 (b)  the  reasons  for  the  reduction  i
 the  amount  of  advances  made  by  the
 State  Bank;  and

 (c)  the  action  taken  or  proposed
 to  be  taken  by  Government  In  the
 matter?
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 Central  Research  Institute  in The  Minister  of  Finance  (Shri  T,  TT.  *

 |  Homoeopathy Krishnamachari):  (a)  Yes.
 (b)  and  (c).  The  sanctioned  limit

 of  Rs.  8  crores  to  the  State  Govern-
 ment  was  not  actually  reduced  by  the
 State  Bank  of  India.  An  increase  in
 this  limit  could  not  be  allowed,  be-
 cause  of  other  demands  on  the  resour-
 ces  of  the  State  Bank.  As  it  has  been
 possible  for  the  State  Government  to
 finance  the  purchase  of  foodgrains,  for
 distribution  within  the  State,  without
 uny  further  assistance  from  the  State
 Bank  or  from  the  Central  Govern-
 ment  for  this  purpose,  no  action  on
 the  State  Government's  request  is
 now.  considered  necessary.

 One-man  Banks  in  Rural  Areas
 (  Shri  Solanki:

 394.  <  Shri  P.  K.  Deo:
 |  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Bank  of  India  propose  to  oper
 one-man  banks  in  rural  areas;

 (b)  the  number  of  such  banks  likely
 to  be  opened  initially  and  where;  and

 (c)  the  details  of  the  scheme?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  (a)  and  (9),  Yes.  As
 un  experimental  measute,  an  office  is
 being  opened  by  each  of  the  subsidia-
 ties  of  the  State  Bank  of  India.  The
 question  of  opening  certain  offices  in
 the  areas  served  by  the  State  Bank  is
 also  under  consideration.

 (c)  The  offices  are  being  opened  in
 rural  areas,  where  banking  facilities
 are  not  now  available.  Apart  from
 receiving  deposits  and  granting  cer-
 tain  limited  advances  on  behalf  of  the
 barks  concerned,  the  persons  appoint-
 ed  to  be  in  charge  of  these  offices  are
 expected  to  visit  the  neighbouring
 villages,  to  offer  such  advice  as  may
 be  ry  in  ion  with  the
 raising  of  crops  or  other  development
 activities,  and  to  popularise  the  bank-
 ing  habit  generally  in  these  villages.

 (Shri  Rameshwar  Tanta:
 ef”

 ;
 Shrimati  Laxmi  Bal:

 385,  Shri  Solanki:
 |  Shri  P.  छू,  Deo:
 |  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal  tc
 set  up  a  Central  Institute  for  Research
 in  Homoeopathy  in  Delhi;

 (b)  if  so.  the  broad  outlines  of  the
 same;

 (९)  the  place  where  if  will  be  loca*-
 ed;  and

 (d)  when  will  it  start  functioning?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  Yes.
 (b)  The  Central  Homoeopathic  Re-

 search  Institute  is  intended:
 (i)  to  establish  the  ulilily  and

 scientific  aspects  of  Homoeo-
 Pathic  principles.  und  treat-
 ment

 (ii)  to  establish  proper  siandards
 for  and  co-ordination  between
 institutions  carrying  oa  =  re-
 search  in  Homocopnathy.

 (iii)  to  collect,  organise  and  dis-
 seminate  knowledge  about
 Homocopathic  research.

 (iv)  to  undertake,  organise  and
 facilitate  study  courses,  con-
 ferences,  lectures,  seminars  to
 Promote  the  aforesaid  objec-
 tives:

 (४)  to  undertake  the  publication of  journals,  research  paper:
 and  books  and  maintain  lib-
 Taries  and  informaticn  ser-
 vices  in  furtherance  af  above
 sald  objective.

 (९)  and  (dj).  The  exact  location  of
 the  institution  and  the  date  from
 which  it  will  start  functioning  will  be
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 decided  after  the  details  of  the  scheme
 are  worked  out  and  approved.

 Medical  Colleges
 296.  Shri  P.  RB.  Patel:  Will  the  Mini-

 ster  of  Health  be  pleased  to  state:
 (a)  the  number  of  seats  reserved

 by  the  Union  Government  in  different
 medical  colleges  in  the  country;  and

 (b)  the  number  of  boys  and  girls
 with  their  State-hood  who  were  allot-
 ted  these  seats  in  1964-65  and  965-667

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (ob).  The  information
 is  given  in  Annexures  laid  on  the
 Table  of  the  House,  [Placed  in  Libra-
 ry.  See  No.  LT-4574/65].

 हिन्दी  में  द्यापार-सृचनायें
 397.  श्री  विश्वास  प्रसाद  :  क्‍या  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  उत्पादन  शुल्क  से  सम्ब-
 चित्त  जो  व्यापार-सूचनायें  केन्द्रीय  राजस्व
 बोर्ड  से  व्यापारियों  के  लाभ  के  लिये  जारी
 की  जाती  हैं  उनका  हिन्दी  रूपान्तर  आरी
 करने  की  व्यवस्था  करने  में  विलम्ब  होने  के
 क्या  कारण  हैं  ;  और

 (ख)  यह  व्यवस्था  कब  से  क्रियान्वित
 को  जायेगी  ?

 विश  मंत्रों  (मी ति०  त०कृष्णभाचारी  )  :
 (क)  केन्द्रीय  उत्पादन-शुल्क  तथा  सीमा

 शुल्क  बोर्ड  द्वारा  केन्द्रीय  उत्पादन-शुल्क
 सम्बन्धी  कोई  व्यापार-सूचनायें  (ट्रेंड  नोटिस)
 जारी  नहीं  की  जाती  हैं  ।

 (@)  प्रश्न  ही  नहीं  उठता  -

 Srisailam  Project
 Shri  Laxmi  Dass:

 ™  Shri  M.  N.  Swamy:
 [  Shri  ४.  Venkatasubbaish:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 work  of  Srisailam  Project  wag  dzlay-
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 ed  due  to  want  of  necessary  machi-
 nery;

 (b)  if  so,  the  steps  taken  tu  get  the
 machinery;  and

 (c)  when  the  project  will  be  com-
 pleted?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a).  Yes.

 (bd  The  Generating  Plant  and  equip.
 ment  is  proposed  to  be  procured  from
 indigenous  sources  (Heavy  Electri-
 cals).  In  regard  to  the  construction
 machinery,  Andhra  Authoritics  have
 indicated  their  requirement  of  foreign
 exchange  as  Rs.  200  lakhs.  Of  this  an
 allocation  of  Rs.  35  lakhs  under  USSR
 Trade  Agreement  has  already  been
 made,  Possibilities  of  securing  the
 balance  of  foreign  exchange  required
 are  under  examination,

 (९)  The  first  unit  of  0  MW  capa-
 city is  expected to  be  in
 March,  cae  and  the  balance  3  units  of
 same  size  thereafler  at  an  interval  of
 six  months  each.

 Nagarjunasagar  Project

 399,  J  Shri  Laxmi  Dass:
 ae  Shri  M.  N.  Swamy:

 Will  the  Minister  of  Irrigathon  and
 Power  be  pleased  to  state:

 (a)  whether  the  Central  Government
 has  granted  Rs,  13  crores  for  the  cons-
 truction  of  the  Nagarjunasagar  Project:

 (b)  if  so,  how  much  omount  has  so
 far  been  paid;  and

 (९)  when  the  remaining  amount  will
 be  paid  for  speedy  execution  of  the
 Preject?

 The  Minister  of  Irrigation  and  Power
 (Dr,  हू,  L.  Rao):  (a)  to  (c).  Against

 the  3rd  Plan  provision  of  Rs.  50  crores,
 Central  loan  assistance  to  the  tune  of
 Rs.  44.50  crores  has  already  been  re-
 Jeasd  during  the  first  four  years  of  the
 Plan.  Provision  for  the  current  year  is
 of  the  order  of  Rs.  0  crores.  The
 question  of  granting  further  additio-
 nal  assistance  during  the  current  year is  under  consideration.
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 Irrigation  and  Power  Potential  of
 “Rajasthan

 400.  Shri  Tan  Singh:  Will  the  Minis-
 ter  of  Irrigation  and-Power  be  pleased
 to  state:

 (a)  whether  the  Government  of
 Rajasthan  has  approached  the  Central
 Government  for  help  to  develop
 power  and  irrigation  potential  during
 1985-66;  and

 (b)  if  so,  the  decision  taken  by  the
 Central  Government  in  this  regard?

 Tho  Minister  of  Irrigation  and  Power
 (Dr.  E.'L.  Rao}:  (a)  and  (b).  No
 such  request  has  been  received  for
 the  irrigation  programme.  However,
 against  a  demand  of  Rs,  436.00  lakhs
 for  Rural  Electrification,  under  the
 programme  for  energising  agricultural
 pumps,  it  has  been  decided  to  make
 available  loan  assistance  to  the  extent
 of  Rs.  95.00  lakhs  to  the  Rajasthan
 Government  during  1965-66,  outside
 the  State  Plan  ceiling.

 Allotment  of  Quarters
 40l.  Shri  K.  C.  Sharma:  Will  the

 Minister  of  Works  and  Housing  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  for  the
 Purposes  of  deduction  of  House  Rent,
 City  Compensatory  Allowance  is  treat-
 ed  85  a  part  of  emoluments;

 (b)  whether  it  is  algo  a  fact  that  for
 the  purposes  of  allotment  of  Govern-
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 (९)  if  so,  the  action  Government  prs-
 pose  to  take  to  remove  this  amomaly?

 The  Minister  of  Works  ami  Heus-
 ing  (Shri  Mebr  Chand  Khanna):
 (a)  Yes.

 (b)  Yes.
 (९)  The  matter

 into.
 is  being  looked

 Housing  Shortage  ७  Deihi
 402.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Works  anil  Honsiag
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Committee  of  Experts  of  the  Minis
 tries  of  Works  and  Housing  and  Re-
 habilitation  has  suggested  more  funds
 for  meeting  housing  shortage  in  Delhi;

 (by)  if  so,  what  are  the  other  re-
 commendations;  and

 (c)  the  action  taken  by  Govern-
 ment  in  this  connection?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  (Khanna):
 (8)  to  (९),  The  question  presumably
 refers  to  the  report  of  the  Working
 Group  on  Housing  and  Urban  =  and
 Rural  Planning  appointed  to  consider
 the  Annual  Plan  proposals  of  the
 Delhi  Administration  for  1965-66.
 This  Working  Group  recommended
 an  allocation  of  Re.  5.42  crores  to
 the  Delhi  Ad  ration  for  hi
 schemes  during  the  current  year.

 ment  City  ‘Compe  An  allocation  of  Rs.  4.98  crores  has
 tory  Allowance  is  not  treated  asa  part  been  made  for  these  schemes  as of  emoluments;  and  tollews:—

 ;  “Walle  Gan  ——— Scheme  ions
 (Rs.  .in  lakhs)

 7  Subsidised  Ind  tal  Hi  हि  Sehem:  15-00,  108  ७0
 s.  Low]  Group  Housing  _दिखता  68-20  68-20
 os  Slum  Clearance  including]  is  and  Jhopris ‘Removal  Scheme.  ba  400°00  340°40*
 ro  Milage  Housing  Projects  Scheme.  250,  2°50
 «,  Middle  Income  Group  Housing  Scheme  ‘76-60  16-60

 Totat  62-30  47  -O

 ©This  can  be  increased  to  Ra,  353  lakhs  depending  on  the  performance  of  the  Delhi Administration.
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 Lower  Sileru  Project

 (Shri  Kella  Venkaiah:
 403,  Shri  M.  N.  Swamy:

 t  Shri  Laxmi  Dass:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  2305
 on  the  l5th  April,  965  and  state:

 have
 foreign

 (a)  whether  Government
 since  granted  the  necessary
 exchange  for  the  procurement  of
 construction  machinery,  generating
 plant  and  equipment  for  the  Lower
 Sileru  Hydro-electric  Project  from
 USS.R.;

 (b)  if  so,  when  and  the  amount
 granted;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  In  regard  to  procurement  of
 construction  machinery,  final  allo-
 eations  of  foreign  exchange  have  not
 yet  been  made  as  the  matter  regard-
 ing  the  sources  of  supply  is  under
 examination.

 The  procurement  of  the  generating
 plant  and  equipment  is  also  under
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 examination  and  no  final  decision  has
 yet  been  arrived  at.

 Government  Accommodation  in  Delhi
 404.  Shrimat!  Savitri  Nigam:  Will

 the  Minister  of  Works  and  Housing
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  noti-
 lication  was  issued  some  time  back
 wherein  applications  were  invited
 from  those  allottees  of  the  Govern-
 ment  quarters  who  were  interested
 for  change  of  accommodation  in  any
 locality  in  Delhi  and  that  their  names
 would  be  kept  in  the  waiting  list
 according  to  their  seniority;

 (b)  if  so,  how  many  persons  have
 applied  so  far  for  change  from  Type I  to  VI  (category-wise);  and

 te)  how  many  persons  have  been
 given  change  category-wise  upto  Ist
 August,  9657

 The  Minister  of  Works  and  Hows-
 ing  (Shri  Mehr  Chand  Khanna):  (ay
 Yes.  The  Supplementary  Rules  were
 amended  on  the  27th  April  965  and
 allotments  under  the  amended  Rules
 began  to  be  made  from  the  Ist  June,
 1965.

 (9)  and  (ce),  The  position  from  the
 lst  June  to  the  Slat  July,  965  is  as
 follows:—

 No.  of  personswho  No.  of  persons  who
 Type  of  accommodation,  have  applied  for  have  been  given

 chang
 ह  of  accom-  changes  upto modation.  3I-7-I9645,

 Type  I  3,0I9  T47
 Type  MW  1,826  286
 Type  III  523  Sa
 Type  IV  692  57
 Type  ४  359  36
 Tyre  VIO.  .  94  9

 Tora  डर  नि  6,513  616
 880  (Ai)  LSD—5.
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 Ayurvedic  Treatment  of  Hypertension
 405.  Shri  J.  N.  Hazarika:  Will  the

 Minister  of  Health  be  pleased  to  state:
 (a)  whether  the  Ayurvedic  Re-

 search  Institute  at  Jamnagar  has  been
 entrusted  to  give  a  detailed  report  on
 the  efficacy  of  the  Jatamansi  herb  for
 Beneral  use  in  hypertension  cases;  and

 (b)  if  so,  the  main  feature  of  the
 report?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No.

 (b)  Does  not  arise.
 are  Ro  Bo  प्रस् पताल,  बसई  को

 अपने  हाथ  में  लेता

 406.  श्री  बसन्त  :  क्‍या
 मंत्री  यह  बताने  की  कपा  करेंगे  कि.

 (क)  क्या  केन्द्रीय  सरकार  का  विचार
 जे०  जे०  अस्पताल,  वधवा  को  झपने  हाथ  में
 लेने  का  है;

 (ख)  क्या  इस  अस्पताल  में  स्नातकोत्तर
 शिक्षा  दी  जायेगी  तथा  सुधार  किये  जायेंगे;

 स्वार्थ

 (ग)  कार्य  आरम्भ  करने  में  कितना
 समय  लगेगा  ;  और

 (घ)  इस  में  कितनी  पूंजी  लगेगी  ?

 tated  मंत्री  (डा०  सुशीला  सायर  ys
 (क)  से  (घ).  लें  जेठ  ग्रुप  प्रस् पताल/

 ग्रांट  मेडिकल  कालेज,  बम्बई  में  उपलब्ध
 प्रशिक्षण  सुविधाघरों  का  उपयोग  करके  तथा
 उनका  और  प्राग  विकास  कर  के  उनकी  परि-
 सीमा  में  एक  शिक्षा  स्नातकोत्तर  चिकित्सा
 शिक्षा  एवं  झनुसंघान  संस्थान  कौ  स्थापना
 का  एक  प्रस्ताव  भारत  सरकार  के  विचारा-
 घिन  है।  समय,  प्र नुम चि  तथा  वित्तीय  लागत
 का  ब्योरा  कभी  तैयार  नहीं  हुये  हैं  ।

 Water-logging  in  Punjab
 f  Shri  R.  Barua:

 407  4
 Shri  Yashpal  Singh:
 Shri  D.  0.  Mantri:

 Shri  Basumatartl:
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 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  whether  the  Government  of
 Punjab  have  approached  the  Centre
 for  any  assistance  from  World  Bank
 experts  for  solving  the  problem  of
 water-logging  and  floods  in  Punjab;
 and

 (b)  If  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Irrigation  ang  Power
 (Dr,  K.  L,  Rao):  (a)  Yes,  Sir.

 (b)  A  proposal!  for  a  loan  from  the
 International  Development  Agency  of
 the  World  Bank  for  “Punjab  Water
 Logging  &  Flood  Control  Project
 Stage  II"  is  under  consideration.  No
 final  decision  has  yet  been  arrived  at.

 Raids  in  Calcutta
 Shri  R.  Barua:

 aos.  Shri  Yashpa]  Singh:
 ]  ‘Shri  D.  9.  Mantri:
 |  Shri  Basumatari:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  For-
 eign  Exchange  Directorate  raided
 offices  of  Tea  and  Jute  exporters  in
 the  Dalhousie  Square  area  in  Cal-
 cutta  on  the  24th  July,  1965;  and

 (b)  if  so,  the  names  of  the  firms
 involved  therein?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.

 (b)  Pending  scrutiny  of  the  docu-
 ments  seized  and  the  completion  of
 the  investigations,  it  is  considered  de-
 sirable  not  to  disclose  the  names  of
 the  firms.

 Training  of  Nurses
 409.  Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  more  doctors  in  India  than  our-
 ses;
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 (b)  if  80,  whether  Government  pro-  (iv)  All  India  Institute  of  Mental
 pose  to  take  immediate  measures  to  Health,  Bangalore.
 increase  the  number  of  instilutions
 for  training  nurses;  and  Diploma  Course  in  Psycluatrie

 Nursing.
 (९)  whether  it  is  also  conten:plated

 to  set  up  an  All-India  Institute  of
 सुर्खियां  तथा  झोपड़ियां Nursing?

 The  Minister  of  Health  (Dr.  Sushila  410.  भरी  विकास  प्रसाद  :  क्या  निर्माण
 Nayar):  (a)  Yes.  कौर  श्ाषात  मंत्री  यह  बताने  की  कृपा  करेंग

 (b)  Steps  have  already  been  taken  कि:
 for  the  establishment  of  new  institu-  कक  कि tions  for  training  of  nurses  and  for  (=)

 छह  वह  सच  है  कम् पाउण्ड
 expansion  of  the  training  facilities  in  25,  1शाह  होड,  नई  दिल्ली  की
 the  existing  institutions  by  providing  झुग्गियों  कौर  झोपड़ियों  को  गिरा  दिया Central  assistance  to  State  Govern-
 ments  and  voluntary  organisations.  गया  है;
 The  number  of  nurses  which  was
 27,000  at  the  end  of  the  Second  Plan  (a)  यदि  हां,  तो  वे  वहां  पर  कब
 period  is  likely  to  be  45,090  by  the  बनाई  गई  थीं  शरीर
 end  of  the  Third  Plan  period,  Fur-
 ther  it  ig  proposed  to  double  the  (ग)  उन  व्यक्तियों  को  दूसरी  जगह
 number  of  nurses  by  the  end  of  the  के  लिये  सरकार  बन्ध Fourth  Plan  period  by  assisting  the  देने  के  लिये  सरकार  ने  कया  प्रबन्ध  किया
 States  and  private  institution,  to  है?
 train  45,000  more  nurses  in’  the  next

 निर्माण  मंत्रो five  years.  निर्माण  पनीर  झ्राबास  मंत्री  भी  मेहर-
 बन्द  झा:  (क)  जी  हां  ।  मार्च,

 (९)  No.  Already  there  exist  the  fol-
 lowing  four  AJ!  India  institutions  जुलाई  पर  अगस्त  964  तथा  जुलाई  96s
 providing  regular  nursing  courscs  as  में  विभिन्न  तारीखों  पर  गिराये  जाने  की
 indicated  against  each:—  काररवाईयां  की  गयी  थीं  क्‍योंकि  गैर-

 (i)  College  of  Nursing,  New  Delhi.  कानूनी  तौर  पर  बैठते  वालों  ने  बार  बार

 (a)  B.Sc.  (Hons.)  degree  in  अनधिकृत  झोंपड़ियां  बना  ली  थी  t
 Nursing.

 (a)  wr  (a).  इन  गैर-कानूनी
 पर  बैठने  थालों  ने  पहली  बार  968

 में  झ्नलिकुत  झोंपड़ियां  बनाई  थीं  1  नये
 गेंस-कानूनी  तौर  पर  बैठने  वाले  होने

 (iii)  Midwife  Tutors  at  वजह
 4  hes  झुग्गी  शौर  मार्डी  हटाने

 (iv)  Nursing  Administrators.  की  योजना  है
 के  अंतर्गत  विकल्प  वास  के

 (ii)  Lady  Reading  Health  School,  पात्र  नहीं  थे।
 Delhi. .

 Collapse  of  D.V.C,  Transinission
 Certificate  Course  in  Public  Health  Tower

 Nursing.  w 4ll.  Dr,  Saradish  Roy:  nl  the
 (iii)  All  India  Institute  of  Hygiene  Minister  of  Irrigation  and  Power  be

 and  Public  Health,  Calcutta.  pleased  to  state:

 (b)  Master  of  Nursing  degree  तौर (९)  Post-Certificale  Course;  for
 (i)  Ward  Sisters
 (ii)  Nursing  Tutors

 Certificate  Course  in  Public  Health  (a)  whether  the  causes  of  the  cul-
 Nursing.  lapse  of  the  D.V.C.  transmission  tower
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 at  Kolaghat  have
 into;

 (9)  if  80०,  the  findings  thereof,  and
 (९)  the  action  taken  against  per-

 sons  responsible  for  the  same?

 been  investigated

 The  Minister  of  Irrigation  aud  Power
 (Dr.  K.  L,  Rao):  (a)  Yes.

 (b)  It  has  been  found  that  the  fai-
 lure  of  the  transmission  tower  at
 Kolaghat  was  mainly  due  to  the  un-
 even  piling  up  of  carth  round  the
 legs  of  the  tower,  The  peculiar  con-
 ditions  of  soil  resulting  in  subsidence
 and  sliding  also  contributed  to  the
 failure  of  the  tower.

 (c)  Does  not  arise.

 Krishna-Godavari  Waters  Dispre
 4i2.  Shri  Sivamurthi  Swamy:  Will

 the  Minister  of  Irrigation  and  i‘ower
 be  pleased  to  state:

 (a)  whether  any  mutual  agreeuient
 hag  been  reached  between  States  of
 Mysore,  Andhra  Pradesh  and  Maha-
 rashtra  on  the  dispute  of  Mrishna-
 (indavari  Waters;

 fb)  whether  any  demand  has  been
 mide  by  the  Mysore  State  to  appoint

 u  tribunal  to  settle  the  river  water
 cisputes;  and

 (c)  if  so,  what  action  las  been
 taken  under  Inter-State  Water  Dis-
 Putes  Act,  9567

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Not  yet.

 (by  At  the  moment,  the  Guvera-
 ment  of  Mysore  छाए  not  pressing  for

 the  appointment  of  a  Tribunal,  as
 nepotiations  are  under  way  for  set-
 ‘tlement  of  this  question.

 fc)  Does  not  arise.

 अमरपुर  ताप  विद्युत्‌  केला

 413.  90  झंकार  लाल  बेरबा  :  क्‍या
 सिंचाई  झीर  बिद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कपा  यह  शय  है  कि  बदरपुर  में
 ताप  विद्युत  केन्द्र  विदेशी  सहायता  से
 बनाया  जा  रहा  है;
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 (a)  यदि  हां,  तो  किन-किन  देशों
 ने  सहायता  दी  है  तथा  किन  शर्तों  पर;
 भार

 (ग)  इस  के  कब  तक  चालू  होने  की
 राणा  है?

 सिंचाई  ौर  विद्युत  मंत्री  (ato
 Go  ला०  राव)  :  (क)  से  (ग).
 योजना  आयोग  ने  कभी  बदरपुर  की  ताप
 बिजली  परियोजना  को  प्रतिरूप  से
 स्वीकार  नहीं  किया  है।  इस  परियोजना
 के  लिये  किसी  से  सहायता  ली  जाए  अथवा
 नहीं  इस  प्रश्न  पर  परियोजना  के
 स्वीकार  होने  के  बाद  विचार  किया  जाएगा  T
 परियोजना  के  1970-71  तक  पूर्ण  होने
 की  सम्भावना  है  r

 RR  hrs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPOR-
 TANCE

 CASHEWNUT  FACTORIES  IN  KERALA
 Shri  Kapur  Singh  (Ludhiana):  |

 cal)  the  attention  of  the  Minister  of
 Finance  to  the  following  matter  of
 urgent  public  importance  and  I  re-
 quest  that  hc  may  make  a  statement
 thereon:

 “The  reported  closure  notices
 by  about  50  cashewnut  factories
 in  Kerala  on  account  of  Reserve
 Bank  directions  requiring  deposit
 of  25  per  cent.  of  the  import
 price.”.
 The  Minister  of  Finance  (Shri

 T.  YT.  Krishnamachari):  Sir,  As
 the  House  is  aware,  a  notification
 was  issued  by  the  Reserve  Bank  of
 India  on  the  29th  June  965  under
 sub-section  a)  of  section  5  read  with
 sub-section  (3)  of  section  20  of  the
 Foreign  Exchange  Regulation  Act,
 1947,  requiring  importers  to  deposit
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 with  an  authorised  dealer  in  foreign
 exchange  in  India  twenty-five  per  cent
 of  the  value  of  the  goods  against  each
 shipment  in  the  course  of  the  import
 into  India.  The  object  underlying  the
 issug  of  this  notification  was  to  pro-
 vide  for  a  postponement  or  staggering
 of  imports,  to  the  extent  possible  in
 the  existing  circumstances,  It  was
 envisaged,  even  when  the  notification
 was  originally  issued,  that  certa:n
 exemptions  might  have  to  be  granted;
 and  provision  was  accordingly  made
 for  hard  cases.

 2,  The  Reserve  Bank  has  relaxed
 the  requirements  of  the  origina]  noti-
 fication  in  certain  individual  cases
 and  has  also  issued  two  general  order;
 since  the  29th  June,  965  providing
 for  the  exemption  of  specified  classes
 of  goods.  The  bank  has  made  it
 clear  in  the  second  general  order,
 issued  on  the  Sth  August  ‘1965,  that
 deposits  are  not  now  required  to  be
 made,  against  any  import  of  raw
 ecashewnuts,  if  an  undertaking  is
 furnished  to  the  Chief  Controller  of
 imports  and  Exports  that  the  proces-
 sed  nuts  will  be  exported  within  nine-
 ty  days  of  the  date  of  the  import.

 3.  I  am  aware,  Sir,  that  the  cashew-
 nut  processing  units  in  Kerala  have
 been  agitated  over  this  problem,  but
 T  do  not  think  that  the  industry  has
 suffered,  or  has  been  affected  to  any
 considerable  extent.  The  Reserve
 Bank  has  been  jin  touch  with  the
 three  associations  in  Quilon  which  re-
 Present  the  interests  of  the  manu-
 facturers  and  also  with  the  Cashew
 Export  Promotion  Council;  ang  |
 believe  T  am  right  in  saying  that  they are  satisfied  with  the  concession  which
 heve  now  been  granted.  I  hope  that

 the  industry  will  not  now  experience
 any  difficulty  in  arranging  for  the  im-
 Ports  or  re-exports  gg  usual  or  in
 carrying  on  its  other  normal  activi- ties.

 Shri  Kapur  Singh:  Has  any  res-
 Ponsibility  been  fixed  for  the  cussed
 original  Bank  order  leading  to  strike
 in  factories  from  the  3th  July  to  the
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 l8th  August?  What  losses  does  this
 represent  in  terms  of  G.N.P.?

 (SAKA)

 Shri  T.  T.  Krishnamacharl:  |  could
 give  some  further  information,  The
 People  concerned  came  ang  saw  me
 and  I  directed  them  to  get  in  touch
 with  the  Reserve  Bank.  One  of  the
 Deputy  Governors  who  has  consi-
 derable  experience  of  the  import  and
 export  trade  interviewed  them  and
 made  these  arrangements.  I  was  told
 by  one  of  their  representatives  who
 saw  me  subsequently  that  they  were
 satisfieg  with  the  arrangements.  That
 ‘s  al]  that  ॥  can  gay  now  that  the
 arrangements  made  by  the  Reserve
 Bank  and  the  concessions  given  to
 them  seem  to  have  given  them  satis-
 furtion,

 Shri  Kapur  Singh:  He  has  not  ans- wered  my  question
 Mr.  Speaker:  The  hon.  Member

 wants  to  know  the  loss  suffered  on
 aecoun:  of  the  previous  order  which
 had  to  be  relaxed  subsequently.

 Shri  T.  T.  Krishnamachari:  Tr  have
 faid  in  my  statement  that  there  does
 not  seem  to  have  been  any  loss  on
 this  account,  but  there  was  an  anti-
 cipated  inconvenience  which  has  since been  rectified.

 Shri  Kapur  Singh:  Does  the  hon.
 Minister  wish  this  House  to  belleve
 that  when  factories  close,  there  is

 no  loss  in  terms  of  G.N.P.?  We  can-
 not  understand  this  logic.

 Shri  Solanki  (Kaira):  Besides
 these  factories,  26  other  factories  have
 also  closed  down  throwing  out  of  job
 16,900  workers.  Have  Government
 taken  any  uction  in  this  matter?

 Shri  T.  T.  Krishnamachari:
 thc  hon,  Member  mean
 factories?

 Dues
 cashewnut

 Shri  Solanki:  Yes,

 Shri  T.  T.  Krishnamachari:  The
 exemptions  now  given  will  cover  al!
 those  cases.
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 Shri  Solanki:  26  other  factories,  the
 Musaliar  factories,  have  closed  down
 without  giving  public  notice  throw-
 ang  out  of  job  16,000  workers

 Shri  T.  T.  Krishnamachari:
 thcse  in  the  Kerala  area?

 Are

 Shri  Solanki:  Yes.

 Shri  T.  T.  Krishnamachari:  But  I
 ami  now  told  by  the  people  who  came
 to  see  Me  that  the  position  is  all  right.
 That  is  all  I  can  say  gt  the  moment.
 If  the  hon.  Member  has  any  infor-
 mation  I  will  have  it  checked  up.

 2.05  hrs.
 RE:  CALLING  ATTENTION  NOTICES

 (Query)
 Mr.  Speaker:  Papers  to  be  laid  on

 the  Table.
 Shri  S.  M.  Banerjee  (Kanpur):

 Before  you  take  up  that,  may  I  make
 a  submission?

 Mr,  Speaker:  How  can
 it  in  this  manner?
 ly  write  to  me,

 Shri  s.  M.  Banerjee:  It  is  concern-
 ing  the  order  paper  of  today,  thre  list
 of  business.

 I  allow
 He  might  kind-

 Shrimati  Renu  Chakravartty  (Bar-
 Tackpore):  Prior  to  that,  I  wouid
 like  you  to  consider  holding  over  my
 Tal]  attention  notice  in  connection
 with  Shri  K.  8.  Sahay's  appeal  to  the
 Centre  for  banning  the  Communist
 Party  and  other  Opposition  parties.
 It  ig  a  very  very  important  matter.

 Mr.  Speaker:  She  might  kindly  write
 to  me.  J  will  certainly  reconsider  it
 if  there  is  something.

 Shrimati  Renu  Chakravartty:  The
 Opposition  ig  being  completely  stifled
 in  Bihar,  and  that  is  also  going  to
 reach  the  Centre  now,

 Mr.  Speaker:  That  we  cannot  de-
 cide  at  this  moment.
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 Shrimati  Renu  Chakravartty:  All

 right,  I  shall  write  to  you.
 Mr.  Speaker:  Papers  to  be  laid  on

 the  Table.  Shri  Mehr  Chand
 Khanna.

 Shri  S.  M.  Banerjee:  What  I  have
 to  submit  concerns  the  list  of  business
 today.

 Mr.  Speaker;  We  have  now  entered
 upon  the  order  paper.  I  am  calling
 item  3.  Has  he  to  say  anything  about
 that?

 Shri  5.  M,  Banerjee;  No,  it  is  about
 the  order  paper  of  today.

 Mr,  Speaker:  Let  me  dispose  of  it
 first.  Then  I  will  give  him  an  oppor-
 tunity.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad)-.  Under  the  rules,  this  may  be
 raised  gt  any  time,  arrangement  on
 the  list  of  business.

 Mr.  Speaker:  No.
 laid  on  the  Table.

 Papers  to  be

 22.07  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Pustic  PREMIses  (Eviction  ए  Un-
 AUTHORISED  OCCUPANTS)  (AMEND-
 MENT)  RULES,  1965,

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna);  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Public  Premises  (Eviction  of  Unau-
 thorised  Occupants)  (Amendment)
 Rules,  1965,  published  in  Notification
 No.  G.S.R.  751,  dated  the  22nd  May,
 1965,  under  sub-section  (3)  of  section
 3  of  the  Public  Premises  (Eviction  of
 Unauthorised  Occupants)  Act,  ‘1958.
 {Placed  in  Library.  See  No.  LT-
 4551-/651.
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 Inpian  MepicaL  Councr.  (ELection  or
 LiceNTIATES)  Russ,  1965,  हाए,

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  Sir,  I  beg:

 (l)  to  re-lay  on  the  Table  a  copy
 of  the  Indian  Medical  Council
 (Election  of  Licentiates)
 Rules,  965  published  in  Noti-
 fication  No.  GSR  2i6,  dated
 the  5th  February,  +1965,  under
 sub-section  (2)  of  section  32
 of  the  Indian  Medical  Coun-
 cil  Act,  1956.  [Placed  in  Lib-
 rary.  Sec  No.  LT-492/65].

 2),  to  lay  on  the  Table—
 a)  a  copy  of  the  Delhi  Deve-

 lopment  Authority  (Salaries,
 Allowances  and  Conditions
 of  Service)  |  Amendment
 Regulations,  1085,  published
 in  Notification  No,  5.0.  2183,
 dated  the  I0th  July,  1965,
 under  section  58  of  the
 Delhi  Development  Act,
 [Placed  in  Library,  See
 No.  LT-4552/65].

 4li)  A  copy  of  certified  accounts
 of  the  Delhi  Development  Au-
 thority  for  the  year  1983-64
 together  with  the  Audit  Re-
 port  thereon,  under  sub-
 sectlon  (4)  of  section  25  of
 the  Delhi  Development  Act,
 1957.  [Placed  in  Library.  See
 No.  LT-4553/65].

 (ii)  Report  of  the  Indian  Delega-
 tion  to  the  Eighteenth  World
 Health  Assembly  held  at

 Geneva  from  the  4th  to  22nd
 May,  I965.  [Placed  in  Lib-
 rary.  See  No,  LT-4554/65].

 (iv)  A  copy  each  of  the  following Notifications  under  sub-section
 (2)  of  section  345  of  the
 Kerala  Municipalities  Act,
 1960,  read  with  clause  (c)
 (iv)  of  the  Proclamation dated  the  24th  March,  1965,
 issued  by  the  Vice-President
 discharging  the  functions  of
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 the  President  in  relation  to
 the  State  of  Kerala:—

 (a)  G.O.  Ms,  4/64/DD,  publish-
 ed  in  Kerala  Gazette  dated
 the  l4th  January,  1964,  con-
 taining  the  Kerala  Munici-
 palities  (Public  Works  and
 Supplies)  Rules,  1963,

 (b)  S.R.0.  110/64,  published  in
 Kerala  Gazette  dateq  the
 28th  April,  1964,  containing
 the  Kerala  Municipalities
 (Penalty  for  unauthorised
 occupation  of  porambokes)
 Rules,  1964,

 (c)  S.R.O.  240/64  publisheg  In
 Kerala  Gazette  dated  the
 4th  August,  964  containing
 the  Kerala  Municipal  Com-
 missioners  (Recruitment
 and  Conditions  of  Service)
 Rules,  1964.

 (d)  S.R.O.  948/64  published  In
 Kerala  Gazettg  dated  the
 l0th  November,  1064,

 (९)  S.R.O.  351/64  published  in
 Kerala  Gazette  dated  the
 I7th  November,  1064,
 making  certain  amendments
 to  the  Kerala  Municipalities
 (Election  of  Members)

 Rules,  1963.
 (f)  S.R.0.  361/64  published  in

 Kerala  Gazette  dated  the
 Ist  December.  1964,  con-
 taining  the  Kerala  Municl-
 palities  (Payment  of  grants-
 in-ald  for  purposes  of  medi-
 cal  relief)  Rufes,  1064,
 5.R.0.  373/64  published  in
 Kerala  Gazette  dated  the
 Ist  December,  ‘1964,  con-
 taining  the  Kerala  Munici-
 palities  (Payment  of  Grants-
 in-aid  to  Sports  Associa-
 tions)  Rules,  964

 {Placed  in  Library,  See  No.
 LT-4555/65).

 (g

 (४)  ह द  copy  each  of  the  following
 Notifications  under  sub-section

 (5)  of  section  367  of  the
 Kerala  Municipal  Corporationg
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 Act  1961,  read  with  clause  (c)
 (iv)  of  the  Proclamation  dated
 the  24th  March,  1965,  issued
 by  the  Vice-President  dis-
 charging  the  functions  of  the
 President  in  relation  to  the
 State  of  Kerala:

 (a)  S.R.O.  393/64  published  in
 Kerala  Gazette  dated  the
 8th  December,  1964,  making
 certain  amendments  to  the
 Calicut  City  Municipal
 (Election  to  Standing  Com-
 mittees)  Rules,  1962.

 (b)  S.R.O.  416/64  published  in
 Kerala  Gazette  dated  the
 29th  December,  1964,  making
 ceftain  amendments  to  the
 Calicut  City  Municipal  (De-
 cision  of  Election  Disputes)
 Rules,  1962,

 ) (c)  S.R.O.  412/64  published  in
 Kerala  Gazette  dated  the
 29th  December,  1964,  making
 certain  amendments  to  the
 Calicut  Corporation  (Elec-
 tion  of  Councillors)  Rules,
 1963.

 (da)  S.R.O.  38/65  published  in
 Kerala  Gazette  dated  the
 2nd  February,  1965.

 (e  a  S.R.O.  ‘121/65  published  in
 Kerala  Gazette  dated  the
 23rd  March,  +1965,  contain-
 ing  the  Kerala  Municipal
 Corporations  Employees
 Service  Rules,  1965.

 Placed  in  Library.  See  No,
 LT-4556/65).

 (vi)  A  copy  each  of  the  following
 Notifications:

 (a)  No.  8784/D4/63/HLD  pub-
 lished  in  Kerala  Gazette
 dated  the  7th  January,  1964,
 containing  the  Kerala  Cor-

 neal  Grafting  Rules,  1963,
 under  sub-section  (2)  of
 section  4  of  the  Kerala
 Corneal  Grafting  Act,  1963,
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 read  with  clause  (c)  (iv)  of
 the  Proclamation  dated  the
 24th  March,  1965,  issued  by
 the  Vice-President  dis-
 charging  the  functions  of
 the  President  in  relation  to
 the  State  of  Kerala.

 (b)  S.R.O.  23/64  published  in

 (c)

 Kerala  Gazette  dated  the
 25th  January,  1964,  recon-
 stituting  the  Guruvayur
 Township  Committee,  under
 sub-section  (2)  of  section  6
 of  the  Guruvayur  Township
 Act,  96l,  read  with  clause
 (९)  (iv)  of  the  Proclamation
 dated  the  24th  March  1965,
 fSsued  by  the  Vice-Presi-
 dent  discharging  the  func-
 tions  of  the  President  in  re-
 lation  to  the  State  of  Kerala.

 S.R.O.  64/64  published  in
 Kerala  Gazette  dated  the
 7th  March,  1964,  under  sub-
 section  (5)  of  Section  367
 of  the  Calicut  City  Munici-
 pal  Act,  1961,  read  with
 clause  (c)  (iv)  of  the  Pro-
 clamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President  discharging
 the  functions  of  the  Presi-
 dent  in  relation  to  the  State

 of  Kerala.

 (d)  S.R.O.  207/64  published  in
 Kerala  Gazette  dateq  the
 7th  July,  1964,  containing
 the  Kerala  Hackney  Carriage
 Rules,  1964,  as  corrected  by
 Notification  No,  56800/LI/
 64/H  &  LD  published  im
 Kerala  Gazette  dated  the
 22nd  September,  1964,  under
 sub-section  (3)  of  section
 54  of  the  Kerala  Hackney
 Carriage  Act,  1963,  read  with
 clause  (९)  (iv)  of  the  Pro-
 clamation  dated  the  2th
 March,  +1965,  issued  by  the
 Vice-President  discharging
 the  functions  of  the  Presi-
 dent  in  relation  to  the  State
 of  Kerala,
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 (e)  S.R.O,  349/64  published  in
 Kerala  Gazette  dated  the
 l0th  November,  1964,  mak-
 ing  certain  amendment  to
 the  Trivandrum  City  Im-
 provement  Trust  (Appoint-
 ment  of  Chairman)  Rules,
 1961,  under  sub-section  (2)
 of  section  जि  of  the  Tri-
 vandrum  City  Improvement
 Trust  Act,  1960,  read  with
 clause  (c)  (iv)  of  the  Pro-
 clamation  issued  by  the
 Vice-President  discharging
 the  functions  of  the  Presi-
 dent  in  relation  to  the  State
 of  Kerala.

 (f)  §.R.O_  149/65  published  =  in
 Kerala  Gazette  dateq  the
 6th  April,  1965,  making  cer-
 tain  amendments  to  the
 Corporation  of  Calicut  (Ap-
 pointm  of  C  issloner)
 Rules,  1963,  under  sub-sec-
 tion  (2)  of  section  367  of
 the  Kerala  Municipalities
 Act,  1961,  read  with  clause
 (c)  (iv)  of  the  Proclama-
 tion  issued  by  the  Vice-
 President  discharging  the
 functions  of  the  President
 in  relation  to  the  State  of
 Kerala,

 {Placed  in  Library.  See  No.  LT-
 4557/65).

 NotiricaTions  re:  GOVERNMENT
 Savincs  Certiricates

 The  Minister  of  Planning  (Shri
 B.  BR.  Bhagat):  Sir,  I  beg  to  lay  on  the
 Table—

 a)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  section  Az  of  the
 Government  Savings  Certifi-
 cates  Act,  959:—

 (i)  The  Fost  Office  Savings
 Certificates  (Firs,  Amend-
 ment)  Rules,  1965,  publish-
 धत  in  Notification  No,  G.S.R.
 332  dated  the  6th  March,
 1965,
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 (ii)  the  National  Savings  Cer-
 tificates  (First  Issue)  Rules,
 +1965,  publisheg  in  Notifica-
 tion  No,  G.S.R.  497  dated
 the  25th  March,  1965.

 [Placed  in  Library,  See  No,  LT~
 4558/65),

 (2)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  Section  5  of  the
 Government  Savings  Banks
 Act,  873:—

 (i)  The  Post  Office  Savings
 Banks  Rules,  1985,  publish-
 ed  in  Notification  No.  G.S.R.
 83  dated  the  25th  January.

 1965_
 (ii)  The  Post  Office  Savings

 Bank  (Amendment)  Rules,
 1985.  published  in  Notifica-
 tion  No.  G.S.R.  495  dated

 the  25th  March,  1965,

 (iii)  The  Post  Office  Savings
 Bank  (Second  Amendment)
 Rules,  1065,  publisheq  in
 Notification  No.  G.S.R.  896

 dated  the  25th  June,  1965,
 {Placed  in  Library,  See  No,  LT-

 4559/65).
 (3)  a  copy  each  of  the  following

 papers:
 (i)  Notification  No  GSR.  44

 dated  the  25th  March,  1065,
 issued  under  the  Govern-

 ment  Savings  Certificates
 Act.  1959,

 (ii)  Notification  No,  G.S.R.  496
 dated  the  25th  March,  1985,
 issued  in  pursuance  of  the
 Post  Office  Savings  Bank
 Rules,  +1965,

 (ii)  The  Emergency  Risks
 (Goods)  Insurance  (Second
 Amendment)  Scheme,  1985,
 published  in  Notification  No.
 8.0,  2054  dated  the  28th
 June,  1865,  under  sub-sec-
 tion  (6)  of  section  5  of  the
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 Emergency  Risks  (Goods)
 Insurance  Act,  1962.

 (iv)  The  Emergency  Risks  (Fac-
 tories)  Insurance  (Second
 Amendment)  Scheme,  1965,
 published  in  Notification  No.
 5.0.  2055  dated  the  28th
 June,  1965,  under  sub-sec-

 tlon  (7)  of  section  3  of  the
 Emergency  Risks  (Factor-
 ies)  Insurance  Act,  1962,

 ‘{v)  The  Insurance  (Amend-
 ment)  Rules,  ‘1965.  publish-
 ed  in  Notification  No.  G.S.R

 710  dated  the  5th  May,
 1965,  under  sub-section  (3)
 of  section  ll4  of  the  In-
 surance  Act,  1938.

 ‘{vl)  The  Life  Insurance  Corpo-
 ration  (Amendment)  Rules,
 965  published  in  Notificu-
 tion  No,  G.S.R.  094  dated
 the  3ist  July,  1965,  under
 sub-section  (3)  of  section
 48  of  the  Life  Insurance
 Corporation  Act,  1956,

 ‘(viil)  Letter  No.  ‘14-3 (6) /65.  Agri.
 dated  the  6th  May,  1965,
 from  the  Planning  Commis-
 sion  to  the  Chief  Secretaries
 of  all  the  State  Govern-
 ments/Union  Territories  re-
 garding  formulation  of  the
 Fourth  Five  Year  Plan  in
 agriculture  and  allied  sec-
 ‘tors—General  Framework—
 preparation  of  the  State,
 District  ang  Block  Plans
 and  publication  of  a  self-

 containeg  volume  on  “Agri-
 cultural  Development  in  the
 Fourth  Five  Year  Plan  1966-
 Tm,  together  with  its
 Annexures.

 [Placed  in  Library,  See  No,  LT-
 4560/65}.

 NOTIFICATIONS  UNDER  THE
 Evectriciry  Act,  9l0

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra):  Sir,  I  beg—

 Inpiaw
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 (i)  to  re-lay  on  the  Table  a  copy
 each  of  the  following  Notifica-
 tions  under  sub-section  (3)
 of  section  38  of  the  Indian
 Electricity  Act,  90:—

 (a)  The  Indian  Electricity
 (Amendment)  Rules,  1964,
 publisheg  in  Notification
 No,  G.S.R,  59]  dated  the
 ith  November,  1964,

 (b)  G.S.R.  642  dated  the  2ist
 November,  1964,

 [Placed  in  Library.  See  No.  LT-
 4193/65).

 (ii)  to  lay  on  the  Table  a  copy  of
 the  Indian  Electricity  Amend-
 ment)  Rules,  1965,  published
 in  Notification  No.  G.S.R,  795
 dateqg  the  5th  June,  1965,
 under  sub-section  (3)  of  sec-
 tion  38  of  the  Indian  Elerctri-
 city  Act,  ‘1910.

 [Placed  in  Library,  See  No,  LT-
 4561/65).

 NOTIFICATIONS  UNDER  THE  CusTOMS
 Act,  962

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  Sir,  I  beg  to  lay  on  the
 Table:

 aD  a  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 (i)  G.S.R,  939  dated  the  l0th
 July,  1965,

 (i)  G.S.R.  092  dated  the  Jlst
 July,  1965,

 (iii)  GSR.  sthua  dated  the  7th
 August,  1965,

 (iv)  GSR.  ie  dated  the  7th
 August,  1965,
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 (v)  G.S.R,  99  dated  the  7th
 August,  1965,

 (vi)  GS.R.  80  dateg  the  7th
 August,  1965,

 (vii)  G.S.R,  437  dated  the  7th
 August,  1965,

 (viii)  G.S.R.  32  dated  the  7th
 August,  ‘1965,

 (ix)  G.S.R,  33  dated  the  7th
 August,  1965,

 (x)  G.S.R.  34  dated  the  7th
 August,  1965,

 (xi)  G.S.R,  35  dated  the  7th
 August,  1965,

 [Placed  in  Library,  See  No,  LT-
 4562/65),

 (2)  a  copy  each  of  the  following
 Notifications  under  section
 59  of  the  Customs  Act.  962
 and  section  38  of  the  Central
 Excises  and  Salt  Act,  1944,
 making  certain  further  om-
 endments  to  the  Customs  and
 Central  Excise  Duties  Exvort
 Drawback  (General)  Rules,
 1960:

 (i)  G.S.R.  I36  dated  the  7th
 August,  1965,

 (ii)  G.S.R.  20  dated  the  7th
 August,  1965,

 (iii)  GSR.  1121,  dated  the  ‘7th
 August,  1985,

 (iv)  G.S.R.  22  dated  the  7th
 August,  1965,

 (v)  G.S.R,  23  dated  the  7th
 August,  1965,

 (vi)  G.S.R.  1124,  dated  the  7th
 August,  1965,

 (vii)  G.S.R.  425  dated  the  7th
 August.  1965,

 (viii)  G.S.R.  26  dated  the  7th
 August,  +1965,

 (ix)  GS.R.  ANQ7  dateg  the  7th
 August,  ‘1965,

 SRAVANA  28,  887  (SAKA)  Re:  Point  of  Order  990

 (x)  G.S.R.  28  dated  the  7th
 August,  1965,

 (xi)  G.S.R.  29  dated  the  7th
 August,  1965,

 [Placed  in  Library.  See  No.  LT-
 4563/65).

 12-09  hrs.
 RE:  POINT  OF  INFORMATION
 Shri  5.  M.  Banerjee:  (Kanpur): You  remember,  Sir,  that  two  days back  “ome  members  of  the  House,  in-

 cluding  some  members  from  that  side,
 raised  the  point  that  there  should  be
 a  discussion  on  the  food  situation.  You
 askeq  the  Minister  then  whether  he
 could  possibly  make  a  statement  be- fore  discussion  of  the  no-confidence
 motion  was  taken  up.  If  I  heard  him
 aright,  he  said  that  he  would  make a  statement,  Today  we  fing  that  all our  call  attention  notices  and  adjourn. ment  motions  were  rejected  by  you,
 anticipating  that  there  would  be  a discussion  of  the  matter  during  the discussion  of  the  no-confidence motion.

 The  food  situation  in  the  country  is
 bad.  Even  at  Delhi,  there  ig  no  rice available.  May  I  request  you  to  ask the  Minister  to  make  a  statement  to- day?  He  may  have  contempt  for  us, but  at  least  he  should  have  proper respect  for  you  and  make  a  statement
 before  that  motion  is  taken  up.

 Mr,  Speaker:  I  asked  him  and  he said  that  he  woulg  make  a  statement.
 Shri  S.  M.  Banerjee:  But  where  is that  statement?  It  is  not  listed  in  the order  paper  of  today.
 Mr.  Speaker:  He  might  make  that statement  today,  He  ought  to.  That is  what  I  expect.  He  had  promis.q  to do  it.
 The  Minister  of  Food  and  Agricul- ture  (Shri  C.  Subramaniam):  I  have

 Personally  written  to  you  that  J  am
 circulating  a  statement.

 Mr.  Speaker:  He  is  circulating  a statement  today.
 Shri  C.  Subramaniam:  Now.
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 Mr.  Speaker:  There  is  one  thing  I
 want  to  point  out.  If  this  was  Shri
 Banerjee's  objection,  he  coulg  very
 well  have  written  to  me  so  that  I
 might  also  have  known  and  ascertain-
 ed  the  facts,

 Shri  5.  M.  Banerjee;  I  generally  do
 it,

 Mr,  Speaker:  But  if  the  proceed-
 ings  are  interrupted  in  this  way,  how
 can  we  proceed,  When  I  take  up  an
 item,  some  Member  takes  me  un-
 awares,

 Shri  S.  M.  Banerjee:  On  ag  point  of
 personal  explanation.  This  particular
 matter  is  agitating  the  minds  of  ail,
 and  if  all  our  calling  attention  and
 adjournment  motions  are  disallowed,
 are  we  not  entitled  to  ask  for  this
 whether  the  Minister  is  making  a
 statement?

 Mr.  Speaker:  Could  he  not  give  me
 that  notice  in  one  line?

 Shri  5.  M.  Banerjee:  We  also  come
 to  Parliament  just  5  minutes  hefore.

 ft  सूरज  बाध्डेय  (रिसड़ा)  :  में  एक
 व्यवस्था  सम्बन्धी  प्रद  करना  चाहता  हूं  1

 अध्यक्ष  महोदय  :  प्रभी  कोई  व्यवस्था
 का  प्रश्न  नहीं  है  -  एक  प्राइवेट  खत्म  हो
 गया  कौर  दूसरा  शुरू  नहीं  हुआ  है  ।

 12-10  hrs,  ATE
 COMMITTEE  OF  PRIVILEGES

 Frrst  Rerort

 Shri  Krishnamoorthy  Rao
 (Shimoga):  I  beg  to  present  the
 First  Report  of  the  Commitiee  of  Pri-
 vileges,

 AUGUST  19,  965

 42.70)  hrs.

 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Communications

 and  Parllamentary  Affairs  §  (Shri
 Satya  Narayan  Sinha);  With  your  per-
 mission,  Sir,  I  rise  to  announce  that
 Government  Business  in  this  House
 for  the  week  commencing  23rd  August
 1965,  will  consist  of:—

 (l)  Discussion  on  Motion  of  No-
 Confidence  in  the  Council  of
 Ministers.

 (2)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order
 Paper.

 (3)  Consideration  and  passing  of
 the  Aligarh  Muslim  Uni-
 versity  (Amendment)  Bill,
 1965.

 Shri  S.  M.  Banerjee  (Kanpur):  You
 will  remember  that  there  were  heated
 exchanges  regarding  kerosene  oil,  I
 have  already  tabled  a  motion.  We
 should  have  q  discussion  On  kenosene
 vil  and  the  statement  on  oil  policy
 laig  on  the  Table  of  the  House  by  Shri
 Humayun  Kabir  on  I6th  August.

 Then,  we  should  also  have  disew?-
 sion  on  the  food  situation  next  week.
 This  motion  should  be  moved  by  Gov-
 vermment,  so  that  we  get  more  time
 to  discuss  it,

 at  क्रम  पाण्डेय  (राडार:  मैं  कालिंग
 प्रवेंशन  के  बारे  में  कटना  चाहता  हूं  |

 झ्रध्पक्ष  महोदय  :  यह  उस  का  समय  नहीं
 है  1

 श्री  सरजू  बनाये  :  मैं  एक  बात  कहना
 चाहता  हूं.  1

 अध्यक्ष  महोदय  :  मैं  ने  पहले  कहा  कि
 बाप  लिख  कर  दीजिये  तो  शायद  मैं
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 रिकंसिडर  कर  लूं।  नियम  सब  के  लिये  एक
 जैसा  है  ।

 शी  सूरज  पाण्डेय  :  श्रीमान्‌  जी,  लिखने
 पर  भी  क॒छ  नहीं  होता  है  ।  जो  प्रोसीजर  है
 उस  का  डेली  वायोलेशन  होता  है  7  नीचे
 के  अफसर  श्राप  के  पास  उसे  जाने  ही  नहीं
 देते  ।नोचे  से  ही  खारिज  कर  देते  हैं।

 भ्रध्यक्ष  महोदय:  यह  तो  बिल्कुल  गलत
 है  |  मेम्बर  साहब  की  इत्तला  जो  है  वह
 ठीक  नहीं  है  ।  मैं  रोज  सुबह  दस
 बजे  यहां  पहुंचता  हूं  कौर  हर  एक  नोटिस
 को  देखता  हूं  श्र  श्राप  यह  कहते  हैं  कि
 मुझ  तक  यहां  के  लोग  उसे  पहुंचने  नहीं  देते
 शौर  नीचे  ही  खारिज  हो  जाती  है  ।हर
 एक  नोटिस  को  मैं  खुद  देखता  हूं  और  इसी
 लिये  दस  बजे  यहां  पहुंचता  हूं  ।  प्रखर  किसी
 मेम्बर  को  मुझसे  मिलना  होता  है  वह
 मुझ  से  मिल  लेता  है।  कई  मेम्बर  साहब
 मुझसे  मिल  भी  चुके  हैं।  आप  ने  यह  कंस
 कह  दिया  कि  मुझे  पता  नहीं  चलता
 पौर  वह  नये  से  ही  खारिज  हो  जाती
 है

 श्री  सरजू  चा ध्येय  :  प्राय  कितने  कागज
 देख  सकते  हैं  ।

 झच्यक्ष  भोज्य  :  अब  बाप  दूसरी  बात
 पर  चले  गये  हैं  कि  मैं  सव  को  देख  नहीं
 सकता  |

 @  to  fro  पाटिल  (यवतमाल  ye
 प्रत्यक्ष  महोदय,  मैं  हाउस  के  विजिलेंस  के
 वारे  में  कह  रहा  हुँ  ।  स्पोर्ट  साफ  दि
 बैकवर्ड  क्लासेज  कमिशन,  जिससे  इस
 देश  के  62  प्रतिशत  लोगों  का  सम्बन्ध  है,
 पहले  तो  बारह  वर्ष  बाद  प्रकाश  में  माई  थी,
 उस  के  बाद  3  भ्रक्तृवर,  (964 को  उस
 पर  बहस  शुरू  हुई  |  दो  घंटे  तक  वह  चलती
 रही  T  श्री  यशपाल  सिह.  बीस  मिनट  बोले,
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 स्वर्गीय  श्री  पंजाबराव  देशमुख  भी  उस  पर
 बोले  ।  उस  के  बाव  एक  साल  होने  वाला
 है  उस  पर  बहस  फिर  नहीं  शुरू  हुई
 इस  सेशन  में  उस  पर  बहस  के  लिये  टाइम
 जरूर  मिलना  चाहिये  1

 प्रत्यक्ष  महोदय:  बहुत  भक्ति  |

 श्री  हुकम  चंद  करवाया  (देवास):
 अध्यक्ष  महोदय,  मैं  ग्रुप  की  अनुमति  से  सर-
 कार  से  प्रार्थना  करूंगा  कि  ig  तारीख
 के  रोज  श्री  चह्वाण  ने  जो  वक्तव्य  दिया
 है  उस  पर  चर्चा  की  जाये  ।  जब  यहां  पर
 चर्चा  करने  की  मांग  की  गई  थी  तब  प्राय
 ते  कहा  था  कि  मांग  की  जाये  तो  श्राप  चर्चा
 को  आज्ञा  देंगे  ।  इसलिये  मैं  समझता  हूं
 कि  इस  विषय  पर  पग्रलग  से  चर्चा  होगी।

 की  मधु  लिमये  ( मु्गेंर ) :  पिछले
 सत्र  में  मैंने  कई  दफ॑  किरोसिन  के  तेल  का
 का  सवाल  उठाया  था  प्लोर  मेरा  एक
 प्रस्ताव  प्राय  ने  स्वयं  स्वीकार  भी  किया
 था  t  लेकिन  उस  वक्‍त  संसद  कार्य  मंत्री
 ने  कहा  था  कि  पेट्रोलियम  की  मांग  पर
 जब  बहस  होगी  तब  मुझे  मौका  दिया
 जायेगा  इस  लिये  मैं  प्रस्ताव  पर  धारा.
 न  कहूं  |  लेकिन  उस  समय  से  पिछने  सत्र  में
 इस  पर  चर्चा  नहीं  हो  सकी  t  प्री  मैं
 चाहूंगा  कि  प्राधा  घंटे  के  बजाय  इसके
 लिये  ग्र गले  सप्ताह  ढाई  घंटें  की  बहस
 रक्खी  जाये।  यह  मामला  पिछले  सत्र
 से  ही  चला  बारहा  है  ।

 झ्रष्यक्ष  महोदय  :  हम  वहां  पर  वक्‍त
 मुक़र्रर  नहीं  करते  ।  यह  काम  विजिलेंस
 एडवाइजरी  कमेटी  में  होता  है

 को  मु  सिम्ते  :  उस  दिन  f  a
 नहीं  सका  था  ।

 अध्यक्ष  महोदय:  उस  की  कसर  by
 मुझ से  पूरी कर  रहे  हैं।
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 भरी  मधु  लिये  :  चूंकि  किरोसिन  पर
 चर्चा  का  प्रश्न  उठाया  गया  इस  लिये  मैंने
 कहा  |

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  By  your  leave,  I  would  like
 to  raise  three  points.

 You  will  be  pleased  to  recall  that
 during  the  last  Budget  session,  be-
 cause  the  House  was  hardpressed  for
 time,  the  Demands  for  Grants  of,  |
 believe,  three  or  four  Ministries,  fell
 through,  I  mean,  could  not  be  discus-
 sed;  they  were  carried,  but  discussion
 did  not  take  place,  You  then  promised
 in  the  Business  Advisory  Committee,
 and  later  on  reiterated  it  in  the  House
 that  the  work  of  the  Ministries  whose
 demands  had  been  carried  by  the
 House  without  discussion  would  be  dis-
 cussed  in  thig  Session  and  therefore,
 l  would  request  you  in  consultation
 with  the  Leader  of  the  House  to  fix
 some  time  for  discussion  of  the  reports
 of  these  Ministries.

 The  other  day,  ७  couple  of  days  ago,
 my  colleague  Mr.  Nath  Poi  reminded
 you  Of  the  assurance  that  you  had
 given  that  day  that  the  statement  of
 the  Defence  Minister  on  Kashmir
 would  be  discussed  in  the  louse  and
 when  he  reminded  you,  you  suid  you
 would  look  into  the  records  and  find
 out  the  position.  That  also  may  be
 looked  into,

 Lastly,  the  House,  our  country
 and  our  people  are  very  much  ex-
 ercised  with  regard  to  the  Language
 Bill,  the  Official  Language  (Amend-
 ment)  Bill  or  the  Constitution  (Am-
 endment)  छा]  or  whatever  jit  may  be
 which  has  been  in  the  offing  for  a
 long  time.  I  would  like  to  know
 from  the  Minister  whether  that  Bill
 is  going  to  be  introduced  in  this  se-
 ssion  or  in  the  next  session,

 Shri  Hem  Barua  (Gauhali):  May  I
 make  a  submission?  Our  engagement
 in  Kashmir  has  been  very  disturbing
 for  us.  As  you  listen  to  the  Pakis-
 tan  radio  broadcasts,  generally  the
 information  that  we  give  js  inconclu-
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 sive.  Therefore,  I  request  you  to
 direct  the  Defence  Minister  to  make  a
 statement  about  the  developments  in
 Kashmir  from  time  to  time  on  the
 floor  of  the  House  so  that  we  may  be
 kept  uptodate,

 Mr.  Speaker:  The  Prime  Minister
 is  not  here.  I  woulg  request  the
 Prime  Minister  and  I  can  tell  the  hon.
 Minister  of  Parliamentary  Affairs  that
 he  might  convey  my  reactions  that
 there  would  be  many  call  attention
 notices  or  other  things  coming  up  as
 things  appear  in  the  papers  and  not
 only  the  Memberg  of  Parliament  but
 the  country  at  large  must  be  concern-
 ed  about  the  latest  developments  hap-
 pening  there  ang  they  must  be  really
 very  anxious  to  know  about  all  these
 events  that  happen  there  at  the  latest
 hour.  Therefore,  as  जात  when  he
 thinks  advisable  he  ought  to  give  us
 information  from  time  to  time  so  that
 the  House  and  the  country  might
 know  what  is  happening  because  all
 eyes  are  set  on  the  events  that  are
 taking  place  there,

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamacharl):  This  matter  is
 under  consideration  of  the  Prime  Min-
 ister  and  the  question  of  deciding  how
 often—sometimes  it  may  happen  that
 there  may  be  nothing  to  say  on  a  par-
 ticular  day—to  present  a  report  to
 the  House,

 Mr.  Speaker:  That  would  be  left
 to  thy  Prime  Minister  to  decide.

 Shri  T.  T,  Krishnamachari:  He  is
 considering  it,  whether  he  should  do
 it  periodically  or  he  may  come  and
 tell  the  House  whenever  he  has  a
 group  of  things  to  say  and  I  feel  that
 probably  a  day  or  two  the  Prime
 Minister  will  be  able  to  tell  the  House
 the  method  he  would  follow.

 Shri  Hari  Vishnu  Kamath:  During
 the  Chinese  invasion  of  this  country
 in  1962,  the  then  Prime  Minister
 evolveg  a  certain  procedure  and  that
 procedure  might  be  followed  in  this
 case  also,

 Shri  T.  T.  Krishnamacharl:  That  is
 what  he  is  examining  ang  perhaps  he
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 will  come  and  make  a  statement  in  a
 day  or  two.

 Shri  Hem  Barua:  Our  troops  have
 re-occupied  the  posts  in  the  Kargil
 area  and  we  are  very  proud  of  it  and
 We  woulg  have  liked  to  hear  from  the
 Defence  Minister  about  this  situation,
 about  the  success  of  our  troops,  When
 the  Finance  Minister  says  that  they
 were  thinking  about  which  develop-
 ments  to  make  a  statement  and  all
 that,  I  want  to  point  out  to  him  that
 here  is  an  occasion  when  they  should
 make  a  statement  to  enlighten  the
 House  and  the  country.

 sit  तुल शो वास  जाए4  |  (  नांदेड  )  :
 अ्रध्यक्ष  महोदय,  मेरी  एक  विनती  7
 यहां  पर  फूड  पर  चर्चा  होनी  चाहिये।  फूड
 के  बार ेमें  चर्चा  नहीं  हो  रही  है  यह
 बात  ठीक  नहीं  है  t  राज  देश  में
 फूड  की  बड़ी  एक्यूट  शार्टेज  है

 प्रध्यक्ष  महोदय  :  भ्रम  भाप  हस  के  लिये
 कारण  न  दीजिये  i  इस  वित्त  सिर्फ  इतना  ही
 हम  कह  सकते  हैं  कि  फलां  झ्ाइटेम  पर
 बहस  होगी  या  नहीं  पोर  शाप
 यह  कह  सकते  हैं  कि  बहस  होनी  चाहिये  ।

 बनी  तुलसीदास  मेरी
 रिक्वेस्ट  है  कि  पार्लियामेंट  का  कार्यक्रम
 इस  प्रकार  का  द. ....1 ह  जाये  जिस  में  कि
 फूड  प्राब्लेम  पर  चर्चा  हो  सके।

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur).  I  woulq  only  add  this  much
 about  the  feelings  in  the  House  on  the
 Kashmir  question.  What  you  were
 Pleased  to  say  was  the  proper  under-
 standing  of  the  feelings  of  the  House.
 What  the  Finance  Minister  has  said
 just  now  ag  to  how  often  information
 about  the  happenings  should  be  given
 etc,  is  not  fair.  It  is  not  a  question
 of  there  being  nothing  to  say  ang  so
 on.  Every  day  developments  are  go-
 ing  on  and  we  all  shoulg  know  what is  happening  there.  It  is  but  proper that  the  Government  very  often  should
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 choose,  to  come  to  the  House  and  tell”
 us  what  is  happening,  That  is  one
 point  which  |  have  to  submit.

 The  other  point  to  which  I  would
 like  to  leng  my  support  is  thi,  and
 that  is  what  my  hon.  friend  Shri  D.  5.
 Patil  has  rafsed  in  this  House,  name-
 ly,  the  fixing  of  adequate  time  for  the
 debate  on  the  report  of  the  Backward
 Classes  Commission.  I  must  say  that
 off  and  on,  in  every  session,  hon,  Mem-
 bers  coming  from  al]  sides  have  rais-
 ed  the  point  that  time  should  be  fixed
 for  the  discussion  of  this  report  in  the
 House.  We  would  like  to  know  why
 the  Government  are  not  able  to  get
 even  a  couple  of  hours  or  four  hours
 for  the  discussion  of  this  report,  and
 why,  every  time  they  announce  the
 programme,  they  cannot  find  out  time
 for  this  report,  I  should  like  to  know
 whether  they  are  only  interested  in
 setting  up  the  Commission  and  getting
 itg  report,  and  why  only  half  an  hour
 or  50  had  been  spent  on  the  discus-
 sion  and  why  adequate  time  is  not  Ax-
 ed  for  it,  I  request  the  hon,  Minister
 to  see  that  some  time  should  be
 fixed  next  week  or  earlier,  for  dis-
 cussion  of  the  Backward  Classes  Com-
 Mission's  report  which  was  submitted
 about  0  years  ago,  Otherwise,  the
 feelings  of  the  House  are  that  the  re-
 Port  is  not  given  due  importance.
 (Interruption).

 Shri  Karni  Singhji  (Bikaner):
 Many  of  us  have  tabled  a  short-notice
 question  about  exempting  members  of
 the  police  force,  who  are  killed  in
 action,  in  the  defence  of  the  country
 from  payment  of  estate  duty.  Resolu-
 tions  have  also  been  tabled  by  a  large
 number  of  hon.  Members  in  support
 of  this  measure,  I  would  request  the
 hon.  Minister  to  make  a  statement  on
 equating  the  police  force  with  the
 army,  the  armed  forces,  as  far  as  the
 operation  of  the  estate  duty  is  con-
 cerned,  in  respect  of  the  police  forces
 who  are  killed  in  defence  of  our  coun-
 try.

 चित  (नैनीताल):
 मैं  भी  जो  सुन्नात

 ब्य  Fo  We
 weet  =  महोदय,
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 [at  go  Fo  पंत]
 श्री  पाटिल  ने  रखा--था  उसका  समर्थन
 करता  हूं  |

 झच्यक्ष  महोदय  :  में  मेम्बर  साहिबान
 से  दरख्वास्त  करूंगा  कि  जो चीज  एक
 बार  शा  जाए  उसको  बार  बार  न  दुहराएं।
 वह  चीज  तो  ग्रा  गयी,  उसको  मिनिस्टर
 देख  लेंगे  |  उसको  बार  बार  कहने  की
 जरूरत  नहीं  है।

 Shri  K.  C.  Pant:  He  should  know
 -the  strength  of  feelings  of  the  House.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir).  My  submission  is  this,  It
 is  very,  very  essential  that  factual
 news  to  the  extent  possible  should  be
 given  to  the  House  almost  daily  about
 the  Kashmir  situation.  I  will  quote
 an  wistance,  Til)  yesterday  I  had  no
 impression  at  all  of  the  Sind  valley
 heing  infiltrated,  The  Woyil  bridge
 on  Sind  river  in  the  Sind  Valley.
 north-east  of  Kashmir  province,  has
 been  infiltrated.  That  is  a  very,  very
 disturbing  news  for  the  people.  It
 Was  announced  on  the  radio  yester-
 day.  This  shows  that  the  situation  is
 very  serious.  Therefore,  I  would  sub-
 mit  that  to  the  extent  to  which  news
 ean  be  given,  should  be  given  to  the
 House,  and  the  House  should  be  taken
 into  confidence.

 Shri  Krishnapal  Singh  (Jalesar):  In
 addition  to  the  statement  by  the  De-
 fence  Minister,  I  would  request  that
 some  copies  of  the  entire  border  maps
 should  be  placed  with  situation  mark-
 ed  daily  in  the  Central  Hall  or  in  some
 other  convenient  place  so  that  infor-
 mation  on  the  situation  could  be  fol-
 lowed,

 Mr.  Speaker:  He  says  that  a  state-
 ment  would  be  given.  Yes,  the
 Minister  of  Parliamentary  Affairs,

 Shri  Satya  Narayan  Sinha:  |  would
 like  to  start  from  the  last  question
 which  has  been  put  by  my  hon.
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 friend  the  Maharaja  of  Bikaner.  I
 am  told—and  I  have  enquired  from
 my  esteemed  colleague—that  there  is
 hardly  any  policeman  who  dies  in
 action.  (Interruption).

 Shri  Karni  Singhji:  What  about  tae
 extension  of  the  measure  to  the
 police  forces?

 Shri  D.  ce.  Sharma  (Gurdaspur):
 All  the  borders  are  manned  by  our
 policemen,  (Interruption).

 Mr.  Speaker:  Order,  order.  In  this
 manner,  the  proceedings  should  not
 be  interrupted.  I  have  allowed  seve-
 ral  hon.  Members  to  make  their
 points.

 Shri  Raghunath  Singh  (Varanasi):
 The  hon.  Minister's  statement  is  not
 quite  correct.

 Shri  Satya  Narayan  Sinha:  That  is
 what  I  am  told.  Anyway,  if  there  is
 any  need,  it  should  be  looked  into.
 Then,  about  the  Backward  Classes
 Commission  Report,  the  report  was
 submitted,  as  some  hon.  Members
 have  said  rightly,  about  0  years
 ago—l956,  perhaps.  At  the  instances
 of  some  of  our  hon.  friends,  the
 Minister  concerned  agreed  to  have  a
 discussion,  and  the  matter  was  dis-
 cussed  perhaps  in  the  October  session;
 it  was  part  -heard.  The  matter  is  still

 there.  I  would  try  to  consult  the
 Minister  concerned  and  try  to  find  out
 some  time  for  it.  I  cannot  promise
 next  week  or  the  week  after  that.
 But  I  hope  if  jhe  Minister  wilT  agree—
 व्‌  hope  he  will—we  will  discuss  the
 part-heard  report  during  this  session.

 An  hon,  Member:  It  was  discussed
 Jast  time  also,

 Shri  Satya  Narayan  Sinha:  Certain
 urgent  questions  come  up  and  priori-
 ties  are  to  be  given.

 की  कलाकार  लाल  बैरवा  (कोटा)  :
 कप  विश्वास  दिलाइए  कि  इस  सेशन  में
 यह  हो  जाएगा  1
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 at  सत्य  नारायण  सिह  :  क्‍या  प्रोनोट
 पर  लिख  दू?

 So  far  as  kerosene  oil  i;  concerned,
 a  sub-committee  has  reported  on  it
 and  we  will  take  it  up  as  a  no-day-
 yet-named  motion.  The  usual  time  of
 2)  hours  will  be  given  and  it  will  be
 discussed  during  this  session,

 About  the  budget  discussion  on
 ministries  which  did  not  come  up  for
 discussion,  I  woulg  like  to  discuss  this
 matter  with  you  and  tell  the  House.
 All  depends  upon  the  priority  of  busi-
 ness,  In  this  session  2  or  3  days  had
 been  taken  up  by  Kutch  discussion
 and  3  or  perhaps  4  days  will  be  taken
 up  by  the  no-confidence  motion.

 Shri  Hari  Vishnu  Kamath:  That  is
 imevitable  in  a  parliamentary  demo-
 cracy,  Let  the  House  sig  one  week
 longer.

 Shri  Satya  Narayan  Sinha:  So  far
 as  the  language  Bill  is  concerned,  we
 are  going  to  introduce  it  in  this  ses-
 sion,

 About  Kashmir,  as  you  have  already
 said,  I  agree  with  you  and  my  friend,
 the  Finance  Minister,  has  also  told  the
 House  as  to  what  the  Government
 intends  to  go  and  I  agree  with  the
 members  that  the  procedure  which
 we  have  followed  at  the  time  of  the
 Chinese  aggression  may  be  followed
 more  or  less  Government  wil]  cer-
 tainly  come  forward  whenever  there
 is  anything  to  be  said  to  the  House.
 Even  if  there  is  nothing  and  every-
 thing  is  quiet  on  that  front,  the  House
 will  be  informed.

 mean  महोदय  :  फूड  के  बारे  में  तो
 ह्म  दो  दफा  बहस  कर  चके  हैं  ।

 श्री  हुकम  अन्य  कचुबाय,  मेरे  प्रश्न
 का  उत्तर  नहीं  चलाया  ।

 B80(ai)  L.S.D.—8.
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 प्रत्यक्ष  महोदय  :  मैं  मिनिस्टर  साहब
 से  कहूंगा  कि  झगर  कोई  शौर  खोज  रिहाई
 पर  है  शौर  जो  रह  गयी  है,  उसकों  भी  देख
 लें ।

 श्री  हुकुम  चंद  कछु बाय  :  चला  साहब
 के  वक्तव्य  पर  बहस  होनी  चाहिए  ।

 झच्यक्ष  महोदय  :  मैंने  मिनिस्टर  साहब
 से  कह  दिया  है  कि  वह  देख  लेंगे  ।

 Shri  5.  M.  Banerjee:  They  are
 taking  it  so  lightly.  He  must  say
 whether  a  discussion  will  be  allowed.

 फूड  तिएन  के  बारे  में  बताया  जाए  कि
 बहस  कब  होंगी।

 Shri  Satya  Narayan  Sinha:  The
 hon.  Member  should  not  make  that
 remark  that  we  are  taking  this  so
 lightly.  We  are  more  concerned  with
 the  food  situation  than  anyone  of
 them.

 क्रि  कार  लाल  बेरबा  :  प्रकाल  पढ़ें
 रहा  है  1

 झ्रष्पक्ष  महोदय  :  मेम्बर  साहिबान  को
 मालूम  होना  चाहिए  कि  जब  तीन  दिन
 रखे  थे  तो  फूड  सिचुएशन  को  सामने  रख  कर
 रखे  थे  1  जो  मेम्बर  बिजनेस  एडवाइजरी
 कमेटी  में  हाजिर  थे  वह  इसकी  तसदीक
 करेगे  कि  इसका  ख्याल  रख  लिया  गया  था  |
 झगर  बाप  बार  बार  कहते  हैं  कि  फूड  सिचुएशन
 पर  प्रति  बहस  की  जाए  तो  एक  दिन  उसके
 लिए  लग  रख  लीजिए  शोर  दो  दिन  उधर
 रख  लीजिए  ।  इसका  ख्याल  रख  के  ही  तीन
 का  वक्‍त  रखा  गया  था  |

 Shri  D.  N.  Tiwary  (Gopalganj):
 We  cannot  speak  on  the  no-confidence
 motion,

 Mr.  Speaker:  This  had  been  taken
 into  consideration  and  the  Congress
 members  did  say  thal.  gar  may

 साहव  यह  जरूर  चाहते  हैं  कि
 वह  पग्रलाहिदा  हूं,  सो  एक  दिन  उसके
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 {[Mr.  Speaker]
 लिए  रख  लें  |  लेकिल  तीन  दिन  के  पलाव
 वकत  नहीं  दिया  जा  सकता  ्  लोन  दिन
 हलकों  सामने  रख  कर  दिया  गया  था  ।

 Shri  M.  R.  Masani  (Rajkot):
 Sir,  It  should  not  be  split  up.

 No

 Mr,  Speaker:  I  am  also  of  that
 opinion,  But  that  had  been  included
 in  the  three  days.

 हो  mo  go  सिंह  (घंसी)  :  इसके
 लिए  दो  दिन  रखे  जाएं,  यह  बहुत  अहम
 मामला  है  |  तिएन  बहुत  सीरियस  हैं  ।

 श्री  झोंककर  लाल  बेरबा  :  फूड  के  लिए
 दो  दिन  अधिक  रखे  जाएं  ।

 12-29,  brs.
 COMPANIES  (SECOND  AMEND-

 MENT)  BILL—Contd.
 Mr.  Speaker:  The  House  will  now

 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  T.  T
 Krishnamachari  on  the  I8th  August,
 1965,  namely: —

 “That  the  Bill  further  to  amend
 the  Companies  Act,  1956,  as  re-
 ported  by  the  Joint  Committee,  be
 taken  into  consideration.”

 Shri  Himatsingka  may  continue  his
 speech,

 Shri  Himatsingka  (Godda):  Yester-
 day  ]  was  referring  to  some  of  the
 provisions  of  the  Bill.

 I  was  referring  to  a  number  of  pro-
 vision:  which  have  removed  a  jot  of
 difficulties  that  were  being  experienc-
 eq  by  the  companies  in  their  day-
 today  working.  But  there  are  a  num-
 ber  of  sections  which  still  create  a  lot
 of  difficulties  for  the  companies,  Also,
 I  am  sorry  to  find  that  some  new  pro-
 visions  in  the  amending  Bill  are  such
 that  they  will  adg  to  the  existing
 troubles  of  the  companies.  In  that
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 connection,  I  would  like  to  refer  to
 some  of  the  clauses  over  and  above
 what  |  have  referred  to  yesterday,

 Clause  20  which  seeks  to  amend  sec-
 tion  209  provides  that  books  of  account
 and  records  are  to  be  preserved  for
 #@ight  years.  Eight  years  is  a  long
 period.  It  was  not  necessary  to  pre-
 serve  small  vouchers  for  that  period.
 But  now,  according  to  the  amendment
 Proposed  in  clause  20,  things  will  be
 required  to  be  preserved  for  eight
 years.  Even  if  it  is  a  voucher  for  two
 paise,  it  will  have  to  be  preserved.
 Therefore,  the  amendment  moved  by
 one  of  the  Members  that  it  should  be
 restricted  at  least  to  sums  exceeding
 Rs.  1,000  is  a  suggestion  that  should  be
 accepted,

 Another  provision  is  with  regard  to
 blank  tran-fers,  At  present,  pur-
 chasers  or  holders  of  shares  keep
 them  on  blank  transfers  for  any
 length  of  time.  Now  it  is  being  res-
 tricted  to  six  months  at  the  most.  Sir,
 different  States  have  raised  the  stamp
 duty  on  transfers,  If  a  share  i:  sent
 for  registration  it  will  cost  more  than
 one  rupee  per  cent  in  the  transfer.
 If  shares  are  required  to  be  regis- tered  for  every  transaction,  the
 stamp  duty  should  be  lowered.
 But.  that  rests  with  the  States.
 Therefore,  unless  the  States  agree  to
 reduce  the  stamp  duty  on  transfer,  it
 will  be  a  very  costly  business.  There-
 fore,  |  feel  that  the  amendment  that
 has  been  suggested  by  my  hon.  friend,
 Shri  Morarka,  will  meet  to  some  ex-
 tent  the  difficulties  that  will  other-
 wise  be  encountered  by  persons  deal-
 ing  with  these  shares,

 There  are  certain  other  provisions
 in  the  Bill  which  will  make  the  posi-
 tion  very  difficult.  As  you  know,  on
 account  of  the  various  difficulties
 existing  at  present  in  the  country  no
 new  companies  are  being  formed,  and
 as  a  result  the  existing  companies
 have  got  the  position  of  more  or  less
 monopolies,  a  thing  which  the  Gov-
 ernment  has  been  trying  to  remove.



 +1005,  Companies

 Only  very  very  big  people  who  have
 got  a  very  big  reputation  and  finan-
 cial  position  will  be  able  to  float  com-
 panies.  People  who  in  960  and  i96l
 were  able  to  float  companies  will
 not  be  able  to  do  that  now,
 The  result  jz;  that  new  entrepre-
 neurs  cannot  go  into  business  or
 start  new  industries,  production  is  fal-
 ling  and  the  prices  of  various  com-
 modities  are  going  up.  There  is
 money  in  the  country,  in  the  villages,
 but  on  account  of  the  very  bad  con-
 dition  of  the  financial  market,  the
 stock  market,  money  is  not  forthcom-
 ing  for  investment.

 Therefore,  the  Finance  Minister
 who  understands  thesg  things  very
 well  should  take  steps  whereby  the
 money  that  is  |ying  in  the  country  all
 round  can  be  attracted  and  brought in  for  investment  purposes.  It  will
 improve  the  condition  in  the  country and  add  to  the  existing  industries.
 Thus  there  will  be  increase  jn  pro- duction  on  which  will  help  in  reducing the  prices  of  every  commodity.

 Shri  N.  Dandeker  (Gonda):  Mr.
 Speaker,  with  your  indulgence,  I
 want  to  make  a  correction  by  way  of
 Personal  explanation  to  what  I  said
 yesterday.  I  said  in  the  course  of
 my  speech  yesterday  that  the  Minis-
 ter,  Shri  Bhagat,  did  not  reply  to  a
 letter  which  I  had  sent.  On  going
 back  and  looking  up  my  papers  I
 find  I  was  in  error.  He  did  reply  to
 my  letter,

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  What  has  happened  to  the
 Seeds  Bill?

 Why  has  it  been  taken  off  the
 agenda?

 An  hon.  Member:  [t  was  postpon- ed  yesterday.
 Shri  Hari  Vishnu  Kamath:  [  know

 it.  But  ig  it  held  over  indefinitely?
 And,  Sir,  would  you  not  be  deciding that  point  of  order  today?

 Mr.  Speaker:  I  will  see.  Now  Shri
 Bade.

 भी  बड़े  (खरगोन)  :  भअश्यक्ष  महोदय,
 यह  जो  कम्पनी  (सैकेंड  प्रमेंहमेंट)  बिल
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 हाउस  के  सामने  पेश  है  शौर  जिस  पर  कल
 से  बहस  चल  रही  है  यह  ज्वाइंट  कमेटी
 के  पास  से  हो  कर  कराया  है  ।  कम्पनी  एक्ट
 956  कई  मर्तबा  पहले  भी  प्रमेंड  हो  चुका

 है  झीर  सन्‌  56  से  65  तक  इतमें  चार  प्रमेंड-
 मेंउस  हुए  हैं  ।  करीब-करीब  हर  साल  एक,
 एक  प्रमेंडमेंट  इस  पर  प्रा  जाता  है|  प्राचीन
 क्या  प्रापने  कभी  यह  भी  सोचा  कि  हर  साल
 इस  में  संशोधन  करने  का  कारण  क्‍या  है  ?
 कम्पनी  एक्ट  की  बीमारी  क्‍या  है  कौर
 जब  से  956  से  यह  पास  हुमा  है  तब  से
 यह  ठीक  से  बयो  नहीं  चलता  है  शौर  क्‍यों
 बार-बार  इसमें  सकें  धन  करने  पड़ते  हैं  आखिर
 इसका  मूल  कारण  क्‍या  है  ?  इसमें  विभिन्न
 बोस  कमिशन  का  नाम  दिया  गुप्ता  है  लेकिन
 मैं  बतलाना  चाहता  हूं  कि विवियन  बोस  व  मिशन
 के  सिवाय  इसमें  शौर  भी  संशोधन  किये
 गये  हैं  ।  यह  कहने  की  ज़रूरत  नहीं  है  कि
 अगर  देश  में  मिक्स्ड  एकॉनामी  चलाने  है
 तो  प्राइवेट  सेक्टर  ौर  पब्लिक  सैक्टर  यह
 दोनों  साथ  साथ  चलने  चाहिए  ।  इसके  लिए
 जब  तक  एक  कोआपरेशन  प्लोर  विश्वास
 की  भावना  पतियों  के  जो  संचालनकर्सा
 हैं  उनमें  वह  पं.  नहीं  होती  है  तव  तक  वह
 चल  नहीं  सकती  है  t  राज  शासन  के  प्रति
 घृणा  पैदा  होती  जा  रही  है  |  जल्दी  जल्दी
 जो  इसमें  मेहमेंट  बाते  जा  7  हैं  उससे
 शासन  के  प्रति  1  में  विश्वास  कम  होता
 चला  जा  रहा  है  जोर  मैं  समझना  हूं  कि  लोग
 रखना  घन  इन हद  करते  के  लिए  तैयार  नहीं
 होंगे  1  मैंने  देख।  है  कि  i9se-57  में,
 57-58  में  दौर  58-59  में  जो  इनवेस्टमेंट

 हुमा  पौर  जितनी  कम्पनियां  बनीं  उसके
 मुकाबले  कभी  गये  फोन,  चार  साल  में  कम्प-
 नियों  का  नीमा  कम  होता  ला  जा  रहा  है।
 इसका  कारण  यह  हैं  कि  हमारे  वर्तमान
 वित्त  मंत्रो  जी  ने  सन्‌  l956  में  देशमुख
 साहब  की  जो  इस  बारे  में  पालिसी  थी  उस
 पालिसी  को  उन्होंने  बदल  कर  अपनी  एक
 अलग  नई  ज़ालिमो  प्रदष्यार  की  है  |  ऐसा
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 [श्री  बड़े]
 करने  का  यह  कारण  हो  सकता  है  कि  चूंकि
 छोटी  छोटी  कम्पनियां  कांग्रेस  को  डो नेशंस
 नहीं  देतीं  इसलिए  ऐसा  किया  गया  है  -
 कौर  भी  कोई  ऐसा  कारण  होगा  ।  ऐसी
 कम्पनियों  को  हार्म  करने  के  लिए  यह  प्रमेंडमेंट
 किया  जाता  हैं  tT  यह  पांचवें  दें  का  पै  वर्क
 का  प्रमेंडमेंट  उन  खास  खास  कम्पनियों  को
 नुक्सान  पहुंचाने  के  लिये  किया  जा  रहा  हैं  कि
 कांग्रेस  पार्टी  की  गुड  बुक्स  में  नहीं  हैं  1  मैं
 इसके  उदाहरण  अभी  थोड़ी  देर  बाद  हाउस
 में  दूगा  ।

 प्रधान  मंत्री  श्री  लाल  बहादुर  शालनी  है
 चैम्बर  भाई  कामर्स  में  बोलते  हुए  यह  शब्द
 कहे  थे  :--

 "The  responsibility  of  achieving
 a  planned  target,  whether  in  the
 public  or  private  sector,  is  a
 national]  one.”  It  lies  on  both  the
 public  sector  and  the  private
 sector,

 फिर  वे  कहते  हैं  कि  हमें  सैल्फ  'रिस्पेक्ट  ऐंड
 सेल्फ  कोन फि डेस  साफ़  दी  प्राइवेट  सैक्टर
 में  निर्माण  करना  चाहिए  ।

 इसके  साथ  ही  हम  देखते  हैं  कि  हमारे
 वित्त  मंत्री  श्री  zie  टी०  कृष्ण माचा रों  ने
 यह  कहा  है  कि  रोजनल  डाइरेक्टर्स  ौर
 कम्पनी  के  -रजिस्ट्री  को  बेकार  में  परेशान
 न  किया  जाये  ।  उन्होंने  एक  फे  कम्पोज
 के  सामने  भाषण  देते  हुए  यह  कहा  था  at

 “The  company  Jaw  should  not
 _be  rigid  and  unduly  harassing.

 The  company  law  is  not  an  instru-
 /ment  of  socialism.”

 It  is  not  an  instrument  of  so-
 clalism  and  it  should  not  be  undu-
 ly  harassing,

 भाषण  तो  उनका  उत्तम  है  लेकिन
 उनकी  करती  झर  करनी  में  कितना  फर्क

 AUGUST  19,  965  (Second  Amdt.)  Bill  r008

 है  यह  मैं  श्रमिकों  बतलाना  चाहता  हूं  -  यह
 तो  उन्होंने  अवश्य  कहा  —

 “It  is  not  an  instrument  of  505
 cialism  and  it  sheulg  not  be  un-
 duly  harassing.”

 लेकिन  इस  कम्पनी  एक्ट  का  अप्रमेंडमेंट
 कितना  परेशानकुन  है  इसका  उदाहरण  मेरे
 सामने  हैं  ।  एक  तो  यह  है  कि  कोस्ट  प्राफिट
 होनी  चाहिए  क  दूसरे  उन्हें  हर  किस्म  के  अपने
 कौर  एकाउंटेंट्स  रखने  चाहिएं  ।  ग्रह  छोटी
 छोटी  कम्पनियों  के  रास्ते  बौर  एकाउंटेंट
 रखना  कितना  मुश्किल  है  जौर  वह  इतना
 खर्चा  बर्दाश्त  करने  को  कभी  तैयार  नहीं
 होंगी  ।

 इलाज  44  के  मातहत  कम्पनियों  द्वारा
 अन्य  कम्पनियों  को  कर्जा  देने  पर  30  प्रौढ़
 20  प्रतिशत  तक  की  मर्यादा  निश्चित  की
 गई  है  t  मगर  इस  में  चाहे  जितनी  छूट  देने
 का  पूरा  अ्रधिकार  केन्द्रीय  सरकार  को  दिया
 गया  है  1  झगर  ऐसा  माना  जाता  है  कि  विधेयक
 में  जो  मर्यादा  रखी  गई  है  वह  बहुत  कम  है  तो
 उम प्त को  थोड़ा  सोर  बढ़ाया  जाता  मगर  बिना
 मांदा.  वाला  स्वीकार  नौकरशाही  को  देने
 के  पक्ष  में  मैं  नहीं  हूं  t

 विवियन  बोस  कमीशन  की  रिपोर्ट  में
 बताया  गया  है  कि  इस  सम्बन्ध  में  एक  खास
 झगड़े  की  जड़  ब्लैक  ट्रांस्फर  साफ़  शेयर्स  हैँ  ।
 सरकार  ने  कमीशन  की  इस  सिफ़ारिश  को
 पूरी  तरह  नहीं  माना  है  कि  ब्लैक  ट्रांस्फर
 साफ़  शेयर  पर  रिस्ट्रक्शन  लगाना  चाहिए  ।
 बह  इस  को  कायम  रखना  चाहती  है  कौर
 उस  ने  इस  विषय  में  थोड़ा  सा  प्रेम  इवेंट  किया
 है  tT  प्रक्रिया  में  यह  व्यवस्था  नहीं  हैं,  जब  कि
 qo  के०  में  वह  है  जौर  हमारा  956  का
 एक्ट  ब्रिटिश  एक्ट  के  ऊपर  ब्राध।रित  किया
 गया  है  ।  मैं  समझता  हूं  कि  ब्लैक  ट्रासफर  ग्राफ़
 शेयर  पर  इतने  रेस्ट्रिकशन  होने  चाहिए  कि
 बहू  हानिकारक  न  हो  ।
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 ज्वायंट  सिलेबट  कमेटी  में  कुछ  बिजनेस
 ने  बताया  कि  हर  साल  केवल  तेरह  चौदह
 कास्ट  एकाउंटेंट्स  पास  होते  हैं  |  हमारे  यहां
 कास्ट  एकाउंटेंट्स दस  की  संख्या  नहीं  के  बराबर
 है  ।  जब  कास्ट  एकाउंटेंट्स  हैं  ही  नहीं,  तो
 कम्पनी  किस  को  रखेंगी  ।  इस  बारे  में
 गवर्नमेंट  की  तरफ़  से  यह  कहा  गया  कि  हम
 सल्  को  रिलेक्स  करेंगे  शौर  किसी  को  भी
 रुख  लेंगे  |  मैं  समझता  हु'  कि  ग्राम  किसी  को
 भी  रखना  हैं,  तो  उस  से  परपज  सर्व  नहीं  होगा  ।

 कम्पनी  द्वारा  राजनीतिक  दलों  को  दिये
 जाने  वाले  डोनेशन  एक  प्रकार  की  घूसखोरी
 या  ड्राइवरी  है  |  इस  का  र्थ  कम्प तीज  को
 पालिटिक्स  में  घसीटना  है  ry  मेरे  पास  कई
 उदाहरण  हैं,  लेकिन  मैं  नाम  ले  कर  नहीं
 बताना  चाहता  हु  ।  प्रखर  कोई  कम्पनी
 सत्तारूढ़  दल  को  डोनेशन  देती  है,  तो  वह
 मिनिस्टर  के  घर  में  बैठ  कर  झपना  पूरा  परपज
 सर्व  कर  लेती  है  ।  इस  तरह  घूसखोरी  कौर
 भ्रष्टाचार  बढ़ता  है  |  सरकार  ने  इस  पर
 क्या  रिस्ट्रक्शन  लगाई  है  ?  इस  समय  कम्पनियां
 अपने  नेट  प्राफ़िट  के  पांच  परसेंट  तक  राज-
 नीति  दलों  को  डोनेशन  दे  सकती  हैं  ।
 सरकार  इस  को  कतई  तौर  पर  बन्द  क्यों
 नहीं  करती  है  ?

 श्री  मधु  लिमये  ने  अपने  मिनट  साफ
 डिमेंट  में  कहा  है  :.  .  .  सरकार  के  हाथ
 में  राज  जो  व्यापक  नियंत्रण  प्राधिकार  हैं,
 उन  के  फलस्वरूप  सत्तारूढ़  दल  ने  निजी  क्षेत्र
 से  हमेशा  चन्दा  बसूला  है  ।  इस  का  लेखा
 जोखा  वित्त  मंत्रालय  मंत्री  ने  फिलहाल
 ही  प्रस्तुत  किया  है  1  यह  कम्पनियों  द्वारा
 दिया  गया  अधिकृत  चन्दा  है  a  प्राधिकृत
 चन्दे  का  उस  में  उल्लेख  तक  नहीं  है  ।  वह  तो
 उस  से  कई  गुना  ज्यादा  होगा  ।  सरकारी
 जानकारी  के  मुताबिक  i96)  के  पश्चात
 हो  वर्षों  की  रपट  के  झा घार  पर  कम्पनियों
 द्वारा  कुल  सुक  +1,15,00,000  विभिन्न

 SRAVANA  28,  887  (SAKA)  (Second  Amdt.)  7070
 Bilt

 राजनीतिक  दलों  को  दिया  गया  L  उस  में
 सत्तारूढ़  दल  का  हिस्सा  रुपया  98  लाख  से
 भी  प्रतीक,  स्वतन्त्र  पार्टी  का  हु०  5  लाख
 65  हजार,  प्रजासोशलिस्ट  पार्टी  का  Fo
 54,000  कम्युनिस्ट  पार्टी  का  हु  2,800

 शौर  सोशलिस्टों  का  सिर्फ़  रुपया  35  रहा  t

 इस  बिल  म  यह  व्यवस्था  भी  की  गई
 है  कि  75  वर्ष  की  वायु  के  बाद  कोई  मैनेजिंग
 डायरेक्टर  अपने  पद  पर  नहीं  रह  सकता  है  ny
 श्री  पटेल  ने  झपने  मिनट  साफ़  बिसेंट  में  कहां
 है  कि  उमा  देखने  के  बजाये  यह  देखना  चाहिए
 कि  कोई  ब्य वित  काम्पीटेन्ज  हैं  या  नहीं  '  जब
 पालिटीशन्ज़  75  साल  से'  ऊपर  काम  कर  सकते
 हैं,  जब  लोग  75  साल  के  बाद  भी  मिनिस्टर
 बन  सकते  हैं,  तो  हस  सम्बन्ध  में  यह  प्रतिबंध
 लगाने  की  क्या  प्रावश्यकता  है  ?  प्राचीन
 मैनेजिंग  डायरेक्टरों  को  कोई  पेन्शन  नहीं
 मिलती  है  -  75  साल  के  बाद  कोई  व्यक्ति
 बिल्कुल  बेकार  तो  नहीं  हो  जाता  है  |  उसके
 झन्‌भव  का  फायदा  उठाया  जाना  चाहिए  1

 सरकार  ने  956  में  एक  एडवाइजरी
 कमीशन  का  निर्माण  किया  था  ।  श्री  देशमुख
 साहब  ने  उस  के  बारे  में  कहा  था  कि  यह
 बड़ी  भ्रच्छी  संस्था  है  शौर  यदि  यह  काम
 करेगी,  तो  कम्पनी  का  एक  अच्छा  इतिहास
 बदा  हो  जायेगा  शोर  एक  अच्छा  वातावरण
 पैदा  होगा  |  शब  श्री  कृष्णमाचारी  उस  एड-
 वाइज़ री  कमीशन  को  समाप्त  कर  के  उस  के
 स्थान  पर  एक  एडवाइजरी  कमेटी  का  निर्माण

 'करना  चाहते  हैं  t  धन्य  सब  क्लासों  के  लिए
 कारण  दिये  गए  हैं  लेकिन  इस  के  लिए  कोई
 कारण  नहीं  दिया  गया  है  |  यह  नहीं  बताया
 गया  है  कि  एडवाइज़री  कमेटी  के  निर्माण
 करने  और  एडवाइजरी  कमीशन  को  बालिश
 करने  का  क्‍या  कारण  है  |  यह  कह  दिया  गया
 है  कि  एडवाइजरी  कमेटी  के  जज  गवर्नमेंट
 फ्रेम  करेगी  शौर  उस  कमेटी  में  सू टेबल
 बवालिफ़िकेशन्ज  के  पांच  सदस्य  होंगे  1
 सू टेबल  क्वासिफ़िकेशन्य  क्‍या  होगी,  यह
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 [mat]
 नहीं  बताया  गया  है  t  इस  का  भ्रमण  यह  है  कि
 कांग्रेस  के  प्रेजीडेंट  और  इसी  प्रकार  के  भाई
 भतीजे  उस  में  कमेटी  में  रख  दिये  जायेंगे  ।

 एडवाइज री  कमीशन  i956  से  चला
 ह. |  रहा  है  -  इस  समय  उस  को  एबालिश  करने
 का  कोई  कारण  नहीं  दिया  गया  है  t  प्राकारों
 में  कहा  गया  है  कि  चूंकि  कोई  कारण
 सहीं  दिया  गया  है,  इस  लिए  जिन
 लोगों  को  उसके  कारण  भ्र सुविधा  होती  है,
 वे  जानते  हैं  कि  ग्लेयर  दि  श्‌  पीचेज  ।  ऐसा
 मालूम  होता  है  कि  या  1  कमीशन  के  सदस्य
 सरकार  की  बात  नहीं  मानते  होंगे  या कमीशन
 की  रीक्षमेंडेशन्ज  सरकार  को  प्रखरता  होंगी  1
 हसी  लिए  सरकार  एक  ऐसी  एडवाइजरी
 कमेटी  का  निर्माण  करना  चाहती  है,  जो  कि
 उस  की  पाकेट  में  रहे।  इस  कमेटी  के  प्राधिकार
 क्या  होंगे,  यह  भी  नहीं  बताया  गया  है  ।

 अभी  तक  सरकार  की  तरफ  से  यह  कहा
 जाता  रहा  है  कि  हम  मैनेजिंग  एजेंट्स  को  खत्म
 करने  वाले  हैं,  लेकिन  कब  उस  ने  एक  पटेल
 कमेटी  नियुक्त  की  है,  जो  इस  बात  पर  विचार
 करेगी  कि  मैनेजिंग  एजेन्ट्स  का  पीरियड
 बढ़ाना  चाहिए  या  नहीं  1

 30  जून,  965  के  हिन्दुस्तान  टाइम्स
 में  यह  रिपोर्ट  छपी  थी  :

 +]43  new  companies  with  an
 authorised  capital  of  Rs.  66.76
 crores  were  registered.  The
 Management  pattern  of  the  new
 companies  shows  that  107  com-
 ‘Panies  Were  proposed  to  be
 managed  by  the  Board  of  Direc-
 tors  and  35  were  to.  be  managed
 by  Managing  Directors.”

 एक  तरफ  सरकार  कहता  है  कि  बह
 मैनेजिंग  एजेन्ट्स  को  खत्म  करना  चाहती
 है  कौर  दूसरी  तरफ  उस  ने  35  नई
 कम्पनियां  रजिस्टर्ड  की  हैं,  जिनमें  मैनेजिंग

 AUGUST  t9,  965  (Second  Amdt.)  Bill  jo:

 एजेन्ट्स  का  संचालन  होगा  पौर  इसे  के
 झ्र लावा  उन  के  री स्यू नरेशन  के  स्केल  को
 कम  किया  है  t  mae  afar  एजेन्ट्स
 को  खत्म  करना  है,  तो  फिर  इस  बात  पर
 क्यों  विचार  किया  जा  रहा  है  कि  उन  के
 पीरियड  को  बढ़ाया  जाये  या  नहीं  ?

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir).  Does  he  mean  that  the
 managing  agency  system  should  be
 done  away  with?

 श्री  बड़े  :  बात  यह  है  कि  इस  सरकार  की
 करनी  श्र  कथनी  में  बहुत  फर्क  है।  एक  तरफ
 वह  स्पष्ट  कह  रही  है  कि  उस  ने  मैनेजिंग
 एजेन्ट्स  को  खत्म  करना  है  और  दूसरी  तरफ
 उसने  मैनेजिंग  एजेंट्स  की  35  कम्पनी
 को  मंजूरी  दी  है  ।

 अगर  सरकार  कम्पनीज  ला  को  स्पष्ट
 बनायेगी,  तो  इन्वेस्टर्स  जर  रुपया  लगायेंगे,
 वर्ना  दराज-कल  नई  कम्पनियों  का  निर्माण
 करने  में  बहुत  कठिनाई  है  ।  नई  कम्पनियों
 का  निर्माण  करते  समय  तीन  राक्षसों  का  सामना
 करता  पड़ता  हैं  i  एक  तो  इंडस्ट्रियल
 लाइसेंसिंग  है  ।  मध्य  प्रदेश  में  मेरा  प्रनुभव  है
 कि  इंडस्ट्रियल  लाइसेंस  के  लिए  एक  टेबल
 से  दूसरे  टेबल  और  दूसरे  टेबल  से  तीसरे
 टेबल  तक  चक्कर  काटते  रहने  पर  भी  लाइसेंस
 नहीं  मिलता  है  ।  दूसरा  राक्षस  है  फारेन  एक्सचेंज
 रेस्विड्रशन  t  राज  सोरेन  एक्सचेंज  नहीं
 मिलता  है,  हालांकि  एक  लाइजा  कम्पनी  है,
 जो  कहती  है  कि  हम  को  इतना  परसेंटेज  दे
 दो  तो  हम  चार  छः  महीने  में  फारेन
 एक्सचेंज  दिला  देंगे।  तीसरा  राक्षस  है.  कम्पनी
 ला  रेगुलेशन्ज  ।  राज-कल  कम्पनीज  बिल  के
 बारे  में  यहु  मजाक  किया  जाता  है  :

 “The  Company  Bill  is  that  Bill
 which  keeps  company  with  the
 whims  of  the  Finance  Minister
 and  seeks  to  harm  those  particular
 companies  which  are  not  in  the
 g00q  books.  of  the  Congress
 Party.”
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 arm  arco  हूँ  कि  शासन  इन  बातों
 की  तरफ  ध्यान  देगा  |  इस  बिल  में  जो
 प्राविजस्ज  रखे  गए  हैं,  वे  अच्छे  हैं  जब  तक
 सरकार  सोल्लास  साफ  स्पोर्ट्,  सोलजर्स  ग्राफ
 ब्लो  ौर  सौल्जर्ज  साफ  कम्पनी  एंड  मशीनरी
 का  निर्माण  नहीं  करेगी,  तब  तक  हिन्दुस्तान
 की  प्रगति  शौर  उद्धार  नहीं  होगा  ।  मिक्स्ड
 इकॉनोमी  के  प्रोग्राम  को  सफल  बनाने  के  लिए
 यह  आवश्यक  है  कि  हैट्रिक  नहीं,  बल्कि  को-
 प्रा परेशन,  सहानुभूति  बौर  प्रेम  की  भावना
 से  इन  लोगों  को  झपने  साथ  लिया  जाये  ।

 श्री  रघुनाथ  सिह  (वाराणसी)  :  प्रध्यक्ष
 महोदय,  मैं  केवल  एक  ही  ePT— aT  35
 पर  बोलना  चाहता  हूं  ।  मूल  कानून  की  धारा
 280  के  मुताबिक  कम्पनी  के  डायरेक्टर  की
 रिपेयरिंग  एज  65  वर्ष  रखी  गई  थी  कौर
 यह  प्राधिकार  भी  दिया  गया  था  कि  झगर
 शेयर होल्डर्स  चाहें,  तो  वे  उस  लिमिट  को  तोड़
 भी  सकते  हैं  अर  डायरेक्टर  ज्यादा  समय  तक
 काम  कर  सकते  हैं  |  ज्वायंट  सिलेक्ट  कमेटी  की
 रिपोर्ट  में  उस  इलाज  के  बारे  में  यह  कहा  गया
 हैं  कि  75  बरस  की  बात  पब्लिक  कम्पनी  में
 लागू  की  जाएगी  जौर  प्राइवेट  कम्पनी
 में  जो  उसकी  सबसिडी  होगी
 उनपे  लागू  की  जाएगी  ।  मेरा  कहना  है  कि
 यह  संशोधन  प्रदूषित  है  ।  इसको  हटा
 दिया  जाना  चाहिये  |  इसके  दो  कारण  मैं
 अत लाना  चाहता  हूं  ॥

 पहला  कारण  तो  यह  है  कि  पहले
 कआ्रापका  हल  था  कि  65  बरस  की  उम्र  तक
 कोई  डायरेक्टर  रह  सकता  है  -  प्रापने
 उम्र  की  लिमिट  को  75  बरस  कर  दिया  है  t
 आप  कानून  के  प्रसार  दस  बरस  रहने  का
 अधिकार  देते  हैं।  उस  के  बाद  बाप  उस  को
 अधिकार  नहीं  देते  हैं।  शेयरहोल्डर
 डायरेक्टर  को  इलेवन  करते  हैं।  इसे-
 कान  पार्लियामेंट  के  मेम्बर  का  भी  होता
 है  ।  प्रसैम्बलो  के  मैम्बर  का  भी  होता  है  ।
 लोकल  बोई  के  मैम्ब्  का  भी  होता  है  i

 SRAVANA  38,  887  (SAKA)  (Second  Amdt.)  s0rg B  itt
 उनको  कौन  इफेक्ट  करता  है  ?  पब्लिक
 उनको  इफेक्ट  करतीं  है  t  कांउसिल  का
 इलेक्शन  कैसे  होता  है  ?  काउंसिल  के
 इलैक्शन  में  लिमिटिड  फ्रेंचाइज  होता
 है  ।  भ्रमर  किसी  भप्रसैम्बली  में  230  या
 चार  सौ  एम०  एल०  ए०  हैं  तो  वे  लोग
 काउंसिल  के  मैम्बर  को  इलाज  करते  हैं।
 जिस  तरह  से  उनका  इलैक्शन  होता  हैं
 उसी  प्रकार  से  जो  प्राइवेट  शौर  पब्लिक
 कम्पनी  है,  उनका  भी  चुनाव  होता  है  L
 उस  में  भी  लिमिटेड  फ्रेंचाइज  है  T  उसी
 तरह  जैसे  दसैम्बनी  का  लिमिटेड  फ्रेंच-
 इज़  होता  है  ny  काउंसिल  के  मैम्बरों  को
 चुनते  हैं  या  राज्य  सभा  के  मेम्बरों  को
 चुनते  हैं।  जिस  तरह  से  प्राय  राज्य  सभा
 या  काउंसिल  या  डिरिटृक्ट  बोर्ड  या  जिला
 परिषद  के  लोगों  को  अधिकार  देते  हैं  कि
 अगर  उनको.  प्र पने  हलैंक्टोरेट  का
 कॉन्फिडेंस  प्राप्त  हो  तो  वें  किसी  को  पी
 चुन  सकते  हैं  बिना  उसकी  उम्र  का  लिहाज
 किए  हुए,  बिना  यह  देखे  हुए  कि  बह  जिस
 को  चुनने  जा  रह ेहैं  वह  75  बरस  का  है
 या  सौ  बरस  का,  उसी  तरहेसे  झ्रापकों
 शेयर होल्ड जे  को  भी  यह  भ्र धि कार  देना  चाहिये
 किवे  चाहें  तो  75  बरस  से  ऊपर  के  डायरेक्टर
 को  भी  चुन  सकते  हैं  ।  जैसे  हमारे  प्रेम
 साहब  हैं,  वह  नब्बे  बरस  से  ऊपर  हैं,
 ग्राम  भी  वह  काम  करते  हैं

 ची  हरि  विध्या काम  :  नव्वे  नहीं
 ग्रैमी  बरस  में  ऊपर  हैं।

 sh  रघुनाथ  सिह:  प्रस् सी  बरस  से  ऊपर
 हैं।  वह  बहुत  प्रिया  काम  करते  है  1  किसी
 मिनिस्टर  के  बिकने  पन्न  का  कोई  बंधन
 नहीं  हैं  ।  राष्ट्रपति  को  वास्ते  बंधन
 नहीं  है।  उपराष्ट्रपति  के  रास्ते  बंधन
 नहीं  है।  किसी  के  वापस.  बंधन
 नहीं  है  ।  जब  हम  सोरेन  बाड़ी  के
 मैम्बर  प्रस् सी  बरस  के  ऊपर  भी  हो  सकते
 हैं  तो  सारे  हिन्दुस्तान
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 भ्रध्यक्ष  महोदय  :  स्पीकर  के  वास्ते  है
 या  नहीं  है  ny

 श्री  रघुनाथ  सिह  :  नहीं  है  ।

 जब  कि  एक  मिनिस्टर  बिना  उम्र  के
 बंधन  के  सारे  हिन्दुस्तान  का  इंतज़ाम  कर
 सकता  है  ।  रस्सी  था  नब्बे  बरस  का  होते
 हुए  भी,  एक  राष्ट्रपति  सारे  हिन्दुस्तान
 का  इंतजाम  कर  सकता  है  ।  उम्र  का
 कोई  बन्धन  न  होते  हुए  भी,  उपराष्ट्रपति
 राज्य  सभा  की  प्रत्यक्षा  कर  सकता  है
 शौर  उम्र  का  कोई  बंधन  उन  के  लिए  नहीं
 है  तो  मैं  नहीं  समझता  कि  शेयरहोल्डर
 जिनका  हृदया  लगा  जुम्ला  है  कौर  जिन
 लोगों  का  उस  में  डायरेक्ट  इंटरैस्ट  है,
 अगर  वे  समझते  हैं  कि  द्रमुक  शादी
 75  बरस  से  ऊपर  भी  अच्छी  तरह  से
 काम  कर  सकता  है,  तो  ऐसा  करने  का
 उन  को  प्राधिकार  क्‍यों  प्रदान  न  किया
 जाए  |

 छापने  यह  जो  संशोधन  उपस्थित  किया
 है  इस  में  गुण  चाहे  जो  हों  लेकिन  इस  में
 व्यावहारिकता  बिल्कुल  नहीं  है  1
 गुण  ही  से  संसार  का  काम  नहीं  होता
 है  ।  गुणों  के  साथ  व्यवहार  भी  होना  चाहिये  1
 एक  प्राप्ति  डायरेक्टर  है  और  पंद्रह
 बरस  से  डायरेक्टर  बनता  चला  झा  रहा
 है  -  उस  को  अनुभव  हो  गया  है  ।
 कम्पनी  के  काम  का,  वह  एक  एक  इंच
 जानता  है,  एक  एक  रुपये  का  हिसाब
 जानता  है  ।  लेकिन  चूंकि  उसकी  उम्र
 75  बरस  की  हो  गई  है  लिहाज़ा  उसको
 बाप  कानूनन  हटा  रहे  हैं।  जब  कि
 जिन  का  उस  कम्पनी  में  रुपया  लगा
 हुमा  है,  जो  शेयर  होल्डर  हैं,  वें  चाहते
 हैं  कि  इसी  प्राप्ति के  हाथ  में  काम  दिया
 जाएं,  यह  कहां  तक  उचित  है  ?  इस
 लिए  यह  संशोधन  टीक  नहीं  है  ।

 AUGUST  19,  १905  (Second  Amdt.)  Bill  y0I6

 दूसरी  मिसाल  मैं  लायें  की  देता  हूं  ।
 वकील  चाहे  वह  सुप्रीम  कोर्ट  का  हो  या  हाई
 कोर्ट  का  हो,  चाहे  लोकल  कोर्ट  का  हों,
 उस  के  वास्ते  जज  लिमिट  कुछ  नहीं  है  ।
 जब  तक  उसकी  बानो  काम  करती  है,  उस
 के  हाथ  पैर  काम  करते  हैं,  वह  वकालत
 करता  रह  सकता  है  ।  श्राप  डाक्टर  की
 मिसाल  लें  -  चाहे  वह  रस्सी  बरस
 का  हो  या  नब्बे  बरस  का,  जब  तक  उस
 की  शक्ल  काम  करती  है,  हाथ  पैर,
 काम  करते  हैं,  वह  काम  करता  रह  सकता
 है,  उस  पर  कोई  किसी  प्रकार  की  रोक
 नहीं  है।  इसी  तरह  से  हमें  सोचना
 चाहिये  कि  जैसे  पुराने  एक्ट  में  था,  श्राप  इस
 को  शेयरहोल्डर  पर  क्यों  नहीं छोड़

 शनी  हरि  विष्णु  कामत  :  मेरा  एक
 व्यवस्था  का  प्रश्न  है  ny  इतने  रोचक  भाषण
 के  समय  सदन  में  कोरम  तो  होना
 चाहिये  ।

 Mr.  Speaker:
 being  rung...

 The  quorum  bell  is

 Now  there  is  quorum.  The  hon
 Member  may  continue,

 sit  रघुनाथ  सिह  :  प्रत्यक्ष  महोदय,
 मैं  पूछ  रहा  था  कि  यह  जो  संशोधन  जो  लाये
 हैं  इसके  पीछे  विवेक  क्‍या  है,  किस  विवेक  के
 आधार  पर  इस  संशोधन  को  लाया  गया
 है।  झगर  इस  विवेक  का  प्राकार  यह  है
 कि  75  बरस  के  पश्चात्‌  मनुष्य  में  सामर्थ्य
 नहीं  रह  जाती  है,  किसी  डायरेक्टर  में  75
 बरस  के  बाद  काम  करने  की  सामर्थ्य  नहीं  ह
 जाती  है,  तब  तो  इस  नियम  को  अगर  आप
 फैलायेंगे  तो  सारे  हिन्दुस्तान  में  यह  नियम
 फैल  जाता  है  1  सबसे  अच्छा  तो  यह  है  कि  पहले
 पालिमेंट  से  ही  इसकों  शुरू  करें  क्योंकि  हम
 हिन्दुस्तान  के  लिए  कानून  बनाते  हैं  1  जब  हम
 दूसरों  के लिए  75  बरस  का  कानून  बनाते  हैं.
 ौर  झपने  लिए  सो  बरस  या  25  बरस  तक
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 रखें,  उम्र  की  कोई  मर्यादा  ही  न  रखें  तो  य  ह
 ठीक  नहीं  है  1

 श्री  हरि  विष्णु  कामत  :  मैंने  इसके  बारे
 में  एक  बिल  पेश  किया  था,  भागने  उत्तकों  मंजूर
 हीं  नहीं  किया  ।

 कि  रघुनाथ  सिंह  :  भाप  तो  बहुत  सी
 चीज़ें  पेश  करते  हैं  जो  बहुत  अच्छी  भी  देखने
 में  होती  हैं  लेकिन  जिनको  हम  मानते  नहीं  है  n

 मैं  समझता  हूं  कि  इस  संशोधन  के  पीछे
 कोई  विवेक  होता  चाहिये  |  विवेक  प्रखर
 उसमें  क्षमता  है  शौर  वह  बरच्छा  काम  कर
 कर  सकता  है  तो  जैसे  पुराने  एक्ट  में  धारा
 280  थी  और  जिसके  प्रनुसार  छापने  प्रधि-
 कार  दिया  था  कि  65  बरस  का  हो  जाने  के
 बाद  भी  अगर  शेयर  होल्डर  चाहे  तो  उसको
 मौका  दे  सकते  हैं  शौर  80,  90  या  i00
 बरस  तक  भी  वह  झ्रादमी  बना  रह  सकता  है,
 उसी  के  अनुसार  आप  यहां  भी  इस  चीज़
 को  रखें  ।  प्रखर  शेयर  होल्डर  यह
 समझें  कि  उस  भ्रामक  में  क्षमता  है,
 सामर्थ्य  है,  भ्रनुभव  है,  तो  उसको  मौका  दिया
 जाना  चाहिये  ताकि  कम्पनी  को  उसके  गुणों
 का  ज्यादा  से  ज्यादा  लाभ  हो  सके  ।

 एक  ही  देश  में  दो  प्रकार  के  कानून,  दो
 प्रकार  के  सिद्धान्त  नहीं  होने  चाहियें  |  पारकर
 नॉमिनेशन  का  सवाल  हो  तो  भी  प्यार  प्राय
 75  बरस  की  लिमिट  लगा  दें  तो  कोई  प्रापत्ति

 की  बात  नहीं  हों  सकती  है  ।  लेकिन  यहां
 नॉमिनेशन  का  सवाल  नहीं  है,  यहां  इलेक्शन
 का  सवाल  है  |  जब  प्राय  लोकल  बाड़ी  के
 इलैक्शन  के  _रास्ते,  प्रसेम्बली,  पासिमेंट,
 राज्य  सभा  के  इलेक्शन  के  वास्ते  उम्र  का  कोई
 बन्धन  नहीं  लगाते  हैं,  तो  मैं  कहता  हूं  कि  यह
 लिमिटेड  फ्रेंचाइज  शेयर  होल्डर्स  का  हैं,  इसमें
 भी  किसी  प्रकार  का  बन्धन  लगाना  कांउटी-
 ट्यूशन  की  जो  स्पिरिट  है,  कानून  को  जो
 फातमा  है,  उस  आत्मा  के  विरुद्ध  जाते  हैं।  जो
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 हक  बाप  एक  स्थान  पर  देते  हैं  वही  हक  ड्राप
 दूसरे  स्थान  पर  भी  दें  ।
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 मैं  तराशा  करता  हूं  कि  माननीय  भगत  जी
 इस  पर  ध्यान  देंगे,  सोचेंगे  कि  यह  परम्परा,
 यह  प्रेसीडेंट  श्राप  जिसे  इस  कानून  के  द्वारा
 स्थापित  करने  जा  रहे  हैं,  कहीं  ऐसा  न  हो  कि
 कल  आपका  कलेक्टोरेट  भाप  से  कहे  कि  श्राप
 की  उम्र  75  बरस  हो  गई  है,  झान  पालि सेंट
 के  लिए  खडे  नहीं  हो  सकते  हैं  -  इसलिए  मैं
 कहता  हूं  कि  ऐसी  कोई  परम्परा  इस  सदन  से
 ड्राप  पास  न  करायें  जो  कि  भविष्य  में  प्रापक
 ही  विरुद्ध  जाए।

 807  Sham  Lal  Saraf:  This  Bill,  as
 moved  today,  is  a  consequence  of  the
 discussion  that  this  House  had  on.
 Vivian  Bose  Commission's  report  and
 I  am  very  glad  that  the  processing, after  that  report  was  adopted  by  the
 Government,  is  being  followed  metic—
 ulously.  It  was  said  yesterday  by  my

 hon,  friend  who  preceded  me  on  the:
 other  side  that  to  amend  g  law  every
 time  is  not  correct.  I  quite  agree
 with  that,  in  certain  circumstances,
 People  have  a  feeling  of  insecurity  as
 to  what  would  happen  tomorrow,  But
 as  far  ag  the  present  law  is  concern-
 ned,  I  think  it  ig  befitting  and  I
 welcome  it.

 With  these  observations  I  want  ta
 point  out  a  few  things  to  the  Hon.
 Minister,  if  he  woulqd  agree.  I  have
 already  formally  moved  two  amend-
 ments.  Regarding  the  rest,  I  have  toa
 make  certain  observations.  Regard-
 ing  section  5,  sub-clause  (i),  about
 ‘Ancillary  Industries,’  my  hon,  Fri-
 end,  Shri  Himatsingka  said  yesterday
 that  this  clause  need  not  be  there.
 Here  I  have  to  make  an  observation.
 While  new  Industries  are  being  set
 up,  an  attempt  for  some  time  past  has
 been  made  to  further  monopolise  the
 big  industries.  But,  for  some  time
 past,  we  have  been  very  badly
 feeling  that  there  should  be  at
 least’  some  stop  somewhere  to
 this  kind  of  thing.  If  a  group
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 of  industries  or  industrialists  or
 interlocked  companies  try  to  set
 up  bigger  industries,  at  least  the  an-
 cillary  industries  should  be  left  to  the
 smaller  people,  particularly  the  small-
 scale  industries.  It  is  with  that  idea

 that  I  would  welcome  this  provision.
 Otherwise,  the  point  raised  by  Shri
 Himatsingka  with  regard  to  this  needs
 to  be  looked  into.  And  I  hope  the
 hon.  Minister  will  explain  the  reason
 behing  this  provision.
 3  brs.

 With  regard  to  the  proposed  clause
 (९)  of  sub-section  (l)  of  section  18,
 I  quite  agree  with  my  hon,  friend
 Shri  Himatsingka  that  it  will  be  diffi-
 cull  for  a  company  or  a  corporation
 which  has  its  jurisdiction  in  more
 than  one  State  or  which  is  an  inter-
 State  corporation  or  whose  business
 is  run  all  over  the  country  to  pin  न
 self  down,  just  at  the  time  of  the
 floating  of  the  company,  to  one  parti-
 cular  place  and  say  that  that  will  be
 its  headquarters.
 ‘13.01  hrs.

 [Mr.  Deputy-Speaker  in  the  Chair]

 I  woulg  submit  that  this  may  be
 given  consideration  ang  this  relaxa-
 tion  may  be  made  so  that  it  may  not
 be  made  bent  upon a  pany
 just  at  the  time  of  its  being  promot-
 ed,  to  say  exactly  which  place  will  be
 its  headquarters  and  why  and  when
 the  jurisdiction  of  the  company  will
 be  country-wise  or  of  an  inter-State
 nature.

 “With  regard  to  the  question  of
 transferring  of  money  from  one  com-
 pany  to  another,  and  even  with  re-
 gard  to  giving  loans,  we  find  from  the
 Vivian  Bosc  Commission's  report  that
 several  things  have  come  to  light
 which  were  not  at  all  desirable,  about
 which  many  of  us  have  spoken  in
 some  detail.

 re
 am  absolutely  in  agreement  with

 the  view  of  Government  that  where
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 people  do  not  behave  properly,  they
 should  be  brought  to  book.  At  the
 same  time,  it  is  equally  the  responsi-
 bility  of  the  Government  or  the  au-
 thorities  concerned  to  see  that  where
 people  behave  properly  and  where
 people  do  honest  business  ang  have
 honest  dealings,  they  are  given  some
 protection.  In  order  to  curb  the  acti-
 vities  of  some  undesirable  elements,
 we  should  not  put  those  who  are
 doing  their  business  in  a  better  and
 honest  manner  to  any  difficulty  or
 trouble.  I  would  request  the  hon.
 Minister  to  kindly  look  into  this  mat-
 ter  once  again  and  see  whether  Gov-
 ernment  cannot  give  some  sort  of  re-
 laxation  so  that  those  people  who  are
 honest,  whose  business  relations  are
 food  and  who  are  above  board  are
 left  free  to  work  smoothly.

 There  is  another  point  on  which  I
 have  tabled  an  amendment,  and  that
 is  in  regard  to  cost  accountants.  Cost
 accountants  were  not  known  in  our
 country  till  a  few  years  back.  Cost
 accounting  is  a  highly  specialised  sub-
 ject,  as  far  as  the  industrial  world  is
 concerned  and  especially  so  in  the  ad-
 vanced  countries.  In  our  country  it
 is  only  for  the  Jast  six  or  seven  years
 that  cost  accounting  has  come  into
 existence.  I  personally  fee]  with  what-
 ever  little  experience  I  have  hag  that
 in  the  absence  of  cost  accounting,  it

 is  very  difficult  to  come  to  any  de-
 finite  conclusion  with  regard  to  the
 cost  of  production  of  any  particular
 industrial  product.  So,  the  introduc-
 tion  of  the  cost  accounting  system  is
 a  very  wise  thing,  and  I  am  very  glad
 that  this  has  been  done,  But  there
 is  one  thing  that  I  woukj  like  to  sub-
 mit  in  this  connection  ang  that  is  thal
 at  present  cost  accountants  are  being
 classed  along  with  the  chartered  ac-
 countants.  May  I  submit  that  the
 fields  of  work  of  the  two  categories
 are  entirely  different?  The  charter-
 ed  accountant  also  may  have  to  do
 something  with  costing  but  only  in
 certain  marginal  matters.  Otherwise,
 cost  acounting  is  an  absolutely  sepa-
 rate  subject.  Therefore,  the  business
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 of  cost  accounting  should  be  left  en-
 tirely  to  the  cost  accountants  and  not
 to  the  chartered  accountants  or  others.
 I  have  tableq  an  amendment  in  this
 regard,  and  I  shal)  speak  on  it  in
 detail  when  that  amendment  is  taken
 up.

 As  regards  the  question  of  age  res-
 triction,  I  agree  with  what  Shri  Hima-
 tsingka  and  Shri  Raghunath  Singh
 have  stated.  In  the  public  life  of  our
 country  and  elsewhere,  persons  who
 attain  the  age  of  75  can  continue  and
 they  are  supposed  to  be  fit  to  continue
 there.  When  that  is  so,  I  do  not  sec
 any  reason  why  experienced  business-
 men  or  industrialists  who  may  be
 directors  or  chairmen  of  companies
 and  who  may  be  holding  office  in  the
 ‘business  management  should  not  be
 allowed  to  continue,  I  should  say
 that  to  place  any  age  restriction  on
 them  will  not  be  fair  ang  it  will  be
 an  injustice  to  them.  There  should  be
 no  age-limit  in  their  cases  glso  as  in
 the  case  of  others  in  public  life  etc.
 If  the  company  itself  decides  not  to
 have  a  particular  person  of  a  particu-
 ler  age,  by  a  resolution,  then  let  the
 tompany  be  allowed  to  do  so.  Let
 not  Government  make  any  rule  about
 it  or  enact  any  provision  in  the  law,

 because  I  fee]  that  that  would  amount
 to  an  interference  in  their  working.
 Tt  will  be  better  if  we  treat  everybody
 on  a  par;  whether  in  public  life  or  in
 Political  life  or  in  the  industrial  and
 commercial  life  of  the  country,  the
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 and  big  businessmen  are  left  at  the
 mercy  of  such  small  people.  I  hope
 that  a  very  shrewd  person  like  Shri
 T.  T.  Krishnamacharj  should  look  in-
 to  this  matter  and  see  that  they  are
 not  left  at  the  mercy  of  blackmailers,
 as  was  pointed  out  yesterday  by  one
 of  my  hon.  friends,  or  at  the  mercy
 of  some  undesirable  people  who  may
 try  to  harass  them  by  intimidating
 thei  or  blackmailing  them  by  giving
 false  reports  in  order  to  get  such  big-
 ger  people  incriminated.  I  hope  the
 matter  will  be  looked  into.  The  law
 should  be  made  in  such  a  manner
 that  at  least  the  honest  people  and
 the  people  who  do  things  in  the  right
 manner  are  allowed  to  function  pro-
 perly.

 7022

 Shri  8.  M.  Banerjee  (Kanpur):  I
 do  not  wholly  agree  to  the  speech  of
 my  hon.  friend  Shri  N.  Dandeker  who
 has  said  that  none  of  these  amend-
 ments  js  really  necessary.  After  all,
 after  the  publication  of  the  Vivian-
 Bose  Commission's  report  and  the  sub-
 mission  of  the  report  of  the  Daphthary-
 Sastri  Committee,  some  of  these
 amendments  were  thought  to  be  good
 in  order  to  plug  the  loophole  in  the
 various  provisions  of  the  company
 taw.  I,  therefore,  feel  that  Govern-
 ment  are  moving  in  the  right  direc-
 tion.  But  the  way  in  which  the  Com-
 pany  Law  Administration  is  function-
 ing  is  also  a  matter  to  be  considered
 very  seriously  by  the  Finance  Minis-
 ter.  In  those  matters  where  the  big

 panies  are  involved,  generally.  the same  criteria  should  be  adopted  in
 this  regard.

 In  conclusion,  I  would  like  to  say one  more  thing.  I  ton  have  had  some
 little  experience  of  getting  enactments
 passed  and  bringing  them  on  the
 statule-book.  At  the  time  of  framing of  laws  of  this  nature  one  gets  the
 feeling  that  it  will  be  Shri  T.  T.  Kri-
 ehnamachari  who  will  be  watching  all
 along  the  working  of  the  enactment.
 But  in  practice  what  is  happening?  A
 mail  clerk  somewhere  or  some  small
 person  holding  some  small  job  some-
 where  will  be  free  to  work  it  in  the
 ‘manner  he  likes,  and  the  big  concerns

 Administration  does  not  move.  On
 the  last  occasion  when  I  was  speaking
 on  this  Bill,  I  had  given  the  instance
 of  an  industrialist  in  Kanpur  against
 whom  so  many  cases  had  been  pend-
 ing.  The  LIC  wanted  to  issue  8
 warrant  against  that  industrialist.  He
 is  such  8  powerful  industrialist  that
 he  had  involved  the  editor  of  a  weckly
 paper  called  Citizen  in  some  case,
 and  he  has  been  able  to  influence  all
 the  officers  of  the  Company  Law  Ad-
 ministration  in  his  favour,  with  the
 result  that  this  particular  case  has
 not  yet  been  finalised  even  though
 about  ten  years  have  elapsed.
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 Mr.  Deputy-Speaker;  We  are  now
 discussing  the  Report  of  the  Joint
 Committce  and  the  Bill  as  reported  by
 the  Joint  Committee.  It  is  not  a
 general  discussion  on  company  law.
 which  we  are  having.  If  the  hon,
 Member  wants  to  make  any  sugges-
 tions,  he  should  come  to  them  straight-
 way,

 Shri  Ss.  M.  Banerjee:  I  feel,  there-
 fore,  that  merely  by  bringing  forward
 such  amendments,  we  shall  not  be
 fulfilling  our  mission  or  be  acheiving
 the  desired  result  unless  at  the  same
 time  the  company  law  administration
 also  functions  properly.

 I  have  gone  through  the  various
 minutes  of  dissent  given  by  my  hon.
 friends,  and  I  would  particularly  like
 to  refer  to  that  given  by  my  hon
 friend  Shri  Sivamurthi  Swamy.  I
 must  congratulate  him  for  having
 made  the  finest  observation,  in  regard
 to  political  donations  by  companies.
 He  has  suggested  that  if  any  com-~
 Pany  wants  to  give  political  donations

 19,  965  (Second  Amdt.)  Bill  ‘1024,

 They  donated  Rs.  5  lakhs  to  the  Nehru
 Memorial  Fund.  ]  welcome  that;  it
 is  a  laudable  object,  but  they  did  so
 without  consulting  anybody,  without
 having  any  provision  in  the  memo-
 randum  and  articles  of  association.
 They  further  donated  a  huge  amount
 out  of  the  funds  of  the  shareholders
 either  for  this  purpose  or  that  pur-
 pose.  I  have  seen  that  there  were
 legal  consultations.  Opinions  were
 asked  of  Shri  Sachin  Chaudhuri  ana
 other  eminent  lawyers  and  jurists
 None  of  them  has  supported  these
 donations.  They  have  given  thelr
 opinion  against  it,

 I  want  to  know  from  the  Finance
 Minister  this.  Let  him  consult  the
 company  jaw  administration  whether
 these  matters  were  referred  to  them
 and  if  so,  why  no  action  hag  been  taken
 either  against  the  chairman  or  against
 the  Bajorias  for  having  given  politl-
 cal  donations,  squeezing  the  sharehol-
 ders  of  their  money  and  giving  it  for
 political  purposes.  The  chairman  vf
 the  BIC  is  from  my  own  state.  He

 to  any  political  party,  then  it  should
 be  passed  at  a  general  meeting.

 Now  the  company  law  administra-
 tiun  knows  and  the  Finance  Minister
 also  knows  that  a  case  has  been  re-
 ported  to  the  company  law  administra-
 tion  of  the  British  India  Corporation,
 When  we  talk  of  political  donations,
 let  us  analyse  how  this  donation
 is  given.  We  have  been  pleading
 in  this  House  that  the  ruling  party
 should  discourage  taking  political
 donations  from  various  companies
 so  that  they  may  not  be  accused
 by  us  of  polluting  the  political
 life  of  the  country.  Now,  I  have
 written  a  letter  to  the  Finance
 Minister  about  the  political  donations
 given  by  the  British  India  Corpora-
 tion.  I  have  gone  through  the  memo-
 randum  and  articles  of  association  of
 the  corporation  called  the  British
 India  Corporation.  There  is  no  clause
 therein  for  political  donation,  Still
 I  do  not  know  how  the  chairman,  who
 was  an  ex-Minister  at  the  Centre,  or
 the  managing  director,  the  Bajorias,
 have  given  this  political  donation.

 possibly  nurse  his  constituency
 at  the  cost  of  the  shareholders.  This
 is  a  very  serious  matter.  I  am  sorry
 I  have  not  been  favoured  with  a  reply
 from  the  Finance  Minister.  I  am  con-
 cerned  with  the  British  India  Corpora-
 tion  because  I  come  from  Kanpur
 where  it  is  situated.  It  was  once
 ruined  by  Mundhras.  I  do  not  know
 whether  it  js  going  to  ‘be  again  ruined,
 this  time  either  by  Satish  Chandrag
 or  Bajorias.  I  want  an  answer.  There
 are  35,000  workers  working  in  the
 Lal  Imli,  the  textile  mill  and  in  Co-
 oper  Allen.  This  is  one  of  the  biggest
 industries  in  UP.  I  want  to  know  wha
 ig  responsible  for  this  state  of  affairs.
 T  do  not  know  whether  it  is  the  chair-
 man's  fault  or  somebody  else's  fault.
 Whoever  is  at  fault,  must  be  brought
 to  book.

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  What  makes  him  think
 that  it  is  being  ruined?  It  is  work-
 ing  satisfactorily.

 Shri  S.  M.  Banerjee:  They  have
 not  been  able  to  pay  the  bills  of  con-
 tractors.  They  have  not  paid  bonus
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 to  the  workers.  I  come  from  Kanpur.
 The  hon,  Minister  knows  much  about
 Kanpur.  But  I  know  that  they  have
 not  paid  any  bonus.  I  am  sorry  that
 though  what  is  happening  in  Kanpur
 is  known  to  him,  still  he  does  not  take
 any  action.

 Shri  Hari  Vishnu  Kamath:  He  is
 expressing  his  fears  about  the  future.

 Shri  S.  M.  Banerjee:  My  second
 point  is  about  the  serious  allegations
 made  against  the  company  law  admini-
 stration  by  Barium  Chemicals  Ltd.  Re-
 vently  we  read  in  the  newspapers  that
 Barium  Chemicals  Ltd.  have  filed  a
 writ  petition  in  the  Punjab  High
 Court  against  the  chairman  of  the
 company  law  board,  a  senior  ICS  offi-
 cer,  and  the  Finance  Minister,  Seri-
 ous  charges  have  been  levelled.  Apart
 from  the  writ  petition  pending  in  the
 High  Court—I  do  not  wish  to  say  any-
 thing  more  about  it  because  it  is  sub-
 judice—other  charges  were  levelled
 that  flles  were  removed  from  various
 offices  and  some  investigations  have
 been  launched  against  the  aggrieved
 party,  despite  the  fact  that  Is  was
 shown  that  no  investigation  was  called

 Mr.  Deputy-Speaker:  All  that  is
 not  relevant  here.  Here  we  876  con-
 cerned  with  the  Bill  as  it  has  emerged
 trom  the  Joint  Committee.  If  he  has
 many  suggestions  to  further  improve
 it,  he  may  make  them.

 Shri  5.  M.  Banerjee;  I  am  sugges-
 ting  improvements,  to  tighten  up  the

 law  administration. ह

 Shri  Raghunath  Singh:  What  is  his
 amendment?

 Mr.  Deputy.Speaker:  What  is  your
 amendment?

 Shri  S.  M.  Banerjee:  My  amend-
 ment  is  that  there  should  be  a  clause
 in  the  Bil  not  only  to  take  action

 887  (SAKA)  (Second  Amdt.)
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 against  companies  but  to  have  effec-
 ive  control  on  the  company  law  ad-
 ministration.

 1 ०५]

 Shri  Himatsingka:  It  is  there.

 Shri  S.  M.  Banerjee:  It  is  there,
 4  have  gone  through  it;  despite  the
 fact  that  it  is  there,  these  things  are
 going  on  in  the  country.

 Then  there  should  be  proper  inves-
 tigation  by  the  company  law  adminis-
 tration  of  the  working  of  various  com-
 panies.  In  this  House,  Shrj  Indrajit
 Gupta  made  certain  charges  against
 a  Parucular  company  called  T.  T.
 Krishnamachari  &  Co.  and  said  that,
 unfortunately,  our  Finance  Minister
 was  connected  with  that  company.
 The  hon.  Law  Minister  then  came  to
 the  rescue  of  the  Finance  Minister  and
 said  that  the  latter  severed  his  con-
 nections  with  that  company  in  ‘1942,
 I  appreciate  the  hon.  Finance  Minis-
 ter’s  courage  and  of  conviction  in  not
 denying  it,  but  the  all  powerful  Law
 Minister  came  to  his  rescue  and  sald
 that  the  Finance  Minister  severed  his
 conections  with  the  company  in  94z.
 I  have  written  a  letter  to  the  Prime
 Minister.  I  make  a  statement  here
 and  now,  that  the  Finance  Minister,
 unfortunately  or  fortunately,  was  con-
 nected  with  this  concern,  T.  T.  Krish-
 namachari  &  Co,  upto  1947  as  Mr,  T.
 T.  Krishnamachari  and  upto  952  as
 Mr.  T.  T.  Krishnamachari,  guardian  of
 his  minor  son,  T.  T.  Vasu.  If  the
 statement  is  not  correct,  le,  the  Fin-
 ance  Minister  make  a  statement.  7
 have  nothing  against  him  personally.
 He  is  g  lovable  personality.  I  like
 him  immensely.  But  I  say  that  when
 such  a  statement  comes  from  the  Law
 Minister,  it  shoulg  be  corrected,  and
 corrected  now  by  the  Finance  Minis-
 ter.

 Coming  ta  my  nd  t,  unfortu-
 nately  I  shall  not  be  here  to  move  it
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 {Shri  5.  M.  Banerjee]
 as  I  will  be  out  of  town  at  that  stage.
 But  my  amendment  No.  48  says;

 Page  ll,  lines  7  to  20—for  “or
 any  such  chartered  accoun-
 tant  within  the  meaning  of
 the  Chartered  Accountants
 Act,  1949,  or  other  person,  as
 possess  the  prescribed  quali-
 fications",  substitute  “or  any
 olner  person  who  possesses
 such  qualifications  as  may  be
 prescribed  from  time  to  time”.

 In  giving  notice  of  this  amendment,
 I  feel  that  more  weightage  should  be
 given  to  cost  accountants.  I  am  not
 against  chartered  accountants.  After
 all,  for  financial  audit,  they  are  all
 right.  But  due  incentive  must  be
 given  to  cost  accountants  also.  Why
 is  the  number  of  cost  accountants  in
 the  country  less?  They  are  whole-
 lime  salaried  employees.  They  are
 not  permitted  to  practise  as  per  the
 restrictions  imposed  under  the  Cost
 and  Works  Accountants  Act  1959.  This
 restriction  should  be  removed,  I  hope
 the  hon.  Minister  will  accept  my
 amendment  which  is  harmless.  People
 have  commented  on  it.  Mention  has
 been  made  of  it  in  their  note  of  dis-
 sent  by  Shri  Dinen  Bhattacharya  and
 Shri  Warior.  I  am  sure  if  this  amend-
 ment  is  accepted  and  if  more  cost

 tants  are  jated  with  cosi-
 ing,  the  loophole  may  be  plugged.

 With  these  words,  I  lend  by  con-
 ditional  support  to  this  Bill.  All  the
 Points  I  have  raised  should  be  ans-
 wered  correctly,  Doubt  has  been  crea-
 ted  in  the  minds  of  many  people  in
 the  country—it  has  not  created  8
 doubt  in  my  mind—whether  the  com-
 pany  law  administration  is  not  being
 soft  towards  certain  companies  and
 being  hard  towards  small  companies
 which  have  no  pull  with  the  Ministry.

 Shri  Morarka  (Jhunjhunu):  Mr,
 Deputy-Speaker,  I  congratulate  the
 members  of  the  Joint  Committee  on
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 examining  this  Bill  in  such  great
 detail  and,  if  I  may  say  so  in  all
 humility,  on  improving  it  greatly.  Be-
 fore  the  Bill  was  referred  to  the  Com-
 mittee,  many  suggestions  were  made
 on  the  floor  or  the  House  and  it  is
 very  encouraging  to  notice  that  most
 of  them  have  ben  accepted  by  the
 Joint  Committe.

 I  must  however  apologise  to  the
 House  for  tabling  a  large  number  of
 amendments  in  spite  of  the  fact  that
 the  Bill  has  emerged  in  a  very  im-
 proved  form.  My  only  justification
 for  doing  so  is  that  they  are  all  desi-
 gned  to  improve  the  Bill  still  fur-
 ther.  I  do  not  propose  to  go  into  all
 those  details  where  the  Committee
 has  improved  the  Bill.  I  would  rather
 concentrate  on  some  of  the  clauses
 which,  according  to  me,  escaped  the
 close  scrutiny  of  the  Joint  Committee.

 When  I  say  that,  I  should  not  be
 misunderstood  gs  not  appreciating  the
 valuable  improvements  which  have
 ‘een  introduced  by  the  Joint  Com-
 mittee  and  the  great  flexibility  which
 has  been  shown  by  the  hon.  Finance
 Minister.

 I  shall  first  take  up  Clause  3(ii)  of
 the  Bill  to  make  my  point  good.
 Clause  3  amends  section  2  of  the
 principal  Act,  which  is  the  definition
 section,  and  sub-clause  (ii)  of  Clause
 3  amends  clause  30  of  the  definition
 section.  It  reads  as  follows:

 “(ii)  in  clause  (30),  after  the
 words  ‘manager  or  secretary’,
 the  words  ‘or  any  person  in

 Accordance  with  whose  direc-
 tions  or  instructions  the
 Board  of  directors  or  any  one
 or  more  of  the  directors  is
 or  are  accustomed  to  act,"
 shall  be  inserted.”

 Section  2(30)  defines  an  officer  of  the
 company,  and  in  the  definition  direc-
 tor,  Manager,  managing  agent  or  other
 officer  are  all  included,  but  an  outsi-
 der  who  hag  nothing  to  do  with  the
 company  is  not  included.  By  this
 amendment,  by  the  introduction  of
 this  new  concept,  even  a  person  who
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 is  completely  an  outsider,  but  accor-
 ding  to  whose  instructions  or  direc-
 tions  a  director  of  the  company  is
 “accustomed  to  act’,  would  be  consi-
 dered  to  be  an  officer  of  the  com-
 pany,  and  would  be  liable  to  all  penal.
 ties  and  other  obligations  which  are
 imposed  on  an  officer  of  the  company,

 This  amendment  is  sought  to  be
 made  in  pursuance  of  the  Vivian  Bose
 Commission's  Report.  I  may  first
 read  the  recommendations  of  the  Com-
 mission  for  the  information
 House.  They  are  contained  in  Para-
 gtaphs  20  to  24  of  the  Summary  of
 Recommendations,  on  pages  6,  7  and
 8.  I  need  not  read  the  whole  of  it.  I
 shall  read  portions  of  Paragraphs  20
 and  2l.  [t  says  in  Paragraph  20:

 “This  expression  has  been  used  in
 the  Act  mainly  with  a  view  to
 impose  effective  restrictions

 on  some  special  activities  of
 directors  and  managing
 agents  as  in  sections  295,
 369,  370  etc.  The  expres-
 sion  has  also  been  intro-
 duced  in  Section  ‘162  and
 338  with  the  object  of  casting
 on  persons,  who  fall  within
 the  description,  the  responsi-
 bilities  attached  to  directors
 under  these  provisions,  The
 Act  has  rightly  cast  these
 responsibilities  on  persons
 who,  though  exercising  full
 control  over  the  affairs  of  a
 company,  but  by  concealing
 their  identity  behind  their
 dummies,  otherwise  escape
 the  responsibilities  attached  to
 the  office  of  g  director.  Time
 and  again  we  have  seen  how
 the  master-minds  behind  the
 malpractices  kept  in  the
 background,  although  they
 had  planned  and  directed  the
 strategy,  but  left  the  imple-
 Mentation  only  to  the  sub-
 ordinates,  who  were  thereby
 exposed  to  al]  the  risks  in-
 herent  in  the  adoption  of
 such  malpractices.”
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 Then,  Paragraph  ie  reads:
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 “The  expression  used  in  the  exis+:
 ting  provisions  of  the  Act  to
 cover  “deemed”  directors  appe-
 ars,  in  our  opinion,  to  have  a
 limited  scope,  because  a  person:
 will  fall  within  this  description.
 only  if  the  ‘board  of  directors’,
 which  under  Section  252(3)
 means  the  directors  collectively,
 is  accustomed  to  act  in  accord-
 ance  with  the  directions.  Thus,.
 if  a  person  acts  through  =  the
 majority  of  nominee  directors
 on  the  board,  but  not  all  of
 them  are  his  nominees,  it  would
 appear  that  he  may  escape  the
 mischief  of  the  said  provisions.
 Furthermore,  the  question  4s
 to  whether  a  person  is  acting  in
 accordance  with  the  directors
 or  instructions  of  another  or
 not,  being  a  question  of  fact,  it
 may  not  often  be  casy  to  prove
 this  in  respect  of  either  all  or
 even  the  majority  of  the  direc-
 tor,  on  the  board.”

 That  js  why  they  made  the  suggestion,
 My  first  point  is  that  once  you  in-

 clude  this  concept  in  the  definition
 of  an  officer,  the  obligations  and  penal-
 ties  which  you  would  ‘be  imposing  on
 this  outsider  would  be  very  exten-
 sive.  Under  each  and  every  section
 there  is  an  obligation—to  call  a  meet-
 ing  in  time,  to  serve  the  notice,  to  re-
 ceive  notices,  to  give  instructions,  to
 file  documents  with  the  Registrar,  to
 answer  certain  charges,  to  preserve
 the  accounts  books  etc.  Some  of  them
 are  very  serious  obligations,  and  they
 attract  severe  penalties.  A  Board  may
 consist  of  5,  30  or  I5  directors,  and
 a  person  who  ha,  nothing  to  do  with
 the  company  whatsoever,  merely  be-
 cause  he  has  one  nominee  on  the
 Board,  would  attract  these  penaltiex
 under  all  these  sections.  I  can  under-
 stand  if  the  provision,  was  confined
 only  to  a  few  major  or  important  sec-
 tions  as  the  956  Act  envisaged,  for
 example,  Sections  162,  295,  307,  369,
 370  and  538,  dealing  with  inter-cor-
 porate  investment,  lending  of  moneys
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 etc.  There  it  was  all  right.  Here,  for
 everything,  big  or  small,  a  person who  has  nothing  to  do  with  the  com-
 any  will  be  held  responsible.

 And  who  are  these  persons?  A
 nominee  director  is  nowadays  appoin-
 teil  द  technical  collaborators  who
 ‘may  be  abroad,  by  the  Industrial  Fin-
 ‘ance  Corporation,  by  ICICI,  by  some
 banks,  by  State  Governments,  by  de-
 ‘benture  trustees  and  others  represen-
 ting  particular  interests  one  person

 ‘in  a  board  cannot,  by  any  stretch  of
 the  imagination,  control  the  affairs  of
 the  company  unless  all  the  other
 ‘directors  are  dummies,  dummies  of
 ‘somebody  else.  So,  how  it  is  practi-
 cally  possible,  how  can  you  make  this
 Provision  practicable  the  provision
 which  says  that  if  one  single  director
 on  a  board  acts  in  accordance  with
 the  wishes  or  according  to  the  direc-
 tions  or  instructions  of  another  per-
 son,  then  the  other  person  who  is
 completely  an  outsider  would  attract
 all  the  penal  provisions?

 My  objection  is  fortified  by  another
 argument.  Under  the  proposed  sche-
 me  you  are  debarring  certain  persons
 ‘by  law  compulsorily  from  acting  as
 director,  not  that  they  do  not  want
 to  be  directors.  You  are  now  taking
 powers  under  Clause  35  to  say  that
 the  moment  a  person  attains  the  age
 of  75,  he  cannot  come  anywhere  near  a
 company,  and  yet  if  he  appoints  a
 nominee  on  the  board,  you  say  he  will
 be  responsible  for  everything.  For.
 the  purpose  of  putting  the  penalty,
 for  going  to  jail,  he  is  fully  qualified,
 in  possession  of  his  faculties  and  is
 supposed  to  be  fully  alert,  but  for  the
 purpose  of  management  of  the  com-
 pany  you  are  deliberately  keeping  him
 out,  and  still  you  are  putting  a  vica-
 rious  responsibility  on  him  because  he
 has  a  nominee  on  the  board.

 T  have  no  objection  if  you  makz  this
 applicable  to  a  person  who  is  in  8
 position  to  control  the  majority  of  the
 board  of  directors,  because  then  and
 then  alone,  does  he  influence  the  poli-
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 cy  of  the  pany,  the  gement of  the  cOmpany,  and  if  there  is  any
 malpractice,  fraud,  misappropriation
 ete,  it  can  be  perpetuated  only  if  he
 controls  at  least  the  majority  if  not
 all  the  directors.  If  that  is  the  posi-
 tion,  what  is  the  point  in  accepting
 this  theoretical  recommendation  of  the
 Vivian  Bose  Commission,  to  which
 Shri  Vivian  Bose  was  never  a  party,
 only  hig  name  is  used,  and  which  did
 not  have  time  to  elicit  public  opinion
 on  a  suggestion  like  this.

 The  other  day  when  the  Bill  went
 to  the  Joint  Committee  I  pointed  out
 a  similar  absurd  situation  about  the
 Objects  Clause.  I  am  thankful  to  the
 Joint  C  ittee  for  ding  it  and
 for  introducing  major  changes.

 This  clause,  3(ii)
 humble  opinion,  ‘from  the  same
 degree  of  absurdity  and  imprac-
 ticability  and  there  is  no  reasonab'e-
 ness  and  equity  in  favour  of  this
 Provision.  After  all  it  cannot  be  the
 intention  of  the  Government  to  rope
 in  any  person  on  technical  grounds.
 Neither  can  it  be  that  8  person  even
 if  he  holds  shares  should  not  have  a
 nominee  on  the  board.  Our  company
 law  has  a  section  264  or  284  which  re-
 cognises  the  principle  of  proportional
 representation.  Not  only  this.  When
 the  Government  finds  that  the  affairs
 of  a  company  are  mi  ged,  they
 can  give  a  direction  saying:  you  adopt
 an  article  or  change  your  article  and
 have  a  system  of  proportional  repre-
 sentation.  On  the  one  hand  the  Gov-
 ernment's  policy  is  to  give  a  right  of
 proportional  representation  that  is,  to
 have  a  nominee  director  in  proportion
 to  your  shareholding  and  on  the  othe:
 hand  by  this  method  you  are  frighten-
 ing  the  person  from  putting  in  a  no-
 minee  because  if  he  puts  a  nominee
 ditector  who  is  accustomed  to  act
 under  his  instructions,  then  for  all  his
 commissions  and  omissions,  he  would
 be  responsible,  not  the  nominee  direc-
 tor  but  the  person  whose  nominee  he
 is,  who  is  a  complete  outsider  who  for

 suffers,  in|  my
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 all  practical  reasons  may  be  sitting  in
 some  other  foreign  country,  I  think
 that  the  Joint  Committee  while  exa-
 mining  this  provision  did  not  bestow
 due  consideration  pn  these  points.
 This  is  a  noticeable  lacuna  and  a  big
 lapse  on  the  part  of  the  Joint  Com-
 mittee  and  I  would  have  been  happier
 if  they  had  put  some  limit  on  this
 provision  either  by  saying  that  such  a
 person  would  be  responsible  only  for
 certain  acts  of  commission  and  omis-
 sion  or  that  such  a  person  would  be
 responsible  only  if  he  controls  a  majo-
 rity  of  the  directors  or  if  he  really
 influence  the  working  and  control  of
 the  company.

 Mr.  Deputy-Speaker:
 to  the  next  point  now.

 You  may  go

 Shri  Morarka:  If  yuu  think  that  I
 have  made  that  point  fairly  well,  I
 leave  it  here  and  go  to  the  next  point.

 I  must  express  my  sense  of  gratitu-
 de  again  to  the  Committee  for  making
 clause  3  more  acceptable.  It  is  a
 new  thing  that  we  are  introducing,  a
 provision  against  the  blank  transfer
 of  shares.  I  have  several  amendments
 on  this  clause  3  in  my  name.  Some
 of  them  are  alternative  amend-
 ments  that  is  if  one  is  accept-
 ed  the  other  would  automatically  go
 out,  The  main  reason  for  my  amend-
 ment  is  that  according  to  the  clause
 as  it  has  emerged  from  the  Committee,
 it  would  not  be  possible  for  the  Com-
 pany  Law  administration  or  the  stock
 exch  to  administer  it  properly.
 First  of  alj  it  is  saiq  in  this  clause  that
 transfer  forms  should  be  obtainable
 from  the  prescribed  authority.  Every
 year  not  less  than  lacs  of  transfer
 forms  are  required  by  different  stock
 exchanges  all  over  the  country  and  it
 would  be  impossible  if  the  Govern-
 ment  does  not  expand  the  staff  of  this
 authority  substantially,  to  cope  with
 that  work.  Many  times  they  would
 say  that  forms  are  not  available,  that
 they  are  out  of  print  or  that  they
 have  not  yet  been  prescribed  or  some
 other  reason.  My  amendment  is  that
 the  same  forms  which  are  today  in
 use  may  continue  but  the  prescribed
 880  (Ai)  LS—7.
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 authorities  must  put  a  seal  or  stamp
 on  those  forms.  That  would  eliminate
 the  obligation  to  print  the  form  and
 give  them,  so  far  as  the  authority  is
 concerned.  That  obligation  is  trans-
 ferred  to  the  transferor  or  transferee
 as  the  case  may  be  or  the  stock  ex-
 change  ang  the  authority  would  only
 be  required  to  put  the  stamp  of  the
 date,  etc.

 The  second  thing  that  I  have  said
 is  this,  Instead  of  prescribing  an  ar-
 bitrary  period  of  six  months  as  the
 period  of  grace  during  which  the
 shares  must  be  transferred,  my  amend-
 ment  is  that  this  must  be  anytime
 before  the  closing  of  the  transfer
 books  of  the  company  for  the  first
 time  after  the  transaction  takes  place.
 In  some  cases  this  period  may  be  less
 than  2-3  months;  in  other  cases  it
 may  be  as  many  as  0  or  I]  months.
 The  great  advantage  of  my  amend-
 ment  is  that  every  person  who  buys  a
 share  would  know  that  he  is  getting
 the  shares  which  he  will  have  to  get
 transferred  before  a  certain  date  and
 not  after  that,  So,  there  would  be
 no  risk  for  that  person  of  getting
 shares  through  the  clearing  house
 which  may  have  a  currency  of  only
 5  days;  (that  means  ‘5h  months
 have  lapsed  and  only  5  days  left  for
 him  to  get  the  shares  transferred.)
 Shares  with  a  Jesser  period  of  cur-
 rency  would  naturally  have  some  sort
 of  a  discount  in  the  value  than  shares
 with  a  longer  period  of  cur-
 rency.  So  at  the  time  of  transaction
 and  delivery  of  the  shares  8  lot  of
 difficulties  would  arise,  But  if  my
 amendment  is  accepted,  this  would  be
 obviated  and  straightaway  people
 would  know  that  they  are  getting
 shares  of  company  A  and  the  books
 of  company  A  would  be  closed  in  2
 particular  month  and  before  that
 month  they  have  to  get  them  trans-
 ferred,

 Now,  Sir,  |  come  to  clause  21.
 Yesterday,  hon.  Member,  Shri  Dande-
 ker  criticiseq  this  clause  ‘bY  “saying
 that  the  Government  has  taken  blan-
 ket  powers  of  giving  instructions  to
 the  auditors  to  make  a  report  on  such
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 matters  as  the  Government  desires.  I
 could  not  understand  his  objection  be-
 cause  even  in  the  existing  Act,  sec-
 tion  233A  (4)  says:

 “The  report  of  the  special
 auditor  shall,  as  far  as  may  be,
 include  all  the  matters  required  to
 be  included  jn  an  auditor's  report
 under  section  227  and,  if  the
 Central  Government  so  directs,
 shall  also  include  a  statement  on
 any  other  matter  which  may  be
 referred  to  him  by  that  Govern-
 ment.”

 The  principle  that  the  Government
 may  tell  the  auditor  to  give  a  report
 in  a  matter  is  already  there.  This
 Provision  is  contained  in  section  233A
 which  deals  with  special  audit.  Now,
 the  Government  is  taking  the  same
 power  to  tell  the  auditor  of  the  com-
 pany  who  conducts  a  regular  audit
 also  to  give  a  report  on  some  matters
 which  tie  Government  wants.  Gov-
 ernment  would  have  two  choices;
 either  Government  can  ‘tell  the  audi-
 tor  in  the  normal  course:  give  us  a
 report  on  this  matter  also;  or  if  Mr.
 Dandeker  does  not  like  that,  they  can
 easily  resort  to  233A  and  appoint  8
 special  auditor.  If  they  do  so  not
 only  the  company  would  suffer  in  its
 prestige  bu,  the  point  of  Mr.  Dande-
 ker  will  also  not  be  served.  They  can
 still  give  directions  to  the  special
 auditor  ang  give  him  the  points  on
 which  the  Government  want  a  special
 audit.  Therefore,  I  think  the  hon.
 Member  Shri  Dandeker's  objection  to
 this  clause  is  not  very  well-founded.

 Clause  23  is  a  very  controversial
 clause,  so  fo  say.  It  is  a  new  clause
 which  for  the  first  time  introduces
 cost  audit  in  our  Companies  Act,  This
 provision.  I  am  told,  does  not  —  exist
 anywhere  else  in  the  world.  I  per-
 sonally  see  no  harm  in  having  such
 a  provision  on  our  statute  book  though
 it  is  not  an  casy  thing;  it  is  going  to
 be  very  difficult  exercise  both  for  the
 Company  as  well  as  for  the  auditors
 and  also  for  the  company  law  depart-
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 ment  because  cost  accountancy  in  our
 country  ig  still  in  a  developing  stage. Our  companies,  our  industries,  are
 mostly  innocent  and  unfamiliar  with
 this  procedure.  It  is  ‘for  the  first
 time  under  clause  20  that  the  Govern-
 ment  is  taking  power  to  prescribe  or
 to  direct  what  other  books  records  etc.
 the  companies  must  keep.  They  will
 also  indicate  in  those  directions  the
 books  which  are  necessary  for  main-
 taining  the  cost  records.  When  you
 have  a  provision  for  cost  audit,  it  is
 necessary  that  before  you  order  cost
 audit,  you  must  see  that  the  accounts
 necessary  for  that  purpose  are  main-
 tained.  At  present  there  is  no  statu-
 tory  obligation,  Ag  I  said,  jt  is  for
 the  first  time  that  the  Government  is
 now  contemplating  under  clause  20  to
 take  that  power,  But  even  after
 taking  that  power,  sufficient  time,  say
 two  or  three  years,  must  elapse  before
 an  audit  can  be  ordered  so  far  cost
 accounts  are  concerned.  So,  when
 these  instructions  are  given  to  a  class
 of  companies—whether  textile  mill
 or  sugar  mill  or  jute  mills  or  tea  fac-
 tories—then,  that  class  of  companies
 would  know  that  they  have  to  main-
 tain  their  accounts  in  a  particular
 form  and  that  form  should  be  such
 that  it  is  amenable  to  cost  audit.

 On  clause  23,  the  hon.  Member  Shri
 Dandeker,  while  speaking  yesterday,
 made  the  following  observation:

 “The  fact  is  that  the  vast
 majority,  90  per  cent  of  the  small
 scale  and  middle  scale  companies,
 have  no  cost  accounting,  cannot
 afford  to  have  cost  accounting,  and
 to  suggest  that  they  should  have
 compulsory  audit  of  cost  accoun-
 tings  jis,  indeed,  to  prescribe  a
 goog  deal  of  nonsense.”

 _  cannot  say  that  the  hon.  Member
 wag  not  talking  sense  but  all  that  T
 can  say  is  that  he  did  not  read  the
 clauses  of  the  Bill  very  carefully.
 Clause  20  says  that  the  Government
 would  prescribe  only  a  class  or  a  des-
 cription  of  companies  who  would
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 keep  certain  accounts.  Clause  23  fur-
 ther  says  that  it  is  only  out  of  those
 compan.es—it  does  not  say  in  so  many
 words  but  that  is  implied—a  particular
 company  may  be  chosen  for  the  pur-
 Pose  of  cost  audit.  Where  is  the  ques-
 tion  of  90  per  cent  or  0  per  cent  or
 50  per  cent  coming  here?  Unless  the
 Government  feels  that  the  cost  ac-
 countancy  is  necessary  in  a  particular
 field,  they  would  certainly  not  issue  a
 directive  under  clause  20,  Once  they
 issue  it,  it  is  not  automatic  that  the
 cost  audit  would  be  carried  out  every
 year.  There  again,  it  is  only  when
 the  Government  feels  that  a  particu-
 lar  company  needs  looking  into  from
 the  point  of  view  of  cost  audit,  where
 it  is  showing  higher  cost,  etc.,  that  the
 Government  would  order  a  cost  audit.
 There  are  two  different  things  in-
 terconnected,  and  to  say  as  if  it  im-
 plies  that  all  the  90  per  cent  or  700
 Per  cent  companies  will  immediately
 have  to  maintain  cost  accounts  and
 immediately  cost  audit  will  start  is
 a  little  misleading  and  not  a  proper
 reading  of  these  two  clauses.

 About  clause  35,  enough  has  been
 said  in  this  House  and  that  relates  to
 the  age  of  the  directors.  The  present
 provision  is  that  88  soon  as  a  person
 attains  the  age  of  65,  he  will  retire
 from  the  directorship  of  the  company
 unless  hig  reappointment  is  approved
 by  the  shareholders.  The  amend-
 ment  now  sought  js  that  this  age  will
 be  increased  to  75,......

 Shri  Sinbasan  Singh  (Gorakhpur):
 How  long  will  he  take,  Sir?  We
 must  also  get  some  time  to  speak.

 Shri  Morarka:  So  far  as  the  age  is
 concerned,  this  discretion  is  being
 taken  away  from  the  shareholders.
 A  case  has  been  made  out  and  argued
 very  cogently  by  the  previous  spea-
 kers,  particularly  Shri  Raghunath
 Singh.  All  that  I  can  say  is  that
 there  is  great  merit  in  either  retain-
 ing  the  present  provision  or,  if  you  do
 not  like  that,  then,  in  completely
 doing  away  with  this  age-limit.  To
 introduce  an  absolute  rigidity  in  the
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 statute  that  after  75  years  no  person
 Can  continue  to  be  a  director  gt  all,
 to  say  the  least,  is  undemocratic.  The
 entire  structure  of  the  company  law,
 the  very  concept  of  the  corporate
 fiction,  is  based  on  democratic  princi-
 ple;  and,  therefore,  I  think  there  is
 great  merit  in  the  suggestion  of  Shri
 Raghunath  Singh  that  clause  35  should
 be  reconsidered  and  the  hon.  Finance
 Minister  may  be  pleased  to  accept  the
 amendment  which  are  tabled  on  this.
 Now,  |  come  to  my  final  point.

 Mr.  Deputy-Speaker:  The  hon.
 Member  hag  taken  27  minutes.  There
 are  many  Members  yet  to  speak  on
 the  Bill.

 Shri  Morarka:  [  know,  Sir.  Three
 hours  were  given  for  the  first  read-
 ing  and  the  Chair  agreed  that  if  it
 was  necessary  they  would  extend  the
 ‘time  one  inore  hour.  I  am  well
 within  my  limit.

 Shri  Raghunath  Singh:  Experts  on
 company  law  should  be  allowed  more
 time.

 Mr.  Deputy-Speaker:  I  have  still
 got  half  q  dozen  names,

 Shri  Morarka:  I  have  only  one
 more  point  to  make,  and  that  is  about
 clause  5]  on  which  the  hon.  Member
 Shri  Dandeker  waxed  eloquent  with
 vehemence.  He  objected  to  this
 clause  because  he  said  that  this
 advisury  commission  is  being  replaced
 by  an  advisory  committee  for  no
 reason  at  all.  I  would  beg  of  the  House
 to  examine  this  point  a  little  more
 carefully.  What  is  actually  being
 done?  Whether  it  is  an  advisory  com-
 mission  or  committee,  it  is  merely  a
 difference  in  nomenclature.  It  makes
 no  difference  according  to  me,  because
 both  of  them  are  advisory  bodies  and
 the  Government,  as  far  as  possible
 would  accept  the  advice.  But  they
 may  not  accept  it  at  all.  In  the  new
 clause  also,  Government  has  taken
 power  to  refer  any  matter  which  in
 the  opinion  of  the  Government,  is  ne-
 cessary  to  be  referred  to  that  advisory
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 committee,  The  only  difference
 about  which  Shri  Dandeker  could
 agitate  ig  that  under  the  present  pro-
 visions,  certain  applications  under  the
 existing  sections  are  bound  to  be  re-
 ferred  to  the  advisory  commission,
 but  now,  under  the  new  provision,
 that  obligation  goes  away.  What  are
 those  sections  under  which,  if  the  ap-
 plication  is  made,  the  Government  is
 bound  to  refer  it  to  the  present  ad-
 visory  commission?  They  fall  in  three
 categories.  One  is  for  increasing  the
 number  of  directors,  the  second  is  for
 increasing  the  remuneration  of  the
 managing  directors  and  the  third  is—
 most  of  the  provisions  relate  to  the
 third  category—for  changing  or
 making  any  change  in  the  terms  of
 the  contracts  with  the  managing
 agents.  You  have  seen  the  temper
 of  the  House,  and  you  know  what  the
 position  is  about  the  system  of  mana-
 ging  agency,  and  the  Government  is
 also  seriously  considering—ig  I  am
 aright,  at  least  in  some  industries
 which  are  well]  established,  the  Gov-
 ernment  have  almost  taken  a  tenta-
 tive  decision  to  that  effect—thte
 taking  away  or  doing  away  with
 the  system  gradually.  This  power
 was  taken  under  section  324,  as  early
 as  1956;  a  Bill  was  introduced  in
 953  and  it  was  passed  by  ‘1956.
 there  is  nothing  new.  The  only  thing
 is,  the  Government  have  not  taken
 any  decision  on  that  particular  point.
 Under  the  new  powers,  Govern-
 ‘ment  may  still  refer  the  appli-
 cations  under  this  section  also
 to  the  advisory  Committee,  but  it
 is  not  mandatory.  It  is  not  neces-
 sary  for  the  Government  to  refer
 each  and  every  application  and  why?
 Because,  by  experience,  it  is  found
 that,  firstly,  the  commission  meets
 very  rarely  in  Delhi;  at  the  most  once
 a  month;  it  is  therefore  time-consu-
 ming  and  the  cases  are  not  disposed
 of  expeditiously;  and  secondly.  it  in-
 volves  a  lot  of  avoidable  paper  work.
 Taking  all  these  things  into  considera-
 tion,  Government  decided  that,  after
 this  experience  which  they  have
 gained,  of  the  administration  of  com-
 pany  law  for  almost  a  decade  now,  it
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 is  not  necessary  that  all  these  cases
 shoulg  necessarily  be  referred  to  the
 advisory  commission,  but  instead,  an
 advisory  committee  with  a  greater
 flexibility  of  reference  would  do.
 Clause  5]  as  it  is  now  worded  reads:

 “410.  For  the  purpose  of  advis-
 ing  the  Central  Government  and
 the  Company  Law  Board  on  such
 matters  arising  out  of  the  adminis-
 tration  of  this  Act  as  may  be  re-
 ferred  to  it  by  that  Government  or
 Board,  the  Central  Government
 may  constitute  an  Advisory  Com-
 mittee  J  ete,

 My  only  suggestion  is,  that  the  word
 “may"  may  be  turneg  into  “shall”.  At
 least  the  Advisory  Committee  must
 be  there.  The  Finance  Minister  may
 have  in  his  mind  that  ‘may’  will  have
 the  same  force  as  ‘shall’.  But  it  would
 perhaps  satisfy  the  hon.  members
 more  if  he  can  have  ‘shall’  instead  of
 may.

 Shri  Warlor  (Trichur):  Sir,  first  ot
 all,  I  would  like  to  add  my  support  to
 this  amending  Bill  for  the  reason  that
 there  is  sufficient  justification  for
 amending  the  956  Act.  The  plea  for
 opposing  this  Bill  is  that  the  956  Act
 has  already  plugged  all  the,  loopholes ‘tor  all  sorts  of  frauds  and  mialpractices
 mentioneg  in  the  Vivian  Bose  Report.

 But
 actually  it  is  not  so.  When  the  956
 Act  was  being  debated  in  this  House,
 the  Daphtary.Sastry  Report  had  not
 come,  It  came  only  after  that.  So,

 “we  can  infer  ‘that  the  956  enactment
 also  had  beef  before  them  when  they
 made  the  recommendations  for  the
 amendment  of  the  956  Act.  Other-
 wise,  they  would  not  have  made  those
 series  of  recommendations,  So,  this
 amending  Bill  has  ample  justification.
 rom  the  practical  point  of  view,  ‘also, these  amendments  are  necessary.

 I  will  quote  from  the  July  964  edi-
 tion  of  Commerce,  which  will  not  be
 suspected  of  any  partiality  towards
 those  opposing  the  big  business.  In  an
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 article  woitte,;—by-Me—Ginwelia,  inter  due  share  in  the  economic  develop-
 alia  it  is  said:  ment  of  the  country,  They  must  not

 .  be  harassed  hy  thace  peopl  A  a  in-
 “The  war  on  anti-social  elements’/  qulge  in  all  sorts  of  malpractices.  In

 in  company  management  is  begin-  this  competitive  world,  if  malpractices
 ning  to  gather  momentum,  Des-  are  allowed  to  continue,  honest  dealers
 pite  strong  criticism  by  a  large  will  have  to  become  victims  to  those
 section  of  the  public  and  the  press,  Practices;  otherwise,  they  cannot  stand
 there  is  not  much  improvement  in  in  the  market.
 the  attitude  of  a  few  in  the
 management  towards  standards  of  ८ propriety  and  business  morality  There  is  another  thing.  The  Com-
 and  they/remain  victims  of  firmly-  -  Pany  Law  Administration  is

 not/
 deal-

 fixeg  and  deep-rooteg  habits.”  ing  with  these  cates  as  promptly  and
 effectively  as  they  should.

 Recently  the  Bennett-Coleman  affair
 also  has  come  to  light.  I  do  not  know
 what  is  going  on,  but  there  were  press  =  ee  a
 reports  recently  dragging  in  the  good  bal  हुकम  “=  कछवाय  (देवास) name  of  our  Home  Minister  also  and/j'  उपाध्यक्ष  महोदय,  मेरा  अवस्था  का  सवाल
 saying  that  the  entire  procedure  is  ran
 stayed  or  stopped  or  slowed  down.  It  |  है

 । हाउस  से
 कोर्स  नहीं

 é
 is  for  the  Government  to  decide  what
 is  to  be  done.  But  the  point  is  that
 still  those  malpractices  continue  in
 spite  of  the  956  Act  and  the  other
 regulations  ang  ;  restrictions  imposed v,  ,
 by  the  Company  Law  Administration.  Shri  Warter:  Whenever  there  is  a
 So,  there  is  sufficient  justification  for  prima  facie  case,  there  should  be  nu
 this  amending  Bill,  though  it  comes  delay  in  taking  action.  In  the  case  of
 only  after  9  years  from  the  date  of  the  big  companies  which  are  almost
 parent  Act,  monopolising  that  fleld  of  operation,

 this  delay.  is  very  harmful.  Once  an
 There  are  very  many  malpractice;.  investigation  is  st  oe  it  takes  3  or

 In  the  report  of  the  Company  Law  4  or  even  0  years.  It  has  to  60
 Board  for,’l963-64,  it  is  said  that  out;zithrough  so  many  hurdles.  By  that
 of  7795  cases,  4588  cases  hag  endeg  in  time,  the  real  culprits  escape  and
 conviction.  That  shows  everything  is  somebody  else  becomes  the  scapegoat.
 not  all  right  in  that  world.  That  should  ,  not  be  the  condition.

 Delay  =
 avoided  ang  proper

 action  must  be  instituted.  Big  people
 a

 Policy  of  the  Board  has  als©  can  escape,  but  small  holders  canaot s  ifted,  according  to  press  reports  and  do  that,  because  they  have  not  got according  to  the-report  of  the  Company  the  influence  or  pull  necessary  for  es- Law  Administration,  in  the  sense  that  caning  and  they  are  easily  prosecuted.
 now  they  are  not  taking  into  account  ¢.  in  the  enforcement  of  these  laws, Slight  technical  mistakes.  as  they  used  proper  care/must  be  taken  to  see  that to  do  formerly.  They  are  only  taking  small  hold of  are  not  harassed.  These
 pote  or

 Persistent  offences  perpetrated  two  things  must  be  done.  I  am  spea- y
 ire,  ae

 of  a  nature  which  ing  about  these  things  particularly Tequired  be  scotched,  द  because  a  few  things  have  come  to  our
 knowledge.  Today  there  was  a  Cal-

 We  pass  all  these  restrictive  legisla-  ling  Attention  Notice  on  the  imposi- tion  not  to  harass  the  private  sector  tion  of’new  restrictions  based  on  the
 Management  but  actually  to  help  the  letter  of  credit  on  imports.  It  is
 honest  people  who  want  to  have  thelr  good.  There  jg  20  much  talk  in  the

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—now  there  is  quorum.  He
 may  continue,
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 country  about  under-invoicing  and
 over-invoicing  indulged  in  by  all
 sorts  of  importers  and  exporters  and

 AUGUST  19,  965  (Second  Amdt.)  Bill  ‘1044

 a  go-by.  We  have  taken  only  the
 shell,  without  the  spirit  or  the  kernel
 of  those  recommendations,  in  th's

 it  is  necessary  that  strong  restricti
 mus  tf  be  imposed  on  these  things.
 But  "the  restriction  has  actually  hit
 the  entire  cashew  industry  in  a  belt
 of  20  miles.  The  factories  had  to  be
 closed  ang  about  80,000  workers  had
 to  go  out  of  work.  That  should  not
 be  the  case.  We/  raised  this  problem
 in  the  Kerala  Consultative  Committee

 Vi,  vn
 ding  Bill,  and  the  Government
 be  coming  forward  in

 tha  not
 tee

 distant  future  with  another  nd-
 ‘ment  when  they  find  that  even  these
 amendments  are  not  enough  to  have
 the  alms  and  objects  realised.

 ह  do  not  want  to  go  into  the  details
 ¢  these  blank  transfers.  We  have

 and  the  Government  agreed  to  take’
 ly

 given  our  dissenting  note,  When  wes
 up  the  matter  with  the  Finance  Mini
 try.  The  Finance  Ministry  did  un-
 derstand  the  problem  and  they  relax-
 ed  the  restrictions.  Our  thanks  are

 discuss  this  question  of  blank  trans-
 fers  we  must  bear  in  mind  that  there
 also  the  interest  of  small  holders
 comes  im.  It  is  suggested  in  the

 due  for  that.  But  they  shoulg  have  oh  clause  that  these  blank  transfers  can-
 actually/thought  about  this  before.  If  4not  be  done  but  that  transfer  of  shares
 they  h  f  the  interest  of  the  small  ja,  can  be  done  in  thi,/way  that  shares
 holders  much  more  than  the  interest
 of  others,  in  enforcing  these  things
 proper  care  must  be  taken  to  safe-
 guard  their  interests.  It  is  meant  for
 restricting  ma

 ard
 and  not

 people  connected  with  it.
 l4  hrs.

 Coming  to  this  Bill  as  a  whole,  Sir, ri-Dendeker  said  that  much  im-
 provement  has  been  made*  in  the
 Joint  Committee.  I  was  also  a  mem-
 ber  of  the  Joint  Committee,  and  when

 a  Shri—Dendeker  says  that  {much  im-
 provement  has  been  cffecteg  in  it
 anybody  can  very  well  infer  in  which
 direction  the  improvementg have  been
 made.  The  Improvements  are  actual-
 ly  concessions  owing  to  the  prevail-"!+r
 ing  atmosphere  surcharged  with  all
 sorts  of  pressure,  to  big  business  aad
 not  as  any  more,’  restrictions  on  the
 malpractices  and  other  things  done  by
 sd

 people  who  have  no  respect  for
 aw.

 Clause  13  deals  with  blank  trans-
 fers.  Much  heat  was  generated  on
 this  point.  These  are  all  points
 which  were  raised  by  the  Vivian  Bose
 Committee  aad.  the  -Dapttery=Sattri
 हम  My  compl

 nt  be
 that  this

 is  actually  based  on  re]  and  re-

 ror
 destroying  the/entire  industry  or  thq  sh  the  business  wil

 a

 commendations  which  have  been  given

 a]  fore  they  may

 can  be  deposited  in  scheduled  banks
 or  the  State  Bank.  In  the  business
 world  this  is  intended  to  raise  liquid
 cash.  Unless  there  is  a  possibility  of
 raising  liquid  cash  at  the  proper  time,

 ]  gall  into  a  very  bad”
 “state  of  affairs.  Therefore,  proper  cafe

 must  be  taken  by  the  Government  to
 help  those  who  have  no  control  or
 influence  at  all  over  any  of  the  sclre-
 duled  banks,  The  big  industrial
 houses  have  enough  contro]  over
 their  banking  facilities  and  there-

 ot  suffer  due  to  this
 provision.  Théy  can  very  well  de-
 posit  their  shares  in  banks  and  raise
 the  requireq  money.  But  the  sma!l
 companies  doing  production  in  a  small
 way  will  be  harasseq  and  they  wili  ,
 not  be  in  ag  position  to  raise  sufficient’
 liquid  cash  if  this  clause  is  enforced’
 in  this  way  to  their  detriment  and  not
 to  have  effective  control  over  big
 business.

 Then  there  is  clause  21  which  deals
 with  auditors,  on  which  8  better
 spokesman  cannot  be  had  for  the

 “Government  than  Shri/Morarka.  He
 says  that  this  power  is  already  en-
 shrined  in  the  parent  Act  in  the  form
 of  a  special  audit.  On  this  point  also
 some  heat  was  generated.  I  will  not
 go  into  the  details  here.  y  opinion
 is  that  if  the  objects

 pu
 lorward  by

 “the  Government  are  to  realised  it
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 ig  highly  necessary  and  urgent  that
 audit  itself  should  be  nationalised  im-
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 When  there  is  mention  of  Cost  Ac-

 mediately  in  this  country.  It  is  im-
 portant,  I  stand  for  that.  Just  like
 the  judiciary  is  raised  above  the  in-  | fluence  of  the  executive

 oxfine
 legis-  '

 lature,  if  only  there  is  afi  indepen-
 dent  audit  all  these  malpractices  will
 go.  Auditorg  are  generally  the  em-
 ployees  of  big  business.  How  far  an
 employee  can  stand  up  against  the
 whims  and  fancies  oy  wishes  and  com-

 ds  of  his  loyer  is  anybody's.

 guess.  /
 If  he  is  careful  to  have  his

 own  bread  next  morning,  he  must
 bow  down  to  the  will  of  his  employers.
 Therefore,  if  the  Government  wants
 to  see  that  there  are  honest  qealings,
 honest  practices  in  the  business  world,
 it  must  see  that  ery  8  independent.  7
 We  have  the  Auditor-General.  Even
 the  Parliament  cannot  question  him,
 He  is  responsible  only  to  the  Presi-
 dent,  Why  is  that  so?  It  has  been  done
 purposely  because  that  office  should  be
 above  all  influences  and  not  dependent
 on  anybody.  That  is  an  important/?
 thing.  I  hope  the  Government  will
 give  due  consideration  to  this  point.
 Of  course,  when  there  is  a  question  of
 nationalising  anything  there  is  always
 a  furore,  I  do  not  know  whether  in
 this  case  also  there  will  be  such  8
 furore.  There  is/a  lot  of  material  to  a
 say  about  this  ‘audit  in  Indig  as  a
 whole,  but  I  do  not  want  to  take  this
 opportunity  for  that.

 Next  is  clause  23  which  deals  with
 cost  accounting  and  cost  audit.  As

 But  it  is  a  necessary  thing.  Pa  first
 suggestion  js  that  the  Government  it-
 self  should  take  more  seriously  about
 cost  accounting  and  cost  audit  in  their
 own  establishments.  There  is  50
 much  waste.  Even  the  reports  of  the
 Public,  Accounts  Committee  have
 drawn,  our  attention  to  that.  We  must  5 know  the  break-up  of  the  cost.  There
 is  s0  much  that  we  can  save.  All  these
 things  are  necessary  to  be  known.
 The  Governmen,  must  first  of  all  find
 ways  and  means  to  have  cost  audit
 and  notonly  cost  accounting.  Only  if  ay  known  to  the  rival  parties,
 there  is  cost  audit  cost  accounting
 will  be  in  a  correct  position.

 everybody  knows,  it  is  a  new  /thing.  ty

 ts,  naturally,  there  is  pertur¢-
 bation  among  the  ranks  of  Chartered
 Accountants.  In  England,  when  the

 ,  Chartered  Accountant  Council  Act
 Pi  was  debated, I  am  told,  the  existing

 lawyers  who  had  been  practising
 financial  audit  clamoured  against  that
 Bill.  Here  also,  when  the  Cost
 Accountants  Bill  came  up  we  had  the
 experience  that  the  Chartered
 Accountants  turned  up  against  that.
 It  is  always  the  case.  That  should

 ‘,  Bot  be  the  attitude  of  the  Govern-
 ment,  The  Government  must  see
 that  more  Cost  Accountants  come  into
 the  field.  Young  people  who  are
 coming  out  ag  graduates  must  take  up
 cost  accountancy  in  right  earnest,  For

 Rh  that  incentive  gnd  encouragement  is
 necessary.  That  is  not  given,  Even
 after  passing  the  Bill  in  959  and  al-
 though  the  Cost  Accontants  Council
 has  been  constituted,  jt  is  still  ham-
 strung  by  Chartered  Accountants  in
 whose  hands  the  entire  thing  is  even
 now  resting.  That  should  not  be  the
 case.  If  cost  audit  is  introduced,  ?
 am  quite  sure  that  a  large  number
 of  young  men  who  are  now  going  for
 chartered  accountancy  will  turn  their
 mind  to  cost  accountancy  and  they

 J tig

 will  come  up  as  Cost  Accountants.
 In  this  respect  I  will  caution  the
 Government  on  one  thing.  Cost
 accounting  ig  the  crux  of  the  matter
 as  far  as  trade  secret  is  concerned.  So
 perturbation  of  the  management and  those  who  are  engaged  in

 ia  production  ig  quite  natural.

 Although  this  does  not  cover  the
 entire  field  of  production,  but  only
 specified  things,  still,  gfter  some  time
 Government  may  find  it  necessary  to
 enlarge  the  scope  of  this.  There  is
 real  fear  that  the  trade  secrets  will
 leak  out,  and  Shri  Dandeker  has  given
 expreszion  to  them.  Government  must
 8€e  to  it  that  it  does  not  happen.  In
 the  set  up  which  we  now  have  there
 is  so  much  of  competition  in  produc-
 tion  and  if  the  details  of  costing  is

 it  will
 put  the  party  in  a  very  difficult  posi-
 tion.  So,  some  protection  is  necess-
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 (Shri  Warior]
 ary,  But,  I  will  again  repeat,  that
 that  should  not  be  given  as  a  reason
 for  not  having  cost  accounting  and
 cost  audit.  They  are  necessary  in
 order  tv  scoteh  the  malpractices  in
 audit  and  accounting.  Shri  Dandeker
 has  unwiltingly  remarked  that  it  will
 create  more  confusion.  It  is  not  con-
 fusion  but  contradication  in  figures
 that  will  come  to  light.  It  wil!  give  a
 true  picture  of  the  entire  business,
 instead  of  the  one-side  picture  of  the
 financia]  position  presented  by  the
 company.

 Lastly,  I  come  to  the  provision  re-
 lating  to  giving  protection  to  those
 employees  who  give  valuable  in-
 formation  to  the  Company  Law  Ad-
 ministration.  It  is  only  if  sufficient
 Protection  is  given,  sufficient  guaran-
 tee  is  given  that  they  will  not  be
 adversely  affected,  that  they  will
 give  information  about  the  malprac-
 tices  and  frauds  committed  by  the
 management.  An  employee  who  is
 completely  depend:  on  the
 ment  will  not  have  the  courage  or
 boldness  to  come  forward  and  give
 this  information.  Objection  was  raise
 to  this  provision  from  many  quarters
 on  the  ground  that  it  will  indirectly
 help  or  encourage  blackmailing.
 Nothing  of  that  sort  wil]  happen.
 Government  is  perfectly  right  in
 protecting  the  security  of  employ-
 ment  of  those  employees  who  give
 information.  The  employees  are  ir
 the  know  of  things  of  the  working  of
 the  company  and  without  their  know-
 ledge  and  co-operation  the  employers
 cannot  do  anything.  For  example,  in
 the  case  of  the  Times  of  India,  even
 though  the  officers  were  in  the
 know  of  things,  they  did  not  come
 forward  to  give  information  to  Gov-
 ernment  until  the  late  Prime  Minis-
 ter  gave  them  an  assurance  that  they
 will  be  protected  and  the  culprits  will
 be  pursued  to  the  last.  Then  the  offi-
 cers,  including  the  Editor  of  the  Times
 of  India  came  forward  and  gave  8
 Memorandum  to  the  late  Prime  Minis-
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 ter.  On  the  basis  of  that,  some  in-
 quiry  was  instituted  by  Government
 by  appointing  Shri  Chopra  to  look  into
 the  matter,  Shri  Chopra  submitteg  a
 report  and  the  Finance  Ministry  or
 Home  Ministry  took  some  action  on
 the  basis  of  that  report.  In  this  case
 because  of  the  assurance  of  protection
 given  by  the  late  Prime  Minister,
 officers  or  employees  of  Bennet  Cole.
 man  &  Company  came  forward  to
 give  evidence  and  right  the  wrongs
 perpetrated  by  the  management.  So,
 that  clause  is  very  much  necessary.
 If  there  is  any  mala  fide  aclion  or
 blackmailing  on  the  part  of  the  em-
 ployees,  Government  is  certainly  there
 to  protect  the  interests  of  the
 management.  But  in  this  country
 who  requires  more  protection  is  not
 a  debatable  point.  It  is  only  the
 small  people  that  require  protection.
 Big  people  have  enough  protection
 even  now  and  nobody  need  bother
 about  them.  They  are  well-protect-
 ed  not  only  by  themselves  and  by
 their  own  people  but  also  by  the  Gov-
 ernment.

 aft  सिंहासन  सिंह :  उपाध्यक्ष  महोदय,
 यह  संशोधन  सदन  के  सामने  सन्‌
 956  के  बाद  शायद  पांचवां  है  '  सन्‌  956

 में  कम्पनी  ला  का  आमूल  परिवर्तन  हुमा
 था  लेकिन  वह  सं  शोधन  के  रूप  में  नहीं  हुसना  ।
 झगर  उसका  झा मूल  परिवर्तन  नये  विधान  के
 कप  में  हो  गया  होता  तो  शायद  राज  इतनी
 दिक्कत  न  करातीं  |  कम्पनी  ला  ग्र मेंह मेंट  के
 लिए  एक  कमेटी  बनी  ।  उस  समय  के  फ़ाइनेंस
 मिनिस्टर  देशमुख  साहब  थे  t  उन्होंने  वह
 l956  का  संशोधन  पेश  किया  t  उस  वक्‍त

 बड़े  जोरों  पर  यह  निश्चित  अर्थ॑-व्यवस्था  के
 होते  हुए  बड़ा  जोर  डाला  गया  कि  बाज़  कम्प-
 नियों  में  जो  धन  का  एकत्तोकरण  कुछ  परिवारों
 में  हो  जाया  करता  था  वह  न  होने  पाये  t
 इसलिये  उसके  प्रन्दर  एक  मूल  चीज़  बनाई
 गई  कि  कोई  भी  आदमी  एक  वक्‍त  में  मैनेजिंग
 डाइरेक्टर  दस  कम्पनियों  में  से  भ्र धिक  में  नहीं
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 हो  सकेगा  ।  मैं  आप  को  स्मरण  दिलाऊं  कि
 शायद  उस  वक्‍त  देशमुख  साहब  ते  यह  भो
 कहा  था  कि  मैनेजिंग  एजेंसी  को  वह  निका-
 लना  चाहते  हैं  1  मैनेजिंग  एजेंसी  का  ढंग  एक
 अभिशाप  है  लेकिन  वह  एक  जरूरी  ग्र भि शाप
 द.  इसलिए  उसकी  लिमिट  बांध  रहे  थे  कि
 कोई  भी  व्यक्ति  दस  से  अधिक  कम्पनियों
 का  मैनेजिंग  एजेंट  नहीं  हुआ  करेगा  ।  लेकिन
 उस  पर  क्या  हुजरा  ?  कीमतों  ला  का  हमारा
 जो  प्रशासन  है  उस  पर  यह  कहां  तक  लागू
 किया  गया  कि  कोई  एक  ब्यक्ति  L0  कर्मियों
 से  अधिक  कम्पनियों  का  मैनेजिंग  एजेंट  नहीं
 बन  सकता  है  t  नगर  लागू  भी  हमा  होता
 तो  हुमा  यह  होगा  कि  बाप  दस  कम्पनी  का  है,
 बेटा  दस  कम्पनी  का  है,  भतीजा  दस  कम्पनी
 का  है  गौर  उनका  नाती  दस  कम्पन ों  का  है  t

 al  एक  शोर  खोज  हमने  देखी  जो  कि
 शायद  उसकी  झाड़  में  चल  रही  थी  ।  अब  तक
 डाइरेक्टर  होने  के  लिए  प्राय  की  सोमा  65
 वर्ष  थी  उसको  भी  शायद  बढ़ा  कर  65  के
 बजाय  75  किया  जा  रहा  है  |  परिणामत:
 वह  4  पुश्त  तक  लगातार  डाइरेक्टर  बना  रहा  |
 दस  कम्पनियों  की  मैनेजिंग  एजेंटों  के  प्राकार
 पर  75  वर्ष  तक  वह  चलते  चले  जायेंगे  ।
 हमारे  यहां  सरकार  पता  नहीं  जन  समुदाय  को
 सहायता  व  संयोग  लेने  के  लिए  या  कुछ  वर्ग
 के  लोगों  को  खिलाने  के  लिए  ऐसा  विचार  कर
 रही  है  |  हम  देखते  हैं  कि  हर  जगह  वधि  की
 सीमा  बढ़ाई  जा  रही  है  |  सर्विसेज  में  भ्र वधि
 को  बढ़ा  दिया  है।  55  साल  से  58  साल
 कर  दिया  गया  है  ।  कम्पनियों  में  भी  65  से  75
 किया  जा  रहा  है  |  शायद  कोई  प्रमेंडमेंट
 आये,  मुमकिन  है  गवर्नमेंट  मान  ले  या  यह  65
 हो  रह  जाय  1,  65  से  75  करने  से  एक  परि-
 वार  में  भी  खटक  सकती  है  |  वैसा  होने  से
 बहुत  बाप,  दादे  हटने  बाले  नहीं  होंगे  बीर
 नाती  नाराज़  होगा  कि  हमको  मौका  नहीं
 मिलता  ।  इसलिए  यह  प्रविधि  बढ़ाने  से  ज्यादा
 लाभ  होने  वाला  नहीं  है  ।

 SRAVANA  28,  887  (SAKA)  (Second  Amdt.)  7050 Bill
 हमने  एक  तरफ़  देखा  कि  एक  विशेष

 कम्पनी  के  विरुद्ध  सरकार  ने  कार्यवाही  की,
 कमीशन  बैठाया,  विवियन  बोस  कमीशन
 वगैरह  की  बड़ी  चर्चा  रही  पौर  इस  बारे  में
 उसने  एक  बड़ी  लम्बी  चौड़ी  रिपोर्ट  निकाली  t
 उसके  ग्राधार  पर  कुछ  मुकदमे  भी  चले,
 कुछ  एक  प्रादमी  जेल  भी  गये  ।  जेल  क्या  वह
 प्रस् पताल  में  गये  ।  तब  हमारे  यहां  जेल  प्रति-
 ताल  भी  हो  सकता  है  1  बहर  हाल  वह  गये
 लेकिन  जेल  में  वह  एक  दिन  भी  नहीं  रहे
 होंगे  ।  विवियन  बोस  कमीशन  की  जो  रिपोर्ट
 है  बह  निर्देशक  है  कि  किस  तरह  से  राज  हमारे
 देश  के  पूंजीपति  हिन्दुस्तान  के  रुपये  के  साथ
 खिलवाड़  कर  रहे  हैं  7 लेकिन  उसके  बाद  कोई
 कमीशन  नया  नहीं  बना  न  कहीं  किसी  की
 तरफ़  इशारा  हुआ  t  हम  श्री  कृष्णमाचारी
 को  साधुवाद  देता  चाहते  हैं  कि  जब  से  उन्होंने
 दुबारा  अर्थ  मन्त्री  का  भार  लिया  तब  से
 उन्होंने  देश  में  एक  नई  फ़िजा  फैलाई  ।  इनकम
 टैक्स  की  चोरी  को  निकालने  के  लिए  छापे
 मारे  गये  ।  उन  छापों  के  फलस्वरूप  धन  मिला
 कौर  सोना  भी  मिला  t  लेकिन  मैं  इतना  कहें
 बगैर  नहीं  रह  सकता  कि  यह  छापे  उन  बड़े
 बड़े  पृ जी पतियों  जिनके  कि  पास  पार  धन
 सम्पत्ति  है  उन  पर  नहीं  मारे  गये  ।  गर  मारे
 गये  होंगे  तो  शायद  इक्के  दुक्‍के  ही  मारे  गये
 होंगे  कौर  वें  भी  शायद  नोटिस  देकर  ही  मारे
 गये  होंगे  ;  बड़ें  बड़े  लोग  जिनके  कि  पास
 अथाह  पूंजी  पड़ी  है  उन  पर  छापे  नहीं  डाले
 गये  |  सरकार  चाहती  है  कि  देश  में  घन  का
 विस्तार  हो  दौर  वह  निर्माण  कार्यों  में  लगे  ।
 14 फ़ीसदी  मत  हमारी  योजनाकारों  से  देश

 का  बढ़ा  लेकिन  वह  देश  का  धन  गया  कहाँ  ?
 इसका  पता  लगाने  के  लिए  एक  कमेटी  मुकरने
 हुई  ।  उस  कमेटी  की  रिपोर्ट  राज  तक  शायद
 सदन  के  सामने  पेश  नहीं  हुई  है,  कुछ  ढांचा
 अवश्य  कराया  था  लेकिन  उसका  पूरा  प्रारूप
 नहीं  चलाया  t  यह  पता  नहीं  चल  सका  कि  वह
 घन  कहां  गया  किधर  गया  कौर  यह  धन  किस
 का  है?
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 [at  सिंहासन  सिंह]
 अभी  गत  वर्ष  इश्क़  सदन  में  शायद  एक

 अ्रमेंडिग  ला  लाने  वाले  थे  कि  जिस  कम्पनी  में
 सरकारी  रुपया  §.  फ़ीसदी  से  अधिक  लिया
 गया  हो  तो  सरकार  को  अधिकार  होगा  कि
 उस  रुपये  को  शेयर  वैल्यू  में  टन  कर  देवे  ।
 हम  यह  जानना  चाहते  हैं  कि  जहां  52  फ़ीसदी
 सरकारी  धन  है,  जिस  घन  से  कम्पनी  चल  रही
 है,  उस  धन  को  उन्होंने  वापस  नहीं  किया,
 कर्ज  को  उन्होंने  वापस  नहीं  किया,  बह  शेयर
 में  कन्सर्ट  हुआ  है  या  नहीं  a  वित्त  मन्त्री
 उत्तर  देते  समय  यह  बतायें  कि  कितनी  कम्प-
 नियों  में  Sr  फ़ीसदी  से  अधिक  लोन  के  रूप
 में  पड़ा  हुआ  है  |  उन्होंने  इस  सदन  से  शायद
 गत  वर्ष  यह  पास  कराया  था  कि  वह  57  फ़ीसदी
 शेयर  में  कन्सर्ट  किया  जाये,  सरकारी  हिस्से  में
 मान  लिया  जाये,  क्‍योंकि  जहां  सरकार  का
 Ss.  फ़ीसदी  हिस्सा  होगा,  उस  पर  उसको

 नियन्त्रण  करने  का  अधिकार  हो  जायेगा  |
 हम  यह  जानना  चाहते  हैं  कि  क्‍या  ऐसा  हा
 है  या  नहीं  शौर  भ्रमर  हुआ  है,  तो  कितनी
 कम्पनियों  में  हुआ  है  |

 मैं  नहीं  जानता  कि  वित्त  मन्त्री  मेरे  हिन्दी
 भाषण  को  समझ  रहे  हैं  या  नहीं,  क्योंकि  वह
 ट्रांसलेशन  नहीं  सुन  रहे  हैं  -  लेकिन  शायद
 उनके  विभाग  के  पदाधिकारी  नोट  कर  रहे
 होंगे  r

 एक  साधनों  सदस्य  :  of)  साहू  समझते
 हैँ  1

 शनी  सिही सन  सिह  :  वित्त  मन्त्री  उत्तर
 देते  समय  इस  बारे  में  प्रां कड़े  दें  ।  वह  कानून
 हमने  बनाया,  जिस  को  लाने  के  लिए  मैं  उनको
 साधुवाद  देता  हूं  । उस  वक्‍त  भी  सदन  में  काफ़ी
 गर्मी  पैदा  हो  गई  थी  कि  यह  व्यवस्था  न  की
 जाये  ।  हमारे  वित्त  मन्त्री  के  प्रयत्न  से  बह
 कानून  पास  हो  गया  ।  सदन  ने  उनको
 प्राधिकार  दिया  t  हम  यहां  पर  बैठ  कर  उनको
 अधिकार  तो  दे  दिया  करते  हैं,  लेकिन  क्या  उन
 भ्र धि कारों  का  प्रयोग  भी  होता  है  या  नहीं  ?
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 मेरे  पूर्व-उकता  अभी  कास्ट  एकाउंटिंग
 के  बारे  में  कह  रहे  थे।  सब  सब  से  बड़ी
 कम्पनी--हिन्दुस्तान--मोटर्ज़  के  बारे  में  इस
 सदन  में  प्रश्न  उठा  था  कि  उसने  कास्ट  आडिट
 रिपोर्ट  देने  से  इंकार  किया  कौर  कहा  कि  जो  हम
 कहते  हैं,  वही  मान  लिया  जाये।  आजकल
 कम्पनियां  इस  तरह  की  कार्यवाहियां  करती  हैं  Y

 इस  बिल  में  यह  व्यवस्था  कर  दो  गई  है
 कि  अगर  एक  डायरेक्टर  चाहे  बोर्ड  की  मीटिंग
 में  बैठे  और  चाहे  उसकी  सब  कमेटी  में  बैठे,
 कम्पनी  उसके  डेली  एलाउन्स  को  250  रुपये
 तक  बढ़ा  सकती  है  शौर  उसके  लिए  सरकार  से
 स्वीकृति  की  ज़रूरत  नहीं  पड़ेगी  ।  इसका
 परिणाम  कया  होगा  ?  इस  प्रकार  दस,  पचास
 या  सी  रुपये  का  शेयर  रखने  वाले  मुनाफ़ा  कहां
 से  पायेंगे  ?  डाइरेक्टर  साल  सें  पचास  सिटीज
 एडेड  करेंगा  शौर  250,  300  रुपये  राज
 के  हिसाव  से  ले  लेगा,  इधर  का  उधर  करेगा!
 हमारी  कम्पनी  में  प्राचीन  है  कि  कम्पनी
 को  चाहे  घाटा  हो  जाये,  लेकिन  डायरेक्टर  के
 शेयर  में  घाटा  नहीं  होने  वाला  है  ।

 इन  सब  बातों  की  तरफ़  सरकार  का  ध्यान
 दिलाते  हुए  मैं  कहना  चाहता  हूं  कि  क्या  यह
 झ्रावश्यक  नहीं  हो  गया  है  कि  कम्पनी  ला
 बार  बार  एमैंडा  करने  के  बजाये--हमने
 1956  में  कानून  पास  किया  और  i958,
 1959,  960,  962,  964  ग्रोवर  श्व
 965  4  उस  में  एमेंडमेंट्स  किये---शासन

 में  कुछ  सस्ती  लायें  ।  ये  सब  एमेंडमेंटस  इस
 लिए  किये  गए  कि  कम्पनीज्ञ  को  सही  रास्ते
 पर  लाया  जाये,  वे  सही  ढंग  से  काम  करें,  देश
 के  हित  में  काम  करें  '  लेकिन  इन  एमेंडमेंट्स
 के  बावजूद  वे  भ्र पनी  जगह  पर  हैं,  सरकार
 पति  जगह  पर  है  शौर  पालियामेंट  भी  ये
 सब  कानून  पास  करने  के  बाद  अपनी  जगह  पर
 रह  जाती  है  ।

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य
 समाप्त  करने  का  प्रयत्न  करें  ।
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 att  सिंहासन  सिह  :  उपाध्यक्ष  महोदय,
 यहां  भी  भेदभाव  चलता  है  T  प्रभी  श्री  मोरारका
 पौन  घंटे  तक  बोलते  रहे,  लेकिन  उनको
 समाप्त  करने  के  लिए  नहीं  कहा  गया  जौर  न
 ही  घंटी  बजाई  गई  1  क्‍या  इस  लिए  कि  वह
 मिल  मालिक  हैं  ?  झगर  यह  सूरत  है,  तो  हम
 एक  मिनट  भी  बोलने  के  लिए  तैयार  नहीं  हैं  ny
 सरकार  भी  उनको  सुविधा  दे  रही  है  प्रौर  झगर
 श्राप  भी  उनको  सुविधा  दें  तो  यह  कहां  तक
 उचित  होगा  ?  हम  चाहते  हैं  कि सब  के  साथ
 एक  सा  बर्ताव  हो  हाई  बजे  मैं  खुद  बैठ
 जाऊंगा  a

 Mr.  Deputy-Speaker:  He  spoke  on
 particular  clauses.  You  are  speaking
 on  general  things.

 श्री  सिंहासन  सिह  :  जेनरल  डिस्कशन  में
 किसी  पटियाला  क्लास  को  रेफर  करने  की
 ब्रा वश्य कता  नहीं  है  1  इस  में  सब  बातें  कहों
 जा  सकती  हैं  ।  यह  रूल  भी  है  कि  जेनरल
 डिस्कशन  भें  क्लासिक  का  रेफ़रेंस  नहीं  किया
 जाता  है  1

 Mr.  Deputy-Speaker:  We  are  dis-
 cussing  the  Bill  as  reported  by  _—  the
 Select  Committee,  You  have  not
 spoken  on  any  clause.

 Shri  Sinhasam  Singh:  This  is  the
 genera!  debate  on  the  Bill.  We  are
 not  now  discussing  the  clauses.  We
 are  discussing  the  Report  of  the  Select
 Committee.  Here,  we  can  discuss  all
 the  aspects  of  the  company  affairs.
 ‘We  can  point  out  that  still  there  are
 lacunae  in  this  amending  Bill  and
 that  the  amending  Bill  requires  fur-
 ther  consideration  by  the  Government,

 Mr.  Deputy-Speaker:  This  is  re-
 levant  only  at  the  first  consideration
 stage,  We  are  now  at  the  second
 stage.

 शमी  सिंहासन  सिह  :  प्राय  से  मेरा  घनु-
 रोध  है  कि  घंटी  बजाने  के  संबंध  में  एक  ही
 रवैया  सदन  में  होना  चाहिए  ।
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 मैं  कई  दफ़ा  यह  प्वायंट  भी  उठा  चुका

 हूं  कि  चेयर  केवल  उन्हीं  को  बुलाए  जो  सात
 में  खड़े  हों,  लेकिन  ऐसा  होता  है  कि  लिस्ट  या
 कागज़  देख कर  बुलाया  जाता  है  t  श्राप  किसी
 माननीय  सदस्य  का  नाम  पुकारते  हैं,  लेकित
 वह  खड़ा  नहीं  होता,  वह  हाउस  में  होता  ही
 नहीं  है,  खड़ा  कैसे  हो  ?

 मैं एज  कौर  एलायंस  के  बारे  में  भी  कहना
 चाहता  था  ny  इस  में  यह  प्रा वि जुन  रखा  गया:
 है  कि  लैंडिंग  कम्पनी  अपनी  सबसिड़ियरी
 कम्पनी  को  बीस  परसेंट  तक  शौर  दूसरी  कम्पनी
 को  दस  परसेंट  तक  रुपया  बगैर  सरकार  की
 मंजूरी  के  दे  सकती  है  ny  वित्त  मंत्री  इस  प्रा-
 विजन  को  तरफ  ध्यान  दें  भागों  देखें  कि  क्या
 इस  में  किसी  परिवर्तन  को  प्रा शह थकता  है।

 जहां  तक  एडमिनिस्ट्रेशन  का  सम्बन्ध  है
 एक्साईज  डिपार्टमेन्ट.  कम्पनियों  के
 प्रोडक्शन  पर  टैक्स  लेता  है,  सेल्ज  टैक्स  रिपार्ट-
 मेन  सेल  पर  टैक्स  लेता  है  प्रौढ़  इनकम  टैक्स
 डिपार्टमेन्ट  प्राफिट  पर  नक्स  लेता  है  ।  मुझे
 प्रोफेसरों  से  मालूम  हुआ  कि  एक्साईज  रिपार्ट  -
 कमेन्ट  के  प्रदर्शन  के  प्रांतों  का  लिहाज  ने
 तो  इनकम  टैक्स  डिपार्ट  कमेन्ट  करता  है  शौर  न
 सेल्ज  टैक्स  डिपार्टमेन्ट  करता  है  ?  उन  का
 कहना  है  कि  एक्साईज  डिपार्टमेंट  प्राह़कशन
 कम  दिखलाता  है  ?  कम्पनी  वाले  हर  वक्‍त
 कम  प्रोडक्शन  दिखलाने  की  कोशिश  करते
 हैं  t  प्रखर  एक्साईज  डिपार्ट  टेस्ट  प्रॉडक्शन,
 दस  हजार  टन  बताता  है,  तो  इनकम  टैक्स
 डिपार्टमेंट को  उस  पर  भामदनी  प्रॉकनी  चाहिए
 कौर  उस  को  वह  फिगर  माननी  चाहिए,  लेकिन
 बह  नहीं  मानता  हैं  |  वह  कहता  है  कि  यह
 गलत  है  L  सरकार  के  सब  डिपार्टमेन्ट  एक
 दूसरें  पर  प्र विश् यास  करते  हैं  ae  स्थिति
 कब  जायेगी  जब  एक  डिपार्टमेन्ट  दूसरे  को
 मान्यता  दे  ।

 पन्त  में  मैं  कहना  चाहता  हूं  कि  कास्ट
 एकाऊंटिग  शौर  अन्य  बातों  के  बारे  में  सरकार
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 [श्री  सिंहासन  सिंह]
 सख्ती  करे,  लेकिन  कानून  के  द्वारा  ही  सख्ती
 नहीं  होगी;  शासन  के  द्वारा  सख्ती  होगी,
 तभी  हमारे  देश  में  गाड़ी  चल  सकती  है,  बर्ना
 वे  लोग  तीन  के  तेरह  करत  जायेंगे  शौर  हम
 कछ  नहीं  कर  पायेंगे

 श्री  वर्ना  विद्यालंकार(होशियारपुर  ):
 उपाध्यक्ष  महोदय,  सिलेक्ट  कमेटी  की
 रिपोर्ट  खाने  से  पहले  मैं  यह  पाशा  करता
 था  कि  जिस  रूप  में  यह  बिल  सदन  में  पेश  हुमा

 है  उस  में  कुछ  इम्प्रूवमेंट  होगा,  उसमें  कोई
 बेहतरी  होगी  |  जहां  तक  हमारे  फाइनेंस
 "मिनिस्टर  साहब  का  ताल्लुक  है,  उनको  तो  में
 मुबारकबाद  पेश  करता  हूं  कि  उन्होंने  जब
 से  कार्यभार  सम्भाला  है,  काफी  इस्प्रूवमेंट्स
 करने  की  कोशिश  की  है  प्लोर  कम्पनी  ला  में
 ऐसी  तबदीली  करने  की  कोशिश  की  है  जिससे
 कि  कम्पनियों  के  काम  बहुत  हों  जौर  जो
 दिक्‍कतें  होती  है  वे  कम  हों  |  लेकिन  मैं  ऐसा
 महसूस  करता  हूं  कि,

 Mr.  Deputy-Speaker:  He  may  con-
 tinue  on  the  next  day.  We  have  to  take
 ‘up  non-official  business  now.

 “4°30  brs.

 ‘COMMITTEE  ON  PRIVATE  MEMN-
 BERS’  BILLS  AND  RESOLUTIONS

 SIXTY-SEVENTH  REPORT
 Shri  Shree  Narayan  Das  (Darbha-

 Tiga):  I  beg  to  move:
 “That  this  House  agrees  with  the

 Sixty-seventh  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resdlutions  presenteg  in  the
 House  on  the  77  August,  1965."
 Mr.  Deputy-Speaker:  The  question

 ae:
 “That  this  House  agrees  with  the

 Sixty-seventh  Report  of  the  Com-

 AUGUST  19,  965  Bills  introduced  056
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  l7th  August,  1965."

 The  motion  was  adopted.

 430)  hrs.

 CODE  OF  CRIMINAL  PROCEDURF
 (AMENDMENT)  BILL*

 (Amendment  of  section  127,  28  and
 29)

 Shri  Vishwa  Nath  Pandey  (Salem-
 pur):  I  beg  to  move  for  leave  to
 introduce  g  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,  1898.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,  1898."

 The  motion  was  adopted.
 Shri  Vishwa  Nath  Pandey:  I  in-

 troduce  the  Bill.

 14-303,  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  34)
 Shri  Vishwa  Nath  Pandey:  I  beg  to

 move  for  leave  to  introduce  a  Bill  fur-
 ther  to  amend  the  Constitution  of
 India,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 Shri  Vishwa  Nath  Pandey:

 duce  the  Bill.
 I  intro-

 *Published  in  the  Gazette  of  India  Extraordinary,  Part  II  Section  2,  dated
 9-8-1965.
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 १34.3  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Omission  of  article  34)

 Shri  Vishwa  Nath  Pandey:  I  beg  to
 move  for  leave  to  introduce  a  Bill  fur-
 ther  to  amend  the  Consitution  of  India.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 Shri  Vishwa  Nath  Pandey:  I  intro-

 duce  the  Bill.

 44.34  hrs.

 PREVENTION  OF  CORRUPTION
 (AMENDMENT)  BILL*

 (Omission  of  Se~'on  6)
 Shri  Vishwa  Nath  Pandey:  I  beg

 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Prevention  of
 Corruption  Act,  1947.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  Intro-
 duce  g  Bill  further  tp  amend  the
 Prevention  of  Corruption  Act,
 1947."

 The  motion  was  adopted.
 Shri  Vishwa  Nath  Pandey:  I  in

 troduce  the  Bill.

 *Published  in  the  Gazette  of  India  Extraordinary,  Part  वा, dated  ‘19-8-1965.
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 4.324  brs.
 CODE  OF  CRIMINAL  PROCEDURE:

 (AMENDMENT)  BILL*

 (Amendment  of  section  252)

 wit  सिंहासन  सिंह  (गोरखपुर)  :  में
 प्रस्ताव  करता  हूं  कि  दण्ड  प्रक्रिया  संहिता,
 898  में  दागे  संशोधन  करने  बालें  विधेयक

 को  पेश  करते  की  प्रस्तुति  दी  जाए  ।

 Mr.  Deputy-Speaker:  The  question:
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,
 1898.""

 The  motion  was  adopted.

 st  सिंहासन  पिह  :  में  विधेयक  को
 पेश  करता  हूं  ।

 4.3I]  hrs.

 ALL-INDIA  SERVICES  (AMEND+
 MENT)  BILL*

 (Insertion  of  new  section  3A)

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 I  beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Ali-India
 Services  Act,  ]95l.

 Mr.  Deputy-Speaker:  The  question:
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 All-India  Services  Act,  95I.”

 The  motion  was  adopted.
 Shri  C.  K.  Bhattacharyya:  I  intro-

 duce  the  Bill.

 Section  2
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 44.32  hrs.

 ‘CONSTITUTION
 BILL*

 (AMENDMENT)

 “(Amendment  of  articles  7  and  207)

 sit  यहापाल  पिह  (कराना)  :  मैं
 श़स्ताव  करता  हूं  कि भारत  के  सं  विमान  में  चरागे
 संशोधन  करने  वाले  विधेयक  को  पेश  करने
 की  प्रयुक्ति  दी  जाए  |

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 eft  यहा पाल  पिह  :  मैं  विवेक  को
 पेश  करता  हूं  1

 4.324  hrs.

 REPRESENTATION  OF  THE
 PEOPLE  (AMENDMENT)  BILL*

 (Amendment  of  Section  77)

 शो  यशपाल  सिह  :  में  प्रस्ताव  कहता  हूं
 कि  लोक  प्रतिनिधित्व  प्रीमियम,  i95)
 में  आगे  संशोधन  करने  वाले  विधेयक  को
 पेश  करने  की  अनुमति  दी  जाए  ।

 Mr.  Deputy-Speaker;  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 95i."

 The  motion  was  adopted.
 Shri  Yashpal  Singh:  |  introduce  the

 Bill.

 AUGUST  18,  965  T060

 4.324  hrs,

 LEGISLATIVE  COUNCILS  (COMPO-
 SITION)  BILL—contd.

 Mr.  Deputy-Speaker:  The  House
 will  now  proceed  with  the  further
 consideration  of  the  following  motion
 moved  by  Shri  Shree  Narayan  Das  on
 the  25.h  April,  965:—

 “That  the  Bill  to  provide  for  the
 composition  of  the  Legislative
 Councils  for  States  ang  for  matters
 connected  therewith,  be  referred
 to  a  Select  Committee,  consisting
 of  6  members  namely,  Shri  Rars-
 chandra  Vithal  Bade,  Shri  C.  R.
 Basappa,  Shri  Basanta  Kumar  Das,
 Shri  Gauri  Shanker  Kakkar,  Shri

 K.  7.  More,  Shri  Shankarrao
 Shantaram  More,  Shri  ५,  C.  Para-

 shar,  Shri  Jaganath  Roa,  Shri  5.C.
 Samanta,  Dr.  Sarojini  Mahishi,
 Shri  Sheo  Narain,  Shrimati  Ram-
 dulari  Sinha,  Shri  T.  H.  Sonavane,
 Shri  Radhelal  Vyas,  Shri  K.  K.
 Warior,  and  Shri  Shree  Narayan
 Das  with  instructions  to  report
 by  the  last  day  of  the  first
 week  of  the  next  Session.”

 Out  of  the  two  hours  allotted,  one
 hour  and  thirty-four  minutes  have
 been  taken,  and  therefore  twenty-six
 minutes  are  left.

 Shri  Onkar  Lal  Berwa—he  is  not
 here.

 The  hon.  Minister.

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 Mr,  Deputy-Speaker,  Sir,  I  listened
 with  great  interest  to  the  speeches
 made  by  hon.  Members  on  this  mo-
 tion  moved  by  Shri  Shree  Narayan
 Das  on  !5th  April.

 The  main  reason  advanced  by  the
 hon.  Mover  is  that  fifteen  years  have
 passed  since  the  Constitution  came

 *Published  in  the  Gazette  of  India  Extraordinary,  “Part  “I,  Section  2,
 ‘dated  ‘19-8-65.,
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 into  force  and  therefore  the  compo-
 sition  of  the  State  Legislative  Councils
 should  be  altered.  And  the  second
 Treason  advanced  by  him  is  that  func-
 ‘tional  representation  should  be  intro-
 duced  in  the  elections  to  the  State
 Legislative  Councils.

 May  I  submit  that  a  fifteen-year
 period  is  not  too  long  a  period  in  a
 nation’s  history,  and  it  cannot  be  said
 that  the  working  of  the  Constitution
 ‘during  the  period  of  fifteen  years  has
 ‘brought  out  many  defects  or  lacunae
 in  the  working  of  the  Legilslative
 Councils.  I  couid  very  well  appre-
 ciate  had  the  hon.  the  Mover  intend-

 ‘ed  the  abolition  of  the  Legislative
 Councils  He  wants  the  Legislative
 Councils  in  the  States  to  continue,  but
 he  questions  the  composition  of  the
 Legislative  Councils  as  they  stand
 today.

 Under  article  171(2)  of  the  Consti-
 tution,  till  a  law  is  made  by  Parlia-
 ment,  a  certain  mode  has  been  pres-
 cribed  for  elections  to  the  Legisla-
 tive  Councils.  The  Mover  wants  to
 enlarge  the  basis  of  this  composition
 which  is  mentioned  in  article  nM.
 Under  article  +1713),  (a)  as  it  stande,
 as  all  hon.  Members  are  aware,  one-
 third  shall  be  elected  by  electorates

 isting  of  bers  of  icipali-
 ties,  district  boards  and  such  other
 loca]  authorities  in  the  State  as
 Parliament  may  by  law  specify—that

 is,  in  the  Representation  of  the  People
 Act.  And  under  sub-clause  (b)  of
 the  article,  “ag  nearly  as  may  be,  one-
 twelfth  shall  be  elected  by  electorates
 consisting  of  persons  residing  in  the
 State  who  have  been  for  at  least  three
 years  graduates  of  any  university"

 and  so  on,
 श्री  हुक्म  चन्द  कछवाय  (देवास)  :

 उपाध्यक्ष  महोदय,  मेरी  व्यवस्था  सम्बन्धी
 झापत्ति  है  ।  मंत्री  महोदय  भाषण  दे  रहे  हैं
 शौर  हाउस  में  गणपति  नहीं  है  ।

 Mr.  Deputy-Speaker:  The  Bell  is
 being  rung—Now  there  is  quorum. The  hon.  Minister  may  continue.

 Shri  Jaganatha  Roa:  And  under
 sub-c'ause  (c)  of  article  7l(3),  “as
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 nearly  as  may  be,  one-twelfth  shall
 be  elected  by  electorates  consisting
 of  persons  who  have  been  for  at  leust
 three  years  engaged  in  teaching  in
 such  educational  institutions  within
 the  State,  not  lower  in  standard  than
 that  of  a  secondary  school”  etc.  And
 sub-clause  (d)  refers  to  one-third
 being  elected  by  the  members  of  the
 Legislative  Assembly  of  the  State.

 This  being  the  composition  today,
 the  hon.  Mover  wants  that  represen-
 tation  may  be  given  to  primary  teach-
 ers  also,  in  addition  to  what  is  pro-
 vided  in  the  article.

 Now,  Government  is  seriously  con-
 sidering  the  abolition  of  these  teach-
 ers’  constituencies.  Teachers  as  such
 do  not  require  any  special  protection
 or  representation  in  legislatures.  The
 Central  Advisory  Committee  of  Edu-
 cation  recently  passed  a  resolution
 unanimously,  urging  the  abolition  of
 these  constituencies  for  teachers.
 Teachers  should  not  take  part  in  poli-
 tics.  So  far  as  graduates  who  are
 not  teachers  are  concerned,  they  can
 get  clected  under  the  composition  as
 enumerated  in  article  171,

 Then  the  Mover  wants  that  co-ope-
 rative  societies  should  be  given  re-
 presentation.  The  House  is  well
 aware  about  the  functioning  of  the
 co-operative  societies  in  our  country.

 It  is  not  a  very  happy  story.  We
 find  so  many  instances  of  mismanage-
 ment  which  do  not  go  to  the  credit
 of  the  institutions,  and  even  the  hon,
 Members  who  took  part  in  the  debute
 are  divided.  Most  of  them  said  that
 the  co-operative  societies  need  not  be
 given  special  representation.  The
 organisations  like  trade,  industry,
 commerce  &  business  do  not  require
 any  special  representation  as  such  as
 you  will  find  that  members  repre-
 senting  these  organisations  are  al-
 ready  Members  of  Parliament  or
 members  in  the  State  Assemblies  and
 some  of  them  also  in  the  Councils.
 They  do  not,  therefore,  need  any  spe-
 cia)  protection  as  such.
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 (Shri  Jaganatha  Rao]
 The  main  thing  he  wants  is  that

 the  election  of  one-third  of  the  Mem-
 bers  of  Legislative  Council  by  the
 Members  of  the  Legislative  Assembly
 should  be  abolished.  For  that  ne  re-
 lies  on  the  princip'’e  that  representa-
 tion  should  be  on  functional  basis.
 Even  in  the  United  States  functional
 representation  is  not  given  in  the
 case  of  elections  to  the  State  Assem-
 blies  and  even  to  the  Federal  Senate.
 I  quote  from  the  authorities  of  the
 United  States  which  say:

 “Functional  representation  may
 tend  to  circumscribe  the  horizon
 of  representatives  and  lower  the
 character  of  the  Legislative  .As-
 semblies  since  each  Member
 would,  in  a  large  measure,  regard
 himself  ag  the  exc'usive  repre-
 sentative  of  a  particular  interest
 or  group  which  elects  him,  ‘£0,
 class  representation  is  unsound  in
 principle  because  it  is  based  on  the
 very  doubtful  assumption  that  no
 deputy  can  adequately  represent
 a  constituency  that  is  not  com-
 posed  entirely  of  his  own  class.”

 Therefore,  functional  representation
 is  not  a  principle  obtaining  in  any
 advanced  country  of  the  world.  I
 may  say,  Sir,  that  Government  will
 certain'y  bear  in  mind  the  views
 expressed  in  the  House  by  the  Hon.
 Member  and  by  the  other  Members
 who  took  part  in  the  debate  and  at
 the  appropriate  time  may  come  for-
 ward  with  a  Bill  regarding  composi-
 tion  of  Legislative  Councils,  but,  Sir,
 today  IT  am  not  in  a  position  to  accept
 the  Bill,  as  introduced  by  the  Mover
 now.  I  would,  therefore,  request  ‘the
 Hon.  Member  to  withdraw  the  Bill.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  Mr.  Deputy-Speaker,  Sir,
 the  motion  for  reference  to  a  Select
 Committee  of  the  Bill  to  provide  for
 the  composition  of  the  Legislative
 Councils  was  considered  in  this  House
 on  30th  April,  1965,  A  number  of
 Hon.  Members  participated  in  the
 debate.  Most  of  them  supported  the
 various  provisions  of  this  Bill,  al-
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 though  they  were  not  agreeable  to  all
 the  provisions  suggested.  The  time
 has  come  when  the  composition of  the  Councils  in  the  States,  as
 provided  in  the  Constitution,  should
 be  re-considered  and  representa- tion  given  to  some  of  the  im-
 portant  organisations  that  are  func-
 .ioning  at  present  in  the  country.  As.
 wou  are  aware,  Sir,  the  Bill  was  cir-
 eulated  for  eliciting  public  opinion
 thereon  and  a  large  number  of  non-
 official  opinions  were  in  favour  of  re-
 ‘vision  of  the  composition  of  the  Coun-
 cils  in  the  States.  I  recognise  that,  in
 the  opinions  received,  the  variuus
 State  Governments  did  not  agree  to
 the  provisions  of  the  Bill.  Ag  I  sug-
 gested  in  my  speech  last  time,  as  the
 composition  stands  today,  one-third
 of  the  member,  of  the  Legislative
 Councils  are  elected  by  Members  of
 the  local  Legis'ative  Assemblies.  That
 has  developed  into  a  vested  interest
 because  when  the  Members  of  Legis-
 lative  Assemblies  elect,  there  is  no
 basis;  every  one  who  is  entitled  to  be
 a  voter  for  election  to  the  Legislative
 Assembly  can  be  elected  by  the  Mem-
 bers  of  the  Legislative  Assembiy  and
 it  is  but  natural  that  various  State
 Governments  would  not  like  to  divest
 themselves  of  this  power  to  elect  one-
 third  of  the  bers  of  the  Le
 tive  Council.  Therefore,  they  were
 not  agreeable  to  the  various  provi-
 sions  contained  in  my  Bill.

 gisla:

 Sir,  the  Hon.  Minister  has  said  that,
 in  the  life  of  a  nation,  fifteen  years
 ig  not  too  long  a  period.  I  agree,  but
 if  the  Hon.  Minister  takes  the  trouble
 to  see  the  discussions  on  this  ques-
 tion  of  composition  of  Legislative
 Counci's  before  the  Constituent  As-
 sembly,  he  will  notice  that  there  was
 great  divergence  of  opinion.  It  was
 after  long  consideration  that  they
 were  agreeable  to  the  present  compo-
 sition  of  the  Legislative  Councils,
 which  is  not  perfect  and  which  is  not
 based  on  any  principle.  The  Hon.
 Minister  has  just  said  that  functional
 representation  is  not  suitable  and  he
 has  cited  the  opinions  of  some  ex-
 perts  in  other  countries.  The  very
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 composition,  as  it  stands  now,  indi-
 cates  thet  the  Constituent  Assembly
 had  in  mind  the  qurstion  of  funciin-
 al  representation  and  if  Was  due  io
 this  that  they  suggested  that  one-
 third  members  of  the  Legislative
 Counci!s  should  be  left  to  be  elected
 by  the  Members  of  the  Legislative
 Assemblies  because  at  that  time  the
 ‘members  of  the  Constituent  Assembly
 did  not  agrec  to  the  representation
 of  various  interests.  A  large  number
 of  interests  came  before  them  in  the
 form  of  amendments  to  the  provisions
 of  the  proposed  Draft  Constitution.
 The  Hon.  Minister  has  said  that  he
 does  nol  agree  to  the  various  provi-
 sions  of  the  Bill  now,  but  he  realises
 that  he  will  take  them  jnto  considera-
 tion  and  will  bring  forward  a  sepa-
 rate  Bill  after  sometime.  The  existing
 provision  in  the  Constitution  suggests
 and  gives  power  0  the  Parliament.
 Everything  has  been  decided  with  re-
 fard  to  Assemblies  and  Parliament,
 but  with  regard  to  the  composition
 of  Legislative  Councils,  there  is  a  pro-
 vision  that  the  present  composition
 will  continue  till  the  Parliament  takes
 a  decision  otherwise.  Therefore,  in
 the  very  nature  of  this  provision,  it
 is  suggested  that  the  Parliament
 should  consider  this  after  5  years’
 ‘experience  and  after  the  various  or-
 fanisations  in  the  form  of  decentra-
 lised  administration  have  come,  The
 time  has,  therefore,  come  when  the
 Government  should  consider  the  de-
 sirabi‘ity  or  necessity  of  having  8  se-
 parate  Bill  for  the  composition  of
 Legislative  Councils.  As  I  have  said,
 various  non-official  opinions  are  in
 favour  of  revising  the  present  com-
 position  of  Legislative  Councils;  the
 opinions  of  some  Hon.  Members  of
 this  House  also  suggest  that  this
 should  be  revised.  But  I  very  much
 regret  that  the  Government  have  not
 thought  it  proper  to  accept  the  provi-
 sions  of  the  Bill.  In  my  Bill  I  have
 made  certain  suggestions  and  it  has
 to  be  referred  to  a  Select  Committee
 if  the  Hon.  Members  of  the  House
 agrec  to  it.  But  it  appears  that  the
 Government  is  not  prepared  to  accept
 my  motion  at  present.  Having  that
 380  (Ai)  LSD—8.
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 in  mind,  I  would  not  like  that  my  mo-
 tion  for  reference  to  a  Select  Com-
 mittee  should  be  lost.  Therefore,  I
 would  request  that  the  House  may
 permit  me  to  withdraw  the  Bill  for
 the  present  with  the  hope  that  the
 Government  would  come  forward
 with  a  Bill  to  revise  the  composition
 of  the  Legislative  Councils.

 Mr,  Speaker:  Has  he  the  leave  of
 the  House  to  withdraw  the  Bill?

 The  Bill  was,  by  leave,  withdrawn.

 1445,  hrs,
 SIKH  GURDWARAS  BILL
 थी  wo  सिल  सहगल  (जांजगीर)  :

 उपाध्यक्ष  महोदय,  मै  प्रस्ताव  करता  हूं.  कि
 भारतीय  संघ  के  विभिन्न  राज्यों  में  स्थित
 सिख  गुरूद्वारों  की  सुविधा  की  तथा  उस  से
 सम्बन्धित  मामलों  को  जांच  करने  की
 व्यवस्था  करने  वाले  विधे थक  को  दोनों  सवारों
 की  30  सदस्यों  की  एक  संयुक्त  समिति  को
 मां पा  जाए,  जिस  में  इस  सभा  के  बोस  सदस्य,
 प्रयास:--

 डाला  Ho  प्रणे,  श्री  कन्हैया  लाल
 बाल्मिकी,  श्री  च०  का०  भट्टाचार्य,  मेजर
 राजा  बहादुर  पारिन्द्र  सिंह,  खैरागढ़  ,  सरदार
 बूटा  सिह,  सरदार  दलों  सिंह,  श्रीमती
 विमला बाई  पंजाबराव  देशमुख.  सरदार  धा
 सिंह  गुलशन,  सरदार  इक़बाल  सिह,  श्री  हरि
 विष्णु  कामत,  सरदार  कपूर  सिह,  हिज  हाइ-
 नेस  महाराजा  बीकानेर  श्री  कर्मी  साहजी,
 श्रीमती  लक्ष्मी  कान्ता,  सरदार  सुरजीत
 सिंह  मजीठिया,  सरदार  गुरमुखी  सिह  मुसावी  र,
 श्री  मान  सिह  पूर्वी  राज  पटेल,  श्री  दे०  To
 पुरी,  श्री  कयाम  लाल  सर्राफ,  श्री  अशोक  कु  ०
 सेन,  तथा  सरदार  अमर  सिह  सहगल,  जौर
 राज्य  सभा  के  दस  सदस्य  हों,

 कि  संयुक्त  समिति  की  बैठक  गठित  करने
 के  लिए  गणपूर्ति  संयुक्ता  समिति  के  सदस्यों  की
 कुल  सख्या  का  एक  तिहाई  होंगी,

 कि  समिति  इस  सभा  को  अगले  सधी-
 वेतन  के  प्रति  दिन  तक  प्रतिवेदन  देंगी,
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 [श्री  mo  सिंध  सहगल ]
 कि  प्राय  बातों  में  संसदीय  समितियों  पर

 लाग  होने  वाले  इस  सभा  के  प्रक्रिया  नियम  ऐसे
 परिवर्तनों  शौर  रूप-भद्दा  के  साथ  लागू  होंगे
 जो  अध्यक्ष  करें,  बौर

 कि  यह  सभा  राज्य-प्रा  से  सिफारिश
 करती  है  कि  राज्य-सभा  उक्त  संयुक्त  समिति
 में  सम्मिलित  हों  बौर  राज्य-सभा  द्वारा  संयुक्त
 समिति  में  नियुक्त  किये  जाने  वाले  दस  सदस्यों
 के  नाम  इस  सभा  को  बताए  ny

 उपाध्यक्ष  जी,  जब  कि  पालियामेंट  डिजॉल्व
 हुई  थी  उस  के  पहले  यह  बिल  विभिन्न  गुरुद्वारों
 के  जो  लोग  इस  देश  में  हैं  उत  की  राय  मंगाने
 के  लिए  भेजा  गया  था,  शौर  उन  की  राय
 उस  वक्त  था  चुकी  थी,  मगर  पालियामेंट
 के  भंग  हो  जाने  के  कारण  शौर  नए
 चुनाव  शा  जाने  के  कारण  यह  बिल  वहीं  पर
 पड़ा  रह  गया  |  शौर  उस  के  बाद  यह  बिल
 इस  सदन  में  लाया  गया  है  |  पंजाब  के  भाइयों
 ने  जो  यहां  हैं,  इसे  लाने  को  कहा  |  उन  की
 गुच्छा  के  मुताबिक  यह  बिल  यहां  लाया  गया  है  ।

 शस  बिल  का  उद्देश्य  है  कि  राज
 जो  गुरुद्वारे  भारत  वर्ष  में  हैं  उन  की  व्यवस्था
 ठीक  तरह  से  चले  ।  मैं  मानता  हुं  कि  बिल  में
 खामियां  हैं  प्रौढ़  होंगी  ।  उन  को  सिलेक्ट
 कमेटी  के  जरिए  दूर  किया  जा  सकता  है  ।
 सिलेक्ट  कमेटी  के  सामने  देश  के  बहुत  से  लोग
 कौर  विभिन्न  संस्थानों  के  प्रतिनिधि  झा  कर
 अपनी  राय  का  इजहार  कर  सकते  हैं  1  सिलेक्ट
 कमेटी  के  सामने  जो  भी  राज  तक  लोगों  की
 राय  आयी  है  या  गुरुद्वारों  की  राय  प्राय  है,
 या  संस्थापकों  को  राय  आयी  है  उसे  देखने
 से  मालूम  होता  है  कि  हमें  इस  में  रहोबदल  करनी
 पड़ेगी  ।  इसलिये  मैं  इस  सदन  से  दरखास्त
 करूंगा  कि  जो  सिलेक्ट  कमेटी  बन  रही  हैं
 उस  के  सामने  इस  बिल  को  जाने  दें  झौर  वहां
 पर  जो  रायें  पायी  हैं  हिन्दुस्तान  के  कोने  कोने
 से  उन  के  ग्रा धार  पर  इस  में  रहोबदल  किया
 जाए  ॥
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 मैं  शाप  से  यह  भी  कहना  चाहता  हुं  कि
 कभी  थोड़े  रोज  हुए  कि  संत  फतेह  सिंह  जी
 यहां  पर  आए  थे  और  मुझे  भ्रच्छी  तरह  से  खबर
 है  कि  उन्होंने  इस  बात  के  बारे  में  चर्चा  को  द.18
 कौर  मेरे  पास  उस  का  प्रमाण  है  t  उन्होंने  कहा
 था  कि  सिक्खों  के  साथ  ज्यादतियां  होती  हैं-
 खेर  होती  हैं  या  नहीं  होती  हैं,  यह  सवाल
 दूसरा  है  उस  पर  मैं  इस  समय  कुछ  कहना  नहीं
 चाहता,  लेकिन  यह  जरूर  कहना  चाहूंगा  कि
 इस  सदन  के  सामने  राज  यह  बिल  इतने  वर्षो
 से  पड़ा  हुआ  है  ny  कुछ  कारणों  से  एक  संस्था  में
 रहने  के  कारण  बहुत  सी  चीजें  कराती  हैं  जिन
 का  हमें  पालन  करना  पड़ता  है  t  लेकिन  अरब
 वक्त  ot  गया  है  कि  सात  फतेह  सिंह  जी  के
 जो  वाक्य  हैं  उन  के  अनुसार  हमें  इस  बिल  को
 सदन  के  सामने  लाने  में  कोई  रुकावट  नहीं
 डालनी  चाहिए  ।  मैं  सरकार  से  कहूंगा  कि
 इस  बिल  को  सिलेक्ट  कमेटी  में  जाने  दे  शौर
 उस  की  राय  मालूम  करे  t  यही  नहीं  जो
 मेमोरेंडम  सीमित  किए  गए  हैं  हमारे  भाइयों
 की  दूसरी  पार्टीज  द्वारा,  जो  कि  इस  मजहब
 में  हैं  उत  पर  ध्यान  दिया  जाए  ।  नहों  ने  इस
 बात  पर  जोर  दिया  है  कि  इस  बिल  को,  जो
 कि  इतने  दिनों  से  पड़ा  है,कामयराब  किया  जाए
 और  इस  को  पास  किया  जाए  ।

 इन  शब्दों  के  साथ  मैं  इस  सदन  से  दरख़ास्त
 करता  हूं  कि  इस  चली  को  सिलेक्ट  कमेटी  को
 जाने  के  लिये  मंजूरी  दे  ।

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  to  provide  for
 the  better  administration  of  Sikh
 Gurdwaras  situated  in  different
 States  of  Indian  Union  and  for
 inquiries  into  matters  connected
 therewith,  be  referred  to  a  Joiat
 Committee  of  the  Houses  consist-
 ing  of  30  Members,  20  from  this
 House,  namely:  Dr.  M.  Ss  Aney,
 Shri  K.  L.  Balmiki,  Shri  C.  K.
 Bhattacharyya,  Major  Rajabaha-
 dur  Birendra  Bahadur  Singh  of
 Khairagarh,  Sardar  Buta  Singh,
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 Sardar  Daljit  Singh,  Shrimati
 Vimalabai  Panjabrag  Deshmukh,
 Sardar  Dhanna  Singh  Gulshan,
 Sardar  Iqbal  Singh,  Shri  Hari
 Vishnu  Kamath,  Sardar  Kapur
 Singh,  H.  H.  Maharaja  Shri
 Karni  Singhji  of  Bikaner,  Shri-
 mati  T,  Lakshmikanthamma,  Sar-
 dar  Surjit  Singh  Majithia,  Sardar
 Gurmukh  Singh  Musafir,  Shri
 Man  Sinh  P.  Patel,  Shri  D.  D.
 Puri,  Shri  Sham  Lal  Saraf,  Shri
 Asoke  K,  Sen,  and  Sardar  Amar
 Singh  Saigal,  and  0  from  Rajya
 Sabha;

 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  Members  of  the
 Joint  Committee;

 that  the  Committee  shall]  make
 a  report  to  this  House  by  the  last
 day  of  the  next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 shall  apply  with  such  variations
 and  Speak odificati ions  ag  the  Sp
 may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha
 do  join  the  said  Joint  Committee
 and  communicate  to  this  House
 the  names  of  0  Members  to  be
 appointed  by  Rajya  Sabha  io  the
 Joint  Committec.”.

 Two  hours  have  been  allotted  for  this
 Bill,

 की  यशपाल  सिह  (कौरानी)  :  उपाध्यक्ष
 महोदय,  मैं  इस  सुन्दर  बिल  को  लाने  के  लिए
 सरदार  कमर  सिह  जी  को  बार  बार  बधाई
 देता  हूं  ।  जो  काम  सेन्ट्रल  गवर्नमेंट  के  करने
 का  था  वह  सरदार  अमर  सिह  जो  ने  किया  है,
 इस  तरह  हमारे  सरदार  साहब  रहेनुमाझों
 के  भी  रहनुमा  हैं  t

 L5-6  साल  से  यह  बात  सरकार  कहती
 पायी  है  कि  यह  बिल  मंजूर  किया  जाएगा,
 लेकिन  15-16  साल  हो  गए  इस  को  टालने
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 टालते  ।  तो  मेरी  दरखास्त  है  कि  जो  वायदा
 l6-7  साल  पहले  का  है  उस  वायदे  को

 सरकार  पूरा  करे  प्लोर  सरदार  कमर  सिह
 जी  जो  बिल  लाए  हैं  इस  में  प्रौढ़  ज्यादा  सुधार
 कर  के  तौर  इस  को  शौर  भी  ज्यादा  खूबसूरत
 बना  कर  सरकार  मंजूर  करे  |

 इस  बिल के  बारे  में  कोई  दो  रायें  नहीं  हो
 सकतीं  |  जिन  गुरुद्वारों  में  सचिव  धर्म  का  प्रचार
 किया  जाता  है  और  जहां  सैकड़ों  सालों  से
 लोगों  को  इस  देश  की  रक्षा  करने  की  दीक्षा
 दी  जाती  रही  है,  उन  को  ठीक  से  काम  करने
 का  मौका  मिले  यही  इस  बिल  का  उद्देश्य  है  -
 यह  एक  बहुत  इनोसेंट  बिल  है,  इसलिए  हमारे
 मिनिस्टर  साहब  को  चाहिए  कि  इसे  बगैर
 किसी  कांट्रोवर्सी  के  मंजूर  करें,  शौर  सरदार
 अमर  सिह  जी  ने  सरकार  के  करने  का  जो  यह
 काम  किया  है,  इस  के  लिए  सारा  हिन्दुस्तान
 राज  उन्हें  बधाई  देता  है  ।

 हां  इतना  जरूर  करना  चाहिए  कि  जो
 जो  पूरब  तक  ढांचा  रहा  है  उस  ढांचे  को  बदला
 जाए,  इस  लिए  नहीं  कि  कोई  संकुचित  भाव
 पैदा  करना  है,  बल्कि  इस  लिए  कि  जो  हमारे
 गुरूओं  का  किशन  रहा  है  झर  उस  मिशन  को
 पूरा  करने  के  लिए  उन्होंने  जो  ला फूटी  टीसीएस
 दो  हैं  उनका  टोक  से  प्रचार  हो  बौर  उनको
 प्रचार  के  लिए  ज्यादा  से  ज्यादा
 ब्राजील  सहायता  दी  जाए  शौर  उनकी  कानूगो
 प्रोटेक्शन  दिया  जाए  1राज.  हम  देखते  हैं  कि
 हर  जगह  खिलवाड़  की  जाती  है  ।  हम  देखते
 हैं  कि  कही  सिगरेट  फेंकी  जाता  है,  कही  पाउंगा
 साहब  पर  गोलियां  चलाई  जाती  हैं,  ये  चीजें
 रुकनी  चाहिएं  क्योंकि  सिखिज्म  देश  की  रक्षा
 के  लिए  पैदा  हुआ  है  |  सिख  कम्युनिटी  हमारा
 मिलिटरी  डिपार्टमेंट  है  t  ant  हमारे  मिलि-
 री  डिपार्टमेंट  को  रक्षा  नहीं  मिलेगी,  उनको
 अपने  प्रचार  के  लिए  क्‍झ्राथिक  सहायता  नहीं
 मिलेगी,  तो  देश  की  गहना  नहीं  की  सकता  t
 नो  मैं  इस  बिल  का  इस  लिए  जोरदार  समर्थन
 करता  है  सिख  इतिहास  इस  बात  का
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 [श्री  यशपाल  सिंह]
 साक्षी  है  कि  उन्होंने  अपना  तन,  मन  भ्र ौर  धन
 दे  कर,  झपने  प्राण  दे  कर,  अपने  बेटे  देकर,
 अपने  लिखते  जिगर  देकर  इस  देश  को
 शौर  धर्म  की  रक्षा  की  है।  रोटी,  बेटी  शर
 चोटी  की  रक्षा  की  है।  इसलिए  देश  की
 रक्षा  के  खयाल  से  सीपीएम  को  कायम  रखा
 जाना  चाहिए  और  उसके  प्रसार  शौर  प्रचार
 के  लिए  पूरा  मौका  मिलना  चाहिए,  और  5
 साल  तक  जो  यह  बिल  पड़ा  रहा  है  इसमें
 बतौर  देरी  न  की जाए  शौर  इसको  बिना  विवाद
 के  मंजूर  किया  जाए  और  इस  तरह  देश  को
 चरागे  बढ़ने  का  मौका  दिया  जाए।  झगर  आपको
 देश  की  रक्षा  करनी  है  तो  आपको  गुरुद्वारों
 की  तरक्की  के  लिए  तवज्जह  देनी  चाहिए  t
 आज  देश  रक्षा  चाहता  है  बौर  रक्षा  तभी  होगी
 जब  धरम  ौर  चरित्र  की  शिक्षा  होगी।  झगर
 धर्मे  ककी  और  चरित्र  की  शिक्षा  नहीं  होगी
 तो  देश  की  रक्षा  नहीं  हो  सकती।  आज  के
 नाजुक  मिजाज  वाले  देश  की  रक्षा  नहीं  कर
 सकेंगे  ।  Rough  hands  rule  the  world,
 मजबूत  हाथ  ही  धर्म  की  रक्षा  कर
 सकते  हैं  जौर  देश  की  रक्षा  कर  सकते  हैं।
 ये  हिना  लगी  हुई  कोमल  उंगलियां  देश  की
 रक्षा  नहीं  कर  सकतीं।  इसलिए  मेरा  मंत्री
 जी  से  निवेदन  है  कि  इस  बिल  को  सुन्दरता
 के  साथ  मंजूर  किया  जाए  आर  बगैर  किसी
 विवाद  के  इसको  पास  किया  जाए  ।

 श्री  पय मलाल  सर्राफ  (  जम्मू  तथा
 काश्मीर  )  :  डिप्टी  स्पीकर  सर,  मैं  इस  बिल
 को  पुरजोर  ताईद  करता  हुं  जो  बिल
 सरदार  भ्रमर  सिंह  जी  ने  पेश  किया  है  उसके
 साथ  मेरी  कुछ  जाती  वाबस्तगियां  हैं  t

 उन्होंने  एक  शब्द  फरमाया  कि  “गुरुद्वारा
 के  साथ  पब्रकीदत  रखने  वाले  लोग ।  ऐसे
 लोगों  में  मैं  प्र पने  आपको  भी  समझता  हूं
 शौर  मेरा  विश्वास  है  कि  बहुत  से  लोग  इस
 विचार के  हैं  ।
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 हम  चाहते  हैं  कि  इत  गुरूद्वारों  का
 मैनेजमेंट  प्रगति  तरह  से  होने  फंस  की
 ग्रच्छी  तरह  से  देखभाल  हो  शौर  वे  लिविंग
 इंस्टीट्यूशन्स  बनें।  मैंबर्ज़  करूं  कि  मैं  उस
 नार्थ  से  भरा  रहा  हूं  जोकि  उनके  कहे  मुताबिक
 गुरुद्वारों  में  यकीन  व  श्रद्धा  रखते  हैं।  यह
 विधेयक  जोकि  सरदार  श्रमरसिह  सहगल  लाये
 हैं  उसकी  ज़रूरत  इस  वजह  से  पड़ती  है  कि  हम
 चाहते  हैं  कि  वे  लिविंग  इंस्टीट्यूट शख़्स  बनें  L

 5  hrs.

 इस  के  लिए  मैं  श्राप  से  आज  करूंगा  कि
 भी  हमारे  देश  में  तालीम  बहुत  ज्यादा  नहीं
 है  खास  कर  जहां  तक  हमारे  देहाती  इलाकों
 का  ताल्लुक  है,  रूरल  रियाज़  का  ताल्‍लुक  है,
 वहां  पर  शिक्षा  का  प्रचार  नहीं  है।  अभी  भी
 वहां  पर  लोग  प्रनपढ़े  हैं।  चूंकि  इस  धर्म  को
 मानने  वाले  लोग  प्लोर  ख़ास  कर  गुए द्वारों
 में  विश्वास  व  श्रद्धा  रखने  वाले  लोग  बहुत
 ज्यादा  उन  रूरल  ऐरियाज  में  से  जाते  हैं  इस
 लिए  इस  बात  की  बहुत  जरूरत  है  कि  देश  में
 कायम  सिख  गुद द्वारों  का  अच्छा  और  माकूल
 इंतजाम  हो  ताकि  उन  पर  एक  अच्छा  भ्र सर
 पड़े  दौर  वह  वहां  प्रकार  कुछ  सीखें  और  देश
 और  धर्म  की  एक  उपयोगी  नागरिक  की  हँसी-
 यत  से  सेवा  कर  सके  ।  कुदरती  बात
 यह  है  कि  जिस  तरीके  का  वहां  का  मैनैज  मेंट
 होगा  घातक  प्रचार  होगा  कलचरल  प्रचार  होगा
 मॉरैलिटी  का  सबक  वहां  पर  जनता  को  दिया
 जायगा  उसी  हद  तक  वह  अवाम  को  प्रौढ़
 उस  धम  के  मानने  वालों  को  शौर  दीगर  लोग
 जोकि  गुरुद्वारों  में  और  गुरु  ग्रंथ  साहब  में
 अग्र की दत  रखते  हैं  उनको  यकजा  करेगा  भर
 वह  देश  के  व  कौम  के  अच्छे  नागरिक  सिद  होंगे
 वह  गवर्नर मेंट  जिसका  दावा  यह  है  कि  वह  एक
 एक  डेमोक्रेटिक  गवर्नमेंट  है  वह  इस  शोर
 तबज्जह  दे  शौर  तवज्जह  देकर  जो  लोगों  के
 जजबात  है,  लोगों  के  ख्यालात  हैं  उनकी  तरफ
 ध्यान  देकर  ऐसे  हालात  पैदा  करे  कि  जिससे
 उन  की  भलाई  हो  ।
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 मैं  सरदार  कमर  सिंह  सहगल  का  बड़ा
 साभार  मानता  ह्  शौर  उनका  निहायत  मशकूर
 हूँ  कि  उन्होंने  ज्वाइंट  कमेटी  को  सौंपने
 के  लिए  यह  झपना  बिल  सदन  के  सामने
 पेश  किया  है  ।  मैं  एक  और  दृष्टिकोण  से  एक
 और  नुक्ते निगाह  से  आपके  सामने  चन्द  बातें
 रखना  चाहता  हूं  |  प्राजकल  हमारे  देन  में
 बावजूद  इस  चीज़  के  कि  डेमोक्रेसी  है,  प्रा जादी
 आबादी  का  कुछ  हिस्सा  इस  किस्म  का  भी  है
 जोकि  ऐसे  गुरुद्वारों  को,  ऐसे  धर्म  स्थानों  को
 पोलिटिकल  तरीके  पर,  राजनीतिक  स्वार्थ
 पूरे  करने  के  खातिर  गलत  तरीके  पर  इस्तेमाल
 करता  है  ।  दरअसल  ज़रूरत  इस  बात  की
 है  कि  जहां  तक  ऐसे  धार्मिक  स्थानों  का  ताल्लुक
 है,  गुरुद्वारों  का  ताल्लुक  है,  मस्जिदों  व  गिरजों
 का  ताल्‍लुक  है  उनको  सियासत  से  बिलकुल
 अलग  थलग  रखना  चाहिए  ।  वहां  पर  राज
 बदकिस्मती  से  जो  सियासत  सच  रहीं  है  उसका
 जनता  पर  एक  खराब  असर  पड़ता  है  |  जो  छोटे
 लोग  हैं,  कम  तालीमयाफूता  लोग  हैं,  देहातों
 के  रहने  वाले  लोग  हैं  उनके  दिमाग़ों  पर  इस
 चीज़  का  बहुत  बुरा  प्रसर  पड़ता  है।  इसलिए
 गवर्नमेंट  को  चाहे  वह  सैंटर  की  हो  या  राज्यों
 की  हो  जिनका  कि  दावा  डेमोक्रेटिक  होने  का
 है,  वह  इधर  तवज्जह  दे  ौर  एसे  हालात  पैदा

 करे  कि  यह  गुरुद्वारे  दुरुस्त  तौर  ठीक  तौर  पर
 चलें  शौर  उनका  इस्तेमाल  सही  तौर  पर  महज
 इबादत  की  शकल  में  हो  t  वहां  पर  गुटबाजी  के
 लिए  कोई  गुंजाइश  न  रहे  कौर  वे  सही  मायनों
 में  धर्मस्थान  बनें  |  इस  चीज़  के  लिए  जनता
 और  गवर्नमेंट  दोनों  को  काम  करना  है  |  मैं
 सरदार  श्रमरसिह  सहगल  को  यह  बिल  लाने
 के  लिए  मुबारकबाद  देता  हूं  1  यहां  इस  वक्त

 जो  तमाम  तकरीरें  हो  रही  हैं  उन्हें  उनको
 सुनना  चाहिए  और  ऐसा  न  समझकर  बैठ  जाना
 चाहिए  कि  महज  बिल  पेश  कर  देने  भर  से  उनकी
 जिम्मेदारी  खत्म  हों  गई  है  ।  इसमें  जहां  उनकी
 खास  जिम्मेदारी  है  हां  सरदार  दल जीतसिंह
 शौर  साधू  राम  वगैरह  जोकि  यहां  पर  इस  समय
 बैठे  हुए  हैं  उन्हें  भी  मिल  कर  इस  काम  को
 करना  है  |  इन  सब  का  सहयोग  हासिल  करके
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 सरदार  पझ्मरसिह  को  इस  काम  को  प्र पने  हाथ  में
 लेना  चाहिए  ।  इसमें  वे  उन  दोस्तों  का  भी
 सहयोग  व  मदद  हासिल  करें  जिनकी  कि
 गुरुद्वारों  में  प्रकीदत  व  श्रद्धा  है  और  एक  ऐसी
 फिजा  पैदा  करें  जिससे  गवर्न॑मेंट  के  हाथ  मजबूत
 हों  t

 एक  संत  के  बारे  में  यहां  पर  जिक्र  किया
 गया  t  मैं  उनका  नाम  नहीं  लेना  चाहता।
 मैं  भी  उन  के  लिए  श्रद्धा  रखता  हूं  लेकिन  मैं
 इतना  कहने  पर  मजबूर  हूं  कि  उन्होंने  चन्द्र  एक
 बातें  ऐसी  कही  हैं  जिनके  ि  साथ  मेरा  कतई
 इत्तिफाक  नहीं  है।  राज  हमारा  देश  जिन
 खतरनाक  मंजिलों  से  गुजर  रहा  है  प्रौर  जैसे
 नाजुक  वक्‍त  का  उसे  सामना  करना  पड़  रहा
 है  उसमें  चाहे  वह  कितना  ही  बड़ा  शख्स
 क्‍यों  न  हो,  ऐसे  हालात  पैदा  करना  जिससे
 कि  देश  की  एकता  कमजोर  हो,  मुनासिब
 और  दुरुस्त  नहीं  है।  ,  मैं  इस  मौके  पर  प्रा पकी
 बरसात  से  कौर  उन  साथियों  कौर  दोस्तों
 के  जरिए  जोकि  उनकी  जमात  से  ताल्लुक
 रखते  हैं,  उनसे  निहायत  अदब  से  अर्ज  करूंगा
 कि  इस  वक्‍त  देश  में  ऐसे  हालात  पैदा  करने
 कि  किसी  किस्म  को  दानिशमंदी  नहीं  है,
 कोई  प्रक्लमंदी  नहीं  है  ताकि  देश  को  एकता
 कमजोर  हो।  खास  कर  पंजाब  में  तो  ऐसे
 झ्रापस  में  फूट  डालने  वाले  हालात  पैदा
 किये  जाने  बिलकुल  ही  नामृनासित्र  हैं  क्योंकि
 बाप  जानते  है  कि  बह  एक  सरहदी  सूबा  है
 प्रौढ़  पाकिस्तान  टेढ़ी  नजर  उधर  की  ध्रोर  लगाये
 बैठा  हुमा  है।  उधर  दूसरी  झोर  हम  देख  ही
 रहे  हैं  कि  कश्मीर  में  पाकिस्तान  द्वारा  तोड़
 फोड़  कौर  घुसपैठ  की  कार्यवाहियां  काफी
 जोरशोर  से  चल  रही  हैं।  चीन  मी  उधर
 धात  लगाये  बैठा  है  ौर  हमारे  ख़िलाफ़
 लगातार  साजिश  और  जोड़ों  क*  रहा
 है  भौर  उसकी  कोशिश  है  कि  हिन्दुस्तान  तबाह
 व  बर्बाद  हो  ।  जब  ऐसे  हालात  देश  के  सामने
 हों  तो  न  तो  किसी  गवर्नमेंट  को,  न  किसी
 जमात  को  कौर  न  ही  किलो  दोस्त  को  जोकि
 प्र पने  श्राप  को  देशभक्त  समझता  हू,  ऐसे
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 [at  'दया मलाल  सर्राफ]
 हालात  पैदा  नहीं  करने  चाहिएं  जिससे  कि
 देश  की  एकता  कमजोर  पड़े।  राज  देश  को
 एकता  और  संगठन  की  सब  से  ज्यादा  ज़रूरत
 है।  हमें  यह  देखना  है  कि  यह  गुरुद्वारा  इरादी
 धार्मिक  स्थान  लिविंग  एंस्टीट्यूशंस  बनें  शौर
 उनका  सही  इस्तेमाल  किया  जाय।

 हमने  देखा  कि  काश्मीर  में  जो  पाकिस्तानी
 घुसपैठिया  हाल  में  आये  उनको  इन  मस्जिदों
 में  पनाह  मिली  है  शौर  उन्होंने  वहां  अपने
 अड्डे  क्राइम  किये।  उनको  वहां  पर  और  कोई
 शेल्टर  नहीं  मिला।  मैं  दावे  के  साथ  कहूंगा
 कि  उन  मस्जिदों  के  चलाने  वाले  इस  बात  के
 लिये  जिम्मेदार  हैं  क्योंकि  उन्होंने  इन  हमलावरों
 को  मस्जिदों  में  पनाह  दी  ।  राज  जो  गरीब
 जनता  को  उसकी  वजह  से  नुकसान  माली  और
 जानी  उठाना  पड़  रहा  है  वह  किसी  से  छिपा
 हुमा  नहीं  है।

 सरदार  ग्रमरसिह  सहगल  ने  जो  यह  बिल
 पेश  किया  हैं  वह  ठीक  हैं।  गवर्नमेंट  को  भी
 अपना  पार्ट  सदा  करना  चाहिए  और  मैं
 उम्मीद  रखता  हूं  कि  मिनिस्टर  साहब
 हुकूमत  की  तरफ़  से  इस  बिल  को  मंजूर  करेंगे।
 लेकिन  इस  के  साथ  ही  मैं  यह  ज़रूर  कहूंगा
 कि  सरदार  प्रम र्स सह  सहगल,  लाला  का  गी राम
 गुप्त  वगैरह  की  जिम्मेदारी  महज़  यहीं  पर
 खत्म  नहीं  होती  है,  उनकी  जिम्मेदारी  इस
 बात  की  है  कि  वह  ऐसे  हालात  पैदा  करें
 अपने  देश  में,  जिससे  किसी  तरह  की  गड़बड़
 न  होने  पाये  कौर  देश  को  एकता  को  ठेस  न
 लगने  पाये।  गुरुद्वारों  प्राणी  धार्मिक  स्थानों
 का  गलत  तरीके  से  इस्तेमाल  न  किया  जाय  1
 मैं  इन  चंद  शब्दों  क ेसाथ  इस  बिल  की  पुरजोर
 साईद  करते  हुए  कहना  चाहता  हूं  कि  ज्वाएंट
 कमेटी  इस  पर  पूरी  तरह  से  विचार  करे,
 अवाम  से  उसकी  राय  हासिल  करे,  ख़सूसन
 उन  लोगों  से,  जिनकी  कि  गुरुद्वारों  पर
 झ्र क़ी दत  व  श्रद्धा  है  कौर  इस  तरह  से  प्री
 पूछगछ  करके  एक  ऐसा  मुकम्मिल  बिल  बना
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 कर  पास  करे  जिससे  कि  देश  और  कौम
 को  फ़ायदा  पहुंचे  1
 Shri  9.  C.  Sharma:  (Gurdaspur):  I think  Sardar  Amar  Singh  Saigal  is  to be  congratulated  on  presenting  such a  comprehensive  Bill  before  this House.  I  have  seen  many  Bills  by Private  members  in  this  House,  but I  go  not  think  anybody  has  taken  so much  pains  in  drafting  the  Bill  as  he

 has  done.  I  do  not  think  he  has  left
 any  item  concerned  with  Sikh  Gur-
 dwaras  out  and  he  has  dealt  with
 every  problem  connected  with  this  as
 thoroughly  as  possible.  I  think  when
 the  history  of  private  members’  Bills
 in  the  Lok  Sabha  comes  to  be  written
 by  somebody,  this  Bill  will  stand  out
 as  a  big  thing  in  that.

 This  Bill  has  been  before  the
 country  for  a  long  time.  So  far  as  I
 know,  enlightened  Sikh  opinion  has
 been  in  favour  of  it,  but  it  is  not  a
 question  of  Sikhs,  Hindus  or  Muslims.
 I  may  tell  you  very  sincerely  that
 Sikh  Gurdwaras  are  are  as  much
 deserving  of  respect  at  the  hands
 of  the  Sikhs  as  at  the  hands
 of  the  Hindus.  I  remember
 Goswami  Ganesh  Dutt,  leader  of
 the  Sanatana  Dharma  Sabha,  who,
 I  think,  in  947  told  me  that  the
 study  of  the  Bhagavat  Gita,  Japji  and
 the  Sukhmani  Saheb  should  be  made
 compulsory  in  all  the  schools  and
 colleges  of  the  Punjab.  Afterwards
 he  wanted  that  they  should  be  made
 compulsory  also  in  the  schools  and
 colleges  of  the  other  parts  of  the
 country,  I  think  that  that  was  a
 very  wise  suggestion  that  he  made  be-
 cause  I  can  say  for  myself  that  Japji
 Saheb  Sukhmani  Saheb  are  two  great
 books  full  of  spiritual  comfort  and  spi-
 ritual  consolation,  they  are  the  most
 lofty  outpourings  of  the  heart  of  great
 Gurus,  and  I  think  that  anybody  who
 goes  through  them  will  feel  cdified
 and  inspired  by  them.

 I  neeq  not  say  much  about  =  the
 Bhagavat  Gita.  It  is  known  to
 everybody,  and  it  also  contains  the
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 philosophy  which  has  been  accepted
 not  only  in  this  country,  but  also  the
 other  countries  of  the  world.  Thoreau,
 Emerson  and  other  persons  have  ac-
 cepted  the  philosophy  propounded  in
 the  Bhagavat  Gita.

 The  idea  is  that  these  Sikh  Gur-
 dwaras  should  become  places  of  wor-
 ship,  real  places  of  worship,  genuine
 places  of  worship  for  the  Sikhs  as  well
 as  for  those  Hindus  who  believe  in
 the  tenets  of  Sikhism.  There  was  a
 time  when  there  were  two  sects  of
 Sikhs,  Sikhs  and  Sahjdharis,  So,  this
 should  appeal  not  only  to  Sikhs  but
 also  to  Sahjdharis,

 So,  I  feel  that  the  object  of  Shri
 Saigal  is  this,  that  the  Sikh  Gurdwaras
 should  become  centres  from  which
 spiritual  and  cultural  influences  will
 emanate,  from  which  people  should
 get  spiritual  light,  should  get  ideas
 about  the  great  spiritual  heritage  of
 our  country  which  is  enshrined  in  the
 Guru  Granth  Saheb  and  some  of  the
 other  great  books  of  the  Sikhs,  He
 wants  that  there  should  be  uniformity
 so  far  as  Sikh  rites  and  ceremonies
 are  concerned,  because  most  of  them
 are  now  governed  by  local  customs

 and  usages.  I  think  this  will  be  a
 step  in  the  right  direction,  and  I  feel
 that  most  of  my  Sikh  friends  will
 agree  to  it.  But  I  am  not  discussing
 so  much  the  ritualistic  aspect  of  the
 Gurdwaras  because  I  am  not  _  fully
 conversant  with  it,  but  I  do  want  that
 the  administration  of  the  Sikh  Gur-
 dwaras  should  be  as  efficient  and
 effective  as  possible.

 For  that,  Shrj  Saigal  has  proposed a  Board  and  also  a  Committee  of
 Management.  When  one  looks  at  the
 functions  of  these  Boards  and  Com-
 mittees  of  Management,  one  thinks
 that  they  will  be  conducive  to
 the  better  management  of  the  Sikh
 Gurdwaras.  This  does  not  mean  that
 they  are  not  being  properly  managed
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 now.  I  have  nothing  to  say  about  that
 but  I  think  there  is  no  harm  in  having
 better  and  more  efficient  management
 if  one  can  have  it.

 Shri  Saraf  was  quite  right  when
 he  said  that  religion  and  politics
 should  be  kept  separate,  that  there
 should  be  no  intermingling  of  the  two,
 that  the  moment  we  try  to  merge  the
 one  into  the  other,  we  get  into  trouble.
 What  he  meant  to  say  was  this,  that
 no  place  of  worship,  whether  it  be-
 longs  to  Hindus,  Muslims,  Sikhs,
 Christians  or  Parsis,  should  be  made
 use  of  for  political  propaganda.  I
 agree  with  him  entirely.  I  think  the
 moment  you  do  so,  those  places  of
 worship  lose  their  halo  of  sanctity,
 lose  their  religious  power.  There-
 fore,  I  feel  that  politics  should  not
 be  centred  in  any  place  of  worship,
 not  to  speak  of  the  Sikh  Gurdwaras.

 I  also  endorse  the  appeal  which  he
 has  made  to  one  of  the  great  leaders
 of  the  Sikhs.  Sant  Fateh  Singhji
 Maharaj,  that  this  is  not  the  time
 when  we  should  create  more  trouble
 for  our  country  than  is  already  therc.
 We  are  facing  two  very  powertul,
 ruthless  enemies  on  our  borders.  One

 is  China  and  the  other  is  Pakistan.
 I  spoke  about  two  enemies,  but  they
 are  not  two,  they  have  joined  hands,
 they  are  working  hand  in  glove  with
 each  other,  so  that  our  economy  may
 be  destroyed,  so  that  our  unity  may
 be  jeopardised,  so  that  there  may  be
 some  kind  of  disaffection  among  the
 people  of  our  country,  Ata  _  time
 like  this,  for  anybody  to  stage  any
 kind  of  action  which  will  take  away
 the  attention  of  the  Government  from
 facing  these  two  enemies  poised  on
 our  borders  to  something  internal,
 however,  urgent,  however  necessary,

 is  not  very  desirable.  I,  therefore  join
 my  hon.  frieng  Shri  Saraf  in  making
 an  appeal  to  Sant  Fateh  Singhji
 Maharaj  not  to  launch  that  kind  of  a
 morcha  at  this  time,  because  it  will
 not  be  conducive  to  the  good  name  of
 our  country.
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 (Shri  D,  C.  Sharma]
 At  the  same  time,  I  want  to  say  one

 thing.  Some  of  our  most  sacred
 Gurdwaras  are  in  Pakistan.  I  think
 of  Nankana  Saheb  and  Kartarpur
 near  Dera  Baba  Nanak  which  is  in  my
 constituency.  There  are  so  many
 Gurdwaras  with  which  are  associated
 the  sacred  names  of  the  Gurus,  with
 which  are  associated  some  of  the
 great  things  done  by  the  Sikh  Gurus.
 Unfortunately,  some  of  those  Gur-
 dwaras  are  in  Pakistan.  It  speaks
 volumes  for  the  courage  of  the  Sikh
 community  that  even  there  they  have
 some  Sikh  contingent  to  look  after
 those  Gurdwaras,  but  |  know  under
 what  circumstances  they  work,  I
 know  under  what  handicaps  they
 work,  I  also  know  under  what  disad-
 vantages  they  have  to  work.  If  we
 have  a  Bill  of  this  kind  for  the  Gur-
 dwaras  in  India,  I  think  we  can  ask
 Pakistan  to  see  to  it  that  the  Gur-
 dwaras  in  Pakistan  are  also  placed
 under  one  central  authority  which  is
 in  India.  Unless  we  have  that  kind
 of  central  authority,  we  cannot  ask
 another  country  to  toe  our  line,  There-
 fore,  I  feel  that  this  Bill  will  have
 wholesome  and  healthy  repurcussions
 not  only  in  our  own  country  but  also
 in  those  countries  where  our  gur-
 dwaras  are  situated.  I  had  been  te
 the  United  State;  and  I  visited  a
 gurdwara  in  Stockton,  Wherever
 the  Sikhs  go,  they  build  a  gurdwara;
 wherever  the  Hindus  go  they  build  a
 temple  and  wherever  Muslims  g0
 they  build  mosques.  I  feel  that  if  we
 bring  the  gurdwaras  in  India  under
 this  kind  of  uniformity,  the  day  wi'l
 not  be  far  off  when  we  shall  be  able
 to  negotiate  with  Pakistan  in  a  way
 so  as  to  ask  them  to  hand  over  the
 management  of  those  gurdwaras  to
 this  central  authority  which  will  be
 constituted  by  the  Centra)  Govern-
 ment.

 I  started  by  paying  compliments  to
 Shri  Amar  Singh  Saigal  and  the  more
 I  think  of  this  Bill  the  more  regard  I
 have  for  this  hon.  Member.  This  hon.
 Member  has  asked  for  only  one  thing:
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 that  this  be  referreq  to  a  Select  Com-
 mittee.  I  know  what  Select  Com-
 mittees  are.  When  the  Governments
 sponsor  a  Select  Committee,  it  means
 that  the  Government  wants  the  Mem-
 bers  to  top  the  line  which  they  pro-
 pose  and  the  most  they  can  offer  is
 a  minute  of  dissent  which  does  not
 carry  them  very  far.  But  |  think  that
 in  this  case  the  Select  Committe  will
 fulfil  that  function  which  is  given  to
 it  in  a  democracy,  that  it  will,  as  Mr.
 Saigal  said,  try  to  iron  out  all  the  de-
 fects  and  overcome  the  shortcomings
 and  put  an  end  to  all  those  defect:
 which  are  there,  I  am  sure  out  of  the
 Select  Committee  will  emerge  a_  Bill
 which  will  be  conducive  to  the  glory of  this  House  and  our  country.

 I  do  not  know  what  the  Minister  is
 thinking.  Sometimes  itso  happens  that
 a  private  Member  proposes  ang  the
 Minister  disposes,  But  I  know  that
 the  Minister  cannot  at  this  time  go
 against  the  wishes  of  Shri  Amar  Singh
 Saigal  who  is  a  very  persistent  cam-
 paigner  for  his  noble  and  wholesome
 idea,  I  am  sure  that  this  Bill  will  re-
 celve  not  only  the  blessings  of  this
 House  but  also  the  blessings  of  my
 frieng  Mr.  Jaganatha  Rao,  the  hon.
 Minisler.  If  he  had  not  been  a  Minis-
 ter,  he  would  himself  have  spoken
 in  favour  of  it,  but  unfortunately
 some  of  the  good  men  are  taken  away
 to  the  ministeria]  benches,  and  the
 moment  they  go  there  their  whole
 outlook  undergoes  a  change  for  the
 worse,  I  know  that  Mr.  Jaganatha Rao  still  means  well  and  still  does
 well  and  still  thinks  well  and  I  am
 sure  he  wil!  bless  this  proposition
 which  has  been  put  forwarg  by  Shri
 Amar  Singh  Saigal,  the  doughty,
 vigorous,  zealous  Member  from:
 Madhya  Pradesh.

 st  तुलसीदास  जाधव  (नांदेड)
 उपाध्यक्ष  महोदय,  यह  जो  बिल  पेश  किया
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 गया  है,  इसका  मैं  समर्थन  करने  के  लिए  खड़ा
 हुआ  हूं  ।  यह  बात  सही  है  कि  जितने  अलग-
 अलग  धर्म  होते  हैं,  उनमें  सुसंगति  न  हो  तो
 बहुत  सी  खराबियां  पैदा  होती  हैं  लेकिन
 एक  ही  धर्म  में  जब  प्रतिकार  लोग  एक  ही
 रीति  से  पूजा  अर्चना  करते  हैं,  तो  दिक्‍कतें  कम
 पैदा  होती  हैं  ।  जैसा  कि  इस्लाम  धर्म  में  है,
 वे  मस्जिद  में  रोज़ाना  या  सप्ताह  में  एक  बार
 नमाज़  पढ़ने  के  लिए  पाते  हैं  इसलिए  इस्लाम
 धर्म  को  मानने  बालों  में  दिक्‍कतें  कम  पैदा
 होती  हैं  ।  इसी  तरह  से  क्रिश्चियन  धर्म  है  t
 दुनिया  के  इन्दर  बाप  कहीं  भी  चले  जायें,  उनका
 जो  रोती  रिवाज  है  वह  एकसा  ही  मापकों
 मिलेगा,  एक  ही  विचार  उनका  होता  है  बौर
 उसके  कारण  उन  लोगों  में  ज्यादा  से  ज्यादा
 इत्तिफाकी  होती  है  शौर  उन  लोगों  के  विचार
 धर्म  सरीखे  हो  जाते  हैं  ।  जिस  धर्म  में  प्रति-
 अलग  विचार  होते  हैं,  अलग-स्खलन  रीति
 रिवाज  होते  हैं,  उसमें  झगड़े  भी  ज्यादा  पैदा
 होते  हैं.  t

 जब  यह  बिल  यहां  नहीं  भरी  पाया  था  तब
 भी  इस  देश  में  और  इस  देश  के  बाहर  भी
 सिख  लोगों  में  एकता  प्लोर  इत्तिफ़ाक़ी  हर  जगह
 पर  देखने  में  कराती  थी  और  अरब भी  प्रति है  ।
 दुनिया  के  इन्दर  जितने  अलग-प्रलय  समाज  हैं,
 उनमें  जितने  ज्यादा  से  ज्यादा  लोग  एक  जगह
 पर  जाकर  एक  हो  विचार  से,  एक  ही  रास्ते
 पर  चलें  तो  हमेशा  समाज  की  तकलीफें  कम
 होंगी  ।  इस  दृष्टिकोण  सेक्टर  देखा  जाए
 तो  कहना  पड़ता  है  कि  यह  जो  बिल  भाई
 सहगल  साहब  लाये  हैं  यह  बहुत  बरच्छा  है  ।

 मेरी  कंस्टिट्यूएंसी  में,  नांदेड  शहर  में
 एक  बड़ा  गुरुद्वारा  है|  मैं  हमेशा  वहां  जाता
 हूं  |  दूसरे  वहां  जो  मन्दिर  हैं,  उन  में  भी
 मैं  जाता  हूं  ।  मैं  किसी  घर्म  के  बारे  में  कुछ
 नहीं  कहना  चाहता  हूं  ।  लेकिन  मैं  देखता  हूं
 कि  हिन्दू  धर्म  के  नाम  पर  प्रलय-प्रलय  मन्दिर
 होते  हैं,  अलग-अलग  चलत  होते  हैं,  जिससे  ऊंच-
 नीच  की  भावना  पैदा  होतो  है  शौर  समाज  में
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 इकोनोमिक  कंडीशंस  खराब  हो  ते  री  वजह  से
 एक  पादरी  दूसरे  को  बुरा  कहता  है,  हीन  भावना
 से  दूसरे  की  तरफ  देखता  है।  लेकिन  जहां  तक
 शुरुद्वारों  का  सम्बन्ध  है,  या  चर्चित  का  सम्बन्ध
 है  उनमें  हीन  भावना  से  किसी  को  नहीं  देखा
 जाता  है  या  यह  जो  भावना  है  यह  कम  हैं  1
 मैं  ने  नांदेड़  में  जो  बड़ा  गुरुद्वारा  है  वहां  जाकर
 देखा  है,  ग्रंथ  साहव  के  पास  जाकर  नम्यता  से
 सब  लोग  वहां  बैठ  कर  उसको  सुनते  हैं  प्रौढ़
 उनमें  एक  सा  विचार  सब  जगह  पर  पाया  हुआथा
 नजर  प्राता  है  प्लोर  इस  चीज़  का  प्रसर  भी
 दूसरे  लोगों  के  दिलों  पर  बहुत  बरच्छा  पड़ता
 है।  बाहर  का  तो  मुझे  मालूम  नहीं  है  लेकिन
 हिन्दुस्तान  में  जहां-जहां  गुरुद्वारे  हैं  कौर  जहां-
 जहां  गुर  ग्रन्थ  साहब  का  पाठ  होता  है,  उन
 गुरुद्वारों  की  व्यवस्था  अच्छी  रीति  से  चले,
 मैनेजमेंट  अच्छा  हो  झौर  पूजा  रचना  करने
 का  तरीका  एक  सा  हो,  इस  दृष्टि  से यह  जो
 बिल  लाया  गया  है,  इसको  मैं  सपोर्ट  करता
 हूं  ।  यह  बड़ी  अच्छी  बात  है  I

 एक  बात  इसके  साथ-साथ  मैं धौर  कहना
 चाहता  हूं  /  कई  भाइयों  ने  झपना  मत  ब्यान
 किया  है  और  कहा  है  कि  इस  रीति  में  एक
 दिक्कत  हिन्दुस्तान  में  है  जो  दिक्कत  कि  दूसरे
 देशों  में  पैदा  नहीं  होती  है  बह  दिक्कत
 यह  है  कि  प्राजक  हिन्दुस्तान  में  बहुत  दिनों  से
 अलग-प्रलय  ग्रुप  जो  हैं  उन  में  झ्रापस  में  झगड़े
 होते  प्रिये  हैं  बोर  घर्म  के नाम  पर  'प्राइम  में
 तनातनी  पैदा  हो  जाती  है,  खींचतान  हों
 जाती  है  1  मैं  समझता  हूं  कि  मन्दिर  ही  या
 गुरुद्वारा  हो,  जहां  पर  प्रजा  अर्चना  होती  है,
 उसके  मैनेजमेंट  में  इस  तरह  के  झगड़े  पैदा
 नहीं  होने  चाहिये,  रास  में  खींचतान  नहीं
 पैदा  होनी  चाहिये  ।  मैनेजमेंट  को  नियमों
 के  प्रन्दर,  जज  के  प्रकार  बांधने  का  यह  जो
 प्रयत्न  हस  चिल.  में  किया  गया  है,  यह  बहुत
 प्रिया  है।  धर्म  की  शिक्षा  अपने  धर्म  वालों
 को  तथा  दूसरों  को  भी  शान्ति  से  देने  का  प्रशस्त
 धर्म  स्थानों  से  होना  चाहिये  t  झ्र पने  लोगों
 को  तथा  प्रपने  पड़ोस  बालों  को  भी  ठीक
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 [श्री  तुलसीदास  जाधव]
 तरह  से  धर्म  की  शिक्षा  देकर  दुनिया  का  भला
 करने  का  प्रयत्न  गुरुद्वारों  भ्र ौर  दूसरे  धर्म
 स्थानों  द्वारा  किया  जाना  चाहिये  और  इन्हीं
 कामों  के  लिये  इनका  उपयोग  होना  चाहिये  ।
 मैं  ने  सिख  भाइयों  को  देखा  है,  उन  का  मेरा
 साथ  हुआ  है,  मेरी  कांस्टिट्युएन्सी  में  उनका
 एक  बड़ा  मन्दिर  है  जहां  पर  दुनिया  के  लोग
 जाते  हैं।  ऐसे  धर्म  क ेलिये  और  ऐसे  लोगों  के
 लिये  जो  यह  कानून  बनाने  की  बात  है  वह
 बहुत  ग्रच्छी  बात  है  1

 साथ  ही  साथ  एक  बात  कौर  भी  कहना
 चाहता  हूं,  जैसा  कि  दूसरे  माननीय  सदस्यों
 ने  भी  कहा,  सन्त  फतेह  सिंह  महाराज  ने
 साठ  दिन  पहले  एक  ऐलान  किया  ।  मैं  समझ
 सकता  हूं  कि  वह  से  क्रिफाइस  करना  चाहते  हैं  tT
 लेकिन  यह  भी  तो  सोचना  चाहिये  कि  किस
 चीज़  के  लिये  सेंक्रिफाइस  करनी  चाहिये
 और  किस  चीज  के  लिये  नहीं  करनी  चाहिये  t
 जैसे  अभी  कुछ  दिन  पहले  मद्रास  के  अन्दर
 कई  लोगों  ने  अपने  खुद  के  ऊपर  मिट्टी  का
 तेल  डाल  कर  अपने  को  जला  दिया,  यह  कैसी
 सेक्रिफाइस  है  ।  हो  सकता  है  कि  झपने  दिल
 से  एक  झ्नच्छ  काम  के  लिये  उन्होंने  सेक्रिफाइस
 की  हो  t  लेकिन  झ्र गर  कोई  अपनी  सेक्रिफाइस
 इस  तरह  दे  कि  जिस  से  देश  के  ऊपर,  समाज
 के  ऊपर  कम्पलेन  बराये,  एक  बोझा  आये,
 उस  पर  कुछ  जुर्म  हो,  तो  ऐसी  बात  सेक्सी-
 प्राइस  में  नहीं  क्राति  है  ।  सेक्रिफाइस  प्रखर
 करनी  है  तो  वह  इस  तरह  से  होनी  चाहिये
 कि  दूसरे  के  दिल  में  रहम  पैदा  हो  और  बह
 उसकी  बात  पर  विचार  करने  लग  जाये  ।
 ग्रन्थ  साहब  के  लिये  मेरे  दिल  में  बड़ा  बरादर
 है,  बड़ा  प्रेम  है,  इसलिये  इस  बरादर  फ्लोर
 घेर  को  लेकर  हम  इस  तरह  से  चलें  कि
 देश  में आज  जो  लग  अलग  धर्मों  के  टुकड़े
 पड़े  हुए  हैं,  दिल  पैरों  मन  के  अलग  अलग
 टुकड़े  पड़े  हुए  हैं  उनमें  एकता  भाये  ।  ऐसी
 हालत  में  जब  कि  देश  के  ऊपर  आपत्ति  झाई
 हुई  है,  हमारे  देश  पर  हमला  हो  रहा  है,  इन
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 aa  बातों  को  लेकर  हमें  सोचना  चाहिये  ।
 ऐसी  हालत  में  हम  लोग  कोई  डिमाक़ेंटिक
 मार्ग  प्रख्यात  न  करें  और  यह  कहें  कि  नहीं,
 पंजाबी  सूबा  बनना  ही  चाहिये,  समाज  जो
 दिल  से  चाहता  है,  उसकी  परवाह  न  कर  के
 इंडिविजुअल  अपनी  सेक्रिफाइस  देने  लग
 जायें,  शौर  सेक्रिफाइस  करके  डेमॉक्रेटिक
 ढांचे  के  रास्ते  से  हटना,  मैं  नम्रता  से  कहूँगा
 कि  मेरी  दृष्टि  में  यह  न्याय  संगत  नहीं  है  ।
 मैं  तो  यह  चाहूंगा  कि  जों  लोग  उनके  साथ
 बैठने  वाले  हैं,  जैसा  कि  हमारे  ग्र पोजीशन  में
 बैठने  बाले  श्री  कपूर  सिंह  है,  वें  उत  से  जाकर
 कहें  कि  इस  बिल  के  एडमिनिस्ट्रेशन  के  लिये
 और  उसके  अनुसार  व्यवस्था  करने  के  लिये
 पालियामेंट  की  सपोर्ट  है,  लेकिन  साथ  ही
 साथ  हाउस  की  रिक्‍वेस्ट  है  कि  वह  समाज
 और  सन्त  फर तेह सिह  महाराज  इस  रीति  से
 खुद  की  सेक्रिफाइस  कर  के  ज्यादा  से
 ज्यादा  त्याग  करें  यह  हम  नहीं  चाहते  ।
 उन  का  त्याग  दूसरे  कामों  के  लिये  होना  चाहिये  t
 जैसे  कि  इस  देश  में  जो  सिख  भाई  हैं,  जो
 मुसलमान  भाई  हैं  इस  देश  में  रहने  वाली
 जितनी  भी  कम्यूनिटीज  हैं  उन  सब  को  एक
 जगह  पर  लाने  के  लिये  सैक्रिफाइस  होनी
 चाहिये  '  वह  अपनी  सैक्तिफाइस  दूसरे  तरह  के
 कामों  के  लिये  इस  'डिमाकेटिक  गवर्नर  मेंट  पर
 न  यादें  t

 शी  कला ०  To  ज्योतिषी  (सागर):
 उपाध्यक्ष  महोदय,  मेरे  मित्र  श्री  सहगल  ने
 इस  बिल के  द्वारा  हमें  एक  प्राणी  चर्चा  करने
 का  अवसर  दिया  कौर  इस  के  द्वारा  इस  देश
 में  एक  बहुत  महत्वपूर्ण  कार्य  करने  के  लिये
 कदम  उठाया  |

 सिखिज्म  इस  देश  का  एक  बड़ा  गौरव-
 शाली  धर्म  है।  यह  भारत  भूमि  बड़ी  गोली  है
 इस  बात  के  लिये  कि  इस  देश  में  सीपीएम  जैसे,
 बुद्धिज्म  जैसे,  जैनिज्म  जैसे  बहुत  से  धर्मों  को
 उस  ने  जन्म  दिया  |  जिस  तरह  से  धरती  पर
 अनेक  सुन्दर  सुन्दर  फूल  खिलते  हैं  जौर  अपनी
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 ara  से  प्राणों  को  आनन्द  देते  हैं,  उठती  तरह
 अनेक  संभावनाओं  से  भरे  कुछ  धर्म  इस
 भारत  भूमि  पर  प्रस्फुटित  हुए  सौर  अपनी
 सुगन्ध  से  इस  भारत  देश  को  पग्ानन्दित
 करने  रहे  हैं  1  उन्होंने  जीवन  में  भ्रच्छाई  की
 प्रेरणा  दी  कौर  राज  भी  बह  प्रेरणा  दे  रहे  हैं  ।
 सीपीएम  ने  इस  देश  की  रियाथा  को  बड़े
 आपत्ति  काल  में  प्रेरणा  दी,  कुर्बानी  की  प्रेरणा
 दी,  भाई-चारे  की  भावना  को  स्थापित  किया
 इस  देश  में  एक  कोने  से  दूसरे  कोने  तक;
 और  इस  देश  के  अन्दर  एक  मर्दानगी  का  भाव
 जगाया  |  यह  बड़ा  शानदार  धर्म  हमारे  देश
 की  भूमि  से  उत्पन्न  हुमा  ny

 सिख  शब्द  प्राचीन  है  क्या  ।  शिष्य  ।  गुरु
 का  शिष्य,  गुर  की  प्रे रक्षा  पर  जो  चले  सद्भाव

 की  जोर।  ग्रच्छे  पुरुषों  ने  जो  ग्राही  बातें  कही  हैं
 उन  अच्छी  बातों  को  करना  और  ग्रच्छी  बातें
 करने  वाले  लोगों  को  प्रिया  गुरु  मानना,
 शौर  उनके  झा देशों  पर  चलना,  यही  मुझे
 लगता  है  कि  सीपीएम  है  |  हिन्दुस्तान  में
 जितने  भी  विचारक  हुए,  जच्छ  भ्रच्छे  विचारक
 और  सन्त  हुए,  उन  सन्तों  की  बाणी  को  गुरूजनों
 ने  इकट्ठा  किया  कौर  उन्हें  हमारे  सामने
 रक्ख  ध्ौौर  हम  उस  वाणी  को  प्रपनी  जिन्दगी
 में  प्रतिष्ठित  करें,  उस  वाणी  में  जो  उपदेश  हैं
 उनके  अनुकूल  प्र पने  जीवन  को  चलायें  इस
 भाव  को  लेकर  ग्रन्थ  तैयार  हुए  ।  जगह  जगह
 उपासना  स्थल  बने  |  समय  के  झनुमार  इधर
 उधर  ग्राम  कुछ  गड़बड़ियां  हो  रही  हैं  तो  वे
 दूर  हों,  सब  में  एकता  जाये,  एकस्वरमयता
 जाये,  इस  दिशा  में  यत्न  हमारे  मित्र  श्री
 सहगल  ने  इस  बिल  के  द्वारा  कियां.  मैं  समझता
 हूं  कि  यह  बहुत  भ्रच्छी  बात  है  t

 यों  तो  धर्म  के  माने  प्रभ्युदय  कौर
 निःश्रेयम  की  शोर  ले  जाने  वाली  चीज  ।
 दुनिया  में  हम  सब  तरक्की  को  तरफ  जायें,
 स्थान  की  तरफ  जायें,  मनुष्य  समाज  प्रतीक
 विकसित  और  सुखी  हो  ।  हम  इस  दिशा  में
 अनिल  हों,  धर्म  का  यही  लक्ष्य  है  कौर  यही
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 लक्ष्य  हर  धर्म  का  है  |  लेकिन  जैसे  जैसे  भाने
 वाले  युग  में  धर्म  की  वाणी,  अभ्युदय  शौर
 निःश्रेयस  की  वाणी  धीमी  पड़ती  गई,  हमारे
 महापुरुषों  जौर  गुरियों  को  पैदा  हो  कर  उन
 बागियों  पर  जोर  देना  पड़ा  ।  प्रा खिरी  यू  ग  में,
 थोड़े  ही  समय  पहले  जो  पिछले  ब्यूटी  हुए
 उन्होंने  सिख  धर्म  को  चलाया  ।  हिन्दु कम
 पहले  हुआ,  जैनिज्म  पहले  हुआ,  बुद्धि  पहले
 हुआ,  फिर  इस्लाम  कौर  क्रिश्चिय॑निटी,
 लेकिन  जब  इन  सब  की  वाणी  धीमी  पड़  रही  थी
 तब  सीपीएम  की  झावाज  भाई  t  वह  नजदीक  से
 नजदीक  की  झा वाज  है  जो  अभी  भी  लोगों
 के  कानों  में  गूज  रही  है  ।  लेकिन  सारी  गूज
 लोगों  के  मन  तक  पहुंच  सके  इस  तरह  की
 व्यवस्था,  मैं  समझता हूं,  मेरे  मित्र  ने  इस  बिल
 के  द्वारा  की  हेयले  एक  प्रिया
 खयाल  है  ।

 जगह  जगह  मन्दिर  बनते  हैं,  मस्जिदें
 बनती  हैं,  जगह  जगह  गुरूद्वारे  बनते  हैं  भ्र ौर  उन
 के  प्रबन्ध  भ्र लग  अलग  तरीके  पर  चलते  है  ।
 बहुत  अच्छी  बात  हो  कि  उन  सारी  चीजों  का
 प्रबन्ध  ठीक  जौर  उचित  तरीके  से  हो,  शौर
 जो  बड़ी  शक्ति  इन  चीजों  की  होती  है  उस
 शक्ति  का  ठीक  तरह  से,  समन्वित  तरीके  से
 उपयोग  हो  कौर  वह  इस  देश  बोर  समाज  को
 प्रांगण  बढ़ाने  में  सहायक  हो  t  इस  खयाल  से
 श्री  सहगल  ने  एक  बहुत  स्तुत्य  शौर  तारीफ  के
 लायक  कदम  उठाया  |  मैं  समझता  हूं  कि  सिख
 समाज  भी  इस  चीज  का  झा दर  करेंगा  ।  जहां
 तक  मैं  ने  देखा,  प्रधिकांश  लोगों  ने  इसे  महत्व
 दिया  है  शर  उन  के  काम  की  सराहना  की  है  |

 इस  बिल  के  सम्बन्ध  में  यह  बात  कही  गई
 कि  इस  को  वायेंट  कमेटी  को  सौंप  दिया  जाये  ।
 ठीक  है,  यह  उचित  होगा  प्रो  इस  पर  अच्छी
 छान  बोन  हो  ।  अच्छे  से  प्रच्छे  रूप  में  यह  चीज
 जाये  1  किसी  प्रिय  भाव  से,  किसी  के  दबाव  के
 भाव  से,  कोई  रोक  पैदा  करने  के  भाव  से  यहां
 बिल  नहीं लाया  गया  है  |  यह  बिल  रखा  गया
 है  प्रच्छाई  पैदा  करने  के  विचार  से  |  यह  बिल
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 [श्री  उबा ०.  wo  ज्योतिषी]
 लाया  गया  है  ताकि  इधर  उधर  प्रखर  कोई
 खराबी  हो  तो  उस  का  सुधार  किया  जाये  |
 झ्राखिर  राज  हर  जगह  खराबियाँ  भा  गई  हैं।
 हिन्दू  फर्में  हो  तो,  मन्दिर  हों  तो  ।  शाप  देखिये
 कि  शझा  कितनी  दुर्व्यवस्था  हमारे  मन्दिरों
 की  है  o  बहुत  सी  सम्पत्ति  है  हमारे  हिन्दू
 घर्म  के  मन्दिरों  में,  लेकिन  उस  का  क्या  उपयोग
 ही  रहा  है।  कुछ  जगह  जहर  अच्छा  उपयोग
 हो  रहा  है,  बू तीवर सिटीज़  कायम  हैं,  अनाज
 बच्चों  की  परवरिश  होती  है,  दवाखाने  चल  रहे
 हैं  ।  कहीं  कहीं  इस  तरह  अच्छा  काम  हो
 रहा  है,  लेकिन  कहीं  कहीं  हम  देखते  हैं  कि
 उस  घन  का  दुरुपयोग  हो  रहा  है  ।  जिस  धत
 से  खलकत  में  बसे  हुए  भगवान  की  पूजा  होनी
 चाहिए,  जो  धन  गरोबों  की  दिक्कतों  को  दूर
 करने  में  उपयोग  होना  चाहिए  था,  जो  धन
 रियाया  में  बसे  हुए  भगवान  को  सेवा  में  व्यय
 होना  चाहिए  था,  जो  शक्ति  अच्छे  कामों  में
 सच  होनी  चाहिए  थी,  बह  लोगों  की  ऐयाशी
 और  मौज  मजे  में  खर्च  हो  रही  है  ।  यह  मैं
 हिन्दू  धर्म  में  देखता  हूं  मौर  इससे  हमारा  मत
 दुखी  होता  है  ।  हम  चाहते  हैं  कि  देश  में
 एक  क्रान्ति  हो,  और  एक  परिया ंन  हो  प्रौढ़
 यह  जो  शक्ति  श्रद्धालु  लोगों  द्वारा  धर्म  के  नाम
 पर  समर्पित  की  जाती  है  उसका  सदुपयोग
 हो  ।  हम  चाहते  हैं  कि  इस  दिशा  में  कदम
 उठे  ।

 हमारे  भाई  ने  जो  यह  बिल  पेश  किया
 है,  मैं  समझता  हूं  कि  इस  से  इस  तरह  की  भावना
 पैदा  होगी  कि  धर्म  की  जो  कवित  है  वह  इकट्ठा
 हो  शौर  समाज  को  प्रभ्युदय  शोर  निः:श्रेयस
 के  पथ  पर  प्रसर  करने  में  सहायक  हो  ।  मैं
 इस  बिल  का  जोरों  से  समर्थन  करता  हूं  ।

 एक  बहुत  ग्राही  चर्चा  इस  सदन  में
 पायी  है  सन्‍त  जी  के  इरादे  के  सम्बन्ध  में  t
 हम  चाहते  हैं  कि  इस  देश  में  सदभाव  हो,
 एकला  हो  शौर  किलो  ी  तबके  को  किसी
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 रूप  में  चोट  न  लगे,  कोई  तबका  यह  महसूस
 न  करे  कि  उस  के  ऊपर  कोई  चीज  लादी  जा
 रही  है,  उसे  ग्र संतोष  न  हो  I

 संत  जी  ने  भ्रातृज  उठायी  है  कि  एक
 सिख  सूबा  होता  चाहिये  |  मैं  तो  कहता  हैं
 कि  सारा  हिन्दुस्तान  ही  सिर  सूबा  क्यों  न  हो  1
 सारे  हिन्दुस्तान  के  लोग  गुरूजनों  की  वाणी  को
 अपने  चरित्र  में  शंकित  करें  गौर  उनके  उद्देश्यों
 के  अनुकूल  चल  कर  अपनी  जिन्दगी  को  सुधारें
 लेकिन  राज  कुछ  बातों  को  देखता  हमारे  लिए
 जरूरी  है  ।

 आज  यह  जरूरी  है  कि  हम  राष्ट्र  की
 एकता  को  पोपरी  स्थान  दें  ।  कसमों  कोई
 बात  न  करें  जिससे  किन्हीं  लोगों  को  चोट
 पहुंचे  ।  जो  लोग  जाज  पंजाब  में  मिल  कर
 देश  की  उन्नति  के  लिए  काम  कर  रहे  हैं,  ऐसा
 न  हो  कि  उनके  मन  को  किसी  प्रकार  की  चोट
 लगे।  मुझे  यह  कहने  में  भी  यह  अनुमत  होता
 है  कि  कहीं  इससे  सन्त  जो  के  दिल  को  धक्का
 न  लगे।  इससे  उसके  जो  को  चोट  लग  सकता
 है  ।  लेकिन  मैं  बड़े  प्रणब  से  कहूँगा.  कि  यह
 वक्‍त  देश  की  एकता  के  लिए  बड़ा  गम्भीर
 बात  है।  एकता  को  इस  ग्रा वश्य कता  को
 मद्देनजर  रखते  हुए  हमें  देखना  चाहिए  कि  हमारी
 कोई  कार्रवाई  ऐसी  न  हो  जिससे  देश  में
 अशान्ति  हो  ।  हमको  एकमत  हो  कर  राज
 एकता  के  लिए  काम  करना  चाहिए  |

 श्री  कागो  राम  गुप्त  (ग्रोवर)
 उपाध्यक्ष  जो,  जो  बिल  माननीय  श्री  सहगल
 द्वारा  लाया  गया  है  मैं  उम् तका  हृदय  से  समर्थन
 करता  हूं  ।  लेकिन  इस  विषय  में  मुन्ने  भ्र पने
 कुछ  ऐसे  विचार  रखने  हैं  जो  सम्भवतः  मेरे
 और  साथियों  को  बहुत  न  बचें  t

 आज  यह  प्रश्न  है  कि  धर्म  के साय  राज-
 होती  को  जोड़ा  जाए  अथवा  नहीं  ौर  जोड़ा
 जाय  तो  किस  रूप  में  जोड़ा  जाएं  |  यह  ज्वलन्त
 प्रश्न  राज  हमारे  सामने  है  ।  और  यह  इस
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 देश  का  दुर्भाग्य  रहा  है  कि  यहां  हर  बात  में
 राजनीति  प्रा  गयी  है  1  जहां  पर  कि  मजदूरों
 का  सवाल  प्राता  है  वहां  भी  राजनीति,  जहां
 पर  कों ग्रा परे टिव  सोसाइटीज  बनाने  का  सवाल
 आता  है  वहां  भी  राजनीति,  और  जहां  पर
 पंचायती  राज  का  सवाल  प्राता  है  वहां  भी
 राजनीति  t  ऐसी  दशा  में  जब  ग्रल्पसंब्यक
 लोग  किसी  बात  में  धर्म  के साथ  राजनीति  को
 जोड़ना  चाहते  हों  प्रथा  बहुसंख्यक  लोग
 जोड़ना  चाहते  हों,  तो  हमें  उसके  मूल  में  देखना
 होगा  कि  ऐसी  बात  कहना  कहां  तक  उचित
 है  t  ma  इस  प्रजातंत्र  के  युग  में  जब  कि
 प्रमुखता  दस  लोकसभा  को  प्राप्त  है,  तो
 निश्चय  हो  हम  सब  की  यह  जिम्मेदारी  हो
 जाती  है,  न  कि  किसी  सम्प्रदाय  विशेष  की
 कि  हम  इस  बात  को  पूरी  तरह  से  सोचें  ।

 मेरे  मित्र  श्री  इराक  ने  एक  बड़े  महत्व
 की  बात  कहीं  बौर  भी  साथियों  ने  कहीं  प्रौर
 चह  यह  है  कि  समय  भी  देखना  पड़ता  है  ।
 जहाँ  तक  इस  बिल  को  कानून  बनाने  का  प्रश्न
 है  इसमें  कोई  दो  मत  नहीं  हैं  मीर  मैं  समझता
 हूँ  कि  सरकार  भी  इसे  इस  रूप  में  मंजूर  करने
 के  लिए  तैयार  होंगी  ।  कि  1B  रहे  साथ
 साथ  जो  बातें  बाज  देश  में  चन  रहीं  हैं
 उनको  देखते  हुए  एक  गम्भीर  चिन्तन  का
 विषय  पैदा  हो  जाता  है  कि  राजनीति
 को  धर्म  के  साथ  जोड़ना  चाहिए  अथवा  नहीं  ।
 मेरा  यह  मन्तव्य  है  कि  जो  हमारे  भ्रत्यसंख्यक
 लोग  हैं  उनको  बातों  को  हमें  लापरवाही  से
 नहीं  बल्कि  ध्यान  से  सुनना  गौर  समझना
 चाहिए  ।  अगर  हमको  उनकी  बात  नहीं
 जंचती  ्र  हमारा  उन  से  मतभेद  है  तो
 बह  भी  स्पष्ट  रूप  से  उन्हें  बताना  होगा,  इस
 बजह  से  नहीं  कि  हमारा  बहुमत  है  जौर  हम
 जिद  करके  बताना  चाहते  हैं,  बल्कि  हमें
 दिलाने  दे  कर  प्रगति  बात  को  न्याय  की  तराजु
 पर  तोल  कर  उनको  बताना  चाहिए  ।

 पूज्य  बापू  जो  ने  इस  देश  को  हृदय
 परिवर्तित  की  बात  बतलायी  थी  in  हृदय
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 परिवर्तन  बहुमत  का  भी  हो  सकता  है  भ्र ौर
 ग्रल्पमत  का  भी  हो  सकता  है  L  यदि  अल्पमत
 वाले  भ्र पनी  किसी  मांग  को  मनवाने  के  लिए
 प्रतिभा  पु बंक  किसी  आ्ात्दोलन  का  सहारा
 लेते  हैं  तो  उनको  भी  देखना  चाहिए  कि  ऐसा
 करना  उनके  शास्त्र  सम्मत  है  या  नहीं  शौर
 हमारे  लिए  भी  यह  देखना  जरूरी  है  कि
 उसका  नतीजा  गलत  होता  है  था  सही  होता
 है  ।  यह  बहुत  भ्: एयक  बात  हैं  tT  बापू,
 जिन्होंने  इस  हथियार  को  राजनीति  के  लिए
 इस्तेमाल  किया,  देश  की  स्वतन्त्रता  के  लिए
 इस्तेमाल  किया,  उन्होंने  भी  मगर  कहीं  देखा
 कि  उसका  नतीजा  गलत  हों  रहा  है,  तो
 उन्होंने  उसको  फौरन  छोड़  दिया  राज  भी
 हमारे  देश  में  लोग  प्रान्दोलन  प्रहिसा  के  नाम
 पर  चलाते  हैं,  चाहे  वे  राजनीतिक  लोग  हों
 या  सम्प्रदाय  वाले  हों,  और  जब  स्थिति  उनके
 हाथ  से  निकल  जाती  है  शौर  लोग  हिसा  पर
 उतारू  हो  जाते  हैं,  तो  वे  उसकी  जिम्मेवारी
 लेने  को  तैयार  नहीं  होते  ॥

 राज  देश  की  नामक  स्थिति  है  1  कुछ
 लोग  कह  सकते  हैं  कि  ऐसी  स्थिति  तो  चलती
 ही  रहेगी,  राज  काश्मीर  का  मामला  है  तो  कल
 कोई  दूसरा  मामला  हो  सकता  है,  राज  जो
 विशेष  स्थिति  देश  के  सामने  है  हो  सकता  है
 कि  यह  बहुत  दिनों  तक  चलती  रहे,  तो  कोई
 कब  तक  रुका  रह  सकता  है  |  यह  प्रश्न
 विचारणीय  है  और  राज  देश  के  लोग  इस
 पर  मनत  कर  रहे  हैं  प्रौढ़  एक  दूसरे  के  साथ
 वार्तालाप  कर  रहे  हैं  कि  क्या  करना  चाहिए  ।
 राज  ऐस।  समय  है  कि  झगर  एक  जरा  सी
 चिनगारी  भी  पैदा  हो  जाती  है  तो  उसका
 भयंकर  नतीजा  होता  है  ।  राज  24  बड़ी
 नाजुक  स्थिति  में  से  गुजर  रहा  है,  झगर  हम
 जरा  मी  गलती  कर  जायें  बौर  सही  रास्ते  से
 सरटक  जाये  तो  हमारे  सामने  बड़ा  खतरा  प्
 सकता  है  ।  इसलिए  राज  हमें  हन  सब  बातों
 को  बड़ी  गम्भीरता  से  लेना  चाहिए।  और
 दूसरे  की  बात  को  पूरी  तरह  समझने  की  >  शिव
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 [श्री  काशी  राम  गुप्त]
 करनी  चाहिए  और  अपनी  बात  उसे  बताने
 की  पूरी  कोशिश  करनी  चाहिए  |

 पंजाबी  सूबे  की  मांग  बढ़त  दिन  से
 चली  मां  रही  है  |  यह  नई  बात  नहीं  है  ।
 यह  मांग  बहुत  दिन  से  चल  रही  है  कौर  चलती
 रहेगी  ।  इस  बारे  में  लोगों  में  रास  में  मतभेद
 हो  सकता  है,  इसको  कोई  रोक  नहीं  सकता  |

 5.48  hrs.
 {[Surt  TwmrumMaALa  Rao  in  the  Chair]

 अपनी  मांग  को  मनवाने  के  लिए  हर  एक  अपना
 अपना  रास्ता  अपना  सकता  है  |  अहिंसा  का
 रास्ता  ऐसा  रास्ता  है  जिस  रास्ते  से  ये  बातें
 चलती  हैं,  भ्र ौर  वह  हमारे  धर्म  का  रास्ता  है,
 क्योंकि  धर्म  मे  मारिसा  को  महल-पूर्ण  स्थान
 मिला  झा  है  |  इसलिए  यदि  प्रा हिसा  के
 आधार  पर  कोई  काम  किया  जाता  है  शौर
 उसका  नतीजा  सही  होता  है  तो  बताया
 जाता  है  कि  वह  बात  सफल  हो  गयी  ।  लेकिन
 झगर  हम  समय  को  न  देखेंगे  और  देश  की
 स्थिति  को  न  देखेंगे  तो  प्रिया  नतीजा  हो
 सकता  है  t  ऐसी  हालत  में  यह  कहना  कि  कौन
 सी  बात  सही  है  और  कौन  सी  गलत  है  बहुत
 कठिन  हों  जाएगा  |

 बाज  यह  कहना  भी  बहुत  मुश्किल  हो  गया
 है  कि  धर्म  राजनीतिक  कहां  तक  सहायता
 करता  है  ।  इसका  सीमांकन  करना  बहुत
 कठिन  हो  गया  है  1

 राज  प्रजातंत्र,  है  और  समें  सब  को
 पने  अपने  झ्रध्रिकार  को  मनवाने  की  छूट  है  ।
 तो  यह  प्रश्न  झा  जाता  है  कि  जो  बड़े  बड़े
 प्रान्डोलनों  की  राज  प्रावश्यकता  पड़  रही
 है  वह  क्‍यों  पड़  रही  है,  इसको  भी  हमें  देखना
 चाहिए  |  प्राचीन  यह  बातें  इस  देश  में  धर्म
 की  झाड़  में  क्‍यों  होतो  हैं  यह  देखना  हमारे
 लिए  बहुत  ज़रूरी  हो  जाता  है  और  इसके  लिए
 23  दिमाग  से  सोचने  की  हुकूमत  होती  है  t
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 मुझे  यह  निवेदन  करना  है  कि  इस  बिल
 को  ज्वाला  कमेटी  के  सुपुर्द  करने  के  लिए
 सरकार  प्रवीण  मान  ले  कौर  साथ  साथ  यह
 जो  देश  में  गड़बड़  चल  रही  है  उस  को  टीक
 रखने  के  लिए  वह  प्रगति  प्रन्तरात्मा  को  टटोलें
 बौर  उसे  टटोल  कर  ग  बात  को  सोचें  कि
 जैसी  भी  हो  हम  सब  को  मिल  कर  इस  देश  को
 सुरक्षित  रखना  हैं  जौर  इसकी  झ्राजादी  को
 बनाये  रखना  है  |  इसके  साथ  ही  हमें  हर
 मजहब,  जाति  और  सम्प्रदाय  को  अपने  देश
 में  सुरक्षित  रखना  है  |  अगर  हम  ऐसा  सोचें
 कि  जाति  शौर  सम्प्रदाय  को  सुरक्षित  न  रख
 कर  हम  कुछ  काम  कर  सकेंगे  तो  वह  भी  एक
 गलत  चीज़  होगी  ।  इसलिए  उन  सब  को
 सुरक्षित  रख  कर  ही  हमें  झाग  चलना  है
 कौर  वह  तभी  हो  सकता  है  जब  हम  एक  दूसरे
 को  समझ  कर  कौर  एक  दूसरे  के  साथ  सहयोग
 करके  चलने  की  कोशिश  करेंगे  ।  बस  मुझे
 इतना  ही  निवेदन  करता  था  ।  घन्यवाद  ।

 श्री  गलजोत  सिंह  (उना)  :  सभापति
 महोदय,  सरदार  कमर  सिह  सहगल  जो  यह
 सिख  गुरुद्वारों  के  सुप्रबन्ध  की  तथा  उससे
 सम्बन्धित  मामलों  की  जांच  करने  की  व्यवस्था
 करने  वाले  विधेयक  को  संयुक्त  समझते  को
 सौंपे  जाने  वाला  प्रस्ताव  सदन  के  सामने
 लाये  हैं  वह  सही,  माकूल  और  एक  नेक  कदम
 है।  मैं  उसका  पूरे  तीर  पर  समर्थन  करता  हूं  ।
 उनका  मक़सद  यह  है  कि  गुरुद्वारों  का  इंतजाम
 ठीक  हो  ।  जो  पुरानी  रवायात  चली  ग्राती
 थी  या  जिस  मक़सद  से  यह  गुरुद्वारे  बनाये  गये
 थे,  गुरु  साहबान  ने  जिस  पाक  मक़सद  के  लिये
 यह  गुरुद्वारे  बनाये  थे,  प्रॉसेस  का  मुकाम  है
 कि  उनको  कई  लोगों  ने  अपने  जाती  मवाद
 ब  अपनी  पोलिटिकल  ताकत  बनाने  के  लिए
 इस्तेमाल  किया  है  |  ज़रूरत  इस  बात  की
 है  कि  उनकी  पुरानी  रवायात  को  बरकरार
 रक्खा  जाय  श्र  इन  गुरुद्वारों  का  इस्तेमाल
 सियासत  और  दीगर  जाती  मवाद  के  खातिर
 न  किया  जाय  |
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 श्राम  तौर  पर  आपने  देखा  है  कि  गुरूद्वारे  के
 चार  दरवाजे  होते  हैं  ॥  इन  चार  दरवाजों
 का  मतलब  यह  होता  है  कि  उनमें  चारों  वर्ण
 के  लोग  जा  सकते  हैं  ।  गुर  साहबान  ने
 उस  वक्‍त  देखा  कि  कौम  में  जातिपांत  का
 भेद  बात  था  इसलिए  इस  जातिपांत  के  भेद
 को  मिटाने  के  लिए  ही  उन्होंने  गृरु॥्षारों  की
 जो  शक्ल  बनाई  उसमें  उन्होंने  चार  दरवाजे
 रखे  जिससे  कि  चारों  वर्ण  के  लोग  पायें  गौर
 वहां  से  शिक्षा  लेकर  जा ग्रे  और  शान्ति  व
 एकता  का  पाठ  पढ़ें  ।  लेकिन  आहिस्ता  आहिस्ता
 लोगों  ने  उस  पवित्र  मकसद  को  भला  दिया
 ओर  प्रस्तोक  का  मु  काम  है  कि  राज  कई  जगहों
 पर  सिख  गुरुद्वारे  सियासत  शीर  गुटबाज़ी
 के  प्रचार  बने  हुए  हैं  ।  कई  लोग  जो  यह  कहते
 हैं  कि  यह  केवल  सिख  के  ग्रीवा रे  हैं  यह  बात
 बिल्कुल  गलत  है  ।  नवमी  बादशाही  तक  कोई
 दाढ़ी,  केश  का  बंधन  नहीं  था  बल्कि  सभी  सिक्‍ख
 थे  1  जो  भी  वहां  श्रद्धा  क ेसाथ  जाते  थे  सिक्ख
 थे  ।  गुरू  साहबों  ने  किसी  धर्म  का  खंडन  नहीं
 किया  बल्कि  उन्होंने  जो  कमियां  वहां  पर  थीं
 उन्हें  निकालने  की  कोशिश  की  शौर  सबको
 सच्चा  मार्ग  दिखाने  की  कोशिश  की  ।  वहां
 किसी  के  मज़हब  के  खिलाफ  कोई  बात  नहीं
 होतो  है  ।  गुरुग्रंथ  साहव  जिसका  कि  हर
 गुरूद्वारे  में  प्रकाश  होता  है  उसमें  जहां  गुरू
 साहिबान  की  3ज्वार  की  हुई  वाणी  है  वहां
 हिन्दु,  मुसलमान,  गरजे  कि  सभी  धर्म  के  जितने
 भी  भक्त  हुए  हैं  जिन्होंने  कि  ईश्वर  के  साथ
 अपना  रिश्ता  जोड़ी  र  भक्तिपूर्ण  वाणी  का
 उच्चारण  किला  हैं  उन  सब  की  वाणी  का  पाठ
 होता  है  1  यह  नहीं  कि  गुरुओं  के  वाणी  का  ही
 पाठ  होता  हो  भ्रमित  संत  रविदास  जी,  कबीर
 जी,  फरीद  जो,  दौर  नामदेव  प्राणी  संतों  की  भी
 वाणी  वहाँ  पर  सुनाई  जाती  है  ।  इसलिए
 सिक्ख  घर्म  कोई  विल्कुल  प्रलग  धर्म  नहीं  है  t
 उस  समय  कुछ  ऐसी  जरूरते  पेश  ्  कि  इस
 तरह  का  एक  सिक्ख  मत  गुरु मों  ने  स्थापित
 किया  ताकि  ग्रत्याचारियों  से  रक्षा  की  जा
 सके  ।
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 इतिहास  बतलाता  है  कि  जिस  समय
 गुरु  तग  बहादुर  के  पास  कश्मीर  के  पंडित  प्रिये
 बौर  उन्होंने  अपनी  फरियाद  की  ग्रोवर  कहा
 कि  प्रौरंगज़ेब  उनसे  कहता  है  कि  जे  मुसलमान
 बन  जायें  शौर  रहे  कि  वह  उन  पर  जुल्म
 करता  है  तब  गुरु  महाराज  कश्मीरी  पंडितों
 की  रक्षा  के  लिए  प्रातन्दपुर  से  हराकर  नौरंग-
 जेब  से  यहां  दिल्‍ली  में  मिले  ।  उच्च  समय  गुरु
 गोविन्द  सिंह  महाराज  केवल  9  साल  के  थे  ।
 कश्मीरी  पंडितों  की  फरियाद  सुन  कर  गुरु
 तेगबहादुर  ने  यह  कहा  कि  इस  वक्‍त  जरूरत  इस
 बात  की  हैं  कि  भ्रमर  कोई  महापुरुष  प्रगति
 क़ुर्बानी  दे  दे  तो  इनकी  रक्षा  हो  सकती  है  t
 गुरु  गोविन्द  सिंह  महाराज  जो  कि  यह  बात  सुन
 रहे  थे  बोल  पड़े  कि  इसके  लिए  श्राप  से  बढ़  कर

 झ्र ौर  कौन  महान्‌  आदमी  हो  सकता  है  धौर  पाप
 को  ही  इसके  काम  लिए  प्रपनी  कुर्बानी  देनी
 चाहिए  1  इतिहास  साक्षी  है  कि  गुरु  तेग वहा दुर
 यहां  हराकर  औरंगज़ेब  से  दिल्‍ली  में  मिले  जौर
 उससे  उनकी  बातचीत  हुई  थी।  औरंगज़ेब  ने
 यहीं  चांदनी  चौक  में  उनको  कत्ल  करवा  दिया  ny
 उनके  कत्ल  होनेके  वा  द  जो  उनके  शिष्य  थे
 बे  उधर,  उधर  छिप  गये  मगर  उस  वक्‍त  दो
 झ्रादमी  निकले  अगौर  बह  दोनों  हरिजन  होते
 थे  ।  उनमें  से  एक  उनका  शिष्य  जीवन  भाई,
 गुरु  के  शीस  को  आनन्दपुर  ले  गया  मीर  दूसरा
 शिष्य  रात  होने  पर  प्रेरक  में  बैलगाड़ी  पर  गुरु
 साहब  का  शरीर  उठाकर  यहां  बड़े  दफ्तर
 के  पास  जो  गुर  द्वारा  बन  रहा  है  यहां  पने
 घर  पर  ले  हराया  शौर  शरीर  को  ग्रसने  घर  में
 रख  कर  घर  को  झाग  लगाकर  प्रतिम  संस्कार
 गुरु  का  उसने  कर  दिया  ।  ग्रुप  समझ  सकते
 हैं  कि  कोई  प्राप्ति  प्रपने  घर  को  महज  से  ही
 झाग  नहीं  लगा  सकता  है  |  जब  वह  दूसरा
 उनका  शिष्य  जिस  लेकर  'प्रानन्द्रपुर  पहुच  गया
 शौर  गुरु  गोविन्द  सिह  महाराज  के  सामने
 पेश  हुमा  तो  गोविन्द  सिह  महाराज  ने  कहा
 कि  अब  हमें  एस  जुल्म  के  खिलाफ़  लड़ना  हैं
 शीर  इसलिए  मैं  पने  शिष्यों  में  से  जा  बहादुर
 शिष्य  होंगे  उनको  लेकर  एक  फौजी  रिट्रीट
 बाला  फिरता  पैदा  कूगा  ।  "नलों  उन्होंने
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 [श्री  दलजीत  सिंह]
 केश  दाढ़ों  रखाई,  ौर  अमृतपान  कराया

 -हूबरे जो  कि  फौजी  स्पिरिट  के  नहीं  थे
 उनके  लिए  दाड़ी  व  केश  रखना  जरूरी  नहीं

 “था  जो  सहजधारी  कहलाते  थे  वे  भो  सिक्ख
 ही  होते  थे  ।  ऐसा  नहीं  था  कि  केवल  दारो
 दौर  केश  धारण  करने  वाले  हो  सिक्ख  हो  सकते
 थे,  और  दूसरे  सिक्ख  नहीं  हो  सकते  थे  ।
 जत  बात  से  वह  द।  फिरके  सिक्खों  के  हो  गये

 थे  ।
 इसके  ग्र लावा  ग्रुप  देखेंगे  कि  हर  गुरु-

 द्वारे  में  लेकर  होता  है  ।  उस  गुरु  साहब  के
 नं  गर  में  हर  एक  को  बिना  ऊंच  नो च  के  रूमाल
 के  एक  साथ  बैड शाल कर  जिमाया  जाता  था  L
 एक  लाइन  में  बगैर  किसी  वात  का  जाति  भेद
 का  रूपल  किये  बिना  प्रसाद  दिया  जाता  था
 लेकिन  बाद  if  तरह  तरह  के  लोग  ग्रोवर,
 ऊंची  जाति  पाले  बौर  कई  जगह  यह  ऊंच,
 नीच  बर्ती  जाने  लगी  थी  और  नीची  जाति
 वालों  को  गुरुद्वारों  में  दाबिल  होने  से
 रोका  जाने  लगा  था  जा  कि  गुरु
 सा हवान  के  नसीहत  के  बिल्कुल  खिलाफ़  था
 क्योंकि  सिक्ख  धर्म  में  कोई  ऊंट  नोव  का  भेद
 भाव  नहीं  है  1  सिक्ख  गुरुद्वारों  के  सुप्रबन्ध
 के  हेतु  यह  जो  विधि यक  लाया  गया  है  वह  एक
 ग्रावप््यक  कदम  है  ।  गुरु दारों  में  जातिपांत
 के  लिए  कोई  स्थान  नहीं  होना  चाहिए  t
 ज्योतिषी  जी  गे  जो  फ़रमाया  है  बह  दुरुस्त  है।

 Te  साहिबान  की  जितनी  वाणियां  हैं  शाप
 पढ़  खोजिये,  जितने  उपदेश  हैं  श्राप  पढ़  लीजिये
 लेकिन  कहीं  भो  गुरुद्वारे  के  प्रकार  उनके  किलो
 भो  शिष्य  को  ऐसी  कोई  हिदायत  नहीं  है  कि
 यह  भूख  हड़ताल  करें,  मरण-भरत  धारण  करे
 या  ग्लात्महत्या  करे  |  इसको  बजर  पाय
 माना  गया  है।  सिक्ख  गुर  वाणी  में
 इन  चोरों  को  गलत  व  पापपूर्ण  माना  गया
 है  ।  लेकिन  आज  हों  यह  रहा  है  कि
 कुछ  लोग  ग्रसने  राजनैतिक  स्वार्थ  साधने
 के  खातिर  कौर  दूसरे  मकसदों  को  हासिल  करने
 की  ग़रज  से,  कोई  लीडर  महाराज  दूसरे  लोडर
 को  नीचा  दिलने  के  लिए  ौर  उससे  बागें
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 बढ़ने  के  लिए  गुरुद्वारों  का गलत  इस्तेमाल  करने
 लगे  हैं,  जोकि  रोका  जाना  चाहिए  ।  गुरु
 द्वारों  में  सियासत  कौर  गुट  बाजी  को  कोई  स्थान
 नहीं  होना  चाहिए  ।  इसलिए  मैं  फ़र्ज़  करता
 हैं  कि  जो  पुरानी  रातें  हिस्ट्री  में  चली  प्रति
 हैं  उनको  कायम  रखने  के  लिए  यह  निहायत
 जरूरी  है  कि  झान  इंडिया  बेसिस  पर  एक
 कम्प्रोहेंसिव  बिल  बने  ।

 गुरु दारों  से  होने  वाली  आमदनी  का
 खर्च  भक्ति  का  प्रचार  करते  और  लोगों  को
 शिक्षित  करने  में  किया  जाना  चाहिए  ।  लेकिन
 कई  जगह  उत  रुपये  का  इस्तेमाल  लोगों  को
 तालीम  देने  के  बजाय  अपनों  सपनों  पार्टी  को
 मजबूत  करने  के  लिए  किया  जा  रहा  है  जै  ताकि
 अभी  श्री  तुलसीदास  जाधव  जो  ने  बतलाया
 था  ।  मैं  आपको  बतलाऊँ  कि  गुरुद्वारा  बोर्ड
 तख्त  हुजूर  साहब  तोड  का  मैं  भी  एक  सदस्य
 हूं,  1  वहां  कई  रवायतें  चला  दी  गई  थीं  कौर
 अभी  भी  कुछ  चलती  हैं  जैसे  कि  वहां  का  जो
 हैड  पुजारो  होता  है  जिसको  कि  हम  दूसरे  तख्तों
 में  जत्थेदार  कहते  हैं  शौर  वहां  हैड  पुजारी
 कहते  हैं,  वहां  क ेलोग  चाहते  हैं  कि  बह  शादी-
 शुदा  न  हो,  पहले  शा दोश दा  नहीं  होता  था
 लेकिन  हमारी  यह  रवायात  उल्टी  है  प्रौढ़  हम
 शादीशुदा  बौर  गैर-शादीशुदा  के  सोच  इस
 बारे  में  कोई  फक  नहीं  रखते  लेकिन  वह  इसे
 मानते  नहीं  हैं  इसलिए  यह  निहायत  जरूरी
 है  कि  ऐसे  फर्मों  को  दूर  कर  ने  क ेलिए  कोई  एक
 आल  इंडिया  बे  जिस  पर  गुरुद्वारा  बिल  बनाया
 जाय  ताकि  हर  एक  जगह  पर  एक  सी  रवायतें
 हों  राज  जो  उनकी  आमदनी  का  खां  ठीक
 तरीके  पर  नहीं  हो  रहा  है  या  गुए द्वारों  का
 ठोक  तरीके  पर  उपयोग  नहीं  हो  रहा  है
 वह  दुरस्त  हो  जाये  दौर  उत  का  प्रबन्ध
 ठीक  से  चलाया  जाय  ।  इतने  शब्द  कह  कर  शाप
 को  घन्यवाद  देते  हुए  अपना  भाषण  समाप्त
 करता  हूं  ।

 I6  brs.
 Shri  Kapur  ‘Singh  (Ludhiana):

 Mr.  Chairman,  Sir,  it  is  a  happy



 पा  Sikh

 wugury  thet  there  has  been  general
 consensus  in  favour  of  the  basic  and
 fundamental  objects  of  this  Bill,  One
 of  ihe  basic  objects  of  this  Bill  is,  as
 explained  in  the  preamble  of  the  Bill
 circulated.  that  there  shoulg  be  all
 India  extension  of  the  principles  which
 are  already  embodied  in  the  Punjab
 Gurudwaras  Act,  The  other  funda-
 mental  aim  of  this  Bill  is  that  statu-
 tory  provision  should  be  made  for
 better  ang  more  efficient  management
 af  the  Sikh  places  of  worship.  With
 both  these  fundamenta,  objects  of
 this  Bil]  those  hon.  Members  who
 have  preceded  my  have  agreed  hearti-
 ty  and  without  any  reservation,  I
 would  like  to  congratulate  my  hon.
 friend,  Professor  Sharma,  who  un-
 fortunately  is  nut  here  now,  who  has
 made  oul  not  only  a  very  interesting
 point  but  a  point  which  goes  to  the
 heart  of  the  problem  in  relation  to
 the  second  objective,  namely,  better
 4ng  more  efficient  management  of  the
 Sikh  Gurudwaras,  He  has  mentioned
 a  certain  proposal  which  was  advanced
 many  years  ugo—I  think  more  ;han  a
 quarter  of  a  century  ago—by  the
 Sanathana  Dharma  Sabha  of  Lahore
 that  with  a  view  to  heel  up  the  schisi
 which  has  occurred  in  Northern  India
 between  the  Sikhs  and  the  Hindus.
 firm  arrangements,  through  conven-
 tion  or  through  custom,  for  the  study of  certain  scriptures,  namely,  Japuji, Gita  and  Sukhmani  Sahib  should  be
 made  for  the  children  of  al]  the  Sikhs
 ang  Hindus.  If  it  is  possible  to  in-
 torporate  some  provision  by  way  of
 amending  this  Bill  whereby  a
 begin:  ig  can  be  made  towards  this
 laudable  object  to  achieve  a  fulfilment
 of  this  proposal,  I  think  it  will  be  the most  happy  thing  that  can  happen  in the  present  political  state  of  affairs  of
 this  country.

 Apart  from  these  general  poin's, <«trtain  other  points  have  also  been
 made  out  by  the  speakers  who  hav.
 preceded  me,  Those  points  relate  to
 certain  propositions  which  they  have
 mocntioned  by  aaying  that  no  politics
 should  be  allowed  to  enter  into  Gurt-
 dwaras.  This  ह  ह  very  broad  and  a
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 very  vague  proposition.  It  can  mean
 more  than  one  thing.  I  think  it  can
 mean  two  or  three  distinct  things.  It
 can  mean  that  politics  must  be  divore-
 ed  from  the  values  and  postulates  of
 religion.  If  the  hon,  Members  have  this
 in  mind,  then  I  am  afraid  no  Sikh
 who  knows  Sikhism  would  find  It
 Possible  to  agree  jo  this,  and  os  far  as
 my  study  of  my  ancestral  religion,
 Hinduism,  goes.

 Shri  Sham  Lal  Saraf:  The  reference
 here  was  to  factional  politics,

 Shri  Kapur  Singh:
 I  am  coming  to
 mean  three  things,  I  am  now  examin.
 ing  one  proposition,  Now  I  wil]  come to  the  other  two  propositions,  Ag  far
 as  my  study  of  my  ancestral  religion,
 Hinduism,  goes,  I  am  quite  confident
 in  my  mind

 Let  me  proceed.
 that  also.  It  can

 Shri  Maurya  (Aligarh):  How  can
 he  say  that  Hindu  religion  is  his  an-
 cestral  religion?

 Shri  Kapur  Singh:  If  you  will  not
 interrupt  me,  |  will  be  very  grateful.
 ]  know  what  is  my  ancestral  religion
 and  what  ij  not.  As  far  as  my  study
 of  my  ancestral  religion,  Hinduism,
 floes,  16  am  quite  confident  in  my  mind
 that  neither  in  our  ancient  scriptures,
 nor  in  the  traditional  hooks  of  Hin-
 duism  is  there  any  sanction  for  the
 proposition  that  politics  shoulq  be
 divorced  from  the  values  and  postulat.
 es  of  religion,

 Bul  what  my  hon,  friends  have  tried
 {o  stress  may  be  another  proposition,
 ang  that  proposition  might  be  that
 political  intrigue;  must  not  be  per-
 mitted  to  monopolise  the  functioning
 of  centres  of  religion.  If  that  is  what
 they  have  in  mind,  then  I  assure  them
 that  there  is  not  a  single  right—think-
 ing  Sikh  who  woulg  not  support  them
 in  that,  Turing  the  last  forty  years
 that  the  Punjab  Gurudwara  Act  has
 been  functioning,  serious-minded
 Sikhs  have  watched  and  witnessed
 with  dismay  and  pain  the  abuse  and
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 [Shri  Kapur  Singh]
 misuse  to  which  sometimes  Sikh  Gur-
 dwaras  and  Sikh  centres  of  worship
 have  been  put  and  it  is  the  earnest
 desire  of  all  right-thinking  Sikhs,  and
 it  is  the  earnest  desire  of  all  Hindus
 who  wish  well  by  the  Sikhs  that,  some
 provision  should  be  made  so  that
 healthy  practices  can  develop  where-
 by  these  abuses  can  be  eliminated  in
 future.

 But  it  can  also  mean  a  third  propo-
 sition,  When  it  is  said  that,  politics
 should  be  taken  out  of  the  Guru-
 dwaras,  it  may  mean  a  different  pro-
 position  also,  ang  that  proposition
 might  be  that  no  politics  should  be
 talked,  no  politics  should  be  further-
 ed,  no  politics  should  be  encouraged
 within  the  precincts  of  the  Gurudwara
 which  does  not  please  those  who  are
 in  power,  When  the  proposition  of
 taking  politics  out  of  the  Gurudwaras
 is  intended  really  to  support  this
 thirg  proposition,  it  is  then  that  the
 Sikhs  violently  disagree  with  those
 who  wish  thus  to  assert  themselves.
 I  want  to  make  this  clear  so  that  no
 misunderstanding  is  left  in  the  mind
 of  anybody  with  regard  to  the  rela-
 tionship  of  politica  with  the  manage-
 ment  of  the  Sikh  Gurudwaras,  as  far
 a:  Sikhs  are  concerned.

 Another  point  that  has  been  made
 out  ig  about  the  Punjabi  Suba  and  the
 recent  announcement  of  Sant  Fateh
 Singh  to  take  certain  action  to  achieve
 the  political  demands  of  the  Sikhs.
 ]  do  wish  that  hon,  Members  would
 find  it  possible  not  to  link  it,  or  bring
 up  this  subject  with  the  motion  that
 is  now  before  the  House,  Punjabi
 Suba  is  a  political  demand  of  the
 Sikhs,  When  this  demand  comes  be-
 fore  this  sovereign  House,  before  this
 all-powerful  House,  then  jt  can  be
 discussed  on  its  merits.  Whether
 Punjabi  Suba  is  a  desirable  thing,
 whether  Punjabi  Suba  is  in  the  in-
 terests  of  the  Sikhs,  it  is  fur  the  Sikhs
 to  ¢gecide,  Whether  Punjabi  Suba
 should  be  granted,  whether  it  should
 be  caneeded,  it  is  for  this  hon.  House
 to  decide.  I  think  that  is  the  correct
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 statement  of  the  true  position  and  il
 should  be  left  there,  It  shoulg  not  be
 mixeg  up  or  linked  up  with  the  motion
 which  we  are  discussing  now.

 With  regard  to  the  fast  of  Sant
 Fateh  Singh,  whether  religion  allows
 it  or  not,  it  is  for  the  Sikhs  to  decide and  for  the  conscience  of  Sant  Fateh
 Singh  to  decide,

 Shri  Sham  Lal  Saraf:
 interested  in  it.

 We  are  ats3

 Shri  Kapur  Singh:  As  to  whether
 Or  not  an  appeal  should  be  made  to
 Sant  Fateh  Singh  it  is  for  every  in-
 dividual  to  decide,  I  think  jt  is  the
 right  of  every  citizen  of  this  country
 to  qecide  for  himself  as  to  what  ac-
 tion  to  take  in  this  connection.

 Shri  Sham  La!  Saraf:  May  1  have
 a  wordy  I  woulg  respectfully  submit
 that  the  stand  or  position  taken  by
 Sant  Fateh  Singh  would  create  a
 very  grave  situation  in  India  not  only
 umong  the  Sikhs  but  also  among
 others.  It  will  mean  a  disaster  for
 the  country  and  that  is  why  I  appeal
 to  him  sincerely  to  de-ist  from  his
 Proposed  action.

 Mr.  Chairman:  May  |  say  thal  thes
 is  an  entirely  different  matter,

 Shri  Kapur  Singh:  Precisely.  that
 is  the  point,

 Mr.  Chairman:  |  would  request
 Members  not  to  touch  upon  points
 which  might  even  remotely  gererate
 controversy,  Hon.  Members  should
 atrietly  confine  themselves  to  the  sub-
 ject  matter  of  the  Bill,

 Shri  Sham  Lal  Saraf:  May  Tr  res-
 peetfully  draw  your  allention  to  one
 thing?  This  is  something  which  ia
 upper-most  in  the  minds  of  everybody
 today.  If  anything  happens  now,  God
 forbid,  it  will  affect  crores  of  people
 of  India,
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 Mr.  Chairman:  Order,  order.  I
 rule  that  this  is  quite  irrelevant  to
 the  subject  matter  of  this  Bill,  Hon.
 Members  might  take  advantage  of

 their other  opportunities  to  expre
 anxiety  about  Sant  Fateh  Singh’s  fast.
 !  woulg  request  hon.  Members  to  keep
 away  all  controversies  from  thi:  dis-
 eussion.

 Shri  Sham  Lal  Saraf:  There  is  no
 question  of  controversy,  But  |  want
 to  explain  something,

 Mr.  Chairman:  There  is  nothing
 further  to  explain.

 Shri  Sham  Lal  Saraf:  When  I  was
 speaking  the  Deputy-Speaker  was  in
 the  Chair  and  he  alloweq  me  to  touch
 on  that.

 Shri  Kapur  Singh:  |  am  st  ill  on  my
 feet  and  the  hon,  Member  is  insisting
 on  interrupting  me,  T  am  not  yield-
 ing  now.

 6.0  hrs.
 (Mr.  Speaker  in  the  Chair.)

 Mr,  Speaker,  Sir,  I  am  grateful  to
 the  Chairman  who  ha:  just  now  vacat-
 ed  the  Chair  that  he  has  clarified  the
 point  in  words  which  leave  no  doubt with  regard  to  what  my  own  intention
 is,  The  point  which  I  would  like  to
 make  ou  is  that  whatever  the  merits
 or  the  demerits  of  a  certain  action
 which  Sant  Fateh  Singh  wants  to  take
 or  whatever  the  political  merits  or
 demerits  of  political  demands  of  the
 Sikhs  which  they  are  making  or  which
 in  future  they  might  make,  are  ques-
 tions  which  must  not  be  linked  up
 with  the  motion  which  is  now  before
 the  House.  The  motion  before  the
 House  hould  be  considereg  on  its
 own  merits,  When  the  proper  time
 romes,  when  those  subjects  come  up
 for  discussion,  this  House  is  all  power-
 ful,  this  House  has  every  right  ‘o

 diseuss  the  merit:  or  the  demerits  of
 these  questions  and  this  House  also
 has  the  final  power  to  come  to  a  final
 decision  as  to  whether  thase  demands
 of  the  Sikhs  should  be  conceded  or
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 not,  Let  these  diecussions  be  reserv-
 eg  for  the  proper’  occasion  and  not
 be  confused  with  or  linked  up  with
 the  motion  which  we  are  now  consi-
 dering.  This  is  the  only  point  which
 I  was  trying  to  make.

 The  last  point  which  has  peen  made
 out  by  one  or  two  hon,  Members,  who
 have  preceded  me,  relates  to  the
 Gurdwarag  !ef;  in  Pakistan,  It  has
 been  suggested  thut  we  might  do
 something  in  connection  with  the
 motion  which  is  before  the  House,  in
 connection  with  the  finalisation  of  the
 Bill  which  might  become  an  =  Act
 through  the  consent  of  this  ‘Pars
 lament,  whereby  the  management  of
 the  Gurdwaras  lefy  in  Pakistan  is
 also  somehow  vither  brought  under
 the  control  or  brought  under  a  system
 which  is  in  accordance  with'the  wishes
 of  this  House  or  the  Sikh  people.

 Sir,  the  question  of  the  Gurdwaras
 left  in  Pakistan  is  a  very  ticklish
 one.  The  question  of  the  Gurdwaras
 and  Sikh  centres  of  worship  loft  in
 Pakistun  is  a  question  which  is  full
 of  all  types  of  complications,  The
 Sikh  centres  of  worship  which  are
 left  in  Pakistan  have  this  peculiari-
 ty—I  think  it  is  unique  in  History
 and  it  is  unique  in  modern  times
 that  while  some  of  the  Sikh  centres
 of  epiphany  of  religion  from  where
 the  religion  originated,  have  been
 left  in  une  etuntes.  all  ther  war-
 shippers  have  been  forced  in  flee  tu
 another  country.  This  kind  of  situat-
 tion.  even  during  the  dispersal  of
 the  Jews,  did  not  exist  in  Palestine
 as  if  exists  today,  It  is.  therefore,
 not  a  question  which  we  can  setih:
 by  any  amendments  or  any  pro.
 sions  which  we  might  enact  here  aa
 a  ह 1  Parliamen(  of  this  coun
 try.  This  question  can  only  be  settl-
 ed,  as  far  as  Iocan  see--l  have
 given  g  great  deal  of  thought  tas
 this  question—through  the  laws  oor
 sta‘uves  which  are  the  domestic  laws
 or  statutes  of  Pakistan.  There  cs  i>
 wher  way  of  achieving  any  fiat
 soiution  of  this  problem.  Theryvforc.
 we  must  net  try  to  complicate  it
 furher  by  saving  things  which  might
 be  considered  by  the  rulers  ov  the
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 [Shri  Kapur  Singh]
 people  of  Pakistan  as  derogatory  to
 their  own  sovereignty.  I  think  this matter  should  be  left  here.

 With  these  wonds,  I  support  the
 motion  that  this  Bill  should  be  re-

 ferred  to  the  Joint  Committte.  7]
 also  agree  wih  the  suggestions  that have  been  made  that  in  the  Joint
 Committee  the  Government  should
 give  free  facilities,  free  consent  and free  agreement  for  remodelling  and
 redrafting  of  this  Bill  so  that  its
 true  object,  namely,  a  better  and
 more  efficient  management  of  the
 Sikh  Gurdwaras  such  as  is  consistent
 with  the  true  spirit  of  Sikhism,  can be  achieved  irrespective  of  what  the
 Provisions  of  some  previous  enact-
 ments  are,  or  irrespective  of  what
 the  vested  interests  might  wish  this
 to  be.

 16.12  hrs.
 STATEMENT  RE  ECONOMIC  SITU-

 ATION
 The  Minister  of  Finance  (Shri  T,  T.

 Krishnamachari):  Sir,  Honourable
 Members  will

 oe
 that  in  the  past  I

 have  presented  a  fid-year  review  of
 pre

 eronomic  situation  to  Paliament.
 The  annual  budget  provides  an  oppor-

 “tunity  for  _  periodical  review  of  our
 plang  and  policies.  Nevertheless,  the-
 re  are  occasions  when  even  a  year's/
 interval  becomes  too  long  for  initiat-  {
 ing  remedial  action  to  deal  with  emer-

 ing  circumstances.  The  need  for  a
 nid-year  review  is  all  the  greater

 during  the  current  year  because  of
 the  need  to  pave  the  way  for  the
 launching  of  the  Fourth  Five  Year
 Plan,  It  jis  for  this  reason  that  I
 have  taken  this  opportunity  to  pr@‘

 ‘sent  _ (0011!  supplementary  proposals
 framed  in  the  light  of  the  current
 economic  situation  and  the  require-
 ments  of  the  Fourth  Five  Year  Plan.

 It  js  somewhat  early  a,  this  stage
 to  atiempt  a  full  picture/of  the  likely
 budgctary  outcome  for
 year,  However,  there  are  sufficient
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 indications  tha  supplementary  mea-
 sures  for  raising  revenue  are  neces-
 sary  to  keep  to  our  resolve  of  avold-
 ing  deficit  financing  during  the  current
 year.  Since  the  presentation  of  the

 (\)Budget,  the  Centre  has  had/to  grant additional  dearnes  allowan’  which
 would  result  in  an  expenditure  of
 about  Rs.  25  crores  during  the  year.
 Despite  repeated  appeals  to  the  States to  avoid  recourse  to  overdrafts  from the  Reserve  Bank  and  to  consolidate their  financial  position,  some  addi-

 a/aumber
 of  States

 has  become  inevitable;  and  this  may account  for  an  additienal  outlay  of
 about  Rs.  40  crores.  Honourable
 Members  would  also  appreciate  that
 in  view  of  renewed  hostilities  at  a
 number  of  points  on  our  borders  we

 3  have  had  to  provide  larger  amounts,
 for  police  and  border  security.

 There  are  indications  also  that  re-
 ccipt,  cn  capital  account  would  be
 lower  under  a  number  of  heads.  In
 view  of  the  sluggish  conditions  in  the
 money  markel,  we  had  to  reduce  the
 borrowing

 Pe
 wramme  of  the  Centre

 by  about  Rs./20  crores;  ie,  from  Rs.
 270  crores  assumed  in  the  Budget  to
 Rs.  250  crores.  Trends  in  small  sav-
 ings  during  the  past  three  or  four
 months  have  not  allogether  been  satis-
 factory;  and  although  I  except  some
 improvement  in  the  coming  months,  it

 Lis  likely/  that  there  may  be  a  shortfall
 of  about  Rs.  0  crores  from  the
 Budget  estimate  of  Rs.  35  crores.  We
 have  also  to  reckon  with  a  shortfall
 of  about  Rs.  5  crores  under  annuity
 deposits,

 On  revenue  account,  receipts  under
 Customs  may  well  be  somewhat/la  ir.
 ger  than  we  had  budgeted  for,  A
 similar  improvement  under  Excise
 Duties,  however,  does  not  seem  likely.
 Receipt:  under  Income  and  Corpora-
 tion  Tax  have  not  been  buoyant  so
 far.  It  would  be  our  endeavour  to
 step  up  tax  collections  during  the  rest

 4

 the  current  Vg  of  the  year/by  even  more  vigorous
 efforts.  But,  on  the  whole  it  would



 II05  Economic  SRAVANA  28,

 not  be  safe  to  count  on  substantial  ad-
 ditional  revenue  collections  for  offset-
 ting  the  effects  of  additional  expendi

 I887  (SAKA)  Situation  (St)  1106

 the  increase  in  agricultural  produ.-
 tion  lust  year  certainly  warrants  no

 ture  on  a  number  of  items  and  the
 reduction  in  capital  receipts’to  which

 T  referred  earlier.

 As/  for  economies  and  shortfalls  in  %
 plan  and  non-plan  expenditure,  Hono.
 urable  Members  would  recall  that  it
 has  been  my  endeavour  to  avoid  any
 deliberate  over-budgeting  of  expen-
 ditures  in  general.  It  is  also  of  the
 utmost  importance  that  there  should
 be

 nt

 cont  down  in  the  implemen-
 f  conti tatio;  ng  and

 fe  are  several  such  schemes  in  the
 State  sector—as  it  would  only  post-
 pone  the  fruits  of  investment,  in  pro-
 gress.  With  every  possible  effect  to
 secure  genuine  economic,  in  e~pen-
 diture,  it  would  still  be  necessary  to
 mobili-c  udditional  resource;  on  भ substantial  scale.

 (When  I  reviewed  the  cconomic
 conditions  in  the  country  at  the  time
 of  presentation  of  the  Budget,  there
 was  a  fair  promise  of  our  being  able
 ty  hold  the  price  ne  during  the  curr-
 ent  year,  ‘Rice  prices  had  declined  by
 more  than  !0/per  cent.  between  Octo-  ५
 her  964  and  January  /965--te.,  in
 the  immediate  post-harvest  period
 Wheat  prices  also  declined  between
 January  and  May.  The  index  of
 wholesale  prices  came  down  from  I6]
 at  the  beginning  of  January  to  50  by

 4 the  middle  of  March.
 This

 an
 experience  which  was  in  sharp  con-
 frast  to  the  trends  ijn  964  when  the
 post-harvest  decline  in  prices  was
 negligible.  Unfortunately,  prices  have
 started  rising  once  again  from  the  be-
 ginning  of  the  current  fiscal  year.’
 The  index  of  wholesile  prices  reached
 a/new  peak  of  648  on  24th  July
 1965.  Apart  from  this  overall  position,
 there  are  several  pockets  in  the  coun-
 try  in  which  prices  of  particular  food-
 trains  have  soared  very  high.  Some
 Increase  in  prices  during  the  sum-
 mer  months  is  perhaps  a  normal  seas-
 onal  phenomenon,  /But  the  fact  ‘that
 the  seasonal  rise  this  year  has  not
 been  particularly  subdued  despite

 y,  Presented  between

 (Lithe  ceiling  on  clean  advances.

 ‘adjust  ihe

 I  regarding  the  budgetary’
 and  monetary  situation.

 The  Reserve  Bank  took  a  number:
 / of  measures  to  increase  the  cost  of;

 credit,  as  the  House  is  aware,  in  Fete
 tuary  last  in  order  to  check  excessivei
 creation  of  credit.  Despite  these  mea-
 sures,  credit  expansion  in  the  =  last
 busy  season  wos  og  much  as  Rs,  407
 crores  as  against  Rs,  376  crores  in  3 the  1963-64  busy  season  /which  was  3
 itself  judged  excessive,  “So  far,  the

 the-/;j  contraction  in  credit  during  the  cur-
 rent  slack  seusun  has  been  fs.  87
 crores  or  only  about  one-fifth  of  the
 credit  expansion  which  took  place  in
 the  last  busy  season,  as  against  ४  con-
 traction  of  Rs.  a

 १
 crores  in  the  com-  (

 parable  period  of  ‘ast  year,  which  re-
 one-fourth  and

 ‘one-third  of  the  credi,  expansion  in
 the  1963-64  busy  season,  Honouiabie
 Members  would  appreciate  that  unless
 credit  contruction  in  the  slack  se  n
 is  ndequate,  it  will  not  be  possible  for
 the  banks  to  meet  the  genuine  nevwils
 for  credit  expansion  during  thy  next
 busy  -eason  withou,  excessive  re  4
 to  the  Reserve  Bank.  It  is  under  these
 circumstances  that  if  has  become
 necessary  tu  supplement  gene  ral  mes
 sures  of  credit  restraint  by  svleclive
 and  direct  measures;  and  /  the  Re-
 serve  Bank  has  recently  announced
 certain  measures  in  respect  of  ground-
 nut,  wheat,  cotton  and  vegetable  oil:
 as  well  as  the  advance  depusit  scheme
 against  imports  and  the  regulation
 on  clean  advances.  I  will  have  more
 to  gay  about  the  deposit  scheme  again-
 st  imports

 है  feliea
 later.  But  |  would

 like  to  take  this  opportunity  to  remove
 some  of  the  misconceptions  regarding

 The
 Reserve  Bank,  for  example,  has  not
 put  a  ceiling  on  the  clean  advances  to
 cach  particular  party.  It  has  merely
 sought  to/limit  the  total  élean  advan-
 ces  of  eath  bank,  it  being  the  respon-
 sibility  of  the  banks  concerned  to

 advances  to  individual
 clients  In  the  Hght  of  their  individusl
 needs  and  circumstances.  It  should

 f
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 not  be  difficult  for  the  banks  to  dis-  (at  make  later/in  regrd  to  direct  taxa-
 charge  this  responsibility  in/the  slack
 season  when  there  ghould  be  a  decline
 im  many  individual  advances.  It  ig  in this  light  that  the  impact  of  the  mea-
 sure  should  be  judged.  As  the  Reser-
 ve  Bank  has  made  it  clear,  the  posi- tion

 ge
 be  reviewed  at  the  beginning of  the/next  busy  season.

 review  will  naturally  take  into  ac-
 count  developments  during  the  current
 slack  season  and  the  requirements  of
 the  next  busy  seasun.

 In  a  growing  and  complex  econo-
 my  like  ours,  credit  policy  has  to

 pling  to  Jexercitg  a  gencral  restraint
 on  credit  in  keeping  with  the  require-
 ment,  of  stability,  it  must  bear  parti-
 cularly  ‘on  specific  points  so  as  to
 discourage  speculation  withoul  retar-
 ding  production.  Such  a  discrimina-
 jury  approach  ig  by  no  means  easy,
 But  the  operation  of  a  sound  mone-
 tury  and  jeredit  policy  presupposes  in
 anv  event  that  the  efforts  of  the
 monetary  authorities  will  not  be  neu-
 tralised  by  excessive  credit  creation  on
 behalf  of  the  Government.

 serve  a  nymber  of  aims;  while  attem-  .

 Before  leaving  the  subject  of  credit
 coutrol,  L  would  like  to  refer  to  the
 question  of  ugac
 proposals  regard  oluntary  disclo-
 sure  that  I  announced  last  February
 have  led  to  disclosures  of  about  Rs.  50
 cores  of  which  Res.  30  crores  are  in
 the  form  of  tax  receipts.  At  the  same
 fime,  the  continued  drive  against
 bogus  hundis  and  unaccounted  money
 and  its  /consequence  of  driving  unac-
 counted  money  underground  have
 necersarily  had  their  effect  on  the
 strinrency  of  the  moncy  market.  A
 vonsiderable  part  of  transactions
 which  were  earlier  carried  on  outside
 the  bankiag  system  have  now  to  be
 financed  by  the  banking  system.  In
 judging  the

 ferent  =
 ea  ७  in  bank

 credit,  thi,  factor  s  to  be  borne  in
 mind  But  Honourable  Members
 would,  T  om  sure,  agree  that  there
 cannot  be  any  relaxation  in  the  attem-
 mr  to  bring  unaccounted  money  into

 And  the  '/

 ted  money,  T  he/  1

 “Th  in  respect  of  a

 higher  level  than  on  July

 tion  have  been  intended  to  strengthen this  attempt  which  has  a  far-reaching social  and  economic  significance.
 T  had  oceasion,  in  the  broadcast talk  on  I7th  July,  to  refer  to  the  con-

 tinuing  difficulties  in  regard  to  foreign
 exchange.  Out  reserves  have  reached
 a  low  level  now  of  less  than  Rs.  00
 crores  which  is  hardly  sufficient  for
 meeting  the  seasonal  swings  in  our
 trade  and  payments  let  alone  for  pro- viding  a  cushion  against  unforeseen
 contingencies.  Essentially,  our  foreign
 exchange  difficulties  have  —  arisen
 from  the  fact  that  whereas  /  import commitments  have  grown  on  a  num-
 ber  of  counts,  the  buoyancy  in  our  ex.
 ports  which  was  witnessed  during  the
 first  three  years  of  the  current  plan
 ha,  not  been  maintained  since  then.
 Exports  during  ‘1964-65,  according  to
 balance  of  payments  statistics,  anvoun-

 sh  ted  to
 na

 803  crores  ie,  roughly  the
 same  level  as  in  1963-64,  Export
 shipments  during  April-June  965
 amounted  to  Rs.  ‘185  crores  showing
 a  decline  a,  compared  to  Rs,  I96
 crores  in  April-June  1964.

 I  need  not  dwell  at  length  on  the

 arious
 /measures  which  Government

 ave  already  taken  to  bring  about  a
 better  balance  in  our  foreign  exchange
 Position.  These  include  import  cuts.
 staggering  of  import  payments.  conti-
 nuance  of  the  export  incentive  sche-
 mes  with  modifications  and  the  an-
 nouncement  of  the  tax  credit  scheme

 number /  of  export
 items.  The  pressure  on  our  reserves
 has  somewhat  lessened  during  the  past
 three  or  four  weeks.  On  August  13.
 for  example,  our  total  foreign  ex-
 change  reserves  excluding  gold  stood
 at  Rs.  99  crores,  ie..  at  a  somewhat

 6,  when
 they  stood  at  Rs.  96  crores.  Ordina-
 rily,  there  should  be  seasona)]  impro-
 vement  in  export  receipts  after  Octo-
 ber;  and  if  we  succeed  in  our  efforts
 to  push  out  all  the  exports  that  are
 possible,  there  i,  every  likelihood  of

 the  open;  and  some  of  the  proposals  Mi  (our  ending  the  current  financial  fear द
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 without  any  further  logg  of  reserves.
 There  is,  however,  no  room  for  com-
 placency  in  regard  to  our  foreign  ex-
 change  situation.  As  I  have  already
 mentioned,  our  reserves  are  already
 at  an  uncomfortably  low  level.  The
 remedia!  measures  that  we  have  taken
 have  been  essentially  jof  a  restrictive
 nature,  and  it  is  cleat  thal  the  conti-
 nuunce  of  the  present  very  stringent
 restrictions  on  imports  for  long  will
 bave  adverse

 Recs
 on  the  growth  of

 the  eoonemy  pt  t  shall  be  our  endea-
 vour,  therefore,  to  liberalise  imports
 te  the  maximum  possible  extent;  and
 we  propose  to  seek  the  cooperation  of
 friendly  foreign  countries  and  inter-
 national  institutions  in  support  of  this
 endeavour.  In  the  long  run,  how-
 ever,  we  havefto  secure  a  steady  and
 sizeable  increase  in  our  export  earn-
 ings  in  order  to  sustain  a  reasonably
 liberal  import  policy  as  well  as  to
 meet  the  growing  burden  of  debt
 charges,  Bul  a  sustained  dynamism
 an  exports  can  be  achieved/only  within
 an  enviranment  of  internal  price
 stability.

 ॥

 4

 ee
 short,  the  current  price  situation,
 balance  of  payments  difficulties,

 eenditions  in  the  money  marker  and
 emergent  trends  in  respect  of  the  bud-
 getary  operations  of  the  Government,
 al)  require  a  substantial/  additional
 effort  at  resource  mobilisation  during
 the  current  year.‘  At  the  same  time.
 the  measures  that  we  take  now  have
 to  be  consistent  with  the  long  range
 interests  of  the  economy.  They  have
 m  particular  to  form  a  part

 otf
 th  e() general  framework  of  policies  for  se-

 ‘curing  progressively  higher  levels  of
 investment  and  =  productivity  in  the
 economy  with  emphasis  on  export
 Promotion  and  on  encouragement  to

 to  shift  from  external  sources
 sapply  to  the  development  of  indi-

 genous  substitutes.

 \  The  draff  outline  of  the  Fourth) \Five  Year  fou  is  being  finalised  and  ©
 twould  be  submitted  for  approval  to
 ith,  National  Development  Council

 shortly.  Full  details  of  the  plan  there-
 fore  would  perhaps  be  avatiable  to

 i887  (SAKA)  Situation  (St)  To

 the  House  only  during  the  next  ses-
 sion.  In  the  meanwhile/  the  Planning
 Commissi  hag  rec  पेलते  tenta-
 tively  that  the  Fourth  Five  Year
 Plan  should  involve  an  outlay  of
 Rs.  29800  crores  of  which  Rs.  19,000

 sign
 would  be  investment  and

 s.  2,000  crores  current  outlay.  QOut-
 lay  for  the  Public  sector  is  planned  at
 Rs.  34.000  crores  and  that  for  the  pri-
 vate  sector  Rs,  7,000,  crores.  The
 Prime  Minister  at  the  same  time  has
 emphasised  tha,  the  actual  implemen-
 tation  of  the  Plan  from  year  to  year
 must  proceed  in  keeping  with’  the/  (
 over-riding  consideration  that  infla-
 tionary  financing  should  be  avoided
 altogether,  It  ig  also  clear  that  addi-
 tional  mobilisation  of  internal  resour-
 ces  of  the  order  of  Rs.  3,000  crores
 and  something  more  will  be  required
 during  the  next  Plan  period  if  the
 an:

 be
 development  in  the  economy

 is  to  be  maintained  at  o  reasonably
 satisfactory  level.

 in  the  ultimate  analysig  our  objec-
 uve  is  not  so  much  to  increase  the
 pace  of  investment  for  its  own  sake-
 Prepest-ter-tt+-ewn-saiee—as  to  bring’
 about  an  improvement  in  the  growth/
 rate  of  the  economy  for  assuring
 better  standards  of  living  te  our
 peopic  and  for  making  a  satisfactory
 advance  towards  the  objective  of  self-
 sustaining  growth.  From  this  point
 of  view,  the  conten!  of  the  Plan  and
 the  efforts  that  we  make/to  increase
 the  productivity  of  capital  are  even
 more  important  than  the  size  of  the
 Plan  itself.  Ii  is  again  from  this  point
 of  view  that  it  is  of  considerabl,  im-
 portance  at  this  stage  to  give  hight
 priority  to  agriculture  and  to  redou-
 blefour  efforts  to  promote  family  plan-
 ning  so  that  the  achievements  of  our
 Plans  are  not  circumscribed  by  a  rapid
 growth  in  population.  As  for  indus-
 {rial  development,  the  priority  in  the
 coming  years  must  necessarily  ा
 given  to  activities  assoclated  with
 agriculture  as  well  as  taf  the  producs
 tion  of  materials  and  equipment  which
 make  it  possible  to  secure  greater
 utilisation  of  existing  capacity  and

 x
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 improvement  in  the  balance  of  pay-
 ments  position.

 )  A  great  deal  of  detailed  work  has
 already  been  done  in  regard  to  the

 ‘content  of  the  Fourth  Five  Year/Plan und  tentative  targets  for  a  number  of
 important  areas  such  as  agriculture
 power,  fertilizers,  cement,  steel,  sugar
 and  other  basic  industries  have  been
 set.  The  studies  undertaken  so  far
 make  it  abundantly  clear  that  it  is
 both  possible  and  imperative  to  rely
 to  the/  maximum  possible  extent  on
 the  internal  production  of  machinery

 AUGUST  18,  965  Situation  (St)  ints

 raising  resources  and  of  exercising
 the  utmost  economy  in  expenditure
 so  as  to  achieve  a  balance  in  their
 budgets.

 I  come  now  to  my  supplementury
 budget  proposals.  My  proposaly  ce-  |
 late  primarily  to  changes  in  import
 duties.  Our  import  tariff  has  ben} amended  piecemeal  over  severa)  du-
 cades  and  is  no  longer  in  tune  with
 the  requirements  of  our  planned  deve-
 lopment,  Not  only  is  the  structure  of
 rates  inconsistent  with  the  needs  of
 import  substitution,  but  there  is  a  very
 large  number  of  administrative  exem-

 and  materials  for  securing  the  growth  ‘  ptions  and  modifications  offrates  which
 of  the  economy  in  a  number  of  vital
 points.  Indian  industry  has  taken
 rapid  strides  during  the  first  three
 Plan  periods  and  it  is  now  at  a  stage
 where,  given/the  necessary  encourage-
 ment  and  concentration  vf
 suitable  directions,  jt  can  muke  a  size-
 able  contribution  both  to  exports  and
 to  import  substitufion,  The  additional
 efforts  at  resource  mobilisution  that
 we  might  adopt  therefore  at  this  staje
 have  to  serve  a  number  of  objectives.
 Apart/from  contributing  to  the  objec-
 tive  of  raising  resources  for  growth
 without  inflation,  these  measures
 must  be  consistent  with  the  broad  ub-
 jectives  and  priorities  of  the  Plan.
 They  must,  in  other  words,  take  into
 account  the  emphasis  we  wish  to  place
 on  agriculture  and  on  higher!  produc-
 fivity  all  round.  They  must  also  sub-
 serve  the  paramount  objective  of
 viving  the  maximum  possible  enco-
 uragement  to  the  domestic  production
 of  machinery  and  materials.  The
 measures  that  I  propose  to  announce
 today  have  been  designed  in  keeping
 with  all  these  considerations,

 :  Belore  I  deal  with/  the  measures
 [  which  I  wish  to  submit  to  the  House,

 '  would  like  to  emphasise  that  the
 Centre  alone  cannot  bear  the  full  res-
 ponsibility  for  restoring  and  =  main-
 taining  internal  financial  stability,  In
 our  Federal  system,  the  State  Govern-
 ments  also  have  to  take  their  appro-

 )  priate  share]  of  the  responsibility  of

 effort  in-

 were  granted  from  time  to  time  to
 meet  particular  situations  und  which
 now  resall  in  numerous  anomalies
 The  entire  Import  Tariff  is  proposed
 to  be  recast  to  secure  both  higher  ne
 venue  and  rationalisation,  bearing  in
 mind  the  considerable  development
 that  has  taken  placed  in  our  industrial
 structure  over  three  Plans  and  ‘he
 imperative  need  to  accelerate  the
 pace  Of  this  development.

 The  broad  structure
 pused  tariff  is  as  follows:

 of  the  pro

 The  general  statutory  rate  fu
 muchinery  will  be  40  per  cent
 but  the  effective  rate  of  import/ duty  will  be  35  per  cent  for
 the  time  being.  Certain  items
 of  agricultural  machinery  and

 implements  will,  however,  be
 charged  at  5  per  cent.  Basie
 industrial  raw  materials,  such
 as  prime  steel,  and  non-ferrous
 metals  will  be  charged  to  import

 %  duty  ay  the  rate  of  40  per  cent
 Most  processed  industrial  mate-
 rials  will  be  liable  to  import
 duty  at  the  rate  of  60  per  cent.
 Consumer  goods  will,  by  and
 large,  be  charged  at  the  rate  of
 200  per  cent  though  higher  rates

 k  charred  af  present  on/certala
 high  profit  items  such  as  betel
 nuts  and  liquor  will  continue
 Protective  rates  will  continu:
 at  their  levels  but  will  be  suits-
 bly  raised  where  uppropriat2
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 in  line  with  the
 प्  paki

 icture  that  I
 have  described,  bindings
 continue  to  be  honoured,  but  it

 4  is  our/intention  to  approach  the
 countries  concerned  for  releases
 in  suitable  cases  in  order  to  com-
 plete  the  rationalisation  of  the
 tariff.

 There  have  often  been  complaints
 that  the  import  of  equipment  by  pro-
 jects  is  impeded  us  a  result  of  meti-
 culous  assessment  at  the  appropriate
 rates  affeach  constituent  item  requir-
 ed  for  setting  up  the  project.  I  now
 Propose  to  introduce  a  new  tariff  item
 to  cover  the  import  of  equipment
 needed  for  the  initial  setting  up  of
 new  projects  or  for  undertaking  sub-
 stantial  expansions  of  existing  pro-
 jects,  in  the  flelds  of/industry,  power,
 mining  and  prospecting  for  minerals
 or  oil,  Not  only  complete  equipment
 but  also  component  parts  and  raw
 materials  imported  specifically  fur
 fabricating  equipment  within  India  for
 uproject,and  some  quantity  of  initial
 stock  of  spare  parts  and  other  stores
 needed  for  the  /  maintenance  of  the
 project  can  be  imported  under  this
 item.  The  contract  or  contracts  would
 have  to  be  registered  jn  advance  with
 ihe  Customs  authoritics  and  a  provi-
 sional  assessment  will  9९  made  imme-
 diately,  obviating  to  the  maximum
 possible  extent  the  need  for  detailed
 assessment  offindividual  lots,  after
 the  goods  arrive.  The  equipment  im-
 ported  under  the  item  will  be  charged
 to  duty  at  the  general  machinery  rate
 and  I  am  confident  that  the  adminis-
 trative  improvement  will  facilitate  the
 smooth  import  of  such  equipment  and
 also  give  some  encouragement  to

 - manufacture  within  India  as  much  a
 possible  of  the  equipment  needed  for
 these  projects.

 The  present  tariff  contain  a  large
 number  of  administrative  reductions
 of  rates  and  exemptions,  often  histo-
 rical  survivals,  Wherever  possible
 these  are  being  withdrawn,  except when  there  is  still/special  justification,
 us  for  example,  in  the  case  of  raw
 materials  needed  to  manufacture  fini-
 shed  products  for  which  rates  of  duty
 pre  bound  under  the  GY  If  we

 wal  me
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 are  to  promote  import  substitution  on
 a  wide  scale,  the  imports  of  the  tini-
 shed/  products  must  bear  the  revised
 rates  of  duty,  even  jf  intended  for  «
 high  priority  purpose.

 The  considerable  ation  of
 the  structure  of  rates  should  result  in
 a  saving  of  time  on  assessment  and
 reduction  of  the  number  of  disputed causes,  |  am

 ure
 that  this  simplification

 will  be  of  help  to  industry  in  plann-
 ing  prétluction.

 Among  the  exceptions  which  |  have
 retained  to  the  general  structure  of
 rates  that  I  have  indicated  earlier  I
 should  like  to  mention  a  few.  Buoks.
 fertilizers  and  contraceptives  will/con- tinue  to  be  imported  free  of  “duty.
 Sulphur,  which  was  paying  a  duty  of 10  per  cent  would  be  free  hereafter
 There  will  be  no  change  in  the  rates
 of  duty  on  certain  essential  drugs.
 baby  food,  milk  powder  and  news-
 print.

 With  thea
 revisions  of  the  basic

 rates  the  surcharge  of  0  per  cent  on
 the  amount  of  duty  payable  is  being
 withdrawn.  This  alsu  is  ा  move  to-
 wards  simplification,  The  regulatory
 duty  of  ten  per  cent  is,  however,  dv-
 ing  retained.  In  view  of  the  extensive! changes  in  import  duties,  it  is  nu
 longer  necessary  to  continue  the  ad-
 vance  deposit  scheme  aginst  imports
 which  wag  introduced  as  a  temporary
 measure  to  stagger  imports.  The  Re-
 serve  Bank  is,  therefore,  making  an
 announcement  in  this  regard,

 The  #dditional  revenue  inf  full)
 year  from  the  revision  of  the  Import!
 Tariff  is  expected  to  amount  to  Rs.  60°
 crores,  after  allowing  for  a  fall  in  re-
 venue  as  a  result  of  the  abolition  of
 the  surcharge  and  making  provision
 for  additional  refunds  and  drawhackw.  J

 I  propose  in  addition  to  raise  certain  !
 Excise_Duties.  In  the  field  of  petro-
 Jeum  products,  the  duty  on  high  speed
 diesel  oi]  is  proposed  to  be  raised  by
 Rs.  60  per  kilolitre  from  the  existing
 level  of  Rs.  429  and  on  motor  spirit
 by  about  Rs.  50  per  kilolitre  from  ths:
 present  level  of  Rs.  451.  The  duty
 on  inferior  kerosene  will  remain  un-
 changed,  but  that  on  superior  kero-
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 sene  will  go  up  by  about  Rs.  52  per
 kilolitre.  The  House  will  appreciate
 that  it  is  not  practicable  to  raise  the

 duty  on  high  speed  diesel  vil  without
 ४  corresponding  adjustment  in  the
 duty  on  superior  kerosene  if  deversion

 -of  kerosene  to  use  jn  transport  is  to
 be  avoided.  In  view  of  the  plentiful
 supply  of  coal  the  duty  on  furnace  oil
 is  being  raised  by  about  Rs.  40  per
 metric  tonne.  On  the  other  hand,  the
 duty  on  light  diese!  oi)  is  being  redu-
 ced  by  about  Rs.  l25  per  tonne  in  or-
 der  to  stimulate  the  use  of  diesel  en-
 gines  for  lift  irrigation  and  agricultu-
 ral  operations.  Altogether,  the  addi-
 tional  excise  and  countervailing  im-

 {z

 duty  revenue  from  the  higher
 duties  on  petroleum  products  will  am-
 ount  to  Rs.  30°84  crores  in  a  full  year,

 :  I  propose  also  to  raise  by  Rs.  0
 to  Rs.  50  per  tonne  the  existing  duties
 ‘on  steel  and  pig  iron  and  their  pro-

 ducts.  The  additional  revenue  from
 these  excise  and  countervailing  im-
 port  duties  will  amount  to  Rs,  14:38
 crores  in  a  full  year.  I  propose  fur-
 ther  to  levy  fresh  Excise  Duties  of
 Rs,  500  per  metric  tonne  on  unwrou-
 ght  lead  and  zine  and  suitable  adjust-
 ments  are  being  made  in  respect  of
 zine  manufactures.  The  duty  on  cop-
 per  ingot  and  copper  manufactures
 will  be  raised  by  Rs.  500  per  metric
 tonne,  The  additional  excise  and
 countervailing  import  duties  on  non-
 ferrous  metals  will  yield  revenue  of
 Rs.  9:50  crores  in  a  full  year.  Thus
 jhe  total  revenue  from  the  additional
 Excise  Duties,  including  countervai-
 ling  duties  of  Customs  of  the  order  of

 \  Rs,  2  crores,  is  estimated  at  Rg,  54
 crores  in  a  full  vear  out  of  which
 about  six  crores  or  so  will  be  the
 States’  share.

 Taking  Customs  and  Excise  Duties
 together  and  exclusive  of  the  States”
 share,  the  additional  revenue  would
 thus  be  of  the  order  of  Rs.  467  crores
 in  a  full  year  or  just  over  Rs._300
 crores  over  the  rest  of  the  current
 financial  year.

 A  sizeable  part  of  these  additional
 duties  will  be  borne  by  Government
 ‘and  public  sector  units.  Tt  is  my  in-
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 tention  to  absorb  the  increased  cost
 as  far  as  possible  through  economies
 in  expenditure.

 The  additional  import  duty  proposed
 on  hinery  and  equipment  will,  I
 hope,  promote  import  subsidy  on
 through  larger  output  of  the  machi-
 nery  industries  in  India,  In  order
 to  offset  the  increased  cost  of
 machinery  in  part,  while  retain-
 ing  the  incentive  for  the  grea- ter  use  of  indigenous  equip-
 ment,  I  propose  to  raise  the  rate  of
 development  rebate  in  respect  of  cer-
 tain  priority  industries  from  25  per
 cent  to  35  per  cent.  Coal  mining  is
 being  added  to  the  list  of  priority  in-
 dustrics  us  it  already  gets  35  per  cent
 development  rebate.  For  all  other
 industries,  I  propose  to  extend  ly
 three  years,  ic.,  upto  3lst  March,  I970
 the  period  of  operation  of  the  gene-
 ral  rate  of  20  per  cent  afler  which  the
 lower  general  rate  of  5  per  cent  will
 be  operative.  Similarly,  in  order  to
 avoid  delay  in  the  implementation  of
 priority  schemes  in  progress  in  the
 private  sector,  it  is  proposed  to  grant
 additional  assistance  in  approprisaic
 causes  through  financial  institutions.

 Honourable  Members  will  also  re-
 eall  that  in  keeping  with  the  high  pri-
 ority  for  agriculture,  I  have  proposed
 a  lower  import  duty  of  5  per  cent  fur
 agricultural  machinery  as  well  as  a
 reduction  in  the  excise  duty  on  light
 diesel  oil,  For  the  same  reason,  I  alsu
 propose  to  remove  the  existing  ex-
 cise  duty  on  stationary  diesel  engines
 of  10  hp  and  less  which  are  generally
 used  for  agricultural  purposes,  as  also
 to  provide  a  small  sum  for  the  grant
 of  subsidy  to  the  actual  buyers  of  such
 engines  for  use  in  agriculture.

 The  House  will  be  aware
 that  Government  has  announced
 the  commodities  for  which  tax
 eredit  certificates  will  be  gran-
 ted  against  export  earnings,  as
 also  the  rates  applicable.  A  number
 of  Honourable  Members  have  made  the
 point  that  the  exporter  should  not
 have  to  wait  for  a  period  of  12  mon-
 ths  before  receiving  payment  of  the
 tax  credit  certificates;  and  I  propose
 to  eliminate  this  waiting  period.
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 The  Finance  Bill  also  includes
 ed  ts  to  the  I  tax  Act,

 tate  Duty  Act,  Wealth-tax  Act,  Gift-
 Act  and  Companies  (Profits)  Sur-
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 Among  the  vther  amendments  pro-
 posed  to  these  Acts  I  would  only
 mention  the  following,  namely,  a  pro-
 vision  to  exempt  from  income-tax  the

 ः  Act.  Most  of  these  indi ure  in  purs  of  the
 ments  made  by  me  while  moving  the

 !Finance  Bill,  1965  for  the  considera-

 ted  value  of  pension,  exemp-
 tion  of  professional  associations  like
 Bar  Councils  from  income-tax  on  their

 (ton  of  this  House  and  they  have
 jPract  ically  no  revenue  aspects  to  them.
 \Sriefly  put,  these  amendments  will
 ‘nave  the  effect  of  extending  the  ope-
 ration  of  the  existing  5-year  tax  holi-
 day  concession  for  industrial  under-
 ‘akings  newly  set  up  in  India  to  such
 undertakings  going  into  production
 aay  time  during  the  5-year  period  com-
 mencing  from  Ist  April,  1966;  exempt-
 ing  from  tax  the  bonus  received  by
 individuals  on  cumulative  time  depo-
 sits  in  the  post  office;  charging  of  tax
 al  #  concessional  rate  on  the  interest
 received  by  individuals  on  the  encash-
 ment  of  the  recently  issued  National
 Savings  Certificates  (First  Issue),  and
 of  authorising  the  payment  of  interest
 un  these  Certificates  without  deduc-
 tion  of  tax  at  source.  The  Bill  provi-
 des  for  the  exemption  of  the  recently
 issued  7  per  cent  Gold  Bonds  980
 ‘rom  wealth-tax  and  the  capital  gains
 arising  on  the  transfer  of  such  bonds
 from  income-tax  and  enabling  pay-
 ment  of  the  interest  on  such  bonds
 withou,  deduction  of  tax  at  source  in
 certain  cases  On  the  same  lines  and
 subject  to  the  same  conditions  as  al-
 ready  apply  in  respect  of  the  6)  per
 cent  Gold  Bonds  I977.  Power  is  als9
 proposed  to  be  taken  for  the  grant  of
 vash  refund  of  excess  annuity  depo-
 sits  in  certain  circumstances.

 With  a  view  to  facilitating  the  eco-
 nomic  rehabilitation  of  Ladakh,  |  pro-
 pose  to  exempt  persons  other  than
 Government  employees  resident  there
 frum  tax  on  their  income  from  sources
 in  Ladakh  and  outside  India,  upto  and
 inclusive  of  the  assessment  year  1969-
 70.  It  is  also  proposed  tn  write  off
 arrears  of  outstanding  tax  from  such
 persons  for  assessment  years  Prior  tu
 1962-63.  The  amount  of  such  areas
 af  tax  is,  of  course  very  small.

 enrol  fees  and  subscriptions,
 power  to  the  Commissioner  of  Income-
 tax  to  waive  or  reduce  the  minimum
 penalty  leviable  under  the  Wealth-
 tax  Act  in  cases  of  voluntary  disclo-
 sure  of  wealth  and  immunity  from
 prosecution  in  such  cases,  increase
 in  the  rate  of  simple  interest  charge-
 able  on  delayed  payments  of  tax  and
 payable  by  Government  on  delayed  re-
 funds  under  the  Wealth-tax  Act  and
 Gift-tax  from  4  per  cent  to  t
 per  cent  and  a  provision  enabling  the
 Central  Government  to  enter  into
 agreements  with  foreign  Governments
 for  avoidance  of  double  taxation  of
 income  in  relation  to  surtax.  Dona-
 tions  made  for  a  charitable  purpose
 qualify  for  a  rebate  of  income-tax.
 Recently,  «  High  Court  has  taken  the
 view  that  a  charitable  purpose  may
 also  include  g  religious  purpose.  This
 is.  however,  not  in  accordance  with
 the  intention  underlying  the  provision.
 It  is,  therefore,  proposed  to  clarify
 that  a  charitable  purpose  will  not  in-
 elude  a  purpose  which  is  wholly  or
 mainly  religious  in  nature.  This
 amendment  will  have  effect  in  respect
 of  donations  made  on  or  after  4.1964,
 Similar  amendments  are  proposed  ta
 be  made  in  the  Gift-tax  Act  and  the
 Estate  Duty  Act.  I  would  mention
 that  there  are  independent  provisions
 in  the  Income-tax  Act  and  in  the  Gift-
 tax  Act  for  rebate  of  —income-tax
 exemption  from  Gift-tax  in  peapect  of
 donations  or  gifts  to  temples,  mos-
 ques,  churches,  gurdwaras,  ete.  Thess
 provisions  are  not  being  changed  by
 the  proposed  amendments.

 Honourable  Members  will  recat!
 that  in  regard  to  the  voluntary  dis-
 closure  scheme  under  the  Finance
 Act,  1965,  which  was  in  operation  for
 three  months  upte  3alst  May  1985.  jt
 had  been  suggested  in  this  House  that
 the  period  allowed  for  payment  of
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 the  tax  should  be  extended.  Under
 the  structure  of  that  scheme,  it  was not  possible  to  mvet  this  suggestion
 except  to  a  very  limited  extent.  I
 now  propose  to  introduce  a  fresh
 scheme  for  voluntary  disclosure  of
 unaccounted  income  which  will  be  in
 operation  from  today  until  the  3ist
 March,  1966.  One  of  the  distinctive
 features  of  this  scheme  is  that  tax
 will  be  charged  on  the  whole  of  the
 disclosed  income  taken  as  a  single
 block,  at  the  rates  prescribed  for  per-
 sonal  income  or  corporate  income  byy the  Finance  Act,  1965,  and  not  at
 un  ad  hoe  concessional  rate,  Furthe~.
 facilities  will  be  allowed  for  payment
 of  the  tax  in  appropriate  instalment:
 extending  over  a  period  not  exceeding
 four  years,  subject  to  a  down  paymen!
 of  not  less  than  l0  per  cent.  of  the  tax
 due  and  furnishing  of  security  in  res-
 pect  of  the  balance.  Income  which  ha,:
 already  been  detected  on  materials
 «vailable  prior  to  the  date  of  the  dis-
 elosure  will,  however,  be  assessed
 under  the  regular  provisions  of  ths
 Income-tax  Act  and  not  under  this
 scheme.  Any  admissions  made  by  a
 person  in  the  declaration  filed  by  him
 under  the  scheme  in  respect  of  such
 ‘ncome  will  not  be  used  against  hina
 in  assessing  that  income  under  the
 Income-tax  Act.  Under  this  scheme
 also,  the  disclosed  income  will  not  be
 subject  to  any  further  proceedings  of
 assessment,  The  identity  of  the  dec-
 larant  will  not  be  revealed  and  he
 will  also  be  immune  from  penalty  and
 prosecution  for  the  past  concealment
 of  the  disclosed  income,

 ve  Mr.  Speaker,  Sir.  I  am  weil  aware
 Y  that  my  proposals  represent  a  formi-

 dable  fare  for  a  suppl
 ,  But  the  exigencies
 '  tion  demand  nothing  less,  Our  cur-

 rent  needs,  the  claims  of  the  Fourth
 Plan  and  the  ever-increasing  threat
 to  our  national  security  add  up  to  8
 challen¢e  which  has  to  be  met  squa-
 rely  and  with  q  resolute  heart,  IT  oan
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 |  unly  hope  that  I  have  succeeded  i:
 |  presenting  proposals  which  carry  for-
 :  ward  the  process  of  rationalising  our-

 ta  lax-structure  while  responding  to  the
 ®aramount  need  for  raising  progres-

 ‘sively  higher  revenues  for  sustaining
 ‘the  dyn  and  0  of  the

 economy,

 Shri  M.  है.  Masani  (Rajkoti:  Mr
 Speaker,  Sir,  may  we  know  how
 fhese  proposals  are  to  come  before

 “the  House,  whether  they”  are  com-
 ing  in  the  form  of  a  Supplementary
 Budget  and,  if  so,  when?

 Shri  TY,  T.  Krishnamachari:  |
 |  Proppee,  Sir,  by  your  leave,  tu  move
 ‘for  introduction  of  a  Bill  for  this
 ‘purpose,  Finance  Bill  (No.  2).

 Shri  Hari  Vishnu  Kamath  Hi--
 hangabad):  Sir,  |  am  glad  tha:  the
 Prime  Minister  is  here,  You  will
 recall  that  in  the  morning  TI  ang  -sne
 of  my  friends  had  raised  an  im:
 pertant  issue  about  the  modus  ope-
 randi  fev  communication  te
 House  of  the  developments  in  Roane
 mir.

 Mr,  Speaker;  Let  this  sulject  be
 finished  before  we  take  up  a‘iotiier

 6.50  hrs.

 FINANCE  (No.  2)  BILL*  969

 (shri
 ber The  Minister  of  Finance

 .T  T.  Krishnamachari):  Sir,  |
 to  move  for  leave  to  introduce
 Bill  further  to  amend  certain  laws
 relating  to  direct  taxes.  to  provide
 for  volunary  disclosure  of  inc  sme,
 to  inerease  or  modify  rluties  of  cus-
 tums  on  vertain  goods  imported  inty:
 India  and  to  increase  or  modify  and
 to  impose  duties  of  excise  on
 tain  goods  produced  or  manufaet  one
 in  India.

 extraordinary,  Part  Il.  Section  at
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 Shri  Ranga  (Chittoor):  Sir,  be
 fore  you  put  the  motion  to  the  House|
 may  I  ask  the  hon.  Finance  Ministey as  well  as  the  Leader  of  the  House,
 whether  there  has  been  any  prece2”
 dent  for  this  kind  of  jy  procedure
 where  the  House  has  been  informed'
 only  that  the  Finance  Minister  is
 going  to  make  a  statement  and  no:
 intimation  had  ever  been  given  either
 to  the  country  or  to  the  House  that
 there  was  going  to  be  a  Supplement-
 ary  Budget  and  the  consequences
 that  would’  flow  from  a  Supplemen-
 tary  Budget?  It  is  ton  serious  4
 matter.  When  the  last  budget  pro-
 Posals  were  intradused.  the  whole
 country  was  under  the  impression,  if
 nef  the  rest  of  the  world,  that  those
 proposals  would  be  final  for  the  whole

 n°  i.e  year  except  for  a  few  changes
 here,  and  there  which,  would  be
 made  by  the  Finance  Minister  in  the
 ight  of  the  extraordinary  authority
 that  has  been  piven  (0  him  in  regard
 toa  making  such  variations.  There  is
 ne  war  now  One  woud  have  un-
 arrstood  and  the  people  would  have
 been  prepared  also  for  expecting  to
 have  te  bear  additiona)  tax  burden.
 There  i  no  war,  no  declaration
 whatsoever.  All  of  a  sudden,  with-
 wt  even  giving  mtimation  that  there
 way  going  to  be  a  Supplementary
 Budget.  the  hon.  Finance  Minister
 is  coming  forward  simply  saying

 wit  he  is  soing  to  make  a  statement
 en  econumic  affairs.  One  paper  hos

 been  circulated  amongst  us  Mem-
 ए  ह  Purjinment,  possibly  as  an
 pftcr-thought,  after  having  circula-
 ‘ed  the  same  or  a  similar  paper
 among  the  membe;,  of  the  AICC
 sometime  ago.  Even  now  there  —  is
 no  intimation  at  all  that  there  is
 likely  to  he  any  proposal  like  this.
 This  is  a  very  drastic  thing  indeed.
 Therefore,  16  would  like  them  to  en-

 ehten  the  House  why  they  have
 ‘chasen  to  follow  this  undemocratic
 aad  extraordinary  procedure.

 Shri  Bade  (Khargone):  Sir,  my
 submission  is  that  in  view  of  the
 ky  rocketting  prices  we  thought

 chat  something  would  be  done  to
 the  situation.  But  there  is  more

 imposition  of  import  duties.  We
 ena
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 thought  that  same  remission  will  be
 made  in  respect  of  agricultural  pro-
 ducts  and  consumer  goods.  But  no-
 thing  is  done.  Now  at  the  nick  of
 the  moment  the  hon.  Minister  says
 that  he  is  going  to  introduce  the

 Ane
 ance  Bill  II.  I  have  experience

 Vidhan  Sabha.  To  my  know-
 ledge  no  Bill  is  intfettaced  without
 any  Yietité.  “Here  the  Minister  just
 comes  and  says  that  he  is  introduc-
 ing  the  Bill.  At  least  three  or
 four  days  notice  must  be  given  and
 copies  of  the  Bill  will  have  to  be
 circulated.  That  has  been  the  prac-
 tice.  I  want  your  guidance  Siri
 whether  under  the  rules  a  Bill  can:
 be  introduced  in  this  way  afler  ;
 making  #  statement.  ‘

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Under  the  rules  it  cannot  be
 done  unless  you  waive  the  rule,  No
 Money  Bill  or  Finance  Bill  can  be
 introduced  like  this  without  notice

 Shri  M.  BR.  Masani  (Rajkot):  Sit
 hefore  you  give  any  ruling,  “may  I
 make  the  plea  that  under  the  rules  of
 the  House  specific  notice  has  to  be
 piven  of  the  introduction  of  any  meca-
 sure,  much  more  of  a  vital  thing  like
 the  Second  Finance  Bill,  It  is  true
 you  have  the  discretion  to  waive  that’
 rule.  But,  Sir,  ]  would  in  al!  earnest-
 ness  appeal  to  you  that  no  case  haa
 been  made  out  for  waiving  the  rule  .t-
 all Jt  is  a  set  of  crazy  proposals
 that’  the  House  has  been  faced  with.
 Until  the  Bill  is  circulated  and  we  arc
 given  a  chance  to  take  our  stand  on
 it  when  it  is  introduced,  it  should  not
 be  brought  here.  I  appeal  to  you,  Sir,
 to  observe  the  rules,  ask  them  to  give
 proper  notice  and  not  to  waive  the
 rules.

 Mr,  Speaker:  Permission  was  sought
 from  me  saying  that  a  secret  Bill  was’
 to  be  brought  before  the  House  and
 thay  it  could  not  be  disclosed  earlicr
 because  there  Was;  danger  of  specula-
 tive  activities  being  put  into  action.
 That  was  represented  to  me.

 Shri  Hari  Vishnu  Kamath:
 secret  Finance  Bill?

 Mr,  Speaker:  It  is  secret  in  so  far  az
 it  cannot  be  published  earlier  or  its

 Ig  it  #
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 [Mr.  Speaker]
 contents  cannot  be  disclosed  earlier.
 In  that  sense,  7  call  it  a  secret  Bill.

 Shri  Hari  Vishnu  Kamath:  This  is
 the  firs;  time  in  the  history  of  our
 Parliament  that  this  is  happening.

 Shri  Ranga;  It  could  have  been
 said  that  a  new  budget  is  going  to  be
 introduced  without  giving  the  details.

 Shri  Harl  Vishnu  Kamath:  But  they
 did  not  trust  you  even.

 Mr.  Speaker:  I  was  told  that  it  is  a
 Finance  Bill.  But  I  have  recollec-
 tions,  and  the  hon.  Members  also  must
 be  having  of  some  instances  where
 secret  Bills  have  been  introduced  with-
 out  prior  notice,  There  is  provisior.
 for  that.  Jirection  9B  says

 “No  Bill  ‘shall  be  included  for
 introduction  in  the  list  of  business
 for  a  day  until  after  copies  there-
 of  have  been  made  available  for
 the  use  of  memberg  for  at  least
 iwo  days  before  the  day  on  which
 the  Bill  is  proposeg  to  be  intro-
 duced,”

 That  is  the  main  provision  jn  the  direc-
 tion  under  which  previous  notice  must
 be  given.  But  there  jg  ao  proviso
 which  says:

 :  “Provided  that  Appropriation
 and  such

 secret  Bills  gs  are  not  put  down
 in  the  Hst  of  business  may  be
 introduced  without  prior  cireula-
 tion  of  copies  to  members:"

 j
 Bills,  Finance  Bills,

 So,  there  is  provision  for  that.  I  was
 ,  approached  under  that  provision  and

 I]  had  given  that  permission.
 Shri  ्  Dandeker  (Gonda):

 Make a  sub  ion?  It  is  not  B
 ted  that  the  Bill  itsely  should  have
 been  before  us.  In  the  case  of  the
 annual  Finance  Bill  there  is  a  notice
 that  the  Finance  Bill  is  going  to  be

 May  |
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 this  by  some  people

 Va
 ot  have  been

 Vv
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 provisions  for  excise  or  customs  duties.
 Yet,  there  is  a  notice  to  the  effect
 that  after  the  Finance  Minister  has
 read  part  A  of  the  Speech,  he  wil:
 deal  with  the  financial  proposals,  fol-
 lowed  by  a  Finance  Bill.
 tisk  whatsoever  in  doing  that.  j  do
 not  know  why  that  could  not  have
 been  done  in  this  case,  without  placinz
 the  Bill  itself  before  the  House.

 Mr.  Speaker:  Hes
 anything  more  to  say?

 ihe  Miriste.

 re  T.  T.  Krishnamachari:  Wh.
 ther  publicity  could  have  been  given
 to  this  or  not  is  a  matter  which  you
 have  dealt  with.  In  fact,  I  could  not
 give  any  publicity  to  it  because  there
 is  jncrease  in  import  duty  and  pcople
 Might  take  advantage  of  jt.  Even  4
 it  is,  it  may  be  within  the  next  few
 Minutes  advantage  mighm  be  taken  of

 So,  the  whole
 Point  is  that  secrecy  had  to  be  maim-
 tained,  The  difference  between  this

 ,  and  the  annual  budget  is  that,  in  the
 case  of  the  annual  budget  the  day  is  se
 in  advance  and  is  known  tu  everybod'.
 But  in  this  case,  a  certain  amount  >
 secrecy  has  to  be  maintained.  I  dic
 give  notice  that  I  will  be  muking
 statement  at  4.5  pm.  To  owas  alse
 rather  surprised  that  nobody  took  an:
 notice  of  the  fact  that  the  Finance
 Minister  is  poing  to  make  a  statement.
 Yet,  there  was  also  some  speculation
 about  the  duties  and  things  of  that
 sort.  Vurious  people  have  mentioned
 it.  So,  in  the  circumstances,  it  would

 possible  for  me  to
 have  given  notice  without  very  large
 Sacriflce  of  revenue  and  also  without
 giving  rise  to  a  considerable  amount  of
 speculative  activity.

 Mr.  Speaker:  Because  this  has  bees
 permitted  to  be  moved,  I  can  now  only  !
 give  opportunity  to  those  who  want
 to  oppose  it  to  speak  on  the  Bill.  4
 have  already  received  a  notice  from

 introduced  after  the  statement  cf  the  Shri  Ranga  that  he  wants  to  oppose
 Finance  Minister.  Every  Finance  Bil!
 is  a  secrét  Bill  because  it  contains

 the  introduction  of  this  Bill.  He  can
 certainly  da  so.

 There  Is  no

 TI24
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 Motion  moved: t

 1  25

 (ao
 Nw  “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  cer-:
 tain  laws  relating  to  direct  taxes,
 to  provide  for  voluntary  dis-’
 closure  of  income,  to  increase  or
 modify  duties  of  customs  on  cer-
 tain  goods  imported  into  India’
 and  to  jncrease  or  modify  and  t
 impose  duties  of  excise  on  certain
 goods  produced  or  manufactured
 in  India.”

 Shri  Ranga:  is  very  difficult  for
 me  to  say  anythirig  very  definite  and
 in  detail  about  the  proposals  which
 are  just  now  placed  before  us.  The
 very  first  impression  tha,  js  borne  on
 my  mind  is  that  they  are  very  drastic.
 that  they  indicate  a  serious  state  of
 things  in  this  country,  that  the
 Finance  Minister  has  been  less  than
 frank  in  f€lling  us  that  we  are  so
 much  on  the  verge  of  financial  bank-
 ruptcy,  that  he  has  been  reduced  to
 this  position  of  having  to  make  ail
 these  very  detailed  financia]  propo-
 sals  in  order  to  raise  such  huge
 or  enormous  sums  through  fresh  taxa-
 tion.  Every  section  of  people  in  this
 country,  except  that  small  portion  of
 the  uppish  section  of  the  agricultu-
 rists  who  gre  capable  of  purchasing
 these  pump  sets,  every  other  section
 is  expected  to  suffer  and  comes  under
 the  mischief  of  the  additionn!  duties.
 7  hrs,

 बिका  M,  हि,  Masani  (Rajkot):  Shame’

 Shri  Ranga:  It  only  shows  thai  here-
 after  we  have  got  to  be  prepared  not
 for  one  annual  Budget—as  my  hon.
 friend  said  that  a  date  would  be  set
 —-bui  we  have  to  be  prepared  to
 accep,  the  second  Budget  in  Septem- ber  or  in  August—he  anno:  set  a
 mid-year  date.  This  js  a  new  ingo-
 vation  that  he  hus  created)  He  thinks
 that  he  has  found  this  thing  as  a
 kind  of  solution  for  a  crisis.  But,
 on  the  other  hand,  I  am  afraid,  he  is
 creating  a  financial  crisis  gs  a  result
 of  the  jntroduction  of  this  Bill  con-
 taining  these  proposals.  Therefore,  i
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 deem  it  my  duty,  85  the  leader  of  my
 group  and  also  gs  one  of  the  impor-
 tan,  Members  here,  of  this  House,  tor
 all  these  years,  to  oppose  the  very
 introduction  of  this  Bill”

 Shri  Harl  Vishnu  Kamath  rose—

 lI2b

 Mr.  Speaker:  The  Finance  Minister.
 There  cannot  be  any  debate  on  this.

 Shri  Hari  Vishnu  Kamath:  Noi  »
 debate.  I  want  a  clarification.

 Mr.  Speaker:  The  Member  who
 wants  to  oppose  it  can  say  it  briefly.

 Shri  Hari  Vishnu  Kamath:  If  there
 are  morc  Members  who  want  to  op-
 pose  it

 Mr.  Speaker:  One  will  be  heard
 and  the  others  can  vote.

 Shri  Hari  Vishnu  Kamath;  Docs
 thet  mean  that  only  one  Member  can
 appose  it?

 Mr.  Speaker:  Not  that  only  oon
 Member  can  oppose  it

 Shri  Hazi  Vishnu  Kamath:  =  There
 may  be  opposition  from  others  ton.

 There  can  be  two  Members  from
 different  groups

 Mr.  Speaker:  He  has  given  me  that
 notice  and,  of  course.  I  have  allowed
 him.

 Shri  Hari  Vishnu  Kamath:  I+  it
 defined  in  the  rules?

 Mr.  Speaker:  He  may  read  =  the
 rules.

 Shri  T.  T.  Krishnamachari:  Si:,  |
 have  taken  more  than  35  minutes  of

 honourable  House  to  explain  the
 j  fication  fur  these  ‘proposals.  In
 fact.  it  ia  the  confirmed  view,  3  think
 of  the  Government  that  we  are  quite
 capaiie  of  staving  off  the  crisis  that
 cay  fram  time  0  time  by  taking
 rome  steps.  This  ig  one  such
 step  AL  the  came  tinw  there  is  a
 broad  pattern  evolve  in  this  import
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 [Shri  T.  T.  Krishnamachari}
 duty  structure  which,  in  our  own
 view,  would  help  to  a  very  large  ex-
 tent  the  development  of  jndus-
 try

 Shri  M.  R.  Masani:  Question.

 Shri  T,  T.  Krishmamachari:.  and
 would  also  prevent  imports  coming in  freely,  I  know  that  there  is  4
 certain  amount  of  slack  capacity  in
 the  country  which  is  estimated  at,

 think,  between  40  to  60  per  cent,
 {  believe  that  the  question  of  increased
 cost  for  imports  would  certainly  help
 these  people  to  come  up.

 I  have  also  mentioned  about  the
 feneral  circumstances  of  the  econo-
 mic  position  and,  I  think,  on  that  per-
 haps  Mr,  Masani  might  agree  that  we
 should  not  have  deficit  finance.  All
 these  considerations  have  Jed  the
 Government  to  bring  forward  these
 proposals  before  the  House,  The
 Prime  Minister  and  his  colleauge
 fake  not  only  a  serious  view  of  the
 situation  but  a  very  realistic  view
 of  the  situation  and  we  are  prepared
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 —that  should  come  first—and  then:

 :-4nd  from  the  member  who
 opposes  the  motion,  may,  without
 further  debate,  put  the  question.”

 Here,  it  is  the  reverse.  Mr.  Ranga
 made  the  statement  first  and  the
 Minister  has  answered  it.  I  think
 you  can  make  it  a  little  more  elastic
 and  allow  me..

 Mr.  Speaker:  I  follow  the  hun.
 Member.  But  when  the  first  speech
 Was  made,  he  had  not  known  that  Mr.
 Ranga  was  going  to  oppose  the  intro-
 duction  of  the  Bill.  When  he  wrote
 to  me  that  he  would  like  to  oppose  its
 introduction,  I  calleq  Prof.  Runga  to
 oppose  it  and  to  make  a  short  speech.
 There  is  no  harm  in  that.  If  Prof.
 Ranga  wants  to  answer,  I  will  allow
 him,

 Shri  Ranga:  I  do  not  kaow  how
 they  have  thought  that  their  consci-
 ence  has  no;  been  violated  by  the
 manner  in  which  they  have  behaved
 towards  this  House  and  towards  the
 Chair,  That  is  left,  to  you,  Sir,  and  to
 your  judgment.  So  far  as  We  are  con- 0  take  the  steps  that  are

 ध  be  taken  in  order  to  establish  the
 ronomy  on  a  sound  footing.  This

 ्  my  justification  and  I  do  not  think
 T  could  go  further  into  it  because  I
 have  already  explained  in  no  very
 elaborate  statement  the  need  for  these
 proposals.

 Shri  Ranga:  You  should  resign.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  I  have  read  the
 rule  and  I  find  thet  you  yourself,  in
 your  wisdom,  have  permitted  a  rather
 vlastic  operation  of  this  rule.  The
 rule  says:

 .-a  brief  explanatory  state-
 ment  from  the  member  who
 moves

 what  I
 \trick  on  the  people  and  on  this  House
 “by  the  procedure

 cerned,  we  feel  very  much  hurt  as
 Members  of  Parliament  that  the
 Finance  Minister  and  the  Government
 should  have  thought  fit  १0  play  this—

 should  call—unconscionable

 that  they  have
 chosen  to  follow.  My  Hon.  Friend
 said,  Sir,  that  he  did  not  want  any
 sepeculation  anywhere,  He  did  not
 want  people  to  know,  but  at  the  same
 time  he  himself  confessed  here  that,
 within  the  past  few  minutes,  some
 people  had  come  to  know  that  there
 was  something.  He  himself  was  say-
 ing  this—there  was  some  kind  of  an
 agog.  Who  knows  how  many  people
 have  come  to  know  and  how  many
 people  have  been  |  elped  to  come  to
 know  through  channels

 Mr,  Speaker:
 ferent  thing.

 That  vould  be  a  dif-
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 Sbri  Kanga:  Through  channels  that
 we  know,  nave  evi  Ww  exist  in  tus
 counuy,  have  culmg  w  be  allowed  to
 Temaln  tuacwoning  lop  a  lung  tine  in
 iug  country.  “Luglis  why  tie  alnius-
 phere  is  iuil  of  talks  Wl  curruplion. 4Ail  Lnese  imiigs  he  Was  prepared  to
 allow,  but  ne  Was  uot  prepared  tu  give
 a  legiumate  chance  tur  the  peuple  of
 ifus  country,  interested  in  ecouurme
 @tuvily  us  well  as  Nillondal  activities,
 to  know,  to  have  fore-Kuowleuge  iris
 Were  Was  guing  tw  be  a  suppicmen-
 tary  budget,  there  were  guing  to  be
 supplementary  linancia)  proposals  anu,
 inereture,  they  would  have  to  pul
 ther  house  in  proper  order.  To  wy
 to  take  the  people  by  surprise,  treat
 them  as  i  tney  are  chatiel  and  deal
 they  are  all  under  the  control  of  this
 Wilh  thelr  econumic  activilies  ag  if
 Governmeni—tnank  God,  they  are  not
 yet  under  the  control  of  this  Govern-
 Ment,  allnough  the  Government  wants
 to  gain  the  disastrous  conirol,  oclopus
 control,  over  the  wtlivilies  vf  lus
 couniry  by  pursuing  this  policy—is
 something  violative  of  the  elementary
 principles  of  democracy.  Of  course,  8
 no-contidence  Motion  is  going  to  come
 up  next  Monday.  In  all  conscience—
 if  Government  have  any  conscience  at
 all—what  they  should  have  done  was
 to  make  a  clean  breast  of  it  to  the
 whole  country  and  told  the  House
 that,  under  their  leadership,  this  coun-
 try  has  been  brought,  as  l  said  earlier

 Division  No.  6]

 Abdel  Wahid,  Shri  T.
 ‘Chuni  Lal,  Shri
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 afivizedly,  to  the  very  brink  of  finan-
 cial  bunkrup.cy  and,  therefore,  they
 Fesigu  and  eave,  though  they  enjoy
 al:  the  Mujorly,  that  they  have  cho-
 sel  ly  re-orgamize  the  Whole  Govern-
 Melt  ung  sec  to  i;  that  they  have  a
 leugerstup  tor  financial  affairs,  which
 ig  Mere  ciliical,  which  is  more  con-
 scious  Of  natiunal  duties  tnan  the  kind
 of  financial  leadership  that  they  have
 had  ail  these  days.

 Mr,  Speaker;  The  question  is:
 “That  ieave  be  granted  to  intro-

 duce  a  Bull  further  to  amend  cer-
 tain  laws  relating  to  direct  taxes,
 to  provide  for  voluntary  disclo-
 sure  of  income,  to  increase  or
 modify  dutics  of  customs  on  cer-
 lain  govuds  importeg  into  India
 and  to  increase  or  modify  and  to
 impose  duties  of  excise  on  certain
 goods  produced  or  manufactured
 in  India.”

 The  Lok  Sabha  divided:
 Shri  Bade  (Khargone);  On  a  point

 of  order.  I,  is  now  five  o'clock.
 Many  hon.  Members  did  not  know  that
 a  Finance  Bill  was  going  to  be  intro-

 duced,  ang  so  they  are  not  here  now.
 I  request,  therefore,  that  the  voting
 may  be  postponed.  There  is  also  a
 precedent  for  this,

 Mr.  Speakor:  It  may  be  past  five
 o'clock,  but  the  House  is  still  sitting.

 Te  bra,
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 AYES
 ‘Chaudhry,  Shri  Chandramani  Lal  Kotokl,  Shri  Liladhay

 Koujalgi,  Shei  HV. Alagesan,  Shri
 Alva,  झापा.  A,  S.  Dus,  Shri  WK.  Kripa  Shankar,  ह ल
 Alava,  ह  Joachim  Deshmukh,  Shri  B.D.  Krihnamacharl,  Shri  T.T.
 Anjanappa,  Shri  Dighe,  Shri  Kuresl,  Shei  BLN.
 Arunachalam,  Shri  Porai,  Shri  Kasinatha  Lalit  Sen,  Sbri
 Azad,  Shri  Bhagwat  Jha  Dubey,  Shri  R.G.  Laskar,  Shri  N.R.
 Barua,  Shri  R.  Dwivedi,  Shri  M.L.  Mabiab,  Sbri
 Busappa,  Shri  Gupta,  Shri  Badshab  Mahishi,  De,  Sarojial
 Baswant,  Shri  Hanumanthaiys,  Stet  Maiychaml,  Shei
 Bhagat,  Shri  B.  R,  Heda,  Shri  Mallick,  Shri  Rama  Chandra
 Bhagavau,  Shri  Himatsingka,  Shri  Mandal,  Shri  Yernune  Prasad

 Manyangadan,  Shr) Bhanu  Prakash  Singh,  Shri
 Bhattacharyya,  Shri  C.K,
 Brajeshwar  Prasad,  Shri
 Braj  Raj  Singh«Kotah,  Shri
 Chandrasekhar,  Shrimaeti
 Chandriki,  ह...

 Gbaturved,  Shri  aN.

 Jena,  Shri

 Jadhav,  Shri  M.L.
 Jadhav,  Shri  Tulshidas
 Jamunadevi,  Shrimati

 Jyotishi,  Shri  J.P,
 Kabir,  Shri  Humayun
 Kindar  Lal-  Shri

 Masuriye  Din,  Shri
 Matcharaju,  Shri
 Mathur,  Shri  Shiv  Chaves
 Mehrotra,  Shri  Braj  Bihari
 Mebta,  Sbzj  J.B,

 /

 \
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 Musica,  Soci  Dibba
 Mohddin,  Sirk
 Muhgin,  Shire
 Murarka,  Slice
 Mure,  Shri  Rebs
 Muthiah,  Shite
 Nanda,  Sor
 Pandey,  Shei  KAS,
 Pandey,  Sari  Vishwa  Nath
 Paaas  Lal,  Stic
 Pant,  Sari  K.C.
 Patamusivun  Sori
 Pail,  Shri  T.  A.
 ‘Patiaoa  Ramaa,  Sar  CR.
 Praaaacac,  Sari  Naval
 Peatag  Siaga,  Sort
 Raghunath  Singh,  Sari
 ela)  Baualur,  Sari
 Raju,  Shri  0.  ७.
 Ham  Sewak,  Shri
 Kan  s¥acdp  Sut
 Kumiiekhar  Prasad,  Singh,  Shri
 Haat,  Shrij

 Aney,  Or,  MS.
 Bude,  Sheri
 Dadrudduja,  Shri
 Herwa,  Shri  Onkar  Lal
 Bhattacharya,  Shri  Dinen
 Dundeker,  Shri  N.
 ‘Gupta,  Shri  Kashi  Rem
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 a9,  Shei  Jagunatha
 ao,  Shei  Krishnamoorthy
 Rao,  Shri  Mutay ul Rao,  Sori  Rameshwar
 Rao,  Sori  Puirunala
 Kiddi,  De.  B.  Gupala
 Heddy,  Slui  K.  sureodre
 Rey.  Shri  Buiwaan
 Saduu  Kam,  Sori
 Sahs,  Shti  Rameshwa  4
 Saigal,  Suri  As.
 Samanta,  Shri  S
 Suaji  Rupji,
 Sarmu,  Shri
 ‘Satanarayaoa,  Shri
 Sen,  Shrra.k,
 Gea,  Shri  P.G,
 Shah,  Shri  Manubhai
 Shakuntala  Devi,  Shrimuti  है
 Sharma,  Shri  A.P,
 Sharma,  Shri  DU,
 Sharma,  Shri  K.C,
 Shastri,  Shei  Lal  Bahadur

 NOES
 Himmataiohil,  Sho
 Kachhavaiya,  Shri  Hukam  Chand
 Kakkar,  Shri  Gauri  Shanka
 Kamath,  Shri  Hari  Vishou
 Masani,  Shri  M.R.
 Misra,  Dr,  U.
 Murmu,  Shri  Sarkar
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 Murya.  Das,  shri
 Siddananjappa,  Shei
 outduah,  She,
 Sidestiwar  Prasad,  Shei
 Singh,  Shri  D.N.
 Singh,  Sori  KK.
 Sangha,  Shr  GK,
 Sinha,  Shri  Satya  Narayan
 Snotuk,  Shri  Nuradev
 Sonayane,  Shiri
 Subrumamanm,  Shui  G,
 “Tubic,  Shri  Mohamad
 “‘Vhimeuaih,  Shri
 ‘Tiwary,  Sori  DN.
 ‘Tiwary,  Shri  RS.
 ‘Tyagi,  Shri
 Vaishya,  Shri  MB.
 Varma,  Shri  M.L.  og
 Varna,  Shtt  Revyodre
 Vidyulunkur,  Shria,
 Yadav,  Shri  NP.

 Nair,  Shri,  reckantan
 Nair,  Shri  Vasudevan  |
 Pottekkatt,  Shri
 Ranga,  Shri
 Seth,  Shri  Bishanchander
 Singhvi,  Dr.  LLM.
 Warior,  Shri

 I32

 Mr.  Speaker:  The  result  of  the  divi-
 sion  is  as  follows:

 Ayes:  124;  Noes;  24
 The  motior  was  adopted.

 wt  gaa  पद  कथू बाय  (देवास)  :  हम _
 वाक  प्राउट  करते  हूँ,  ह्म  सदन  त्यागते  हैं 14,
 (Shri  Hukam  Chand  Kachhavaiya  anc

 some  other  Members  then  left  the
 House).

 Shri  Ranga:  The  hon.  Ministers
 should  be  ashamed  of  this  themselves
 and  that  is  why  they  are  having  the

 support  of  only  24  Members  today  as’
 against  about  270  or  so  which  they
 had  earlier,

 Shri  T.  T.  Krishnamachari:  Sir,  I
 introducet  the  Bill.

 Wis  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,
 August  23,  965/Bhadrq  ,  ३867
 (Saka).

 qIntroduced  with  the  recommenda  tion  of  the  President,
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